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LOK SABHA DEBATES 

I .OJ· 

LOK SABRA 

Tuesday, November 14. 1972/Ktlrtlka 23, 
1894 (Saka) 

The £Ok Sabha met at Eleven 01 the 
Clock. 

[Ma. SPIlAKI!R in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Shortap f1I. Power ID tile CcNmCry 

+ 
·21. SHRI ISHWAR CHAUDHRY: 

SHRI SEZHlY AN: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state:_ 

(a) the extent of power shortlp in the 
varions parts of the country at present, 
state-wise: 

(b) the rellOns for the power short-

qe: and 

(c) the steys taken to meet the crisis 
and to maintain minimum supply of 
power to industry .mj agriculture? 

THE DEPUTY ~ IN THE. 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N, KUREEL): '(a) 
to (c). A statement is laid on tho Table 
of the House. 

5rATEMENT 

(a) A illatement Jivina the extent of 
power shortaae In 'the "Jlnous 'States is '-
,laced below at ANJ'fflXUllE. 

2379 LS-t. 

(b) 1be _ns for the power short-
lIP. are: 

(i) Reduc:ed power &eneration from 
hydro stations duo to Ihortaae 
of water in hydel ~  

(ii) shortfall in power from atomic 
power statiODi; 

(iii) continued IfOwth in demand for 
power; and 

(iv) shortfall in the addition to the 
senel"lllinl capacity. 

(c) Discussions were held with tho 
Chief 'Minifters 'of the Stales' in the 
Westera, Northern, Southern and l!utenI 
Regions to review the power supply poai,--, 
tion., and for' takiDg immediate remediil 
measures for mitiJatiq the. powc:r shon, 
ase conditions. 

The tollowing Ileps are beinl taken iii-
this reprd: 

(i)" Available' surplus power is to be 
used fully to meet the shortajjii 
in the deficit SQltes. 

.j.' 

(ii)' Repairs t6 sonte of the themuiJ 
JIOIIFILtina uuJts w)WIh., are ou( 
of aervice are to be expedited So 
that the' units "cOuld be' brought' 
badt into. -.uniuiOD. 

(iii) Arran&iIII better qUality Of coal 
, to !he ~  ~ 

in the Eastern Resion where 
UDitI aftj pIlina Umaaed due 
to ~  of in ~  ,\ulliity. of I;a"t 
till such time as the three..atqe 
"...... '_,.-,upi ~ -,T 
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(iv) Power genelation projects under 

construction and important 

transmission lines are being 
expedited to yield berIeft13 as 
quiclrJy as possible. In further-

ance of this objective, the States 

have been requested to set up 
IMPLEMENTATION CELI.S to 

monitor the progress 01 projects 

and overcome the bottlenecks. 

(v) Steps are being taken w initiate 
advance action on projects in-

tended for commissioning in the 

Fifth Plan, now itself. 

Statement showing Powtr SU/lply Position in the Va,iON., 

Stotes-Powu ShortQge 

---------

Power  Power Surplus or 
availability require- delicit 
MUrday ment MU'day 

MU/day 

._---- -~ ~

2 4 
-_._-----

~

NtYrthe.-n Region 

Uttar Pradesh 21·00 24'00 -3'30 

Punjab 4' 84 7' 05 -2'21 

Haryana 3' 43 5'40 -1.97 

Rajasthan 3·77 4'97 -1'20 

Ddhi 5" 16 4'50 0'66 Relcicf of o'6MU 

Himachal Pradesh 0'84 o· 58 '0'26 available to region 
from 

Janunu & Kashmir o· 73 0'73 Satpura 

Chandigarh o· 19 0'30 -0' II 

Nangal Fertilizer 2'35 2'35 

Wm".,. RB,wn 

Gujarat • IS' 30 15'30 Nil 

Madhya Pradesh 9'30 8'zo 1'10· 

Maharuhtra 27'90 31'60 -3'70 

Goa, Diu and Daman 0'22 o· 52 -0'30 

°RIief of O· S MU/d&1 Is adibble for Madhya Pradesh to the re3iOll. 

SoutlJ4rn Rlgion 

Andhra Pt-adeth 7'50 10' 10 -2'50 

Kerala 6'85 6'55 t-o' 30 

My!ore 10'95 1"90 -2'95 

Tamil Nadu inchldinc· PoadiciIIItrry 16'50 22'00 ..... "5.50 
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1 2 3 4 

~ g  

Bihar " 56 
6, 12 -0'56 

~~  Benfal It'I8 12'18 -1'00 

D,V,C. Power System 10'60 11'60 -['00 

()rissa 5'70 6'80 -1'10 
~ 

.4 
Hurth Easterll RttNlI 1,60 1'60 t 
.411llldia 171' 47 196'65 -25'18 

1ft' n~ .tl : ~ ~ i  ~ IffiT 

i ~~~~~ ~  

~ i  ~  \Rf it '1'!o:mr ~ ~ ~  

m ~  ~ 1 ~~ ~ il'ffi1n 1fllT ~ ~ ~  

~  ~~ ~ ~ 

~i ~~ 1 .. ~ ~ 

it m q-~ ~~ ~  ~ i  IJ'it t, 
~ wm aof; ~ iWf ~  iii<: 'IT ~ 

~ ~ ~  ~ ~ 1 ~i  ;it ifi1ft it 

lffiUl' ~ ~~ ~ ~ 'liT ~  ~  
• " ' ';'" I , ...... 

"111: fi ~  ~  iIi.lIiPJIf iJr.T IR{{ 

~ tqTI: lI'OO ~ i  VWi l1' 
i ~~ ~i i n  

.. ,  . ,.... • .j '{.' 

''fr fiJ q it.f«. ~ ~  .. t, q 

~~ 'W JJ. i ~ 1 ~ ~ ~ 

~i ~~~  'lI'iI' 

~~ i ~i  .'WT 
~ ...,. ~ ~ ~ R 1IR: ~ II1T 
.' ,'-' ., "... I  . "" '.-' 

~~  

~  i'tYNIS'UIll. QF. 1UIG.\1JON 
AlIID:BOWBl. UML 1',.l.. ~  .14 it 
true that in lOme ,.. t.t lito oolllltry 

Punjab. Haryana and U.P" there is short-
aile of power, I placed a statement yester-
dlir . ~ the House Bi.ving complete 
details about the power position. explain-
ing how the shorta,e has arisen. The 
main reason for  the shortaae is the 
reservoinl not having been filled. 111e 
position today in Bhakra is that tbe level 
is. less than half of what it was last year; 
tblIt is 'the main reaSQn, I only hope 
tbi duri08 the next monsoon there will 
be better rainfall and the reservoirs will 
get 4i,Jed up, 1)is hlUl never occurred 
during the last ~ years. We hope that 
tile position will be much easier and 
bj:tter next year. 

~~~ i ~~  
1I1IT t. fiI; ~ lIiT 1Ii1fr.. ;mvr 
,.f1. , '", -.,r ,,' . 

~ i ~~ i  ~  

~~ ~ ~ ~~  1ft ~  
~~~ ~~ i i ~ 

. i~ flW .. ~ ~ ~i~ II\t ~  't. 
~~~ ~ n  ~ 

,  • I - I .f ",.J." •• , -I' '* • 'i ," t;, ~  ~  , ". 

~ $ ~ i1fltm,,4x m $ 

:flm .. ~ '" ~~ ~  I· 
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DR. K. L. RAO: I presume the hon. 

member is askiDa about the provision in 
tile fifth plan. It is realised that power 
generation in this country will have to be 
mucb more accelerated than what bas 
been done iB the past and the ministry 
baa asked for a CODIIiderable amount of 
money. This bas got to be discu.sed 
and tbe House will have an opportunity to 
discuss it. 

. SHRI RAGHUNANDAN LAL 
BHATIA: Keeping in view tbe very bad 
situation in Punjab, may I know wbat 
steps be is taking-long-term as well as 
sbort-term-to meet the shortage? Second· 
Iy, may I know wby the Thien dam bas 
taken so long to be cleared by tbe 
Centre? For the last eight years we are 
trying but there bas been no clearance 
from the Centre. 

DR. K. L: RAO: There is a shortage 
of 2.2 million KW hours of power daily 
in Punjab. We are hoping to make it up 
partly by getting ~ million KWh. from 
Himachal Pradesh and another ! million 
KWh. from Satpura, making a total of 
about I million KWb. Also, as he pre· 
vious hon. member said, tbe diesel set. 
we imported last year from VariOUll 

countries for power generation were not 
set up. They are now being set up and 
I hope it will be possible to narrow 
down this gap by January. But stilt there 
will be a shortage of .J,. to I million KW. 
About the Thien dam, it will take consi-
derable time for construction. It bas got 
some inter-State aspects. A large amount 
of land in Jammu and Kashmir and 
Himachal Pradesb will be submerged and 
we are trying to have a meeting of the 
Chief Ministers to discuss this prohlem. 
This meeting has been postponed from 
time to time. I have got a meeting fixed 
on the 25th of this month at Jammu and 
I hope it will be resolved there. After 
that, we will take up the Thien dam. 

SHRI DINESH CHANDRA 
OOSWAMI: There is tremendous poten_ 
tiality of power generatiOll In Assam. In 
view of this, may I know whether the 

~ Government has taken up any integrated 
:; scheme of power generation in the 
~ ~  repoll lind If so! what are the 

:-t • 

salient features thereof? 

DR. K. L. RAO: In the north-east 
re,llion and position is quite satisfactory 
and there is no shortfall ~  I quite 
appreciate there is a large amount of sup-
pressed demand in places like Manipur 
and Tripura, which we are not able to 
meet because there is no ~ power •. 
In the north-cast region, Lok:tak and.. 
Gumti projects are under constructioia 
and on. the completion of these projctts.: 
it will be possible to have mucb more 
power In that area. About Assam, we; 
have been planning to put up a muclt 
bigger project at Kameng. It is .till to 
be finalised. 

"'fT ~~ ~ ~  : 'flIT ~ ~ 

~ fit; ~  ~ ~ ~ if ~ 

otn-~ <tit ~ rn if; ~~ if .9;f'Ift 
~ if ift;:rT W1fT if; ~ 1ffirlI1:it 

~ n  ~ lfTrr '1>1' ~ ~~ ~ tn: ~ 

lfitT ~  ~i  vt--f'fi' ~  etit if 

~~ .. 'I'm ~  Of'frlff ;;nit; ~ 

W11: ~ efT ~~ if; ~ ~ if ~ i  'fi'T srfCf-

~  'flIT ~  

DR. K. L. RAO: We are now ~ 

cerned with generatinll .ufficient amount 
of power. immediately, in the next five 
years. Atomic power generation always 
takes a long titne. It wiIl take 10 years 
at least. The power position in this 
country has to imprC've vastly. We are 
at the moment having 17l millioo KW. 
We hope by the end of the fifth plan, we 
will take it to 40 minion KW of power. 

Even that would be highly insulBcient 
for the size of qur country. At the end 
of the century I expect it should be 201t 
million KW. When we' aTe able to c:omo 
up to that limit naturally atomic energy 
: stati_ wiJt have to be let up aD rounl 
the cbuntry; and eutcm sector Will fIaft 
Its .hare· at that time. 
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·21. SHRI DHARAMRAO AFZAL-
PURKAR: 

SHRI D. B. CIlANDRA 
GOWDA: 

Will tbc Minister of IRRIGATION 
AND POWER be pJelllCd to state: 

(a) Whether Centn.l Government 
deputed a team to visit the Mysore State 
to assess the funds needed to complete 
the major irriplioD works connected 
with Upper Krishna Project at Narayan-
pur, Alamatti, Gbataprabha and other 
projects areas including Cauvery; and 

(b) if so, the recommendations made 
hy the Committee and Government's 
decision thereon? 

THE MINISTER OF IRRIGATION 
AND 'POWER (DR. K. L. RAO): (a) 'and 
(b). A Study Team was sent by the 
Planning Commission in early October. 
1972 to examine the Upper Krishna. 
Khataprabha and Malaprabha projects in 
Mysore. The Team have made an 'assess-
ment of the needs of these projects which 
are being considered in ttle Planning Com-
mission. 

SHRI DHAltAMRAO AFZALPUR-
KAR: It is evident from the statement 
made by the hon. MiniSter that a Study 
Team was sent to visit Upper Krishna, 
Alamatti and Ghataprabha projects, it has 
made an asseasmeDt of lite funds required 
and ~ i  a recommendation. What 
are the recommendations made by the 
Study Team, and has any decision been 
taken on them? 

SHRI DHARAMRAO AFZALPUR. 
KAR: Severe drolJlht coDditions are pre-
vailina In tbc districts of GWbBrp 'and 
Bidar because lakhs of' ~  have lost 
the purchasing capacity. 'So. we made a 
recommendation to takt up all the biB 
projects to engage Jakhs of labourers so 
that they will have some purchasing capa-
city. The sooner a decision is taken OD 
this matter the better it is. At present, 
the people there do Dot have even drink-
ing water and other fa.ciUlies. May I 
know by what time the work will start OD 
these projects? 

DR K. L. RAO: I fully rea1ise the 
importance of these projects and the 
anxiety of tbc hon. Member. It is true 
that these are chronically drought-affected 
areas. But. unfortunately. the Mysore 
Government have not spent much money 
on these projects. The total cost of these 
projects will be somewhere about Rs. 257 
crores. The ammmt spent on these 
projects for the last eight years is of the 
order of Rs. 68 to 70 crores. So. we have 
got a long way to so. The Study Team 
has made many valuable suggestions. 
One of the sugscstioDS Is that the projects 
Ghataprabha and Malaprabha should be 
completed by 1976 June and 1979 June 

~  If ~ completed by 
that time It will be very useful to the 
State. 

SHRI K. MALLANNA: The Mysore 

Government is of the opinion that when 

major projects like Upper Krishna, Mala_ 

prabha, Ghataprabha and Hemavathi, 

which are under various stases of con-

struction or consideration, are completed 

the State will never be faced with drought. 

In this context. may I know from the 
'. DR Ie. L RAO: I am ainUd it is not hon. Minister the amount required for 

~ tD Bive the contents of the report. 
'tJi fact, J have not received the ,report the completion of these works? Has the 

myself. It has been aubmltted -to the 'State uteel tor a sum of lb. 200 crora 
Planning Commission. . The Planning to complete dlese worts, If so, what fa 

COIIIIDisaIoa Is cooaIderina what lllllistance' the 'usurance dlat has been sfven by the 
it. IhouId live. . -J do ,DOt jhfG,k l' CIIIJI say '. "  , 
i~ ... than ti.t. ", " ',,' , .:. ~  GoYer!JmeDI? 

~ ~  :.. ..... ~  J :..:.,. ~ .• : .. ..: ~ .. ~  .... 
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DR K. L. RAO: I ~ already said 

that ~  totu.! cost of the three projects 
Ghataprabha, Malaprabha aDd Upper 

Krishna is about Rs. 257 crores and they 

have so far spent only Rs. 68 ccores. So, 
a large amount of money has still to be 
spent. Irrigatioa, un{ortunately, is a 

State subject. So, finances for the com-
pletion of these projecL' ·have to come 

from the State Government. The Gov-
ernment of .14 can give only a small 
amount of addilrinal help. Bulk of the 

finance has to ."me from tbe State itself. 

I hope during the Fifth Plan at least pro-
vision would be made for the completion 

of these projects by the State. 

SHRJ K. MALLANNA: What about 
Hemavathi? 

DR K. L. RAO, I have purposely not 
mentioned it because it is affected by the 
Cauvery water dispute. 

MR. SPEAKER: am nlling S~ i 

Lakkappa on the condition that he will be 
very brief. 

SHRI K. LAKKAPPA: The natural 

resources available in Mysore Slate are 
in abundance. It i. the responsibility of 

the Government of I"dia to exploit such 
natural resources fnr the betterment of 

the State. But it is very sad that every 
year we are facing famine. drought. 

everything. These are the important irri-
gation projects which were started in the 

year 1965. But not eve" onethird of the 
amount allocated for these projects has 
been spent because Of tbe reason that 
there is no Central assistance available 

to implement these projects. 

I would like to put a specific question 

to the hon. Minister. WIla.t was the 

necessity of tbe Plannillg Commiaion 
team recently. visiting l\1ysore State to 
inspect these projects lind also to assess 
the economic situation prevailing in . the 

Stall: and to 8ICt _iJtall/le. from the 
Ceotre? ~ Ibere an.v sharp. i ~n~ of 
opinion between the Planni!lg, Com,miB-
sion and the Ministry of ~ & 
Power in the allocation of fimIncIal .... 

taD4:O \0 these projects? I would like to 
know whether there is a ny uri hex: 

arrangement for it. What is the special 

aUocation of funds asked for by the 

State Government. We are very anxious 

to see that these pro)ects are implement-

ed so that the people get benefit out of 

tbem. What is the reaction of the 

Ministry of Irrigation & Power to tbe 

allocation of such funds? I would like 
to have an a. •• urllnce from the hon. 

Minister in regard to the allocation of 

funds for these irrigation projects. 

MR. SPEAKER: In such long ques-

tions, both the Speaker and the Minister 
are lost. Now, the answer need not be 
as long as the question. 

DR. K. L. RAO: The Chief Minister 

of Mysore met the Planning Minister 

and requested him for Central assistance 

for these three projects. Therefore, the 

Planning Minister sent a team. The team 
ha. made a report. J agree witb the 

bon. Member in his amtiety for complet-

ing these projects. There is a very huge 

amount of spill-over in irrigation sector 
of Mysore to the tunc of about Rs. 300 
crores whereas the Plan provision i, 

only Rs. 75 crores. It is a very seriou, 

problem that has got to be thought of. It 
is a matter of the resources and, I think. 

tbe Planning Commi"ion will try to 
think over it as to how best to help in 

this particular case. 

MR. SPEAKER: 

Ebrahim Sulaiman 
A. K. Gopalan. 

Q. No. 23-Shri 
Sait-absent; Shri 

SHRI N. SREEKANTAN NAIR: Sir. 

I had tabled the QUe!>tion, not Mr. A. K. 
(}opalan. 

MR. SPEAKER: I think, we cannot 

be so much wrong. 

SHRI N. SREE'KANTAN '"rJAJ,R: 
Somehow, they went wrone. i _ed 
their ~ i n  I can give . you 
. proof. 

MIL S~  'YOIl cllli' 'pUt a 
supplementary OIl it. In die ~  
I wiII enquire iIItD it. 
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SHRI N. SREEKANTAN  NAIR:  It
was myself and Mr. Sait who tabled it.

MR. SPEAKER: There cannot be so 
much difference between Mr. Nair  and 

Mr. Gopalaa.

I have seen it.  There  is  not  the 
remotest mention of Mr. Sreekantan Nair 
liere.  It may be another Question. I am 
told, in the ballot you lost.  I am  so 
sorry.  I cannot make you  Mr.  A. K. 
Gopalan.

SfiRl N.  SREEKANTAN  NAIR: 1 
had tabled the Question.  That  is  my 

il only claim.

MR. SPEAKER:  We cannot  depart
from the rules. Shri A. K. Gopalan—he 
ii! aiso absent.  I cannot help it.  Next 
Question.

Loss SaSeîd by the Railways due to 
Stndents Agitation

+ '

*24. SHRI P. GANGADEB:

SHRI PURUSHOTTAM KAKO- 
DKAR:

STATEMENT

(a) The Railways were one amongst the
other targets of attack  in  the  various 
States during disturbances in the months of 

September and October 1972.

(b)In 7  States,  namely,  Andhra
Pradesh, Assam, Bihar, Haryana, Punjab, 
Rajasthan and Tamil Nadu Railway Pro

perty were attacKed.

(c)The direct total loss caused to the
Railways in these disturbances is of the 
order of Rs. 4.39 lakhs.  The details are 

as under :— *

j  Will the Minister of  RAILWAYS  be 
' pleased to state:

(a) whether during the  agitations in
the months of September and  October, 
1972 in the various States by the students 
and other elements, Railways  were  the 
main targets of attack;

(b)if so, in  how  many  States the
Railway stations were attacked;

(c)the total loss suffered by the Rail
ways on  lis account. Zone-wise; and

Name of Railway Loss Suffered

Northern' 

Northeast Frontier 

North Eastern 

Southern 

South Central 

Western

Eastern  ‘  ~

(in Rs. app.) 

3,15,519 

32,100 

971 

6,338 

338 

4,348 

-  79,600

(d) Continous efforts are being made by
the Railway  Administrations to educate 

the public that destruction of any Govern
ment property much  less the Railways 
would mean destruction of their own pro
perty and that they should not indulge in 
,such acts.  Appeals are frequently made 
by senior officers of the Railway adminis
tration to the citizens requesting them not 
to engage themselves in much destructive 
tasks. Other steps taken or proposed to be 

taken are as under :—  .

(a) Steps taken to 
Property.

Safeguard  Railway

(d) the steps taken or proposed to be
taken to safeguard the Railway property 

in future?

THE  MINISTER  OF  RAILWAYS 
(SHRI T. A. PAI) (a) to (d). A stSte- 
mant is placed on the Table of the House.

(1)The Security branch  of the  Rail
ways keeps close liaison with the execu
tive and intelligence barnches of the State 
Police, and they exchange information re
garding matters affecting the running of the 
Railways and protection of important in

stallations.
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(2) Guarding of vuJnclable points and 

. patrollip,l at the track ill vulnerahle 
;'itcpOIJS i~ ~ up· ~ the State Polil:e, I!l' 
. pie ltailway Protection Force uthe \:lISe 
"may be, wben trouble is apprehended. 

(3) In addition to strengthening the 
security arrangements at Railwa)' 'Stations 
in areas where trouble is likely to occur, 
action is taken by the Government Rail-
way Police and the Railway Protection 
,Jlbrce to escort trains on a1fected sections. 

( 4) ,The local Police arraqe patrolling 
near railway stations and the railway 
track adjoining educational institutions 
whea required. 

(h I StePS Proposed to be taken 

(1) 'The Indian Railways Act, 1890 is 
'proposed to be amended in order to make 
'the punishment for destruction of railway 
Jlroperty more deterrent. 

, (2) The Railway Protection Force is 
being re-organised in order to make it 
more effective in dealing with the law and 
order situation on the Railways in con-
junction with the State Police. in addition 
to their normal duties of protection of 

raihvay property, 

SHRI P. GANGADEB: I would like 
to know what ,are the latest measures that 
'the Railways are initiating to prevent re-
: cu'rrence of such incidents in future and 
, by, when the 'Indian, Ral1ways Act, 1890, 

is to 1ie amended. 

SHRI T. A. PAl: Whenever there is 
any i~  of' agitation, railway property is 
now attracting the muimnm damqe. We 
are very much concerned that, in spite of 
, thO steps tha.t 'we have taken to prot.ec:t 
our property. these do not _ to be 
sufficient Therefore, the Ministry of 
Railways' propoie uioving and Amendment 

to the IDcilan RailwaYII Act as followl: 

". ~  "': 
, Secticm 126 of the Act tllhich .. willi 
malicious wreckiq or attempting to 

~ a treiD, is proposed to l)8·.lImended • 
'in order to make the plUlisbmeni for die 
same more deterrent. The elliftillJ pre-
visiollll under this Section provide for 
punishment of not leas than tlu'f:'!, yean 
in case of a first conviction and not leIS 
than seven years in case of., ~ n  

conviCtion. It is proposed to ~  thil 
Section to provide for the imposition of 
the death penalty in case of wres;king of 
trains where deaths have occurred. 

The act of destruction of railway pro-

perty is not covered under the, ,provisions 

of Section 126 of the Act. The proposed 

amendment to this Section provides for 

the addition of a sub-section 126(a) to 

deal with acts pertaining to wanton 

destruction of railway track. i ~  R3il-

way stations. installations and such other 

railway property. The proposed punish-

ment under this Section would be for a 

term which may extend upto ten years. 

SHRI P. GANGADEB: I would 

further like to know whether Government 

is going to have a mass education cam-

paign on the lines of family planning pro-

paganda to induct public property 0011-

sciousness so that this basic measure CD 

prove to be an effective deterrent against 

destruction of properlf. 

". '.' 
SHRI T. A. PAl: Yes, Sir. I think, 

it is necessary to convince all these peeplc 

who think that: this public properlY ea. 
be ~n  attacked and that !t; ¥longs 

al much to· the have-DOts in the, 'COqntrJ 

as to the haves who are indulging In this 

imd it would add to' 1IUl".lmpoverisl)lnent. 

Whne we are c. :tryllII 'it; edUi:ate 'the 

" sPctiOll 122 Of ~ Act.Is, ~ to 
~ ,be ~ 10 ~ ,.the ~~ for 
~~ OJ) wlWS ,aDd ~  to ,dealst 
~  ,  " .. ~  .... ralslq 
from trespass, more ~ ur " 
the llnc and the period of ImpriaOnme1lt. 

~  ... .:11,· • 

public ..•••••• 
~  . ;  .  , ! . I J 

AN RON: ~  ~  '¥.t, ~ 
.the· •. jIenoIiI·fiJlllidllDll. ... · _ :"4111 
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SHRI T. A. PAl: Even the have-nots 
also have been joirung iri this destruction. 
I would request . the Housl! to. give me 
support in order to see that whenever 
railway stations are wantonly destroyed, 
unless Parliament wants it, we do not 
repair them for some time. so that the 
people may know to what in n ~ i n  

tbey are subjecting the rest of the public. 

-npq ... ~ ~~~  

~ ~  ~ #t ~  ~ ;;n;AT ~ 
~ fil; ~ ~  't1'T It ~~ ~ ~n  ~ 

mrr ~ ij; <mVr IflfT ~ tftW 
~ fil; ~ ~  It ~ ;;mIT ~  
~  mt 1:1; 'liT ~ ~  ~  ~  ~ 

srmA" if ~ ii<li i ~ ~  'mf 1:1; ij; 
~ i i  ~~  

~ <mf it ~ ~  i ~ ~ 

f.!; ;;r) t<'fif ij; ~  ~ ~i  cT  cT ~ 

mt ~ ~ q;: m '!ilIT ~  ~  

~ ~ ~ ~  ~ ~ ;;mIT ~ 

~ g ~ ifiI'f ron ;;mIT ~ ~  :,;rij; ~ 
. ll'R!ftc ~  ~ ~ 'liT o'Tifi ~ 
f'if;m ~  IflfT ~  ~ m:ifiR m 
;;rT ~ ~ ~  ~  if ~  tz"ifi ~ <l; 
"3'm ~ ~  

~~  m'i Iifti ~  i i~ I 

: lilT ~ 'iIR ~ : ;ferT ~  if 

,'liWfil; ~ ~ ~  ij; f.n1; foRm: ifi<: 

~  ~ ~ ifiif ii<li ~ ~  
;;niI1rr ? 

S~ T. A. PAl: I would like to 
brih-g it before this sC8Slon is over before 
1111' . House and take, ~ necessary powen. 
WhOever indulges iii this· kind of a thing 
will .-be liable for the 8lUDC punishment. 

~ ~  ~i  qTf 
~i ~ i  ~~  ~ 
~~~~ It 'I'm n ~  ~ 

~ ~~ ~ i  ~ ~ . 
~~  :.. ~ .. 't-? '  . 

(II ~~ ... ~  IIiPIilJ R. ,', ,  : 

it;:]' ~ ~ ~ 'fT fiI;;;r1 ~ 

~ ~i  ~ ~ ~~ ~ ~ ij; WIfli 

~  ~~i i  ~  iiI\'T ~ lIiT lfiTt ~ 
~  ~  m ~i i  ~ ~  rn ~ ~ 
~ ~~ ~~i i ~~ ~ 

i ~ ~ !flIT ? 

MR. SPEAKER: This is not a 
question, 

SHRI T. A. PAl: It ,is our primary 
respon.,ibiIiIy to look alier tbose who are 
working in the railways and llso the 
passengers who are travelling by our 
trains. Railway property and railway lines 
and the personnel have to be protected. 
We shalI try our best and we will take 
the necessary steps. 

n~ .. ~ ~ 

i ~ ii ~ ~  ~  

~ ~ i ~ lfIRfOlf m ~ fil; ~ ~ 
~ ~  ~ ~ ~  mt tz"-ifiWffi ~ ~  
if ~i  ~ ~ fil; m:ifiR ~ fil; ~ 

It ~  ~ ~ ~  ~ ~ ~  'mf 
1::': ij; ~  ~ i lflIT ~~ srmwr if ~  

~ 'liT srzmr f'if;m P *"T;;ft ~ lIT 
~ it ~~n ~ ~ I ... (0lR\:JT'f) .. , 

~~ ~~ ~ i i ~  
~ ii i ~i  ~~~~  

~  I 'liT"( ~~~~ ~~~i  

!!fIR ~~ ~  ... ~~ ~~  ~~ 
ifTmr ~ I  .  , 

-n PI'''' ~  ,ijif ~  
ifir lflIT ~ ? 

~~ ~~~  

.ft pq ~ ~ iiI\'T IIIh: 

~ lfIffiOIf m ~ fil; ~ It ~ ~ ~ 
~  lllm .. ~ ~ i ~  ~ mr 
~~ t iff ~ ;;rr;m ~ ~  ~ 

m:ifiR it ~ ~ ~ lI'Imr, ~  t 
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.rr, ~  if ~ ~ ~ i  t 
ftit -m if ~ ~ ? ~~  \'it mr.t 
~  JIll .-.ft. ft ~ it ~ ~ ? 
11ft ~ \'it ti'it * ~~~~ if><: ~ I 
~~  ~~ ~ 

~ ~~ tm it i ~  limIT ~ I 
. . (eq-1nH;:r) . . 

IT) ~ ~  : it ~  

~~ i ~  ~ .• ~  . . 

~~ ~  : ~ 'ljit3f ~~ ~  

q-~ :miT ~ ~  ~ <ta-~  ~ i 

~ I 

0Jt) ~ ~ : il ~ ~  

'4"rl{'fr ~ fit; 't ... , it ~  ~ S}lr ~ 
~ m-;;0 ~~ "') ¢';:r ~  ~ 

<Il'flt lflIT ~ JJfft ~ ~ ~~~ ~ 

~  .. ~i  .. 

'" ~ ~  : ~ ~  '!ft amr '!ft, 
~~ ~  ~  ~ i  'fir iff ~  ~  "') 

• mr "!fr ~ if;) I .. (OIf'f!ITif) •. 

0Jt) ilflTiiff" <::,q iIf)m : ~ Iff ~ 

it ~  Ji'if) ;if) "') ~ (iff i ~ I 

.. ~  .. 

SHRI PlLOO MODY: There it no 
tcchnical IIround on which you can ruIa 
out tim ~  

~ : ~ ~ 

~  ~ t f!I; ~ ~~ ~ (f) 

~  ~ q-;:f\f!"8' f ~ ~ 
~~~  

~ ~~ ~~ 
~i  .... . 

· ..... ~ ~~~  

~  ~ t 'III1't tmt'lII'T-fn!t 
~ ~  

Ota' AnsweTl 20 

I am not 101111 to IIIltnF it • 

·1Ift pw .... ~  ~ t ~~ 

n ~ ~~~~ ~  

~i ~~  ~ I .. ~  .. 

t.11r. ~  I ~  IOU)'. 

The fion. Member is defying the Chair ill 
spite 'Of my request to him to sit down 
I am ftot prepared to allow it. I hav; 
said that he CBn give a separate notice. 

SHin A. P. SHAltMA: The hon. 
Itailway MiDister has said that be il pro-
posing to amond the Indian Railways Act, 
1890 to' make the punishment more sever 
to those who indulge to. these kinds of 
activities. He lIOught the help of Partia-
ment for not repairing those statioDS which 
have been damaged due to such move-
ments by such people. Will he also con-
sider: while amending the Act, to impose 
penalties ·onthose areas and on diOSe of 
the people there wllp indulge in .,ch linds 
of activities? 

SHRI T. A. PAl: The suggestion will 
be consfdered, and if the Parliament 
approves of it, I shall certainly' endorse 
it . 

AN HON. MEMBER: Parliament will 
not approve of it. 

SHRI A. P. SHARMA: He will not 
approve of it, buf he will allow destruc-
tion of national property? 

SHRI R. BALAKRISHNA PILLA I  : 
How are the poor PeoPle rllJl(lllli)le tor 
it? 

saRl A. P. SHAIl.MA :. I ,w ... ..MIIting 
about.tIwse who wtre ~ i  fot it. 

..-. .... ~ ~  ~ 1f'tft 
t ~ ~~  ? ~ ~ i  

~~ ~~~ 

t . .tf i~  I ~  M t!;1Ii . 
'm ~ ~ fti'Jt -.r I 

, 1HItl. lit. P.."IIIIUtMA: ..1)It" ... ..,.t 
dW dQe who are in4u11iD& ill"''' ~ 
01. actI.tti .. i i~  ; . 
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MR. SPEAIGER: The 11011. Medlber 
may, _.y urtllills, _t a.t him not tnftlae 
in ~i  die supplematary _Uon 
twice. 

SHRI DIN EN BHAlTACHARYYA: 
May 1 know whe'lhetft is II fact lhat in 
the seven States listed here in the state-
ment, the rulmg party, that is, the Con-
gress Party is runnmg tile State 'GOVern-
ments. and whether it i$ a fact that in 
most of 'ihe cases, it is because of the 
internal squabbles of the Coqress Party, 
as between the members of the ruling 
party. that theSe things are happening? I 
have got proof with me, and I caD estab-
lish it. The hon, Millislermust answer 
it. II1II/1 he must not evade tbe quest1c:m. 

SHRI T. A.PAI: I do not see liny 
basis fot slIch conciusit)ns whether this is 
being indulged in by those who are 
opposed to the Government or those who 
are supporting the Government. , .. 

SHRI DlNEN BHAlTACHARYYA: 
did not say 'opposod' to the Gov_ 

ernment', but I said that this was indulged 
in by those wtmin the Government, by a 
faction of fhe ruling party. 

SHRI iJYOTIRMOY BOSU: May I 
ask one supplementary question? 

MR. SPt'OAKER: Is he ndt $atiffied 
with the !lUPi'leMCntary questlO11 'put by 
Shri Dinen Bhattai."lbiryfa , 

sRRl lYdrtRMOY 'BoSU: ~  ttlille 
is eniirely' i ~  

MR. SPEAKBR: .. the party i. tbe -, 
SHRI DINEN BHAlTACHARYYA: 
i n i ~  ~ ~n ~  he 

baa mile.! It. 

SHRI T. A. PAl: r 4itIt ttIIIt hi ia-
formation is already 'Contained in the 
t\IaUInellt. Aplin' fiOIn the' ditect' ~  

the indirect to!lrlei '" die tlMWIlU!lIIity lire 
~  We 'ba'te' ~  ~ to 
cancel the tfttmI,' alii! ''eifel!' ~  ''tt\e 
movement of essential goods during the 
emergeBCY, l!JI4, tberefoM, the total loss 
to the coinmuDity is sometimes much more 
than what is catl:t1httd bere. 

SURi JYOTIRMOY BOSU: From ~ 

statement it is 8CeII that tile> NorttJcrn 
Railway has liulfered tbe mOlt, which 
means the student agitation in Punjab was 
mainly responsible; I suppose that is what 
they have in D:und. The hon. Prime 
Minister bad said. yesteroay that the 
Govern'ment had detinite information 
about the CIA activities in India, parti-
cularly mentioning about the student 
agitation in Puhjab and tire iengnage riol 
in Assam. In that OJIItext. may I ask the 
Chief' Minister. ..... 

AN HON. MEMBER: He is nol 
Chief Minister, but Railway Minister. 
Why is he demoting him? 

SHRI lYOTI1t.MOY BOSU: ram not 
demoting llim. Will the bon. Iblfhvay 
Minister kindly tell us if the Prime 
Minister's Secretariat bad ~ n  the 
Railway Minister in tbl, "'liard, and if so. 
what the warning was and what steps were 
taken in this regard ? 

sRRI T. A. 'PAI: ~ have 'bael no 
stICh W'lImi1l!aat all. 'We how the dll'Mlllle 
GIlly' 'fITtet "'" II'IIve _Irtred it, 

" ~ i  ~  1JOSU: lb t,s;d 
run catch' my Il'D'estfon at all. 1bve 
poInted -OUl that: tIie ~ MlrilItI!t'tmd 
wei that ~  ~  

iiiva.nt:t '1Dl'GniWiOo 'tboot tilts Wb'adfon 
imd'ail*!on: ''Weft 'tIle ~ fttIed 
in advance, and if so, ~ dfjI'tbby 

take in this !'CIard 1 

Mit. 'SPEAbR :' -He' .. ". 'No'. 

SHRI ivriTmMOY Bast!'. I ..... e 
JOt bere a dear cUpping from the ..... . 
TIle Prime MIDIater bas .... eo. 
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MR. ' ER : He ays 'No'. 

I PIL O MODY; .  e rime 
ister wns to inform only the news

s; he des not w�nt he Ministeries 
and te Gove nt to know. 

Cl e . D n b mal ain 

n Gujaat 

*25. SHRI PRABHUDAS PATEL: 

Wlll e Miister of RRIGATION AND 
POWER e plesed to state: 

(a) whether Gujarat State is confronted 

wih a jor ower crisis with he closng 
.down of a 140 MW. Unit at Dhuva n 
Themal Station which went into produc
tion oniy in the month of eptember, 1972; 

(b) if so. he reaos for closing down 
his unit and the time by which it is likely 
to stat functioning agin; and 

(c) wheter this ias necesitated ;, 
per cent power cut in Gujarat? 

THE DEPUTY MINISTER IN THE 
MINSTRY OF IRIGATION AND 
PO ER (SHRI B. N. KUREEL): 

(a) to (c) A satement is laid on the 

Table of the House. 

TATEMENT 

(a) here is a break down of the 
seond 140 MW uit at Dhuvaran Thermal 

ower Station.  Resictions on pek 
demand to the exent of I 5 per ent and 
reduction in the number of working hous 

. lf riulural loads fom 4 o 20 hours 
r day hd to e mosd due to non
avilabity of relief om Dhuvaan II 
Unit . eded for ng up the shortage 
, n o, St e aiig r m reduced avil
abiity .� ,wer iom e T1m1p� Aomic 

. ro-r S in. · 

(b) he sond 140 W U t .hd to 
e t el ut 

. 
of co miion l he 9th 

Octo�r; 192 d� to:a in he steam 
pie leadi, m tho e m hst to the 
<top·a lr'·-n 

--t··' .. '. ·· t : �·r·, 
:··/Jti; tt•: rH.··11 ;·i:  ··  ·;�·.: :�, s,,,-•i 

(c) N sry repl ment or  pipes 
arngd from abroad ave been received 
t site and he n essary repar work is 

expected to be completed by the irst wek 

of Decemer, 1972. 

SHRI PRABHUD S PATEL: May I 

know whether it , a fact hat in the 

States which re sufering from power 
crisis vey much at present. ultimately 

industrial prduction and agricultural pro
duction are also sfering to a great extent? 
So what time ill it tke to give adequate 

ower to agriculture and industry ? 

THE MINISTER OF IRRIGATION 
.ND POWER (DR. K. L. RAO): As 

has een stated in the nswer, the defect 
is expected to be rectiied by the irst week 

of Decemer. We expect that hen there 
will be no shortage in that State. 

SHRI K. S. CHAVDA: At present 

both the units, I and II. of the Tarapur 

Atomic Power Station are not woring. 

hen will these be put into ope1ation ? 

DR: K. · L RAO : hey are working 

partially. They are iving 150 MW of 
power in place of 400 MW. The units are 
being taken up ;radually and it is expected 
that ey June next year they will normally 
be completed. 

PROF. MAOHU DANDAVATE: To 
overcome he present ower crisis in 
Gujarat, will it not be possible to see that 

only high ade coal from the distant 
coal ields is actually transoted to pine� 

l e Gujarat, while only low rade oal is 
utilised · for hermal powr stations or 
generating electricity there?  Alo, is it . 

not desable that the difrent ower 
systems are linked y a national rid 
system ?  If · so, do Gover ment oose 
todoso? 

DR. .L. AO : he psition in 

Gujrat i, not o much icult he 
trouble r e beau5e in one of the unis, 
a vey bi

_ 
unit pro.ducing 140 MW a pipe 

r �nly ' t : �ked up: hee· 'IS a 

iJ1 defct the m l ng 
·f \ e st ' ht · to he atop alve. 
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We got the component imported from 
America by air and that is tieing fitted in. 
I hope ·iil. the next fortnight or SIl, it \vill 
be in commission and then there is no 
question of shortage in Gujarat for the 
present load. 

SHRI SOMCHAND SOLANKI: Due 
to the scarcity of power and staggering of 
power. labourers in the textile mills in the 
Sta te are suffering heavy losses, with the 
result that what the Labour Minister has 
given by way of the enhanced bonus of 
8.33 per cent with the right hand is 
being taken away by the left hand. How 
do Government propose to give relief to 
the workers in this satuation? The 
workers are also suffering at intervals at 
the rate of Rs. 30-32 a week in terms of 
loss of wages. What measures do Gov-
ernment propose to compensate the workers 
for this loss? 

DR. K. L. RAO: As I have submitted, 
the shortage is purely temporary. I hope 
in the next two or three weeks the posi-
tion will be rectified and normal supply 
restored. 

UPWARD REVISION OF COST OF 
DURGAPUR FERTILIZER PLANT 

·26. SHRI ACHAL SINGH: Will the 
Minister of PETROLEUM AND CHEMI-
C A LS be pleased to state: 

(8) whether Government's attent;on has 
been drawn to the news item  .,.,pearing in 
the Hindustan, Times dated the 6th 
August. 1972 under the caption "Fertilizer 
Plant (Durgapur) co.t goes un by 10 
crores"; and 

(b) if so, Government's reaction there-
to? 

THE MINISTER OF LAW AND 
JUSTICE, AND PETROLEUM AND 
CHEMIciLS (SHRI H. R. GOKHAU!J: 
(a) and (b). Acx:ording to present estima-
tes, the cost of the DlII'8apur Fertilizer 
Project has gone up by Rs. 17.55 crorcs 
as compared to tbe original cost estimaJel. 
The' increase in the project cost has been 
mainly due to delay in completion of the 

project as well as some additional provi_. 
sions which were not included in the ori-
'ginal cost estimates but were later foim •. 
to be necessary. 

.n "." ~ : ifIfT ~  ~ t 
fir; >ifr t<'Itc 1970 (fit> m ~ 'fT, 
~ q"Ifr (fit> ";-/ffi: ~ pr ~ I ~ ~ 
~ 45 ~ m i i ~  ~ I ~  

if mr <tt m;rerr ~  iMr lfIfT ~  ? 

SHRf H. R. GOKHALE: Not iD 
1970; it was actually expected to be ready 
in 1969. Undoubtcdly-oo unfortunate-
ly-there has been quite a long delay. al-
though the construction of the project has 
been completed, the actual commissioning 
of the plant and using it for commercial 
production is yet to be done. 

As I mentioned briefly in the original 
answer. there were two reasons. One was 
the delay which was there in the execution. 
Mainly, the ,delay ~  in the completion of 
certain parts of the machinery which ware 
to be fabricated in India. There was con-
siderable delay in the machinery like 
solution reboilers, methanated gas pre-
heaters. etc., etc. The plant was designed 
away back, before many years and 1 think 
mainly in this plant the project was based 
on self-reliance having all our things done 
in India to the extent possible. So, there 
was delay. That was one reuon. 

Theil; labour problems were also there 
on various occaaions which caused the 
delay. 

Then. even after the project wa. con-
structed. I must concede what although the 
project was constructed,-the construc-
tion was completed in 1971_ after 
that, in the commissioning of the plant, 
& couslderable time bad gone, and I mm 
Bay that there was undoubtedly deloy in 
the commissioning of the plant. Por, tIIere 
again, they came across various difllcultfes. 
One was, tbe foreign technlclam who wero 
supervtllng the commlaloning, left the 
plant in 1961 In the wake or the emer-
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~ a.wl returne.d sometime in March, 
1972, The otber was. thl:re ~ ~ some 
dcffXlts, i.o the critical, fast-inovinS 

machinery, particularly those supplied by 

tlIe italian firm, They suffered a major 

breakdown. Repairs ~ undertaken by 
the firm and in same ~ they have 

agreed to replace the mnchinery which 

were found to be defective. These ~ 

mainly the reasons wby delay is t!Jere, in 

constructing the project and hter on in 

commissioning tbe project. 

111fT Ilf"'" ~~ • <m ~ ~  ~ f'f; f;;rl;! 

"'l''1,{F 'fit ~ "'JlI' ~ tTliT 'I<! ~  

fii'fol'ifr ~ m.: 'fWli"f ~  7 ~ ~  
mq ;;rr ~  ~ i ~ ~ ~ it ~  

~ i f"fliT, ~ it ~ ~i  ~  ~~ 7 

SHRI H. R. GOKHALE: I think the 

han. Member is referring to the Italian 

Company, Thermo Meccanica. who are 

,upposed to supply these parts and these 

machinery and which resuited in a hreak-
down later on, as I have said earlier, and 
Who arc now carrying out the repairs. 

and in some cases even replacement of 
the original machinery. This company 

was selected, I think, sometime in 196&-
67. At that time, there were particu-

larly two reasons. One was that it was 
a reputed producer of this type of machi-

nery. The second was that credit faci-
lities were at that time available. That 

is why they were entrusted with the job. 

Bllt unfortunately .... 

AN HON. MEMBER: The name of 

.the firm? 

SH,IH H. R, GOJ(,H,AI.-E: I said 

TIlI\rm\l Meccanica ot ItAly, ~ I 

think; the han. Member W,"", referring to 
this C<?rnpany, and tl)at Is. why I am 

nwntit;)ning about tbis ~n~  Break-

down and failures have. I"ken ~  in 
~ Illl\Chinery; whifJ,i theJ supplied, I 

saill it is ~~  thjlt it ~  ~ n 

d.clayel! for ~  rQaSQ,lis, 

SHRI R, V. SWAMINATHAN: Is it 

a fact that on acCOUDt of the loss, the 

price has been increased by passing on 
this loss to the consumers? How is the 

Government justified? Because of tbe I""s 

sustained by this company, are the con-
sumers, especially the agriculturists, to 
sulfer? 

SHRI H. R. GOKHALE: There i, no 
doubt that the delay has led to the in-

crease in the project cost, as I said ear-
lier, to the tune of not Rs. 10 crores as 

put in the question but to the tune of 

neally Rs. 17 crOTes and it has inereas-

ro the cost, and for a long time the 
implementation of the project was delay-

ed or handicapped because of the various 

reasons which I mentioned. TherCifore, 
the departmental charges were increascd 

which led to an increa,e in the cost uf 

about R,. 615 lalhs. Similarly. when 

therc was dclay. it al,o meant an escala-
tion in the price which also re.'"lted. 
Some care should h'ave heen taken in res-
pect of some part, of the machinery 

which was not visualise!1 at that time ;.nd 

later on it was Hlollght nr.ce:!l:.<;ary, with 

the result that it led to an increase in 
the cost. 

SHRI INDRAJIT GUPTA: If 

understood the Minister correctly, he 
said that the foreign technicians who 

were responsible for supervISIng the 
work had left the country in 1961 in Ihe 

wake of the emergency and they did not 
return .... 

SHRI H. R. GOKHALE: Not ~  

SHRI INDRAJIT GUPTA: 1'9717 

SHRJ H, R. GOKHALE: I will give 
you the ~  figures. Jt' is not in 1961. 
1 can give you wllen they left and When 

~  ~  ~ 'foreign technical per-
sO\Ulel feft' the site in the begirining of 
De'cember 1911 fn the wake of the dec-

~ of national emergency, that 
~ ~  recently,;" These 'experts teturn_ 

C:d', only i~ ~  or March 1972. 
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SHRI 1NDRAJIT GUPTA: May THE MINlSTEil OF IRRIGATION 

know wl!ether these technical personnel AND POWER (Dil. K. L. RAO): As 

also belonged to the same Italian firm or my colleague has pointed out, supplies 
to some other firms? Prom which COUD- 'are both from the private collieries and 

try did they come and what made them private suppliers and also from the NCDC 

go away because there was some emer- and the Bharat Coaking Coal Limited. 

gency? At present one-third i. being .upplied by 

pI ivate organisations and two-third. from 
SHill H. R. GOKHALE: I do not the Government or8anisations. 

know; there are two other foreign i ~ 

also concerned with this project; they 

give us the process know-how; they are 

in the nature of contractors. I shall by 

information on the Table of the Housl' 

a.' to who were the people who left. 

Stol'pal!e of Supply of coal &0 DESU 

+-
*27. SHRI JAGANNATH MISHRA: 

SHRI SUKHDEO PRASAD 

VERMA: 

Will the Minister of IRRIGATION 

AND POWER be pleased to state: 

(a) whether the coal 
,topped supplying coal to 
city Supply Undertaking 

whortage or power in Delhi; 

,,'ppliers hat: 
Delhi Electri· 
resulting in 

and 

(b) if so, the rea.on, therefor? 

THE DEPUTY MINISTER IN THE 

MINISTRY of IRRIGATION ANI) 
POWER (SHiH B. N. KUREE): (a) 

aad (b). Privu1.e co,,1 suppliers reduCllCi 

the supplies of coal to DeIbi Power Sta>-
tion, but this was made up by the Na-

tional Coal De\>elopmeDt Corporation' and 

Bharat CoalUog Coal Limited. Power 
production in Delhi was not affected. 

Coal suppliet-s complain a bout the 
term,. and conditioDi and penalty clalJsos 
imposed by the Delhi Elcctrlc SUpply 
Undertaking in their g ~ n  

SHRI JAGANNATH MISHRA: May 

J now from the hon. Minf$ter, in spite 
01 _l'3IIce hom the NCDC and BiltIJ'8t 

CoaUn, Coal why COllI did DOt flow 1111-
interrupted1 

SHRI JAGANNATH MISHRA: The 
han. Minister in hi. reply says that \UP-

ply of coal was stopped because of ha"h 

terms and conditions. In thi, context, 
may [ know what are tho<le harsh ~ 

and condition, and how are Govelnment 
thinking to remove them so that they 

may become acceptable to the dealer,? 

DR. K. L. RAO: We do not .ay harsh 
terms. The coal .uppli.rs ~ represen-

,ed to the Lieu!. Governor: they have 

not told me. that condition.s im",,,cd by 
the DESU are rather harsh; penalties are 

:ll1posed if there is not the proper moi,.. 

ture content. ash content. etc., the.e are 
the ciallses in the agreemenl: they .ay 

that fines imposed are very heavy and 

these should be revised. The Lieu!. Gov-

ernor is looking into the matrer. Fur-
ther than this I cannot say anything in 

the matter at the moment. 

SHRI DAMODAR PANDEY: What 
are the reasons for which DEStJ i, not 

g in~ coal direct from public .ector 

organisations Iiu the NCDC and the 

ICC or the Sinsareni, whe are in 8 posi-
lion to sUPl'ly coal; they have surplu. 

&tack? 

DR. K. L RAO: I bave said that more 
than two-thirds are being supplied hy the 
public sector undertakings. The private 
suppliers have been supplying coal for 

all these years, for a number of ~  

now alld it is not proper or possihle to 
cut them oft' immediat.ely. Especblly 
when the terms are favourable it is rather 

i ~ to cut all. J do not know exact-
ly, but the matter is still in the n ~ of 

the DESU and the Lieut. GovemOT. 
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SHIU DAMODAR PANDEY: Is it 
thilt cOal from the NCDC and Bec to 
the DESU was supplied through the pri. 
vate parties, through middlemen and if 
so, wbl;t are the reasons? 

Mil. SPEAKER:· Do not get up without 
my peimission. 

DR. K. L. RAO: Coal is not supplied 
through any other agency; coal is sup-
plied directly by them. 

MR. SPEAKER: The Minister is also 
doing the same thing. 

River Valley Project In Kuala 

-I-

*28. SHRI N. SREEKANTAN NAIR: 
SHRI G. JANARDHANAN: 

Will the Minister of IRRIGA nON 
AND POWER be pleased to state: 

(a) whether the Rivt:r Valley Projects 
submitted by the Government of K.::rala 
during 1971 and 1972 under Centrally 
sponsored Scheme have been sanctioned; 
anJ 

(b) if not, the reasons therefor? 

THE .DEPUTY MINIsrER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B.N. KUREEL): (a) 
and (b) A statement is laid on the Table 
of the Hou'e. 

STATEMENT 

Irrigation is a State Bubject. There is 
no Centrally sponserd .cheme of irrigation 
lind irrigation projects -are planned, in-
Vt:stigated and constructed by the State 
Government as a part of their develop-
mental plans. Central assistance to State 
"laos is provided in the fomt of bloCk 
toaDS and grant. for . .the State ·l'lana .. 
a wboje_ ~  not ;relatcd to my-iIIdiyl-
dual head of development or project. 

The Government of Kerala propoMd the. 
following new irrigation pro;"cts dul'inJ 
1971 and 1972 for indusion in their De-. 
velopmental Plans:-

Name of Project Estimated Benefit ia 
Coat Lakhs 
Re. Lakha acres 

2 3 4 

MAJOR 
Banas\ll'88llgllI II37' 10 0'59 

Tirune1li 650 0'22 

Kerala Bhawani 
(Tail race uti-
lisation) 

MEDIUM 
805'00 o·ge. 

Karapuzha 
Irrigation . 389'00 0'23 

Attappady lrri-
gallon Project 476'00 0'153 

Noolapuzha 290'00 o'n 

Manjat. 318'00 0.12 

ThendaI 
299'00 o· IS 

Kerala Bhawani Scheme and Karapuzha 
Irrigation Scheme is under examination 
in the Central Water and Power Com-
mission. Replies to the Comments of the 
Central Water and Power Commission on 
the other projects are awaited from the 
State Government. 

SHRI N. SREEKANTAN NAIR: 1n 

view of the fact that the Silent Valley ,. 
Project, which is a river valley project 

.cum power genorating project, has been 

submitted as early 81 1961 and in view 

of tIie fact that· ic.ilttiYadi proJect is 
over and the Idilli arch-dam is . being 

cOJDpleted and all.that ~  and sur-

~ materials·ean be -used for  the Silll.t 

YIIIley project, will Government -CODSidoI' 

-i*iiii .-1nuDecii8te . teehDlcal -. ~ iiin ~ .. 
... ··'r .. ··'! 

the Silent Valley project? 
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THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): The 
Silent Valley Project is a power project. 

It has been considered by the Technical 
Advisory Committee and has been approv-
ed by it. It is awaiting Planning Com-
.miss:on's sanction and I hope it will be 
.sanctioned shortly. 

SHRI N. SREEKANTAN NAIR: In 
liew of the fact that apart from Sabari-

giri, Malampuzha ami Neriamangalam 
projects which have been already submit-
ted, there are 10 projects which have 

been sunbmitted during 1971-72 for the 
consider2tion of the Central Government 
-and for its processing, may I know whe-

ther any of the schemes will be sanction-

ed in the near future and if so, which are 
they? 

DR. K. L RAO: The projects mention-
ed by the hon. member are all under 
scrutiny. The main trouble in Kerala 

and Mysore is that a large number of 

projects have been undertaken and the spill-
over in the fifth plan will be any!hing like 

RI. 75 crores while the plan provision 
for irrigation projects for the whole 
fourth plan is only Rs. 25 .::rores. The pro-
jects they have undertaken are very many: 

of course, it is good, but from the point 
of view of the resources. one has to think 
how ~  to complete these projects as 

quickly as possible. On the top of these, 
t[,ere arc many other new projects which 
, the Ktrala Government has submitte,i, 
The questian is one of resources. Olle 
of the,e, the Edamaniar project, which is 
& multi·purpose project. will be preferred 
and probably sanctioned after sc: utiny. 

SHRI R. BALAKRISHNA PILLAI: 
Considering the acute shortage of power 
in the nation, may I know whether the 
Government will provide enough resour-
ces to Kerala for generating more power 
and supplying it to the common grid? 

• Will ~~ schemes submitted by Kerala 
Governmrnt, including the irrigation ~ 

I Dlrs. be sanctioned this year i ~  

DR. K. L. RAO: Kerala is a surplus 
State even today and it has been helping 

Tamilnadu very much. I hope this year 

also after the north-east monsoon rams 
are over, Kerala will be helping Tamilnadu 
m January by supplying more power. I 
agree ~i  the hon. member that in so far 

"s Ker"la has got surplus hydropower, it 
will be necessary for us to consider what 
~ i n  should be given to Kerala for 
completin[. these power projects, which 

means addition to the southern region. 

SHRI R. BALAKRISHNA PILLAI: 
My question is about sanctioning of new 
projects. 

DR. K. L. RAO: As I said ear!ier, 
there is little chance for new projects be· 
calise there is a large spill-over of existing 

projects and unless they are completed, it 
is r.ot really fair to undertake more res-

pvmil':ilities. 

SHRI NAWAL KISHORE SINHA: 

~  I know the criteria for Centrally-

sponsored irrigation and power projects? 

DR. K L RAO: When mOre than 

one Statc is concerned. with a project, we 
take it up as a Centrally-sponsored pro-
ject. So also. when there is urgency for 
producing power. Then, in places like 
Manipur and Tripura where the projects 

ar-! small and the area is far removed we 

go in for Centrally-sponsored schemes. A 
general policy is being evolved for such 
schemes for the Fifth Plan. 

Malaviya Committee Report on 0& NGC 

*29. SHRI KRISHNA CHANDRA 

HALDER: 

SHRI B. S. BHAURA: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) the reaction of Government to the 
recommendations made by the Mala\'iya 

Committee on Oil and Natural Gas Com-

mission; and 
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(b) the reasons for the delay i. pub-
lishing the Report? 

THE MINISTER OF LAW AND JUS-

TICE, AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE): 
(a) Government arc giving their most ur-
gent and careful consideration to the 
MalaviYII Committee Report and hope to 

formulate their views in the ncar future. 
Howc\'cr, as per the directions of the 
Commitlee on Public Undertakings, these 
would be submitted to the latter, to enable 

them to make their own observations on 
the recommendations of the Report and 
~ views expressed thereon by Govern-
ment. Final decisions of Government 
would thus have to await the observations 
which the Committee on Public tlnder-
takings may like to make. 

(b) At the time when the Malaviya 
C;.mmitlee was set up. the Chairman o[ 
the Committee on Public Underraking. 
had writlen to Minister of Petroleum and 
Chemiculs drawing his attention to a par-

liamentary convention whereby the Mala-
viya Committee Rel'Ort had to be made 
available to the CPU for their considera-
tinn and was not to be published with-
out prior consultation with the CPU. 
This was reiterated in some of the com-
munications subsequently received from 
CPU ,)f the Lok Sabha Secretariat. Later, 
perm;,sioll was accorded by Chairman, 

CPU, to release an authentic summary of 
the Report to the Press and this was ac-
cordingly done in July, 19, 1972. 

The Committee on Public Undertakings 

have, since then, re-considered the mat-
I 

tcr and a letter was received on October 

31, 1972, from Chairman, CPU, stating 

mler alia, that the Commitee had no 

objcction to the Report being laid on the 

Table of the House. Government have 

initiated action to. print sufficient copies 

of the Report and it is hoped that the reo 

quisite number of copies would be avail-

ahfe very soon for being placed on the 

Table of the House. 

SHRI KRISHNA CHANDRA HALDER: 

would like to know from the hon. 
Minister whether it is a fact that a portion 
of the report of the Malaviya Committee 

hilS been rejected by the Petroleum Minis-

try? Is it also a fact that this portion 
criticises some of the dealings of the 0111-
cials of the ONGC? Is it not a fact that 

hundreds of crorcs of rupees worth of 

foreign exchange have h .. ·', wasted due to 
bureallcn:tic bunglinll by the officials of 
the ONGC and the ~  Ministry, 
who nrc in I:ague with f" ·e:gn vested in-

teresb? ~n are the G·vernment going 
to lay the whole report 0;\ the Table of 

the House? 

SHRI H. R. GOKHALE: It is not a 
fact that the Ministry has rejected any 
porlion of the Malaviva Committee Re-

port. The whole matter is under consi-
deration and examination. No final deci-

sion ~ been taken. 

SHRI KRI:>HNA CHANDRA HAL. 

DER: 111 view of the fact that the foreign 
vested intercsts,_ through their paid offi_ 
cials in .. thc ONGC, are defeating our 

~ i  of self-reliance in petroleum and 
thereby making the country more and 
mMe d·'pendznl on i~n oil countries, 
may I know whether the ~ n n  is 
g in~ '" n i ~ lis' the for i_ n oil com-

panies:' 

MR. SPEAKER: How docs this ques-
tion ~ i  out of this? It is not connect-

ed with the main question. 

SHRI JYOTIRMOY BOSU: There are 
some recommendations on the subject. 

MR. SPEAKER: You can say anythinl 
abollt it when it comes before the House, 

SHRI B. S. BHAURA: May I mow 
whelher it i. a faet that one of the recom-
mcnclatioru; of the Malaviya Committee 
is that these companies sbould be· nation-
alised and, if so, what is the reaction of 
the government to that recommendation7 
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SHRI H. R. GOKHALE: Nationalisa. 

,tion is not related to the Malaviya Com_ 

i ~  Report. They have Dot recom-
'mend:d anything like that. 

MR. SPEAKER: He is sitting there; 

you can ask Mr. Malaviya himself. 

WRITTEN ANSWERS TO QUESTIONS 

Si ~  alley Project In Kenla 

*23. SHR: EBRAHIM 'SULAIMAN 
SAlT: 

SHRI A. K. GOPALAN: 

'Will the Minister at IltRIGATION: 
AND POWER be pleased to state: 

(al wh,ther the Silent Valley Project 
i 1 I,t'rala has been submitted to the Ce,. 
'tral Water and Power Commission for its 
app"oval; 

(l:: I if so, whether technical sanction 
'been i"ued; and 

(c) ;f not, the steps taken to ~ i  

~  

THE MINISTER OF 
~  POWER (DR. K. 
~  Sir 

IRRIGATION 
L. RAO): (a) 

(b) and (c): The project was placed 
~  the Advisory Committee for po-

Wor at iii meeting held on the 12th Octo-

ber. I Y72 and has been accepted for 
implemen'a·ion. Formal sanction is ell, 

~  to be issued shortly by Planning 
~  

]n"", ... e In Foreign Equrty c.p.IJr.' or ...... 
the amount repatriated by MIs. Plizer 

India L&lI. 

*30. SHRI K. SURYANARAYANA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to reTer to the 
nply given to Unstarred Question Nq 

,4285 on the lst September, 1972, regard-
';ng the increase 'in 'foreign equity capital 

'Of and tbe amounl.8, repatriated by Mia. 
'Pfizer India Ltd. and state: 

(a I ,whether the requisite information "as since been collected; and 

(b) if so, by when it would be laid 00 

tbe 'fa,ble of the House? 

THE MINISTER OF LAW AND JUS-

TICE, AND PETROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE): (a) 

and (b): Mis. Pfizer India Ltd., which has 

previollsly known as Mis. Dumex Private 

Ltd., initially had a share capital of RI. 

5 lakhs all in equity held by Last  Asiatic 
Company Ltd. whiC!h was a wholly owned 

subsidiary of East Asiatic Company, Co-
penhagon, Denmark. In 1960, with the 

acquisition of the entire share holding of 
the Danish company by M Is. Pfizer Cor-
poration of Panama, it became a  I ()O per 

cent owned subsidiary of that Corporation. 

Mis. Pfizer Ltd., have been functioning as 
a public limited since October I November, 
1965. The paid up capital of Mis. Pfi-
zer India Ltd., as on IOlh December 1970 
W3£ Rs. 3,98,64,2001-all in equity shares 

of Rs. 10 each. Out of which Rs. 3001-
lakhs were held by the holding American 

ccmpany. In March, 1972, Mis. Pfizer 

I ndia Ltd., were given a bonus consent 

for Rs. 159.45,6801-in the ralio of 2 bonus 
shares for every 5 equity shares held. 

If tbis consent order is taken into account, 

the total foreign equity of the company 
will i ~n  be Rs. 420.03 lakhs 81 

against 3 paid up capital of Rs. 558 lakhs. 
The share of foreign equity to paid up 
capital is 7S per cenl. The derails nf 
structuring of foreign equity are given 

below:-

(i) Initial share capital in 1950 
(presulmably through cash 
subscription) 

(ii) Capital raised through 
ca.h subscription (in terms 
of Co!taents given during 
1950-67) . 

(iii) Capital raised by issue 
of bonus shares 00 capital-
isation of company's reser-
va in 1968 

«iv) C.pital raised by i.sue 
of bonua shares on capitali-
sation of company', releTVeI 
in 1972 . 

Rs in 
Lakhs 

5'00 

195' 30 

99'72 

RI. .po' 03 
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The amounts remitted by M Is. pfizer 

Ltd., towards divideDds are as follows: 

Year 

1959 

1960 

1961 

1962 

IIl63 

1964 

1965 

1966 

1967 

1968 

1969 

1970 

1971 

Amount 
(Rs.) 

2 

5,88,000 

8,19,000 

28,43,750 

41,86,000 

28,IZ,5OO 

33,18,750 

26,43,750 

32,18,250 

39,65,690 

47,10,352 

60,40,170 

63,12,975 

68,28.450 

No remittances were however made by 
thi. rompany towards technical know_how 
fee etc. 
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.Report by fOl'llleJ ChIIlrmao of F.C.I. 00 

.8aIe of Metluuaol by IIIe i ~ General 
MIUIIIII'W of 1'rom1N1;)' Uolt 

·32. SHRI CHANDRA SHAILANI: 
Will the Minister of PETROLEUM AND 
-CHEMICALS be pleased to state: 

(a) Ihe rontents of the Report sub-
mitted 10 Government by former Chair-
man and Managing Director of Fertilizer 
·Corporation of India on sale of Methanol 
<by Ihe then General Manager of Trombay 
Unit, now Direc!or (Production and Mar· 
.I<eling); 

(b) whelher Government propose 10 

bold an enquiry; and 

(c) if so, its salienl fealures? 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
,CHEMICALS (SHRI H. R. GOKHALE): 
(a) to (c). The report of the former Chair-
-man and Managing Director of the Fertili· 
zer Corporation of India contained some 
allegations against the then General 
Manager of the Hrombay Unit in regard 
to certain transactions relating to the sale 
-of methanol. The report has been referred 
to Ihe Central Vigilance Commission. 
whose final reply is awaited. 

Udlizatlon of Water by Bihar from TIJalya 
and Konar Dams for Irrlption purposes 

.33, SHRI BHOLA MANlHI: Will the 
Minister of IRRIGATION AND POWER 
be pleased to slale: 

(a) whelher Government of Bihar pro-
'POSe 10 utilise water from Tilaiya and 
Konar 'Dams for irriga tion purposes; 

(b) whether Government of Wesl Bengal 
bave agreed to the proposal; and 

(c) if not. the steps beina taken by 
Central Government to settle the quos-
ttion? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a) Yel, 
Sir. 

(b) The Government of West BenIBI 
had indicated that they could not agree al 
to the proposal the waters of these riven 
were also required by them for aaricul-
tural and industrial purposes in their 
Stale. 

(c) The matter was recently discussed by 
the Chief Ministers of West Bengal and 
Bihar at a meetina held in New Deihl 
on Ibe 11th August, 1972. It was agreed 
by the two Chief Ministers to set up a 
joint group of officers of the Iwo Siaies 
to sludy in delail various issues on which 
they have difference of opinion. The 
Chief Ministers would meet later on 10 
discuss Ihe matter furlher in the light of 
the report of the Group. 

The meetings of this Group are takin, 
place. 
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Savllll III ForelgD bcbuge by PUttllll ~ 
commercial use tile results of IndilleDon· 

ftIeIII'clJ development 

·35. DR. H. p. SHARMA: Will tile 

Minister of PETROLEUM AND 
CHEMICALS be plea,ed to state: 

(a) whether Government's attention has: 

~n drawn to the report appearing in the 
'Economic Times'. da:ed 17th ~ 

1972 under the caption "Petro eum Pro-
ducts-Rs. 10 crore exchange saving possI-
ble"; and 

(b) if so, the reaction of Government· 
thereto? 

THE MINISTER OF U .. W AND 
JUSTICE AND PETROLEUM AND' 
CHEMICALS (SHRI H. R. GOKHAIE): 

(a) Government have .een th" ~  

report. which appears to be ba,cJ on Ihe 
different papers read in a ~ n in  heir] in" 

the Indian Inslitute of Petroleum in May, 
1972 on the subject of Petroleum Speciali-

ty Products. 

(b) Government continually"" consider 

ways and means of encouraging indigen-
ous technology and substituting imporled 
products 'and know-how. The commerci· 
al use of the know-how developed by the 

Indian Institute of Petroleum, Indian Oil. 
Corporation and other Research Organis-
ations in the country, has led to a saying 
of foreign exchange although the extent 
of such saving cannot be precisely quanti-· 
lied. The major problem in this connec-· 

tion. however, is of indigenous availability 
of i ~ foodstocks. These Bre also re-
ing increasingly produced in the country. 

Baaldng facilities at imporlant Rllliway 
Stations 

-36. SHRI K. P. 
Will the Minister of 
pleased to state: 

UNNIKRISHNANi 

RAILWAYS be-

(a) whether  the Ministry of Railways. 

is working out a scheme for offering-
banking facilities to the public at im-
portant r'ailwBY stations: and 
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(b) if so, the salient f:atures thereof? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) and (b).' The 

Ministry or Rai:ways are working CUI in 
consultation wi:h the Department of 
Banking and the Reserve Bank of India, 
a scheme to encourage establishment, at 

large stations, of banks authorised to con-
duct n ~  business. In "ddition t·) 

conductins railway business, the ~ 

will also provide banking facilities to the 
railway users in accordance with con-
ditions which may be laid down by the 
Reserve Bank 

Abolidon of ~ n  ~  on Railways 

'37. SHRI CHINTAMANI 
GRAHl: 

SHRI RAMKANWAR: 

PANT-

W;II the Minister of RAIL \,,'A YS be 

~  to state: 

(a) whether Oovernmem have decided 
to abolish the Secone' Class on the Rail_ 
ways; 

(b) if so. ~ fme hy which the decision 

will be implemen'ed; 

(c) whether it will lead to any loss in 
earning by Government; and 

(d) if so, the extent thereof? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) and (b). An ad-
ministrative decision to abolish II class 

on the Indian Railways on a progressive 
basis has been taken. To start with, second 
class coaches etn unimportant trains and 
where their utilization is poor are being 

withdrawn. These will continue to run 
on the Moil and Express trains so Ion!! 
as the existing itock remains serviceable. 

Ie) and (d). Taking all relevant facio,,, 
into consideration, it is not likely to r.",lt 
in any reduction in the passenaer eam-
Inp. 

Setllng up of • New thermal ~ 

Slatlon In West Benpl 

·38. SHRI D. ~~  PANDA: Will the 

Mi .• ister of IRRIGATION AND POWER 
b: pleased (0 s(a,". 

\a) whether Government propose to set 

up a new Thermal ~  Station at 
Dalkhola, West Dinajpur' 

(b) whether Government have receivecf 

any communication from the West Bensal 
Government in this regard; and 

(C) if so, the reaction of Government 
there:o? 

THE MINISTER OF IRRIGATION' 
AND POWER (DR: K. L. RAO): (a) Yes, 
Sir. A Power Station with a capacity of 

240 MW is to be set up at a site near 
Dalkhola in North Bengal in the Central 
Sector for feeding the areas north of 
Ganga in Bihar and West Bengal. 

(bl A communication has been received 
from ~  Governme1t of West Bengal 
wherein the State Government have g ~  

to the Dalkhola Thermal Power Project 

being executed in the Central Sector and 
the construction, operation and main-
tenance of the project being arransed by 
the Government of India. The St3te 
Government have. however, indicated thar 
due to unemployment of Engineers in 
West Bengal, they would like the Central 

Government to recruit the Technical per-
sonnel from West Bengal. The State Gov-
ernment have also gg ~  the allocation 
of power between We,t Bengal and Bihar 
from the power station proportionate to 
the demand of the respective States. The 
West Bengal State Electricity Board desires 
that the details of the tariff should be 
worked out in consultation with them_ 
The State Government have agreed to give 
all facilities b Central Government for 

setting up this power station at Dalkhola_ 
The State Government have further agreed 
not to levy electricity duty for consli mp-
tion of electricity outside West Bengat 
from this power station subject to Central 
Government amending the Central Sale.-
Tax Act. The State Government have 
requested urgent action to. implement it. 
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(C) The points indicated by the West 
Bengal Government are under consider-
ation of the Government in consultation 
with the Bihar State authorities. 

Conslruc:tion of BalTllllll on RIver Bagmad 

Ia BIbar 

·39. SHRI HARI KlSHORE SINGH: 
Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) the progress made toy,ards the con-
struction· of barrage -on the river Bagmati 
in Bihar; 

(b) whether there is any proposal under 
the consideration of Government to make 
it a Central project; and 

(cl if so, the main features thereof? 

THE MINISTER OF IRRIGA nON 
AND POWER (DR. K. L. RAO): (a) The 
Bagmati project is in the initial stage of 
construction. 

(b) No, Sir. 

(C) Does not arise. 

Power Generating EquIpment Installed 
under Bhakra Control Board 

·40. SHRI DlGVIJAYA NARAIN 
SINGH: 

SHRI P. M. MEHTA: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether the power generating equip-
ment installed at dilferent places under 
the Bhakra Control Board is not function-
ing properly; 

(b) whether Government propose  to ask 
the suppliers of equipment to compensate 
for the .1,00S sustained on this account and 
replace the equipment; and 

(c> whether there was any performance 
suarantee liven for .the equipment? 

THE MINISTER OF IRRIGATION 
AND POWER (DR. K. L. RAO): (a> All 
the power generating equipments installed 
at dilferent places under the Bhaba 
Management Board are functioning pro-
perly. 

(b) Does not arise, in view of reply at 
(a) above. 

(cl Yes, Sir. 

Inc_ of ColDII8'dIIl 0ertIs 

201. SHRI PANNA LAL BARUPAL: 

SHRI CHANDRIKA PRASAD: 

Will the Minister of RAILWAYS be 
pleased to refer to the reply given to Un-
starred Question No. 1253 on the 28th 
March, 1972 regarding increaSC' of com-
mercial clerks and state: 

(a) whether the information has since 
been ~  

(b) if so, the gist thereof; and 

(c) if not, the i ~ Government will 
take to collect the information? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a> Yes. 

(b) Two statements are laid on the Table 
of the HOllse. [Placed in Library. See 
No. LT-3654/72J. The changes which 
have taken place are only marginal. 

(c) Does not arise. 

Conversion of Trtftlldrum_Eranakulam 
Line Into Broad Gauge and Its 

Electrification 

202. SHRI VA Y ALAR RAVI: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) what progress has beCII made in tbe 
construction work of converting tbe 
Trivandrum-Ernakulam metre gauge into 
broad gauge line; 

(b) whetber Government bave taken a 
final decision regarding the proposal of 
tbe State Government for electrifying the 
line; and 

(C) if so, the gist thereof? 



49 Written Answers KARTIKA 23, 1894 (SAKA) Written Answers 

THEI MINISTER OF RAILWAYS 
(SHlU T. A. PAl): (a) Final Location 
Survey is in progress. Tenders for earth-
work have been called for. Designs and 
preparation of plans for bridges and station 
yards including Junction  arrangements at 
Emakulam, Quilon and Trivandrum Cen-
tral are in progress. 

(b) and (c). Due to low density of 
traffic and the heavy capital investment 
necessary, electrification of this section is 
not economically justified at present. 

F1re In Cochlo Refinery 

203. SHRI VA Y ALAR RA VI: Will the 
Minister of PETROLEUM. AND 
CHEMICALS be pleased to state: 

(a) whether there was fire in the Cochin 
Refinery again in October this year; 

(b) whether Government have conduct-
ed any enquiry into the causes of the fire; 
<lnd 

(C) if so, the findings thereof and the 
total I·oss caused by the fire? 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE): 
'(a) Yes, Sir. A fire occurred in one of 
the crude oil tanks in the Cochin Re-
finery on 17th October, 1972 at about 
9 P.M. 

(b) and (c). Immediate investigation con-
ducted by the Cochin Refinery authorities 
revealed that the fire was caused by lightn_ 
ing striking the tank during a severe elec-
trical storm. The fire was confined to two 
relatively small locations in seal area l-et-
ween the floating roof and the tank shell 
and was extinguished by about lIIidnight 
the same day. 

The Refinery authorities have stated that 
the damage caused to the tank by the fire 
is  less than Rs. 10,000; that no injury was 
caused to any person, and that the tank 
was put back into service the very next 
day. 

"Tm,,:i'i " ~ ~i  i ri 
~ Jf(llir 

204. tq'1 P" IA ~  
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Medium of IostrucdoDS in Indian r, .• O-

ways School of Sigoa' Eag\DeerloJ'" 
Telecommunications 

205. SHRI NARENDRA SINGH: 

Will the Minister of RAILWAYS 
pleased to state: 

be 

(a) what are the different training 
courses undertaken by the Indian Rail-
ways School of Signal Engineering and 
Telecommunications, Secunderabad and 
what are their duration and eligibility 
qualifications for trainees; 

(b) whether the Assistant Signal Inll-
pectors who are qualified placed in pancl 
and even after performing more than 
five years service over Northern Railway 
are being sent to IRSET, Secunderabad 
for six monms' promotional course of 
maintainers thus depriving ~ maintain-
ers of their chance of training and pro-
motion, if so, the reasons therefor; and 

(c) whether Trainee Officers and other 
Class III staff are not treated alik.e ill 
regard to arranaement of MelS and hos-
tcl, payment of Daily Allowance aDd 
supply of library boob? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) A statement II 
laid on the Table of the Houoe. (Placed 

1.1 Library. See No. LT-365!72]. 
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(b) Normally 'maintainers placed of pa-
Del aDd promoted ,in the near past as 

Assistant Signal Inspecto: s are sent to 
IRSET, Se;underabad. foe (; months, pro-

motional course. Out of 33 candidates 
sent since 1968, only 4 were having more 
than 5 years' service as Assistant Signal 

Inspector after promotion whee they 
were sent for the cou, ~ 

(c) (i) In regal'd to me" a,·,angement. 

t .. ainee officers and Class III staff of dif-
ferent ~g i  are provided bOlfding a, 
per ceiling limits fixed by the Railway 
Board 

(ii) He'stel for officers I. different from 
Hostel for Class III staff. 

(iii) Daily allowances to the tramees 
are paid by Railways concerned as per 

extant rules. 

(iv) Libra:y is common ~ all. 

Supply of Power by Sa\pora and Chandra-
por Power Slalions 

206. SHRI D. P. JADEJA: Will the 
Minister of IRRIGATION AND POWER 

be pleased to state: 

(a) th" names of States to whom the 
proposed Power Station at Satpura and 

Chandrapur will feed; and 

(b) to what extent'! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) 
and (b). The proposed 2 million kw Ther-
mal Power Stations each at Satpura and 
OtandraJlur (Chanda) will feed Madhya 
Pradesh, Maharashtra and Gujarat States. 
Any surplus power will be made available 
to other neighbouring States like Rajas.han. 
Uttar Pradesh, and Andhra Pradesh also. 
This power will be allocated equitably to 
the neighbouring States. 

Khosla COIDllllttee ~  on a HIah liam. 
al Navagam 

::!07. SHRI VEKARIA: Will the Minis· 
ter of IRRIGATION AND POWER be 

pleased to state the reasons for non·imple-
mentation of Khosla Committee Repor, fOr 
a high dam at Navagam' 

THE DEPUTY MINISTER IN THL' 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): The 
high dam at Navagam proposed by th', 
Government of Gujarat and n ~  

by the Khosla Committee inv·.Jlves submer-
bence of a 'eas in Maharashtra and M[dhv" 
Pradesh. Whib the Governmen:s of GUi'a-
rat and Rajasthan accepted the ~n
dations of the Khosla Commit'ee, the Gov .. 
ernments of Madhya Pradesh and Maha-
rashtra raised various issues. Thereafter, 
discussions were held on diffe:ent occa-
sions with the concerned States at various 
levels with a view to bringing about an 
amicable settlement. but these did not 
lead te ~n  sOlllement. 

The Governments of Guj;'rat and Ra-
jasthan had. in the meanwhile made re-
quests for referring the dispu:e to a Tri-
bunal. The Narmada Water Disputes Tri-
bunal was constituted on 6th October. 
1969 and the complaints of Gujarat anct 
Rajasthan were referred to the Tribunal 
for adjudication. 

In July. 1972 Chief Mini,t:rIMinister. 
of Maharasht:'a, Gujarat. Madhya Pradesh 
and Rajasthan had i i n~ and pointed 
out that the development of the Narmada 
should no longer be delayed in the best' 
regional and national interests and there-
fore decided to settle the differences by mu· 
tual discussions and refer the queslion of 
distribution of waters between Gujarat and· 
Madhya Pradesh and the height of tbe 
NaV'agam dam to the Prime Minister for 
a decision. after which they would finalise' 
the arrangements for the power generatiolT. 
~  its distribution. 
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Fore"" DnIIr and PbarmaceuCleall Com-
..... witb :50 per eent F ....... ItoIDItY 

208. SHRI K. SURY ANARA Y ANA: 
Will tbe Minister QLPETROLEUM AND 
CHEMICALS be pleased to state: 

(8) the names of the foreign drug and 
pharmaceutical companies with 8 foreign 
equity of 50 per cent and more which 
bave diversified their articles (non-drug 
items) during the last three yea: s; 

(b) the names of Companies which took 
up manufacture of non-drug items without 
a valid licence under the Industries (De-
velopment and Regulation) Act. 1951; and 

(c) the action ta'ken or proposed to be 
taken by Government in the matter for 
Violation of the licensing provisions under 
the above Act? 

THE MINISTER OF LAW AND JUS-
TICE AND PE'fROLEUM AND CHE-
MICALS (SHRI H. R. GOKHALE): (a) 
to (e). The information is being collected 
and will be laid On the Table of the 
HOllse as soon as possible. 

PromotIon of Juolor Scale Officer to Se-
nior Scale 

209. SHRI K. SURYANARAYANA: 
Will the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Unstarred 
Question No. 4752 dated the 2nd May. 
1972 regarding the promotion of junior 
scale officers to senior scale and state: 

(a) the agency through which the Rail-
way Administration have verified that none 
of the officers of the Mechanical Ensineer-
ing Department who are at present on 
Study Leave for the last more than 2 years 
in U.S.A. have not taken up any private 
employment, part-time or otherwise; 

(b) the amount of foreign exchange 
which the Railways recommended for be-
inS released to them during their $tudy 
leave for more than 2 years and !.he 
amOunt actually granted by the Res.rve 
Bank at India; , 

(c) the difficulties which lie in the way 
of the I!.ailway Admjnist:ation in laying 
down in tbe Establishment Manual the" 
period of ieave without pay extending to 
more than a year or two which should or 
should not be computed while calculatin's 
the 4 years' service in the Junior Scale be. 
fore considering such an Officer for promo-
tion to the Senior Scale; and 

(d) the steps which Government propos. 
to take to set matters right and on a, 
sound footing? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) The rules provide 
that Railway servants on leave should not 
take up any service or accept any emp' 
loyment without obtaining the previous 
.ane!ion of the Government. None of the 
officers of the Mechanical Engineering Dc-
partment on leave abroad for StUdy pur-
poses have applied for such permission. If 
any case of infringement of the provi.ions 
of the rules comes to the notice of the 
Government. suitable disciplinurv aclion 
would be taken against tbe officer con-
cerned. 

(b) The Railway Administration have 
not recommended release of any foreign,. 

n ~  

(c) promotion to Senior Scale depenj, 
on the ovorali fitness of the officer to 
hold a Senior Scale cha: ge and not merely 
on completion of 4 yean service. The 
need for making a specific stipulation in 
this regard in lhe ES'ablishment Manunl 
has not arisen. 

(d) In view of (a) and (c) ahove i~ 

question does not arise. 

Value of Import Licences lIven to nrioul 
Finns duriq the LuI Three Yean 

210. SHRI K. SURYANARAYANA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to refer to th: 
reply given to Unstarred queslioll No. 802 
on the 4th August, 1972 rega rding the 

~ of Imoort LicenCCl given to various 
Firm. during Ih: last thr ... ~ ytdn and 
st'lte: 
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(a) whether the requisite information 
>bas since been collected and if not. the 
reasons therefor; alld 

(b) the time by which it is expected to 

• be laid on the Table of the Hou&e? 

SI. 
No. 

Name of ~  firm 

THE MINISTER OF LAW 'AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOII..HALE): 
(a) and (b). The value of the import 
licences given to M Is, Merck Sharp and 
Dhome of India Ltd. and others during 
the last three years is given bel"w: ' 

3  4 5 

I. M's. Merck Sharp & Dhome of India Ltd., Bombay 134,88,724 131,83,983 68,36,126 

2. M's. Pfzir Ltd., Bomhay 

3. Mis. Sandoz (India) Ltd., Bombay 

4. M's. JORn Wyeth, Bombay. 

23,00,000 10,65,806 34,12,025 

The party has reported that no 
imports were effected during 
this period. 

S· M's. B Merck (India) Private Ltd., Bombay 33,02,365 '8,45,631 17,07,172 

43,97,864 36,58,739 61,31,025 6. Mis. Suhrid Geigy Ltd., Baroda 

7. M's. Abbott Laboratories (India) Private Ltd., 
Bombay 

The information regarding the items 
together with their value and the capacity 
of expansion projects for which these firms 
applied for and were given expansion 
licences since their inception in the coun-
try is still under compilation pnd as soon 
as the complete informatioll becomes 
available, a satement will be laid on the 
, Table -of the House. 

AU India RaIlway Commercial Clerks 
Association. Nortbern Zoae 

211. SHRI DHARAMGAJ SINGH: 
Will the Minister of RAILWAYS be 
Jlleascd to itate: 

(a) whether All India Railway Com-
mercial Clerks Association of Northern 
Zone observed a Protest Day on the 25th 
September, 1972 against the absorption ot 
medically incapacitated staff in the ~ 
mercial category; 

(b) whether aU the major commercial 
offices observed the Protest Day and sub-
mitted a Memorandum and issued tele-
grams to bim, tbe General Manager, 
Northern Railway, and the Divisional 
Superiatendcnts on Northern Railway. iD 

support of tbelr demands: 
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(c) if so, the gist of the demands made 
by the Association, Northern Zone; and 

(d) the action takell by GO\ernment in 

this regard? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) Yes. 

(b) At certain places on Northern 
Railway. the Commercial Clerk. Associa· 
tion observed 'Protest Day' [,y wearing 
black badges. They also released .m9ll 
posters and sent telegrams to various 
authorities. 

(c) and (d). Their main ilemand is 
that all medically incapacitated stafT abo 

sorbed in the commercial categories should 
be assigned seniority from the date of 
ioinillg the commercial categories and 

treated as new entrants. and that thiS 
procedure should have retrospective effect, 

Such points are raised from time to 
time by ~ni  labour organisations 

and are settled through discus<ions in the 
meetings of the Negotiating Machinery 
and Joint Consultative Machiaery at dif· 

ferent levels. 

Corruption In Abu Road Railway Hospital 
(Western RaIlway) 

212. SHRI DHARAMGAJ SINGH: 
Will the Minister of RAIl.WAYS b: 

pleased to atate: 

(a) whether the Action Committee of 
All India Railway Employees Confedera· 

tion, Abu Road Branch of WeUern Rail· 
way, sent a telegram on the 1 Stb June. 
1972 and also a report to the Railway 
Minister, Chairman, Railway Board Dod 
the Diviaional SuperinteQdent, Western 

~  ~  in. rqard to c:orru'ption 
in Abu Road Railway HCllPita!; 

(b) wbetber a Joint, Enquiry by the 
DPOIAjmer, D,M,O., Ajmer and D,M.O., 

Dohad was conducted in this case On the' 
Sth July, 1972 at Abu Road; 

(c) if so, the nature of ~ in  

lodged by tbe Action CommiUee and the 
complete report of the Joint enquiry; and 

(d) the action taken by Government in 
this rellard? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a') Yes. 

(b) Yes. 

(c) and (d). It was alleged that Shri 
Chunni Lal, Balleryman, Sipal Deptt, 
Western Railway, Aimer Division died on 
12-6-72 for want of proper mpdical aid. 

On enquiry it was found tbat it was not 
a case of ~ g  The patient wa. ad· 
mitted .in the Health Unit, examined by 
more than one doctor and in the initial 
stages not considered to be suffering from 
a serious afflication. However, after ob· 
servation, when the seriousne.. of the 
case became apparent he wa; referred 10 
the Divisional Hospital equipped to dc"! 
with ,uch cases. Regrettably the patienr 
expired en route. Necessary corrective 
measures on the b ... is of the report are 
being taken. 

Recovery of under.charge. from !If! .. 
Sharma Metal re·rolllng MIll., Dhav. 

nqar (Western Rall".y) 

213. SHRI DHARAMGAJ SINGH: 
Will the Minister of RAILWAYS be 
pleased to state: 

(8) whether a 8um of RI. 1 0.984 ~ 

been worked out a. undercharges by the 
Accounts Department, Ajmer On the con-
signments booked from ~  to 
Bhavn8gBr of Western Railway, for the 
period from June 1970 to July, 1970; 

(b) whether the Consignee M ' •. Sharma 
Metal Re·roIIing Mills, BhavnRlIRr has 

refilled to pay the said underchar,es to' 
the Railways; and 
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(c) the steps taken by the Railway 

Administration to recover tbe undercharges 
from the party concerned? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) Yes. 

(b) The party has disputed thc un.:lcr· 

charges. 

(c) The Divisional S"pcrintendent. 
Bhavnagar, is pressing thc party to pay 

up the af lount early. 

IFacilities for Organisation to Trade Uniens 
of Railways 

214. SHRI DHARAMGAJ SINGH: 
Will the Minister of RAILWA YS ~ 

pleased to state: 

(a) whetber Registered Trade Unions 
ar" denied the facilities of orga'hisalion 
which are guaranteed to them IInder 

Tr • ..!. Union Act, Industrial Oi'l'utes Act 
and the Consnution of Indi?; 

(h) whcth:r certain i~  are ~ n  

eJ to certain Trade U, ions on the Rail-
ways for their organisation; and 

(0) if so. tho names of ,uch UniOn> 

anJ the details of the i i~  g n ~  to 
lhem on Railways and tho rra'ons there· 
for? 

THE MINISTER OF RAILWAYS 
I SHRI T. A PAl): (a I N0thing which 

is rrovidetl for in the two /\CIs and th! 
Cocstitution is denied. 

(b) and (c). Certain special facilities 
bave been ~ n  only to the recognised 
Unions. They are:-

I. Free passes and special ~  ~~  

for organisational work, organisational 
meetings and i~g  with Rly. Adminis· 
trations. . 

2. Provision of office accommodation • 
. wherever possible; on paymeDl of rent. 

3. Provision of telephone in offices of 

the UnionslFederations, wherever possi':!le. 

on payment basis. 

4. Permission to hold meeting in Rail-

way premises. 

5. Collecting of trade union subscrip-
tion near the place of work or near place 

of payment. 

6. Accommodation 
notices. 

for exhibiting 

7. Prior notice to UnionsiFeJerations in 
case of transfer of their officoals. 

The recognised Unions which enjoy the 

ahove facilities are:-

I. Ullioll.l affiliated to Natiollal Fed.?ration 

of Illd'all Railwtlymen. 

I. Central Railway Mazdoor 5angh. 

2. Eastern Railwaymen's Congress. 

3. Uttariya Railway Mazdoor Union. 

4. Nu"" Eastern R:lIlway Employees 

Union (P.R.K.S.). 

S. Nrrthea't Frontier Raiiway Em· 

ployees Union. 

I) Southern Railway Employees Slngh. 

7. South Central Railway ~  

Sangh. 

8. S ~  Eastern Railwaymen's Con· 

gress. 

9. Western Railway Mazdoor Sangh. 

II. Unions affiliated to All India R"iI",ay 

men',· Federatjon. 

1. National Railway Mazdtcr Union. 

2. Eastern Railwaymen's Union. 

3. Nortbern Railwaymen's Union. 

4. North Eastern Railway Mazdoor 
Union. 

S. Northeast Frontier Railway Mazdoor 

Union. 

6. Southern Railway MaMoor Union. 
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7. SotIth Central ~  !VIazdoor 

Union. 

8. South Eastern Rnilwaymou's limo:>. 

9. Western Railway Employees' Union. 

Declaration of 'Proteded workmen' In 
RaIlways 

215. SIIRI DHARAMGAJ SINGH: 

will the Minister of RAILWAYS l'lf 

pleased to refer to the reply given to Un-

>tarred QIJestion No. 3197 on the 18th 

April, 1972 regarding declaration of 

'Protected Workmen' in Railways and 

state: 

(a) whether the idormatlOn tHIS since 

·been collected; 

(b) if so .. the gist thereor; and 

(c) if not. the time likely to he tnken 

by Government to collect the informa-

tion' 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) to (:). no in-
fcrmation relating to Unstarred Question 

No. 3197 of 18t" April, 1972 relerred to 

is furnished in tho .. tateme,,' laid 011 the 

Table of the Ho·".. [Placed 1/1 Lil'rarv 

See No. LT-3656/721. 

n.sign Troulr.'e in Fertllizor and ChemI-
cals Travaneore LimIted at tho Tr:al Stage 

216. SHRI VAYALAR RAVI: Will the 

Minister of PETROLEUM AND CHEMI-

<:AI.5 be pleased to state: 

(a) whether the Cochin division plant 

·of the Fertilizers and Chemicals Travsn-

core Liml ted has developed ar.y desig. 
·troubles I,t the stage of trial running: 

(b) if '0. the reasons therefor and 
'whether il will affect tbe starling of com-
'mercial pmduction in this factory and 

(c) the steps taten to ensul e the com-

missioninl: of this planl al due dale' ItDd 
its eft"ecti,-e functioning? 

THE MINISTER OF LAW AND 

JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE): 
(a) to (c). The construction of the fcni-

lizer project has been ~  hut 

during trial runs, some mecbanical brenk-

downs and other difficulties have been 

encountered. The project authorities are 
giving clOSe and continuing attention to 

these problems with a view to expediting 

the commissioning of this plant 

Expansion of Hlnduslan Antlbloda 

218. SHRl JAGANNATH MISHRA: 
Will the Minister of PETROLEljM ... ·"ID 

CHEMICALS be pleased to ~  

(a) whether there is a prop.>sal for Ihe 

expar.sion of Hindustan Antibiotics; and 

(b) if so, broad outlines of the elloen-

sion plan? 

THE MINISTER OF LAW AND 

JUSTICE AND PETROLEUM AND 

CHEMICALS (SHRI H. R. GOKHAI.E): 

(a) and (b). Yes, sir. Himilistan Anli-

biotics Limited has been given a letter of 

intent for expanding its capacity for prO-

duction of Streptomycin sulphate from 81 
tonnes to 160 tonnes at lin e'timn!ed cost 

of R.. 3.73 crores. 

Addaionally. with a view to diverSifying 

its prt.':luct mix, the undertaking is implc-
mentins projects for production of (i) t2S 

tonnes of Vitamin 'C' at an es:imated cost 

of Rs. 163 lakhs, Ci) 20eO Kg. per "'Inurn 
of Neomycin Sulphate at an estimated cost 
of Rs. 20 lakhs end-(iii) 5(',)0 Kgs. of 

Semi-Synthetic Penicillin at an ~ i  

cost of Rs. 62.50 lakhs. 

A-nother letter of intent for the produc-

tion of 6 tonnes p.c. of Err'''romycin 
sal" has also been given 10 the under-

taking. 

U .... r Udl ......... of lutaIIed c.p.dCJ hi 
.. Pesticides IDdIllfry 

219. SHRI Y. ESWARA KEDDY: 

Will the Minister of PETROLEUM AND 
CHEMICALS be p1eaaed 10 state: 
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(-) whether ~  is under-utilisation of 
iuatalled cap,city in Pesticides industry; 

(b) if so, the extent of idle capacity in 
the industry at present; 

(c) the reasons for the under-utilisation 
of the installed capacity: and 

(d) the sieps taken to ensure mllximum 
utilisation of tile installed capacity in the 
Pesticides industry? 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE): 

(a) Yes, Sir. 

(b) Nearly 38 per cent. 

(c) Capacity utilisation is influenced by 
seasonal demand which in turn depends 
on factors like nature and extent of plant 
infestation, epidemics etc. In partkular. 
tbe demand for Benzene Hexachloride 
(BHC), which accounts fOr about 4R per 
cent of th" installed capacity. has not 
picked up as enticipated earlier. In case 
of weedicides also, utilization of capacity 
has been affected due to poor oITwke. 

(d) Increased emphasis is bc;ng lnid on 
maximum utilisation of indigenou,ly avail· 
able pe.sticides and revision of pesl control 
schedules town " that end and production 
of enriched RIlC for usc in liquid f<'T-
mulation with a view to popularising i ~ 

u.e are sorne of the measures hdng taken 
'0 optimise production of the pe.ticides. 
Steps are' also being taken to strengthen 
extension services to poPuleris: the use of 
more and more weedicidcs. 

FertUlser P:aal .t MatbuR UP 

220. SHRI ARVIND NETAM: Will 
the Minister of PETROLEUM AND 
CHEMICALS \le pleased to state: 

"r;· ,  ,  • 
. (a) whether, povjlrJl111cnt are considor, 
ina a ~  tp S~  up a larae Fet:tilizer 
plant at Mathura in 'Uttar Pradesh; 

(b) if so, the main features thereof; 
and 

(c) the time by which final decision in 
tbis regard will be taken? 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE): 
\a) to (c). As part of the plan ,to 
augment fertilizer capacity during the V 
Five Year Plan, Mathura is also being 
considered as one of the possible loca_ 
tions. Detailed studies relative there to 
are under way. 

Sapply of Naphtha by Foreign Coutl ~  

221. SHRI SEZHlYAN: 

SHRI K. BALADHANDAYUT. 
HAM: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether the foreign tenderer. who 
contracted to supply 1.5 lakhs tonnes of 
naphtha, has not fulfilled his contract; 

(b) whether any action is proposed 
under the terms of the contract; and 

(c) the steps taken to import the 
required amount of naphtha needed for 
fertiliser production? 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AN)) 

CHEMICALS (SHRI H. R. GOKHALE): 
(a) Yes, Sir. 

(b) The Indian Oil Corporation Ltd. 

has proposed to take legal action against 
the defaulting party. 

(c) The Indian Oil Corporation Ltd. 

has already floated enquiries for import-
ing the <leficit requirements of naphtha. 

Aebleyement o( Fertiliser Targets 

222. SHRI SEZHIYAN: Will the 

Minitter of PETROLEUM AND 
CHJ3M1CALS ~ pleased to I\IIW tl)o 

prospects of i ~ . of. i~  prO:" 
duction taraets tbi. yeu7 
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THE MlNISTE.ll OF LAW AND 

JUSTIQ;: AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE): 

According to present indications, ferti-

lizer production during 1972_73 is expect-

ed to be of the order of 11 lakh tonnes 

of nitrogen and ,.2 lakh tonnes of P, 06 
a, against the target of 12 to J3 lakh 
toones of nitrogen and 3.7 to 4.1 lakh 

tonnes of P, o. as envisalled earlier. 

~ i  in GOI'llkhpur Fertilizer Factory 

:'B. SHRI SEZHIYAN: 

SHRI ATAL BIHAR! VAJPAYEE: 

Will Ibe Minister of PETROLEUM 
AND CHEMICALS be pleased to slate: 

(a) wbether there 91118 a prolonged 

i ~ in the FertiJ;zer Factory at Gorakb-
I'lif and if so. the reasons therefor; 

(bj the steps taken by the management 
to avert the strik.e; 

Ie' the terms of ;-ettlemen\. if any; and 

(.1) Ihe loss in production due to the 
!o.lriKe? 

THE MINISTER OF LAW AND 

JlSnCE AND PETROLEUM AND 

CHEMICALS (SHRI H. R. GOKHALE): 

( a) There was a strike in the Gorakhpur 
Fertilizer factory from 19th September, 

~ to 22nd Odober, 1972. 

( b) Discussions .. ere held with the 
U ni"", coocerned ",ith a view to arrivinl 
al a satisfactory settlement in regard to 

Ih.· demands of the .... orkers: conciliation 

'''''""edings were also initiated. However, 
a, 110 amicable settlement could be 
rca<ited, the more important 'dema.nds 

were referred by tbe State Govorruacnt 
for adjudication. 

(e) and (d). The required  information 

i I being collected ;lad trill be laid "" the 
ta.ble of SabrIIa. 

2S'rt L.S.-3 

SIrtb .". lAc:o Statf .. tile South 

224. SHRI DHARAMRAO AFZAL-
PURKAR: 

SHRI RAMKANWAR: 

Will the  Minister of RAILWAYS be 
pleased to state: 

(a) Whether Loco Staff in ~ Soutla 
~  struck won into 9 recent 

months seek. redress of their grievances 
regarding the pay scales and allowances; 

(b) if so. the extent of loss sustained 
by Government durins tbe strike; and 

(c' their demands and the steps Gov-
ernment have taken to solve their pro-
blems? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) and (c). Some 

of Loco Running Staff of Huhli Division 

of the South Central Railway went 
on strike from 29th August. 1972, A 

sympathetic strike was launched from 1st 
September, 1972 by Loco Running StaK 
of the Southern Railway. 

No demands were made by the strike .. 

before they went on strike. The demands 
of 1.oco Running Staff of Hubli DivisiOil 
of South Central Railway received later 

'are given in the Statement-laid on the 
Table of the House. [PloCt'd in LmrolY, 

S"" No. L T -3657/72]. As regards 
Southern Railway two sets of demands 
'WeTe presented on 3rd September, 1972 

and 9th September, 1972 respectively. 

On 21st October, 1972, list of ]() 

demands as detailed in the statement laid 
on the Table of the House, was pre.,ented 
by the Negotiating Committee Members 
of the Southern and South Central Rail-
ways of that A.sociation to the Railway 

Minister. [l'laCf'd in Lib""ry. ~  No. 

L T-36S7/72J. 

The grievances of the Loco Runninl 
Staff including those mentioned in the 
above lists of demands have been repre-

sented in the past aodc:ootitlue to be 
represented by tbe recogni""d Unions and 
Pederations at various levels and negotia-
tions have been held with the"., ami action 
•• warranted taken through the duly con_ 

'.tituted Permanent Negotiating M acl1inery 
...d the Join! COlll!ulta!ive Machinery. 
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(b) The 106. in revenue on account of 
~ strike in August-September, 1972 is 
estimated to be about Rs. 88.67 l8kh. oa 
the Southern Railway and Rs. 72.52 laklls 
on the South Central Railway. 

Increase .. the Prices of their Products Ity 

Oil Companies In Kera/a 

125. SHRI EBRAHIM SULAIMAN 
SAlT : 

SHRI N. SREEKANTAN ~  

Wilt the Minister of PE1ROLEUM 
AND CHEMICALS be ~  to state: 

(a) whether Government have per-
mitted the Oil Companies in Kerala to 
increase the price of tbeir proLluch coa-
.j;umed in the State; 

(b) if so, the reason tbercflu; 

(c) whether Government have received 
any representation from the Members of 
Parliament from Kerala urI' "II the witlt-
• rawal of permission; and 

(d) if 80, the reaction of Governmcat 
theretG 7 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE): 
(a) and (b). The Basic Ceiling Sellinl 
Prices of certain petroletlm product.· sold 
in Keral. were increased with effect fro. 
10th May. 1972 to compensate the oil 
companies for the losses ~  by them 
as a result of the imposition of Purchase 
Tax by the Kerals Government. 

(cl Yes, Sir. 

(d) It il not in the public interest 18 
reply to this part of the quest:on in view 
of a writ petition pcnolinl in the Hip 
Court of Kerllla. 

~ 011 SodJoI 8Bd EcHo_ 
0Ih_ 

226 SHIl P. GANGADEB' 
. SHIn P. M. MEHTA: 

Win tile Minister of LAW AND 

JUSTICB be pleued t. slate: 

(a) whether Central Governme.nt are 
exam,nmg new Legislative aleasures to 
provide for deterrent puni.shment for 
Social and Economic offences; 

(b) if so, the .. lient features thereof; 

(c) whether the Law Commission 'has 
made certain suggestions in respect of the 
Legislative measures; and 

(d) if so, the outlines thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LA VI' AND JUSTICE 
(SHRI NITlRAJ SINGH CHAU-
DHARY): (a) and (d). The Law Com-
mission, In Its Forty-SCventh kepun 0" 
the Trial and Punishment of Social .ad 
Economic Offences, has made certain re-
commendations for amendmenb to tile 
Central Excise and Salt Act, 1944 and 
various other Acts as eiven in the attached 
statement. The Report is beinll ellamill-

ed by the Governmeat . 

The Report is being laid on tbe Tahle 
of the House separately. 

STATEMENT 

I. The Central Excises and Salt Act, 
19« .. 

11. The Foreign Exchauge (Regula-
tion) Act. 1947. 

III. The Prevention of Foo,' Adultera-
tion Act, 1954. 

IV. The E .. ential Commodities Act. 
1955. 

Y. The WeIIlth Tall Act, 1957. 

VI. The Income·tax Act. 1'61. 

vn. The Customs Act, 1962. 
vm. The Gold Control Act, 1968. 
lX. Amendments commOD to more 
than one Act. 

X. Indian Penal Code. 

XI. Code of Criminal Procedure . 

XlL New Act for special courts. 

XIII. PtIlISpm1tJ Act, 1%7. 
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XIV. Imports & Exports (Control) 
. Act. 1947. 

XV. Drugs and ·Cosmetks Act, 191\0. 

XVI. Companies Act, 1956. 

XVII. Cono;titution. 

increasing the Production 0{ Chelllial 
FertUlzers 

~  SHRI P. GANGADEB: 

SHRI P. M. MEHTA: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether Government are consider· 
ing a series stePs to increase the pro· 
duction of chemical fertilizers following 8 
warning given by the Planning Commis. 
'lion; 

(b) whether Government are proposing 
to !let up a number of shore-based fertilizer 
plants in the Q()IJntrY and if so, the reasons 
for the saine; and 

(c) the other measures Government pro· 
pose to take to increase the production? 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEliM AND 
CHEMICALS (SHRI H. R. GOKALE): 
(a) and (b). Government is giving clos. 
and continuous thought to the need to 
augment fertilizer capacity to meet 
adequately the needs of the agricultural 
strategy. Several studies nave Dlready 
been initiated in this behalf to identify 
possible sites including coastal locations 
for setting up new fertilizer plants. 

(c) Appropriate measures have been 
taken or are being taken to maximise pro-
ductioa in the operating unit. through 8 
better utilization of capacities and by over-
comi". mechanical and other problems 
which are found to inhibit production. 
Special efforts are abo beins made to 
&peed ap the commissioning of the ~ 

iects whicb are uader construction. 

Pulrllc ec.--':e faclIlties at Majer 
Statloas 

228. SHRI P. GANGADEB: 

SHRI P. M. MEHTA: 

Will the Minister of R."'ILWAYS 
be pleased to state: 

(a) whether his Ministry propose 10 
modernize public convenience facilities at 
major Stations in lities· with a population 

of over one lakh; fDd 

(b) if so, the main features of the pro-
posal ? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) and (b). Pre-
sumably the Hon'hIe Membel"J are refer-
ring to the provision of Hush type latrines 
at the stations. If so, it is staetl tbllt ac-
cording to the extant instructions HUsh 
type latrines are to be provided on the 
stations where piped water supply is 
'available. IUId aqua privy typo .r 
bore-hale type where piped water supply 
is not available. According to the aboVe 
policy works are being taken up on a 
programmed basts subject to availability 

of funds. 

Committee CD eDlllllDe proble_ of Com. 
_ten In bIc ddee 

229.SHRI p. GANGADEB: 

SHRI P. M. MEHTA: 

Will the Minister of RAILWAYS be 
pleased to state whether his Miniltry is 
contemplating to have a Committee of 
Memben of Parliament te examine Ibe 
problems of Commuters in big cities? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAn: No. 

MeedDa fII CbIef MIDIIten ., se.te. All 
tile W ...... Zoae IaeId .. ......, 

230. SHRI PRABHUDAS PATEL: 
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SHRI Y. ESWARA REDDY: 

Will the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether a meeting of the Chief 
Ministers of states in the Western Zone 
was held 01\ the 12th Octobt;r, 1972 at 
Bombay; 

(b) if so, the Chief Ministers who 
attended ~  meeting; and 

(c) the decisions arrived at in the 
meeting? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) 
Yes, Sir. The Union Minister for 

i~ i n and Power discussed with the 
Chief Ministers of Western Region the 
power supply position with a view to take 
necessary remedial measures. 

(b) The meeting was attended by the 
Cltief Ministers of Gujarat, Madhya 
Pradesh and Maharashtra. 

(c) The following recommendations 
were made that 

(i) The commissioning 
projects Koyna Stage IlL 
Hydro and Ukai Thermal 
by working extra shifts. 

of the power 
Koradi, Ukai 
be expedited 

(ii) Additional fuel oil to ~ extent of 
756 ton'nes per day for the next six months 
be supplied to Gujarat for stepping up 
energy production from the Dhuvaran and 
Sabarmati Power Stations. 

(iii) All the diesel sets available with 
tile State Power Systems be used during 
peak hours. 

(iv) For meeting the additional power 
requirements of the region, two large 
iltermal power stations of two million kw 
_pacity each ee considered to be set up 
by the Centre, one at Satpu;-a and the 
other at Chanda (ChandraplJr) colliery 

~  

Joint FOl'um fOt' ~ of Idea with 

Workers on Running of Railways 

231. SHRI PRABHUDAS PATEL: 

SHRI C. T. DHANDAP ANI : 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Railway Board has 
decided to set up a Joint Forum to provide 
for free flow and exchange of ideas witb 
the workers on the running of the Rail-
ways; and 

(b) if so, what is its compositioa? 

THE MINISTER OF RAILWAYS 

(SHRI T. A. PAl): (a) Yes, 511'. 

. (b) The forum whiCh is called, 
"Corporate Enterprise Group of Manage-
ment and Labour" (short dtle "CEG"), 
consi§ts of the Chairman, Members and 
Additional Members of the Railway Board, 
Secretary, Railway Board and three 
representatives from each of the National 
Federation of Indian Railwaymen and All 
'India :Railwaymen's Federation. the ~ 

presentatives being the President and the 
General. Secretary of each Federation and 
one other member to be nominllted by 

each of them. 

The broad (l)bjectives of the "CEG" are 

to: 

Evaluate the functioning of the ~i 

ways and exchange data and 
ideas on ways and means for 
improving the effkiency and 
viability of the enterprise, 

-appraise the investment pro-
grammes, particularly in regard 

to housing and welfare services; 

-identify areas and devise llction-
oriented methods for Itlaximi&ing 
organisational eifectivelless, the 
use of technology and towards 
building up the image of the 
Railways as a i ~ ni 

lion. 
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However. !o,taff malleI's. incIuJJI1g those 

wlaich come within the purview of the 

Pennanent Negotiating Machinery and 

.Joint Consultative Machinery, wiJi not be 
<li.cussed by the CRG. 

Setli .. ". up uf a Second Fertilizt!T Corpora. 
tlon 

232. SHRI H. M, PATEL' 

SHRI RAMSHEKHAR PRASAD 

SINGH: 

Will the Minister of PEl ROLEUM 

AND CHEMICALS be pleased to ,tatc: 

(a) whether Government are consider-

ing a proposal for setting up a second 
Corporation to manage new Fertili.c .. 
plants; and 

(b,) if so, ·the reasons therefor '! 

THE MINISTER OF LAW AND 

JUSTICE AND PETROLEU!\l AND 

0iEMICALS (SHRI H. R. GllKHALF): 

(,I) aOll (h). in~ to ~  io-

dications. the fertili/,er capacity would have 

10 be very substantially augmented in~ 

lhc \T Plan period. For thi!oo pLlrpl)S(', a 
large nllmhcr of new fcrtili/cr ~ 

would be needed both in the pubiic and 

in the private ~  No i~i  hd<': 

yet netn taken (1.<'; to whethcl ()::c more 

public sector agency would Ill' nCl'ded to 

impJcment the new projects {flat m,l)' be 

taken up in the ruhlic sector. 

Setliog up of a holding company b)' link· 

Ing I.O.C, and O.N.G,C. 

133. SHRI PRABHUDAS PATEL: 

SHRI RAMSHEKHAR PRASAD 

SINGH: 

Wi-ll the Minister of PETROLEUM 

AND CHEMICALS be pleased to state: 

(a) whether Government propo', to set 

up a Holding Company to link Indian Oil 

("orporation and the Oil and Natural G", 

Commission: and 

(b) if so, the reasons thereto:-and .ew 
far it will be helpful? 

THE MINISTER OF LAW AND 

JUSTICE AND PETROLEUM AND 

(,HEM·ICALS (SHRI H, R. GOKHALE): 

(a) and (b). The setting up of such • 

holding company ~ one of the altern ... 

tives g~  by the COlnmittee- 011 

Public Undertakings in their 16tb Rcpett 

on the ONGe. Government are e>'1Imi11, 

ing the future structure of ONGC in Ib 
light of ttlh Iteport aM tbe Report of tile 

Committee to Review ONGC, which .... ' 

headed by Shri K. D, Millaviya, M.P, 

Holding CIIIDPIID)' for Petro-Chemlul 
(JnIII 

234 . .5HRI PRABHUDAS PATEL: 

SR·RI D, D, BBSAI: 

Will the Minister or PETROLEUM 

AND CHEMICAL be pleased to state 

whether the Union Governmeot propOse to 

set up a .sepanue holding company for tlte 
proposed petro<hemical units at Rarod., 
Rdrauni. Bongaigaon anu Tuticorin? 

rHI' OFPllTY MINISTER IN THH 

,\IINISTRY OF PETROLEUM AND 

CHEMICALS (SHRI DALHIR SINGH): 

No concrete proposal has yet been for· 

mutated. However, certain studic ... <Ire 

being made abuul the feasibility (If formin, 

It holding company for the Petro CIIl:ml 

cals complexes al Baroda and Bongaigao •. 

The inclusion 'u such a holding company. 
if it is formed, of future public sector 

rctro-chcmicals planb would he n~i  

at the appropriate stage, 

CompletioD of Mangalore CheJltlul all" 
FeJdlzers Factory 

235. SHRI JAGANNATH MlSHRA: 

Will the Minister of PETROLEVM ,\ NB 

CHEMICALS be pleased to .tatc: 
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(a> whether the Mangalore Chemical 
and FertlllZCn factory is under comple· 
tioB;and 

(b> if &0, the total expenditure incurred 
_ the Factory and its total capacity? 

THE MINISTER OF LAW AND 
JUSTICE AND PIp"ROLEUM AND 
CHEMICAlS (SHRl '-R. GOKHALE): 
fa) The fertiIizer p. is under con' 
IttnIctioo and is expeetM to be completed 
Q' Auguat/September, 1974. 

(b> TIle total expenditure incurred on 
tile project uplo September, 1972 is 
as. 531 00 lakhs. The plant is designed 
to ~ 3'40,000 toone. of urea equi· 
valent to about 1 S6,OOO toones of nitrogen 

per aDD" 
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~ in  Tenders from the Pre·Selectccl ~ 

InIcton by P.C.I. for tile ~i n e( 

Nangal Fertilizer ~  

210. DR. H.P. SHAttMA: Will the 

Minister of PETROLEUM AND CHEMI-
C AU;, "-ple,,"scd to refer to ~ reply g ven 

to UnslBrred Question No. 4347 on the ht 

September. 1972 and ,tale: 

(a) the criteria for pre-selection of COil· 

trdctors by the Fertilizers Corporation of 
India for Engineering Services for anUJIl) 

.nia plant in connection with the expansion 

·cf the Nangal Fertiliser project: 

(h) the names of the pre-\L'Ic'':Il'd Ijrmo;o 

from whom proposals have hcen i ~  

sO fur; and 

(c) the names of the firm<.;. if any. to 

whom the work in connection with tht ~  

c)(pan"iion project ha'i hcc-Il :I" ... ib!ncd and 

the terms of the contract. if finalised. in 

e'dl'h case? 

TilE MINISTER OF LAW AND JUS-

TICE AND PETROLEUM AND CHE-
MICAL." (SHRI H. R. GOKHALE): (a) 

Contractor. for the Nangal Expansion am· 

monia plant were pre-selected taking into 

account their overall experience with h.rge 

scale ammonia plants. plants based on 
""?IVier petroleum products and overall 

competence in engineering such plant •. 

(h' Proposals were received from a con-
sortium n~ ing of Uhde-Lurgi-Top'iol 

royn Engineering Company. 

(cl The Uhde-Lurgi-Topsoe have bee .. 

selcdcd for the services and final nc}!otia-

-.iom. on the contract are in ~ ~  

Meet,,!: of Chief Minb-ten anI! Po .. er 
Mhai>lters oi !'Iiortbem State. in Ne .. DeIIti 

2A I. DR. H. P. SHARMA: 

SHRI SUKHDEO PRASAD 

VERMA: 

WHI the Mi"isler of IRRIGATION AND 
POWER he pleased to state: 

(a) whether a meeting of the Cbief Minis-
lers anll Power Ministers of the North.,.-" 

Stales was held in New Delhi At the third 
week of OClobo:r this yoa.r; 

.(b) if so. the dil.cussioDs held at the 

meeting and the outcome thereof; and 

(e) the arrallgements. if ... y _ittted 
upon therein to meet  the power shortage 

in <I'llcr.nt States? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF IRRTGATION AND ,PO-
WER (SHRI Ii. N. KUREFL): (a) 

Yes. Sir. 

(h) and (c). The following decisions were 

laken afteT di\clIs!-.ions held at the ml:ct-

ing: 

(il That the surplm power of the order 

of ~ to 1.2 million units per day from 

Delhi should he fed into Haryana and 

that from Satpura of 0,4 million uni" 
per day anti 0.5 million units per day 

from Bassi he fed in Punjab and that 
a further 0.4 million units per day avail-

ahle from Satupur be made av.ailable 10 

Punjah. 

(ii) That the thermal power stations at 

Badarpur. Bhatinda and Obra a. weH ;00< 

the inter-State transmission lines be e'-

pedited and completed· early. 

(iii) That the surplos power from 
RAPP after meeting the needs of Ra;a ... 
than of a million units per day be fed 

inw the Northern Grid. 

(iv) That the private industrial under-

takings be permitted to instal diesel ~ 

nerating units whieh could be procured 

indigenously or by import where ncoc_ 
sal)' for mitigating the power shortage. 
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(v) That the power supply of Nangal 

Fertilizer Factory may not he reduced 

further from the existing level of 98 MW. 

Loag-I....... LTllCllt (rom )mq for procuring 

crude for Mathura Refinery 

242. DR. H. P. SHARMA: 

SHRI BAKSI NAYAK: 

Will. the Minister of PETROL EM AN!) 

CHEMICALS be pleased to statc: 

laJ whether Iraq has lately agreed 111 

principal to extend long-term crcdit to 

Jndia to' meet foreign exchange require' 
ments for procuring petroleum and crude 

etc., for Mathura Refinery; and 

(bi if 110, the terms of the offer? 

THE MINISTER OF LAW AN!) JUS-

TICE AiND PETR.OL.EUM AND CHEMI-
CALS (8HRf H. R. GOKHALE): (a) and 

(bJ, Iraq has evinced interc,ts in extend· 

jng long-term credit to India to meet thl' 

foreign exchange requirements of the 

Mathura Refinery. Only exploratory dis-

~i n  have so far t;'lken place on the 

suhjcct. 

('urh 08 prolin remitted abroad hy i~  

Oil Companies 

24J. DR. H. P. SHARMA 

SHRI Y. ESWARA REDDY: 

Wi.llthe Minister of PETROI.EUM "''JD 

(HEMICALS he pleased to state: 

(a) whethe r to check rcmiltancc, of pro-

firts ~  by foreign Oil Companies, 

Government have lately decided to impose 

an additional non-recoverable duty on for-

eign Oil Companies in India; and 

(h) if MI. the broad oUllines of Ihe deci-

sion and the likely annual revenue expected 
therefrom? 

THE MINISTER OF LA W  A NO JUS-

TIf'E AND PETROLEUM AND CKEMJ-

(' A1.S (SH'RI H' R GOKKALE): (a) anu 
(h). No n n ~  duty has heen 
imrosed on foreign oil comranies a. such, 

However tu mop lip the adventitious gain:s 

accruing to the luhe refineries (producting 

lube base slocks from Imported crude "il) 

on account of the indu.ion of cu-.s 

duty on a notional b3Bis in the price build-
up, Government incr.eased the rate of ~  

tional excise duly on such lube base stocks 

by R,. 345 per tonne wilh effecl from 26th 

May, 1972, This i& expectcd to generate 
rev.,...". of Ihe order of Rs, 12 cr"res IK'f 
annum. 

Po ... r cUI impo..," b)' Stat"", 

244. SHRI K. P. I'NNIKRISHNAN 

SHKl JAGANNA<llH ItAO 
JOSHI: 

Will the Mini.ler of IRRIGATION AND 

POWER he pleased to state: 

t a) whether muny Slute Governmcat. 

have ~  sev.ere power cub.; 

Ill) the names of the States which have 

irnpusco ... uch power cuts and the amoUtU 

of Clit i ~  in 197'"2. State-wise; and 

((') whether there is a fear of power fu-

mine durin!! the next three years and if 

"10. the ~ ~ propo\cd to hr-laken to meet 

Nlis ~  

THE DEPUTY MINISTER IN 1 ~ 

MINIS'IRY OF IRRIGATION AND PO· 

WER ISHRI fl. N. KUREEU: la) Ye', 

Sir. 

(b) Slate, :-.m:h as Punjab lind Haryan,1 

have imrosed culs on industrial conwm,-

tion upto -10 per cent and 50 per cent. 

while Uttar Pradesh, Andhra Prade.h. My· 

sore and Tamil Nadu have imposed CUtll 
uplo 25 per cent. Maharashtra ~ n.ti-

fied cuts ranging from 2 per cenl to 8 per_ 

cenl. Gujaral has imposed restrieliom o. 
peak to the extenl of 15 per cent. Re.tric-

lions have also been imposed on Ihe num-

ber of hours of working of agricultt"dl 

,pump' hy the Stales of Punjab, Haryana, 
Andhra Pradesh, Tamil Nadu. My.ore and 

Gujarat. 
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(c) Power-sRortage is likely to be expe-
i n ~  in some States in tbe next three 
ye.n, 

TIle stepa twn for mitigatine tae 
SIaOl'lqIl both sbon term and 10., terM 
aro • follows;-

(1) Surplu, available in some Stlltes, 
.sW:b B8 Madhya 'Pradesh, Kerala, Assam, 
HimachaJ ~  and Delhi are beinl 
fed iato tbe neigh bouring deficit States, 

~  The sanctioned inter-State lines 
under construction are being expedited. 

(3) The aHIIitruction of Projects ullder 
execution i. being accelerated. 

(4) Repairs and over-haul of sets 

ncIer outaae are beinl expedited. 

(5) Diesel generating sets are beiq 
installed and run to augment power ge-
Beration in the areas of power sbortage. 

(6) Industries are being permitted to 
imtall captive plants. 

(7) Additional and  better quality coal 
is being arranged to step up generation 
at thermal stations. 

(8) Advance action is being initiated 

now itself on the Projects required to 
be commissioned 5-7 years hence. 

Legal Aid to the Poer 

245. SHRI CHlNTAMANI PANI-
GRAHl: 

SHRI ISHWAR CHAUDHRY: 

Will the Minister of LAW AND JUS-
TICE be pleased to state: 

(a) whether any scheme has been drawn 
up for rendering free legal aid to the poor; 

and 

(b) if so, the salient features thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRf NITIRAJ SINGH CHAUDHARY): 
(a) Yes. The Government of India had 

prepared a model scheme in t 9'0. 

(b) The salient feature of the acme 
are-

(i) to co.,titute a lllgal aid fund; 

(ii ) administration through die lepl 
aid committee& at the State, District anel 
Taluka lovel; 

(iii) grant of lIIsal aid to tbe dosenriq 
persons; 

(iv) free professional assistance; Del 

(V) remission of court fees and otber 
charges etc. 

Aclli • .,ement of tIIrget of ferMl'-. fer 
1973·74 

246. SHRI D. K. PANDA: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state: 

(a) whether the prospects of achieving 
target of fertilizer production for 1973-74 
seem to be bleak; and 

(b) if so. tbe reasons therefor? 

THE MINISTER OF LAW AND JUS-

TICE AND PETROLEUM AND CHEMI-

CALS (SHRT H. R. GOKHALE): (a) and 

(b) According to present indications fet'ti' 

Iizer production by 1973-74 is expected tet 

be of the order 16.4 lakh tonnes of nitro-

gen and 4.5 to 4.9 lakh tonnes of P  2  0  5 

as against tbe targets of 18 lakb tonnes of 

nitrogen and 4.58 lakh tonnes of P 2  0 5 

envisaged earlier at the time of the Mid-

term appraisal of tbe Fourth Plan. The 

anticipated shortfalls in the targets are 
mainly attributable to the slippages that 
have occurred in the commissioning of <;orne 
of the new projects, production from 
which was also taken into account in com-
puting the targetS. Additionally, the power 
and labour problems may also inhibit 
production. 
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'."Iett for power procIuetiou la Fourth 
Pin 

2"7. SHRI D. K. PANDA: Will the 
Mi.iatcr of IRRIGATION AND POWER 
oe pleased to slale: 

tbe target fixed for additional p.>wer 
productio. in the Fourth Plan; 

(b) the total additional power produc-
tioa so far in tbo Fourth Plan; anei 

(c) whether tbo target is likely to bo 
achieved? 

THE DBPUI'Y MINISTER IN THB 
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KUREEL): (a). 8.8 
filii lion KW of net additional generating 
capacity, 

(h) 3.2 million KW. 

(c) No. Sir. There may be a shortfall 
of 3.0 miUioa KW. 

S.,ply of FJectriclty to Hary .... by DeW 
EleclrIdt)' Supply Undertaldag 

248. SHRI D. K. PANDA: Will the 
Minister of IRRIGATION AND POWER 
he pleased to state: 

(a) whether the Delhi Electricity Supply 
{jndcrtaking has agreed to supply part of 
the short supply of power to Haryana; 

(b) if so, to what extrnt: and 

fc) t he terms of tbe agreement? 

THE DEPUTY MINISTER IN THE 
IMINISTRY OF IRRIGATION AND PO-
. ER ~S  B. N. KUREEL): (a) lind 
b). Yes. sir. Delhi Electricity Supply 
ndertaking has agreed to supply part of 
he ,hort supply of power to }faryana to 
he extent  extra energy may be available 
Delhi System from time to time. 

(c) The agreement was'to take eft'ect 
from 1st January 1972. It is stipulate4 that 
the extra power may be made available to 
Haryana State Electricity Board at *e rate 

at wbick the Bbakra MaRlV.CII' "ard 
had been biUed by the Delhi Blectricity 
Supply Undertatmg. 

249. SHRI Y. ESWAllA REDDY: Will' 
the Minister of IRRIGATION AND r0-
WER be pleased to lIate: 

(a) the target fixed for scttiq ., iater-
State plJwer tnumnissioa liaes dvila the-
Fourth Plan; 

(b) how many translllillsion liBel lIava 
becn set UP so far; 

(c) whether the Fourth PI.a t&rlct is-
likely to be achieved; and 

(d) if not, the reasons for the sllorlfall? 

'IHE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KUREEL): (&) to 
(d). In ordor to accelerate tho conaeraction 
of inter-Sstate!inter regional trauamissioo 
lines it has been decided to provide funds 
for these lines under tho Centrally spaa-
sored scheme during the Fourth Plan pe-
riod. An amount of RI. 22 crores was 
provided in the plan for this programme. 
During the first three years (1969-1972' 
of tho plan an amount of Rs. 14.73 croc." 
has beeR sanctioned as loan to tho States 
for this programme. It is proposed to pro-
vide Rs. 11.5 crores during the current year 
and about Rs. 13.75 crores in the last year 
of the Plan making a total Plan outlay 
of about Rs. 40 crores against the original 
provision of Rs. 22 crores for this pro-

gramme. 

The 220 KV lines connecting Belgaum 
and Kolhapur. Munirabad and Hampi as 
al80 the 132 KV line connecting Chandni 
aad Bhusawal have so far been completed 
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and commissioned. A number of other 
lineS .are under various stales of construc-
tion. It is cxpected that 24 inter-State! 
inter Rcgional lines will be completed by 
the end of thc Fourth Plan· per,jod. ~ 

bas beeil di1fic.ufty in progressing these 
-lines due to want of stefl which has ;ince 
becn arranged. The States have been re-
quested to cxpedite construction of these 
lines. 

~ •. of· Ion ... 0\1 COQIpUIea 

259. SHRI DINEN BHAlTACHARYA: 
i~  ~ Miaistcr of PETROLEUM ANI) 
C!f£MICALS be pleased to state: 

(a) whethcr Government have received 
,allY. prollPlal [,rom forseio Oil Companies 
'JOr the expansion of their Refineries; 

(b) if so, the main features thereof; and 

(e) the reaction of Government thc.eto? 

'FIfE M'lNISTER OF LAW AND JUS-
'nCE AND PETROLEUM AND CHEMi_ 
cu.S (SHal', R. R. GOKHALE): (a) 10 

(c); ODly Burmlib.Sbell haVe proposed to 

.discllllo tbe question of substantial equity 
'partivipatlon by GOl/eromeRt OF public in 
thar refinery and marketing ~ni ~  

Their oIfer is. inter alia, depen'dent up6l1 
expansion of their refinery capacity and 
tbeir marketing operations. No final view 
has yeti been taken in tile matter and Bur-
rmUi-Shel!'s proposal as also another pro-
po.,1 received from &so on Sth October, 
1972 aTe under detailed scrutiny and Cl'·n-
sideration. A ftnal view will be taken in 
the III&tI8r attllr !hilt examination has been 
compltted. 

Ne..... '. 01 F.-. Olt COnqllln .... 
Z'S I. smu I!IINBN BHATTA'CflAnV A, 

'Will the Minister of PETllOLEUM AND 
CHEMICALS be pleased to state: 

(,It). whether aoverlHnent have taken any 
McillieJl on the question of nationalising 
. all the throe ~ Oil Companies operat-

ing in India; and 

(b) if so. the gist thereof? 

THE MINISTER OF LAW AND JUS-
TfC!! AND PETR'OLEUM AND CHEMI-
MICALS (SHRI H. R. GOKIlAtE): (a) 

No. Sir. 

(b) Does net arise. 

Retrencbment· of emp.!uyees In Eutem Re-
glOD by Forejp 011 CompllDies 

252. S ~ ~  8H,.(TTACCHARY,-\: 
Will the Minister of PETROLEUM AND 

CHEMICALS be pleaied to state: 

(a) whether the three foreign Oil Com-
panies in In.dia ";;:., Burlllah-Sbcll. Caltex 
and ESSO have proposed to Gover!lment to· 
re/rench over 1,000 employees in Lito 
Eastern region on the plea of <;Dmmi ,sicn-
hlg of H'lI!dia Refinery; and 

(b) if so. thc reaction of ~ n  

thereto? 

THE MINISTER 'OF LAW AN!) JUS-
TreE AND. PETROLEUM AND CHI:i·II, 
CALS (SHRI H. R, GOKHALE) 'd) and 
(b). The foreign oil companies have re-
presented that they would Irave a problem 
of staff redundancy at their Calcutta instal_ 
lations after the Haldia Refinery i~ com-
missioned. The possibility of a""orbing 
the staff likely to be rendered ~ ;, 
being examined by the Government in 
consultation with the Indian Oil Corpora-
tion and whatever action is feasible will 
be taken to mitigate hardship to sue 'I ~  

Equity participation by Government .. 

Foreign 011 n ~ 

2S3. SHRI DlNEN BHATfACH \RYA' 

SHRI INDRAJIT GUPTA: 

Will the Minister of PETROLEUM 
A!ND CHEMICALS be pleased ttl'stale: 

(a) whether three foreign Oil ~ ni  

in India viz.; ESSQ, Burmah-Shell and 
Callex ha",e approached Government for 

equity participation or for i~gin  th.C1'A 
under joint ~~  to avoid natlOnahfoatlOn 

of their Refineries; and 
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(bl if so, the salient features of tile Pl'v' 
pGlsal and Government's' decisioQ thereon'? 

THE MINISTER OF LAW AND JUS· 
TICE AND PETROLEUM AND CHEMI· 
CALS (SHRI H. 8.. ,(J(j)J(HA1£): ,(1&) and 
(b). The earlier oller made by Es&o igr 
51 per cent equity participation by the 
Government in their refinery and market· 
ing operations and ill Lube India Limited 
has since been superceded by a new offer 
dalcol 3rd October, 1972 lICIccived on 5th 
October, 11172. The salient features "f 
this proposal are: 

(il ~ Govmnm.ent may acqu,il::.e 14 
Pl'r cent ellllil-y in &so's ~ i i  .a.od 
marketing an4 in Lube 'lndill ~  
Esso will retain tile balance 26 per 

cent equity. Government and Esso 
would have proportionate representation 
on the Board of Management. Thi, 
means that all Special RaIcJIutiMa fer 
"hich a 314 majority is required, would 
need S_'s ~n  Reineay Arcement 
will be surcendered.No onUde "'4'Ply right.s 
or a,surances on future growth have been 
,ought. The present employees should 
have assuraaces of conUnuill,ll el'Qllipy_ 
ment. The purchase pricc for the 74 

per cent equity holding WIn be subject to_ 
negotiations. Gains due to revaluation 
ef _ts Wl11 be exempt rrom taxes, in 
tlertno of the extant taxation laws. The 
purchase price can be remitted in suit-
able annual instalments. A mi:timum 
repatriable dividend of 15 per cent on 
Esso's equity has been sought. 

(ii) If (i) above is unacceptable, 

isso would be willieg to sen to the Gov· 
ernment theu-refinery and marketing 
operations and their share in Lube Tndia 
Limited 01\ a neaotiated baais. They 
would, however, expect Esso's' ~

c.s to becomes the employees of the 

Govemmewt Comfley. 

BW'mah·Shell have also offered to dis-
c .. the question of SlIbstaatial eotUity par· 
, ticipation by GmeMlment 01' public in their 
re&ery and marlcetiftl compauies. TIle;' 
olfQ' is dependent upon expansion of re-

fillel'y capacity and marketina operations. 
detennination of crude prices, crude sup-
ply ricbt to be replaced by an QPIioaaI to 

match .tIle lowest commercial offer for 
about 85 per cent of their present crude 
oil imports, etc. They pve aIIo JIIIl'DCd 
to otfer a portion of their incremental pro-
duction to ICC on terms t.e be Jlelllliated. 
They have asked for product priaII beine 
increased to fully reflect crude prices and 
acceptance of some form·of IiIIIitatioa on 
the outflow of foreign cXchanlie 011 IICCOjIDt 
of profits, for 0 certain period. 

No final view has yet been takeD in the 
m"Keraud ~ pr<lJlOIIRS ... ~ .c-
under detailad, soro\lt¥ly e .... roa/Iideration .. 

~ ~ ~ i ~  
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aelllllII_1IlHt of tuJtioa f_ to A.S.!\Is. 
.., G.M.C. Y_ Kapu 

255. SHRJ BHARAT SINGH CHOW-
HAN: 

DR. LAXMINARAIN PANDEY A: 

implementation of Government orders re-
garding the payment of Bonus at the rate 
of 8,33 per cent; 

(b) if so, wllcther any final decisioD 
has been taken in the matter; and 

(c) if Dot, the reasons therefor? 

THE MINISTER OF RAILYAYS 

(SHRI T. A. PAl): (a) Yes. 

(b) and (c) Government have decio.led 
that the employees of departmental estab-
lishments such as Railways etc. should 
continue to be ellcluded from the purview 
of the Payment of BODUS Act, 1965. 

Will the Minister of RAILWAYS be Jle..dMIlIaatIo of cl..-.. OR Rallwa"s 
/pleased to state: ' 

(11) whether arrears of tuition fees pay-
.able to Assistant Station Masters of G.M.C. 
Yard, Kaapur are still pending; and 

(b) tbe action proposed to be taken to 
eXpedite payment? 

THE MINISTER OF RAILWAYS 
·(SHRJ T. A. PAl): (a) and (b). Tuition 
Fees Bills from Assistant Station Masters 
~  G.M.C. Yard, Kanpur were received in 
the Div;,;iollal Office in September and 
. October, 1972. Those complete in all 
respects have been forwarded to the 
Divisional Accounts Office for arranging 
l'ayment. In respect of incomplete bills, 
an IlI5peclor is being deputed to ellpedite 
'payments. 

....... for ..,._t at BoD.. t. 
IWIwlIJ EmpIeJ-

25'. SKRI S. M. BANERJEE: 

SHRI R. S. PANDEY: 

Will tbe Minister of RAILWAYS ba 

,1ellMd Ie slate: 

(a) whc:tlIer tbe Railway employees 
.allll tIIttIr Federations have demaaded 

2S7. SHRI S. M. BANERJEE: 
SHIU BIRENDER SINGH RAO: 

Will tbe Minister of RAILWAYS. be 
pleased to state: 

(a) whether there is any ~  to 
have only three classes on the Railways 
l'iZ" sleepers, chairs sitting arrangements; 

and 

(b) if so, whether any final decision has 
been taken in this regard? 

TIiE MINISTER OF RAILWAYS 

,SHRI T. A. PAl): (s) No. 

(b) Does not arise. 

Payment of Interim Relief W tlae workers 
of I.D.P.L., Rlshlkelk 

2S8. SHRI S. M. BANERJEE: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to slate: 

(a-) whether a final decision bas since 
been taken to pay interim relief to the 

workers of IDPL; Rishikrsh; 



93 W,;lIclI Allswers KARTIKA 23, 1894 (SAKA) Wrillell AIISII'l.'f.') 94 

(b) if not. the reason for the delay; and 

(c) when 1I decision is likely to be 

taken? 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE). 
(a) Yes, Sir. 

(b) and Ic). Do not a .. se. 

259. SHRI S. M. BANERJEE: 
SHRI RAM PRAKASH: 

Wilt the Minister of LAW AND 
JUSTICE be pleased to state: 

{a) whether a final decision has since 
been taken by Government to reduce 
the vat in, age from 21 years to 18 
years; 

(b) if not, the reasons for delay; 

(c) whether most of the political 
parties have supported tbis proposal; 

alld 

(d) if so, the reliction of Govern_ 
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(8HltI NITIRAJ SINGH CHAU-
DHARY): (a) No, Sir. 

(b) The proposal requires careful 
consideration from all aspects and some 
mere time is likely to be taken before a 
decision is taken in the matter; 

(e) The Joint Committee of both 
Housel at Parliament on Amendments to 
Election Law in which Memben belong-
i ng to eertain political parties were re-
presented, bave recommended that the 
voting aile may be reduced from 21 to 18 
years; 

(d) The recommeDdatiOD of the Com-
aittee • unller colllideration. 

StrIke .odces .rnd OR Welter. Kllilway 
Authorities by Puchlm Railway Nan ... 

curt P ..... 

260. SHRI IfUKAM CHAND 
KACHWAI: Will the Minister of RAIL-
WA YS be pleased to state: 

(a) how many strike notices were 

served by the Pashchim ·Railway 
Ilaramchari Parisbad during the tbree 
years ending on the 30th September, 
1972 to the Western Railway Authori-
ties; 

(b) how many of these notices were 
acknowledged by the Western Ralway 
Administration in accordance witb sec-
tion 22(6) of the Industrial Disputes 
Act, 1947; Bnd 

(c) how many of the notices were· 
not acknowledged as per provisiolls of 
lhe Industrial Dispules Act and what 
the reasons therefor? 

THE MINISTER OF ~ 

(SHR! T. A. PAl): la). Twenty one. 

(b) and (c). No acknowledgement W8! 

required to be sent under section 12{') 

of the Act. 

t:l1flfT;i\' ~  ~ ~ ~ i  

2 (j \. 'l"r In ;rot ~~  : 'fl4T 
~  '!'it Iii: ~ "'Ii"r ~  'Ii"'nT f.!; : 

('Ii") ~ ~~  ~ P,;m 

!!iT ~  ~  lWl'f'Ii" m ... 'f.T ~ i  ~ 

~  

( .. ) tRf ~  ~ if rl'f l1Tit ~ 

~ 'fir f"f>(fifr ~ ~  q'Af 

rn 

~  "(I'f ~ ~ n~ on: 

~ iTU ~ 1971-72 If f...".rrr 

1fl4T OIflJ flI;lrr ~  
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Demand of Foreign 011 Companies for 
IDcrea. In PrIces of Petroleum Products 

264. SHRI C. K. CHANDRAPPAN: 
SHRI JYOTIRMOY BOSU: 

Will lb, Mhliater of PETltOLEUM 
ANP ~ S be. pIC4Md .., ..,.: 

(a) whether there has been a penit-
tont demalkl from foreign Oil eo.. 
panies operatiq in India for aD ~ 
war., revision of prices o( petrolc_ 
products; 

(b) if so. On wbat ground tbe Oil 
Companies are demanding pric:c .... 
vision; anll 

(c) Government's attitude tbereon? 

THE MINISTER OF LAW AND ~ 
nCE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE)= 
(a) to (c). The refinery companies of tbe 
three foreign oil companies have made 
representations seeking increases in the 
ex_refinery product prices on account of 
increased price of crude oiL Government 
have considered their representations care-
fully but have not found it possible to 
approve any further increases in the prices 
of petroleum products for the time being. 

Setting up of a fertilizer project ill 

Bombay by Dharamsl Morarji CIIemiQI 
Company 

265. SHRI C. K. CHANDRAPPAN: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether the Dharamsi Morarji 
Chemical Comp'any. which was givCD 
a licence to set up a lOlDt fe: tiJizer 
project in Bombay. has now abandoned 
the project; and 

(b) if so, the reasons therefor? 

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND 

CHEMICALS (SHRI H. R. GOKHALE): 
(a) Yes. Sir. Mis. Dharamsi Monuji 
Chemical Company Limited have surra-
dered their industrial licence. 
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(b) The comPaJIy h&4 oriJinally pro-

JIOsed to set up the fertilizer plant at 
Sheva-Nhova. Distt. Kolaba, Maharashtra. 

The City and n ~ i  Development Cor-

poration of Maharaslltra (CIDCO) bas not 
given in clearance to the proposed site 

oan the grounds of possible pollution 

~  of the project. An alternative 

location at Debhol in Ratnagiri District 

suggested by CIDCO is not considered suit-

able by Mis. Dharamsi Morarji Chemical 
r0mpany for locat:ng their fertilizer 

project. il ~ 

T4e ~  WOIB objected to by tbf 
Government of Kerala. In order to 
resolve Ibe Cauvery waten dispute, .. Fad 
Finding Committee consisting of 

engineen, a ",tired judge and an alll'icul-
tural oxpert has been set up to collect all 
the connected data pertaining to Cauvery 
waten, its utilisation etc. and making usc 
of the data, discussions will be held bet-
ween the Chief Ministers of Tamil Nadu. 

Mysore and Kerala to settle the diffe-
rences. 

Mysore-Kerala disputes regarding waters 

of Kabini 

266. SHRI C. K. CHANDRAPPAN: 

Will the Minister of IRRIGA nON AND 

l'OWER be pleased to state: 

(a) whether M ysore and Kerala 

have dispute regarding theW'atelS of 

Kabini, a tributary of Cauvery, 

(b) whether Government arc aware 

that areas in Kerala are likely to be 

inundated by water when the Kabim 
project of Mysorc is completed, and 

(c) if so, Government's reaction 

1hereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N: KUREEL): (a) 
to (e). The Planning Commission approv-

ed in 1958 a small sized Kabini project 
which did not involve any submergence 

in Kerala. 

In July, 1970 the Government of 

Mysore sent a revised Kabini project 
which involves submergence in Kerala. 

The revised project which has not been 
approved by the Government of India, 
indicates that about 254 acres of culti-
vable land in Kerala State would be 

:affected due to Backwater effect. 

Railway line from Qw:hln to Kay ........ 
via AIIeppy 

267. SHRI C. K. CHANDRAPPAN: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government have COD-

ducted survey for the construction of • 

Railway line f'om Cochin to Kayangulam 

via Alleppy; 

(h) if so. the Ol.tcome thereOf aAd 

~  estimated expenditure thereon; au(! 

(c) when the line is proposed to be 

constructed? 

THE MINISTER OF RAILWAYS 

(SHRI T. A. PAl): ("a) to (c). Yes. The 

survey conducted in the year 1970 has 

revealed that the project is financially un-

remunerative. The estimated cost (or 

construction of the line as revealed by 

the survey was of the order of Rs. 10 

crores. This area is very well served by 

roads and inland waterways. The existing 

metre gauge Quilon_Ernakulam railway 

line which is under conversion to B.G. is 

also not far away from the coast. In 

view of this. and tht limited resources 

ayailable for construction of new railway 

lines, there is no justification for conai-

dering Ibis project. 
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~ AmadmeDf to IDcreae tbe on the suitabil(ty of the ,crude oil for 

Nualler of Memben or Lok 8IIbha other requirements and developing needs,. 

the quantum of imports of this crude may 
268. SHR! C. K. CHANDRAPPAN; 

Will be Minister of LAW AND JUSTICE 
be pleased to state; 

(a) whether there is any proposal 

before Government to bring constitution· 
Ial amendment proposing enhancement 
if the number of members in Lok Sabha; 

and 

(b) if so, the criteria on which the 
enhancement is proposed? 

mE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SURI NITIRAJ SINGH CHAU· 
DHARY): (a) Yes, Sir. 

(b) No decision has yet been taken in 
this regard. 

o.Jmdty of Crude Imported from Iraq 

269. SHRI RAMKANWAR: 
Minister of PETROLEUM 

Will the 
AND 

CHEMICALS be pleased to, state: 

(a) total quantity of crude being 
imported from Iraq; 

(b) whether the import of crude 
from Iraq is proposed  to be incre'ased; 

and 

(c) if so, the quantum thereof and 

the extent to which crude availability 

is likely to be eased thereby? 

THE MINISTER OF LAW AND 
ruSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHAI.E): 

<a) It is proposed to import a total 
quantity of 425,000 tons of crude oil from 
Iraq durinll the financial year 1972·73. 

(b) and (c), The crude oil import from 
Iraq will increase to 700,000 tonnes 
during 1973-74 and to 825,000 tonnes 
during 1974·75. This entire crude is pro-
poeed to be processed in the third unit of 
·.Barauni Refinery. These imports will 
meet the increasing requirements of crude 
oil hi the country and will be ov.cr and 
abo"" the existinll imports. Depending 

be further increased. 

R ...... tion by Dlreeton of F.c.L 

270. SHRI RAMKANW AR: 

SHRI PANNA LAL BARUPAL; 

Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to ~ 

(a) Whether the Directors of the: 

Fertilizer Corporation of India recently 

submitted their resignation as a protest 

against the attitude of Government; 'anel 

(b) if so, the reasons given in the 

letters of resignations of the Directors 

and the reaction of Government theretO'?" 

THE MINISTER OF LAW AND JUS-

TICE AND PETROLEUM ANI> 

CHEMICALS (SHRl H. R. GOKHALE): 

(a) 'and (b). Some of the Directors of 

the FCI had presented a letter inviting 

attention to the difficulties encountered 

by the management by the operation of 

the present procedures in regard to the 

empanelment to top level posts in public 

enterprises and more particularly6y the 

rejection of some of the candidates re-

commended by the Corporation for such 

empanelment. The letter went on to say 

that unless these procedures were suitably 

modified so as to promote and sustain 

the autonomy of the public sector, the 

letter may be treated as their resignation. 

The matter was discusse\:l with the chair-

man and the ..Managing Director. 

question raised by them is 

examined, 

The 

being 
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WldeDiDa, of 'DIaIr. Jkidaela DeIbI UPII'IIdatioa fII poIICs of E1eetatc.1'" 

271. SHRI SHASHI BHUSHAN: Will 
the Minister of RAILWAYS be pleased 

to state: 

(a) whether the construction work of 
widening the Tilak Bridge in Delhi is 
,Soing according to the schedule; 

(b) if so, the time by which the 
work is likely to be completed; and 

(c) if n.:>t. the reasons for delay 
and the revised schedule of its comple-
tion? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) No. 

(b) and (c). The work of widening 
Tilak Bridge i. not progressing accord-
ing to schedule as the Delhi Municipal 
Corporation were unable to divert the 
road traffic  owing to the difficulty in 
acquisition of a piece of land ncaf the 
Mosque belonging to Wakf Board. The 
work which was scheduled to be com-
pleted by March, 1974 is now expected 
to be completed by October, 1974. 

Construction of Third Main Railway 
Station In Deihl 

272. SHRI SHASHI BHUSHAN: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether a survey has been con-
-ducted to construct a third main R"ailway 
Station in Delhi; and 

(b) if so, the result of the survey 
and when the work on the construction 

of third Railway Station in Delbi is 
'likely to start and the proposed loca-
tion thereof? \ 

THE MINISTER OF RAILWAYS 
'(SHRI T. A. PAl): (a) and (b). Surveys 
-and studies are in progress and are ex-
pected to be com,pleted in 1973 .after 
which the mults would be kDown. 

Mel:1JaaiIm SIpaI ~ 

273. SHRI CHANDRIKA PRASAD: 
Will the Minister of RAILWAYS be 
pleased to refer to the reply Jiven to 
Unstarred Question' No. 3814 on 25th 
April, 1972 regarding tbe upgradation of 

~ of Electrical and Mechanical 
Maintainen on Northern Railway aDIl 
state: 

(a) the latest position regarding tho 
implementation of Railway Board orders 
contained in letter No. PC-68IFE:.214 
dated the 9th November, 1971; 

(b) what is the number of addi-
tional Electrical Mechanical Signal 
Maintainers in grade of Rs. 175-240 
posted on various Railways, zone-wise; 

(c) whether there is no post of 
Mech'anical Signal Maintainer in grade 
Rs. 175-240 created in big yards lib 
Delhi, Ghaziabad, Saharanpur, Ambala 
Canlt.; and 

(d) whether Electrical Signal MaiD-
tainers in G,ade 110-160 and ~ 

272 are handling. sophisticated equip-
ment of Route Relay Interlocking over 
Northern Railway Delhi Area and other 
places and if so, the reaction of Gov-
ernment there? 

THE MINISTER OF RAILWAY9 
(SHRI T. A. PAl): (a) Board's instmc:-
lions of 9-11-71 have not yet been full, 
implemented on Northern Railway. Pro-
posals for provision of additional Elec-
trical/Mechanical Signal Maintainen ani 
under examination. 

(b) Information is being collected and 
will be laid on the Table of the Sabba 
in due coune. 

(c) There are no posts in ,rade 
Rs. 175-240. Proposals for pl'O\'ilioD 
. of Mechanical Signal Maintainer. In 
Jl"ade &s. 175-240 are under ...... 
consideratiOll. 
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(d) Route Relay interlocking has been Reorganblltlon of administrative zones of 

introduced only on Delhi Division and Indian RaU"'BYs 
not on any other Division of Northern 

Railway. At present, Electrical Signal 

Maiotainers in grade Rs. 110-180 and 

275. SHRI M KALY ANASUNDA-

RAM: Will the Minister of RAILWAYS· 

B.s. ~  are har.dling route relay be pleased to state: 

interlocking and block instn,"1<nt •. 

Proposals for provision of Electrical 

Signal Maintainers in grade Rs. 175-240 

(a) whether there is any proposal to re-

organise the administrative zones of the· 

in Delhi Division are under scrutiny. Indian Railways; and 

The progress is being watched and ex-

pedited. Northern Rai!way will. however. 

be urged to ensure implementation as 

early as possible. 

Shortage of ~  P. G. Ga. 

274. SHRI l\l. KALY ANASUNDA-

RAM: Will the Minister of PFTROLEL'M 

AND CHEMICALS be pleased to statc: 

(a) whether there is shortage of liquid 

petroleum ga ... lIsed for ~ i  Cl,okinc: 

(b) if S·,). the reasons for the shortage: 

and 

(c) the steps taken to meet the shortage? 

THE \llNISTI'R OF I.AW AND JU'>-

TICE AND PETROLFUM AND CHEMI-

CALS tSHRI H. R. GOKIIA1E): tal to 

(e). There were sporadic shortages 0f LPG 

for domc-;tic ~  Juring the month... of 

July and August last. These shortages 

were mainly on ctccotlnt of transport diffi-

culties due to hrcac.hcs and the inade-

quate availahility of the prooucts 

with the Burmah-Shell and Esso Refineries. 

The 10(' has now made available some 
quantitic .... of the produd 10 these two (Onl-

panics to enable them to meet require-

ments of their existing CL"tomers. iOC 

has also decided to take over some of 

the cust0mers of Burmah-Shcll and £'50 

to ensure regular supplies to these custo-
mers. The position has now considerahly 

improved with these measures being taken. 

Morts are being made to normalise the 

position as soon as possible. 

(b: if so, the salient fcatllres thereof? 

THE MINISTER OF RAILWAYS· 

(SHRI T. A. PAl): (a) N0. 

(b) Does n0t arise. 

Rate of daily wa/:es to unskilled easllar 
Inbour in Bombay arca (Central nnd Wes-

tern Railways) 

276. SHRI M. KALYANASUNDA-

RAM: Will the Minister of RAil WAYS 

he pleased to state: 

(a) the rate of daily wage .... paid In the 

uns,illed casllal lahour by the Central and 

Western Railway .... in Bomhay area; 

(1:1) how docs thi" fale comparc with the 

wages paid to similar categories in other 

industries in Bombay: and 

(c) whether there is any proposal to re-

vise the present ratc...; kccring in i~  the· 

present high co!<!t of living'.' 

THE MINISTER OF RAILWAYS 

(SHRI T. A. PAl): (al Central Railway-

Rs. 3.50, Western Railway-Rs. 3.00. 

(b) The rates fixed hy the State Gov-

ernment in Bombay area vary fmm place 

to place. These cannot be wmpared with 

the rates fixed by the Railways. The 

}{ail\va) s i~ rates of casual Jabour ni ~ 

mally for the entire area after taking into 

consideration all relevant factors. 

(c) The rates are Teviewed from time to 

time and the next review in the above aroa 

is due to be undertuC<') .hortly. 
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217. SiiRI M. KALYANASUNDA-

RAM: Will the Minister of RAILW.",YS 
be pleated to state: 

(a) whether there is any proposal to 
JIu1: Mangalore with Bombay by a Coastal 
Railway line in the West Coast; 

(b) if so. whether. survey for the line 

or any part of it has been ordered so far; 
and 

(e) what will be the estimated cost for 

the line? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (al to (c). Engineering 
Reconnaissance-cum-Traffic Surveys for a 
Dew line from Apta (near Bombay) to 
Mangalore have recently been completed 
and the reports are under examination of 
the Railway Board. The estimated cost of 
the line would be Rs. 213 crores. 

Setting up of Generators 10 Punjab 

278. SHRI TElA SINGH SWATAN-
TRA: Will the Minister of IRRIGATION 

AND POWER be pleased to state: 

(a) whether Punjab Government propose 
to instal 35 GeneratoJ's within three 

months; 

(b) how much power per day Punjab 
would get after the installation; and 

(e) whether the power would be supplied 
to nearby States by Punjab after the ins-
tallation of these Generators? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND PO-
WER (SHR!l B. N. KUREEL): (a) Twelve 
dieaeI. sets aggregating to 13.74 M W are 
likely to be installed in the three months 
eadintI J a.nuary 1973 over a.nd ~ 24 
.. (26.44 MW) installed earlier. 

(b) After aettins up aU the diesel lets, 
tbe additional power from these sets weuld 
be about S-6 lakh uni$!! per day. 

(e) The power will be utilised in Punjab 
only. 

Cleannce 01 goodII from shells for IJIIeed: 
iIiovement of -coas 

279. SHRI SAMAR GUHA: Will tho 
the Minister of RAILWAYS be pleased to 
state: 

(a) what rigorous measures have been 
adopted for compelling quick clearance of 
Railway goods from Railway sheds to en. 
sure speedy wagon movements; 

(b) if not. the reasons for delay in adopt_ 
ing such measures; and 

(c) the steps taken or proposed to be 
taken by Government to deal with the 
problem of withholding goods wagon by 
manipulators and corrupt traders? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (al to (c). It has 
been decided to enhance. with effect from 
I sl December 1972. the ratca of wharfage 
and demurrage charges to make them 
stringent enough to ensure quick clearance 
of goods from Railway premises. 

Employees Participation 10 MlIDIIII"ment 
of RaIlways 

280. SHRI SAMAR GUHA: 

SHRI B. K. DAS CHOWDHURY: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government have decided 
to include the representatives of Labour 
and other employees in the manase-
ment of the Railways; and 

(b) if so, the salient features of the 
deciilGn? 
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THE MINISTER OF RAILWAYS (SHRI 
T. A. PAl): (a) and (b). The Govern-
ment have decided to set up a joint forum 

to be called "Corporate Enterprise Group 
of Management 'and Labour" (short title 
"CEG"). consisting of the Chairman, 
Members, Additional Members of the 
Railway Board, Secretary. Railway Board 
and three representatives each of the 
National Federation of Indian Railway-
men and All India Railwaymen's Fede-

ration in oroer to provide for a free flow 

and ~ ng  of ideas on the running 
and shaping of the enterprise of Rail· 
wnys. The broad ohjectives of the 
"CEG" are to: 

--evaluate the functioning of the rail-
ways and exchange data and ideas on 
ways and means for improving the effi-
ciency and viability of the enterprise, 

-appraise the investment program-
mes, particularly in regard to housing 
and welfare services, 

-identify areas and devise Rction-
oriented methods for maximising orga-
nisational effectiveness. the use of 
technology and towards building up 
the image of the Ranways as a service 
organisation. 

However, staff matters, including those 
which come within the purview of the 
Permanent Negotiating Machinery 'and 
Joint Consultative Machinery. will not 
be discussed by the C.E.G. 

Change In alignment of canal of Dubda 
BBBiD drainqe scheme of West Bengal 

281. SHRI SAMAR GUHA: Will the 
Minister of IRRIGATION AND POWER 

be pleased to state: 

(a) whether Government propose to 

change the alignment of the canal of 
Dubila Basin Drainage Scheme of West 
Bengal; .' 

(b) whether the proposed new alignment 
of tbe canal will involve more cost Bnd 
CllUse hardship to a larger numbe'r of peo-

ple of. poorer section of Ramnagar; 

(c) whether representations against this 

proposal have been made; and 

(d) if so, tbe' Teaction of GoverDllllid 
thereto? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF IRRIGATION AND P0-
WER (SHRI B. N. KUREEL): (a) to (d). 
The Dubda Basin Drainage Scheme prepa-

red by the West Bengal Government af1u 
studying various a1teroatives, has hcea 
approved for execution. The approved 

scheme ,provides for an outfall cluumel 
passing through the Ramnagar area. ~ 
presentations against tbe alignment of this 
chllllnel bad been received. Tbe StaJo 
Government, after examining the repreaeo-
tations. have decided to ~  witb the 
work according to the approved scheme. 

Expenditure on Bombay and Calcutta ,.._ 

Railways 

282. SHRI SAMAR GUHA: Will tha 
Minister of RAILWAYS be pleased to 
state: 

(0) whether Bombay's 22 k.m. Tube 
Rail witt cost Rs. 300 crorcs, whereas Cal-
culta's Tube Rail for 18 k.m. will re-
qUire Rs. 180 crores; 

(b) if so, the reasons for such wide 

difference of expenditure for the proposed 

Tube Rails in Bombay and Calcutta; 

(c) the names of the organisations given 
contracts for construction of these Tube 

Rails; and 

(d) the time schedule for the beginma. 
and completion of these Tube Rails? 

THE MINISTER OF RAILWAYS (SHU 
T. A. PAl): (a) and (b). Feasibility 

study regarding Tube Railway in 80mbay 
is not yet completed. Accordingly, esti-
mates of cost an'd length, etc., cannot .. 

indicated at this stage for Bombay. 

However, the UK. Consultants who wac 
appointed for advising the M.T.P. ~ 

sation had tentatively suggested for --
sideration an. alignment for the ~ 
RT.S. between Colaba and Kurla aw--
25 m. in length. The feasibility of ... 
alignment is being studied now. The eo. 
auitanlS hei1 also worked out, vef1 ..". 
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. and notionally, the likely cost of the above 
.ldipment lObe about Rs. 195 crares. The 
,preject cost ii, however, under assessment 
-by the M,T.P. Organisations based on fea· 

aibiUty study. 

The underground railway in Calcutta for 
Dum Dum-Tollyganj section is 16.5 kms. 
i long and expected to cost Rs. 140 crores. 

In view of the above position, it is not 
possible to clearly identify the reasons for 
the cost of the various elements of Bam· 
bay RTS line. Comparison of expenditure 
etc., between Bombay and Calcutta is 
.thus not possible at this stage. 

(c) and (d). Design and Construction 
.for Calcutta Project was commenced in 
1972-73 and the Project is expected to take 
seven years upto 1979 for completion. 
Tenders for construction in Calcutta have 
been called but not yet received. There-
fore, the names of Contractors' Organisa-
tion cannot be furnished for Calcutta 
underground railway. 

The question regarding Bombay in this 
!egard does not arise at present. 

Power crisis In West Bengal 

283. SHRI SAMAR GUHA: 
SHRI BANAMALI PATNAIK: 

Will the Minister of IRRIGATION AND 
;POWER be pleased to state: 

(a) the steps taken, so far, to deal with 
the current power CTiStS in the country 
and the result thereof; 

(b) whether power crisis is still continu-

ing in West Bengal; and 

(c) the steps taken to meet the power 
crisis in West Bengal particularly for main-

taining industrial production? . 

'THE DBPUlY MINISTER IN THE 
MINISTRY OF iRRIGATION AND pO-
WER (SHRI B. N. KREEL): (a) The 
. followina steps have been taken to meet the 

pOwer crillia in tbI WUIIIrY: 

(i) Effecting transfer of power from 
surplus areas to neighbouring deficit 
areasi11\gions to the extent possiblo 
through the existing transmission link&. 

~ii  Stepping up of tho utilisation of 
the existing generating capacity by post-
poning the maintenance and cutting into 
reserves. 

(iii) Expediting the execution of power 
projects already under executioq. 

(iv) Accelerating the construction of 
sanctioned inter-State and inter-regional 
transmission links to enable increased 
transfer of power' from surplus to defi-
cit areas wherever possible. 

(b) Yes, there is a shortfall in the avail-
able energy of about 1.0 million units per 
day and a peak shortage of about 110 
MW. 

(c) Good quality coal is to be arranged 
for all the Thermal Stations till three stage 
washeries are established, so that outages 
to the thermal generating units are reduced. 
Adequate stock of essential spares i. to be 
procured immediately to expedite repairs 
to the thermal generating units which are 
suffering outage. The commissioning at 
the Projects under construction such as San-
taldih and allied transmission works are to 
be expedited. Damodar Valley Corpora-
tion is not to connect additional load in 
their power system pending additions to 
the Power System. 

Increase In Royalty on Crude 011 Pr0-
duced by Assam and Gul_rat 

284. SHRI M. RAM GOPAL REDDY: 
SHRI PRABODH CHANDRA: 

Will the Minister of PETROLEUM AND 
CHEglCALS be pleased to state: 

(a) whether rate of royalty on crude oR 
produced by AII88m and Gujarat has been 
raised recently; 

(b) if so, the basis and quantum of the 
Increase; ",nd 
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Ie) the total royaJty paid to AIllIIm and 
Gujarat during last thre= yean, year-wise? 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHIH H. R. GOKHAlE): 
til) Yes, Sir. 

(b) The rate of royalty Oil crude oil 
bas been increased from Rs. 10 per tonne 
to Rs. 15 per tonne applicable for the 
period 1-1-72 to 31-3-79. This in ~ 

is according to an award given by the 
Prime Minister; the award is based on a 
aettlement reached between the Central 
Government and the Go'{ernments of 
Gujarat ana Assam. 

(c) During the years 1969, 1970 and 
1971 the Assam Oil Company and the Oil 
India Ltd. paid Rs. 318.38 lakhs, 
Rs. 317.34 lakhs and Rs. 244.22 lakhs 
respectively as royalty on cruue oil to the 
Government of Assam; and during the 
years 1969-70, 1970-71 and 1971-72. the 
ONGC paid Rs. 22.46 lakhs. Rs. 18.72 
lakhs and Rs, 30.38 lakhs re'pectively as 
royalty on crude oil to the Government of 
Assam. The amount of royalty paid by 
the ONGC to the Government of Gujarat 
during these 3 years was Rs. 338.16 1akhs, 
Rs. 366.16 lakhs and Rs. 371.85 lakhs 

respectively. 

Sale proceeds at Duhal Halt-(Northern 
Railway) 

285. SHRI M. RAM GOPAI REDDY: 
Will tho Minister of RAILWAYS be 
pleased to state: 

(a) whether there is a train Halt at 
Duhai between Guldhar and Muradnagar; 
and 

(b) if so, the toral amount of sale pro-
ceeds at this Halt during the last two 
years? 

THE MINISTER OF ItAIlWAYS 

(SHRI T. A. PAn: (a) Yes. 

(b) Total earnlnllt from t.::Iett< sold at 
this halt station i~ 1970-71 and 
1971-72 were Rs. 65376, 

DIeIIne .. ~ fa F...., ...... 
due to POfNr ...., ... 

286. SHRI M. RAM GOPAI. REDDY: 
Will the 1dinister of PETROLEUM AND. 
CHEMICALS be pleased to 5tate: 

(a) whether power cuts have resultClll 
in the partial closure of SOlne Fertililiers 
plants: and 

(b) if so, the number of factories w&ent 
production bas decreased dUe to power 
shortage? 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND-
CHEMICALS (SHRI H R. ClOKHALE): 
(a) and (b). Power ~ g  ~ 
prodUction in seven fertilizer factone.. 
No plant was however closed, eVeD' 

partially, because of power cuts. 

Drilling deIlr Jammu 

287. SHRI M. RAM GOPAL REDDY: 
Will the Minister of PETROLEUM AND' 
CHEMICALS be pleased to stute: 

(a) whether the oil well whicb the 
ONGC have been drilling near Jammu lIu, 
proved successful; and 

(b) if not: the progress so far achieved 
in respect of this oil well and the reaSOllS' 
for the slow progress? 

THE MINISTER OF LAW AND--
JUSTICE AND PETROLEUM AND-
CHEMICAtS (SHRI H. R. ~ 

(a) No, Sir. The drilling has not yet 
finished. 

(b) The well has reached a depth ar 
3,665 merits so far., against the projec1llll! 
depth of 6,000 metres. 

The main reaiom for 'low prosr-. 
are :-

(i) Tll'e large aagle of dip of !fie ~ 
matioDs, because of which ~ 
care bas to be ta1cen ,to iJ<itIiI 
deviation of the wen ~  
pennissibie limitS; 
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The unexpectedly high temperature Grant of HOUSe Reot AJlowlIDCe .t 
of th'e drilling ritud right from DHreriot nCl!s 10 Employees Of New 
the initial stages of the drilling nelfli CeidriIJ OIIice til F.C.I. 
which led to qUick wearing out 
of the ftuid end parts of the mud 289. SI'fRI PRATAP SINGfi NEGI: 
pumps; 

(iii) Frequent' influxes of y,ater under 

very high pressure, to counter 
which the specific g;'avlty of the 
mud had to be increascel to very 

high values; this resuIted in very 
slow drilling; 

(iv) The time-taken in milling opera-
tions of the Drill bit which had 
got un-screwed while drilling at 

the depth of 804 melre,;; and 

(v) Stuck-ups at various depths and 
the time taken to liquidate the 

stuck-ups. 

:-';ew Railway Line between Nadlkude 

(Bibinagar) and Guntnr In Andhra 
Pratiesh 

288. SHRI M. RAM GOPAL REDDY: 

Will the Minister of RAILWAYS be 
plcased to state: 

(a) whether the Andhra Pradesh Gov-

ernment have recommended to the Centre 
~ immediate taking up of the execution 

of the Railway line hetween Naelikude 
I Hibinagar) and Guntur in Andhra Pra-

desh; and 

(h) Tf so. the reaction of the Central 
Government thereto? 

THE MINISTER OF RAILWAYS 
ISIIRI T. A. PAl): (a) and (b). Proposal 

for the construction of a BG line from 
\ceunaerahad (Bibinagar) to Nadikude and 
conversion of the Guntur-Maeherla M.G. 

.""tion to 'B.G. as 8 composite project is 
Under consideration. Surveys fOT this 

Project have been completed and the re-

POrts are under .aminatioD. 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether Government hwe received 

a number of complaints agaln,t rhe diffe-
rent rates of House Rent Allowance paid 

to the employees of the Central Office of 
Fertilizer Corporation of India; 

, (b) whether the Employoes Union at 

the Central Office of Fertiliser Corpora-
tion of India have also prote.ted strongly 
in this regard; and 

(c) if so, Government's reaction there-
to? 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 

CHEMICALS (SHRI H. R. GOKHALE): 
(a) A few complaints have heen re-
ceived in this behalf. 

(b) No, Sir; however, " rerresentation 
was received from the Fertdilcr Corpora-

tion of India's Officers Federatwn. 

(c) According to the guide-lines issued 
by the Government in September J In!. rite 
ceiling for house rent allowance for all 
employees in public cnterpn.;c, stationed 
in Delhi was allowed to he in':i'ca"icd from 
25 per cent to 30 rer cent of rhe maximum 
of the basic pay of the employees C<1I1-
cerned. The House Rent Allowance of 
the employees of the Corporation star ion-
ed in Delhi. was accordingly enhanced 
from 25 per cent to 3D per cent from 
1-10-71. Subsequently. however, in the 
context of the situation caused hy the large 

influx of refugees from Bangia Desh. the 
Government decided in Decemher 1971 th'at 
this enhanced house rent allowance should 
remain inoperative. However. the COT-
poration could not withdraw immediarely 
the increasod rate of house rent allowance 
of 30 per cent in cases where the 
employees had entered into firm ex-
press commitments with their land-lords 

for the payment of increased house rent. 
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As and· when they vacate the ~  
presently occupied by them the IIoUie rent 
IIlll0wance would be payable ~ original 
rate of 2S per cent of ~ only. 

Conversion of Metre-Gauge Line between 
Barabanki alld Gorakhpur lato Broad 

Gauge (North-Eastern RaIlway) 

290. SHRI B. R. SHUKLA: Will the 
Minister of RAIL WAYS be pleased to 
state: 

(a) wnethef any work has been started 
for converting the metre·gauge line 
between Barabanki  and Gorab.hpur on 
North·Eastern Railway into broad·gauge 
line; and 

(b) if so, its broad outlines 7 

'IHE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) and, (b). This 
6ection forms a part of tbe Barabanki-
Samastipur M.G. to B.G. ~ i n pro· 
ject which has been sanctioned On 25th 
April, 1972. Preliminary arrangements 
have been initiated to commence the 
work. 

Report on Iodlgenous Unlls Manufacturing 
Power House Equipment 

291. SHRI P. M. MEHTA: 

SHRI PURSHOTTAM 
KAKODKAR: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether the Committee appointed 
by Government to assess the capacity of 
indigenous units manufacturing power 
house equipment has submitted its report; 
and 

(b) if so, the main recommendations 
thereof? 

THE DEPUTY MINISTER IN THE 
MINIStRY OF IRRIGA nON AND 
POWER (SHRI B. N. KUREEL): .(I!) 

No. Sir. 
. (b) Does not 8!ise. 

~ I'rodUedoa Ia scates 

292. PR.OF. S. L. SAKSENA: 
the Minister of IRRIGATION 
POWER be pleased to sfate: 

Will 
AND 

(a) the present production of Electric 
Power, Hydro-electric, The.·mal and 
Atomic in each State and the present re-
quirement of Power in each State; and 

. (b) how and by what ttme Govern-
ment propose to make up the dellcit of 
power in each State? 

THE DEPUTY MINISTER IN TIlE 
MINISTRY OF IRRIGAlION AND 
POWER (SHRI B. N. KUREEL): (a) 
Statement I. giving production of Electric 
Power, Hydro·electric, Thcrmal and 
Atomic power in each State for the year 
1970-71, for whll:h latest statistics are 
available in detail, is laid on the Table of 
the House. [Placed in Library. See No. 
LT-3658/72]. 

Statement n, giving daily electricity pro-
duction as compared with daily require· 
ments of power in each State, is also laid 
on the Table ··of the House. [Placed in 
Library. [See No. L T-3658/72j 

(b) The Ministry of Irrigation ana 
Power has formulated a Plan under which 
taking into account the requirements or 
power of tbe various States ul'to the end 
of Fifth Plan, a total generating capacity 
of 42 million Ii.W has to be installed in 
the country. If the projects are imple-
mented as per ibe Plan, the reqnirements 
of power of the various States by 1978-79 

will be fully met. 

Irrigation uuder Gandak River Valley 
Protect 

293. PROF. S. L. SAKSENA: wm the 
Minister of IRRIGATION AND POWER 
be. pleased ·to state: 

(JI) the tpW area that will be brought 
under u:rlP'ion in (i)Bihar (ii) U .. P. 
and (iii) Neil!il when the Gandak R.lver 
Valley project is c6mpleied; arid 
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(b) by what date will th" entire Tehsil(b) The' estimated cost of the multi-
of Pharen'da in the Gorakhpur District, purpose Gaodak Project as approved by 
which at present has no means of irriga- the Planning Commission in October 
tion, be brought under irrigatioo by the 1969 is Rs. 158.57 croTes (the power 
Gandak project? portion accounts for Rs. 7.44 crores) _ ' 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (o5HRI B. N. KUREIiL): (a) 
The total area that will be brought under 
irrigation on the completion of the Gandak 
project will be as under:-

Bihar-II-51 lakh hectares 

U.P. -3.08 JakEl hectares 

Nepal-O.52 lakh hectares 

(b) The Gandak project as now being 
executed does not envisage Irrigation in 
Pharenda Tehsil of Gorakhpur Di,trict. 
The Government of V. P. are however 
examining the best manner of bringing 
irrigation to this region. 

Supply of Power to Bihar, U.P. and Nepal 
by Gandak Project 

294. PROF. S. L. SAKSENA: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state: 

(a) how much power will he supplied 
10 (i) Bihar, (ii) V.P. and (iii) Nepal by 
the Gandak Project when il is completed; 

(b) what was the initial proposed cost 
of the Gandak Project and whal will be 
the total expenditure on the project, 
when it is completed; and 

(e) how the expenditure will be shared 
between the various baneficiaries? 

THE DEPUTY MINISTER IN THE 
MINI5I'RY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) The 
entire 15 MW of power generated by the 
multipurpose Gandak Project is to given to 
I Nepal. The question of supply of 
pOwer to Bihar and Vttar Pradesh from 
Gandak Power Station, therefore, does not 
arise. 

The cost of the project is likely to rise 
to Rs. 220 crores on completion. 

(c) The apportionment of the cost of 
the project between Bihar, U.P., aod 
Nepal Benefit Schemes is as under: 

Bihar-Rs. I S9 crores. 

V.P.-Rs. 39 crores. 

Nepal Benefit Scheme-Rs. 22 crores. 

Parity In the Rate of Supply of Paper to" 
PubUsben of Hindi Ranway Time Table 

295. SHRI S. C. SAM ANT A: Will the 
Minister of RAILWAYS be pleased to 
stale: 

(a) whether requests by the publishers 
of All 'India Hindi Time-Table for making 
them available printing paper, including 
coloured paper, for various zonal Time 
Tables at the same rates at which the 
paper for the English Time-Table pub-
lished by the Railway Board is made 
available have not been considered 
favourably; and 

(b) if so, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) No such request 
has been considered by this Ministry. 

(b) Does not arise. 

Uniform rate of Commission on Sale 
Proceeds of RaIlway Time Tablet 

296. SHRI S. C. SAMANTA; Will the 
,Minister of RAILWAYS be pleased to 
state; 

(a) whether Government have consider-
ed it proper to ask the Wheelen and 
other Book Stall agencies to reduce the 
rates .of Commission on the sale proceeds 
of the Hindi Time Table irrespectiw of 
requests by the publisher in this connec-
tion; 



~ ~  14, 1911 

Cb) wh!lt ~ ~ rel\8OllS that ~ Book 
Stllli ~  9f VllJic;lus ~i  stations 

~  more thlln 28 P9rcent as the,ir .C;QJQ-
mission ",ben jJIey chaqe ~  1_2; l'«;r-
·c:cot for the All Ipdia i n~ i~  "time Table 
being ~ ~ i  by the Railway Board; 
and . 

(c) whctber lillY steps are being taken 
to see that the Hindi Time Table is not 
·discriminated any further? 

THE MINISTER. OF R.AILWAYS 
(SHRI T. A. PAl): (a) to (c). The rate of 
commission paid to MIs. A. H. Wheeler 
and other Book Stall Holders on the sale 
of Zonal Railway Time Tables published 
in English. Hindi and other regional 
languages varies from 20 to 25 percent. 
On the sale of All India Railway English 
Time table published by the Railway 
Board, the rate of commission paid to 
Mis. Wheelers, etc., is 12k percent. This 
Ministry is not aware of the rate of com-
mission charged by the Railway Book 
-Stall Holders on the sale of All India 
Railway Hindi Time Table published hy 
private organisation namely 'Railway Time 
Table Office', Varanasi. Since the sale of 
All India Railway Hindi Time Table at 
RRilway Book Stalls and other related 
matters is an arrangelTW'nt between a pri_ 
vate organisation and the concerned Book 
Stall Agents, this Ministry does not pro-
pose to intervene in the malter of the rate 
of commission on this publication. 

Uncleared packages at Shalimar Yard 
(South Eastern Railway) 

297. SHRI INDRAJIT GUPTA: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether 86,000 packages were lying 
uncleared at Shalimar Yajrd of South \ 
Eastern Railway on the 20th September, 
11172; and 

(b) whether Government have taken Bny 
'1it>eps to clear the packages? 

THE Ml1'!lIS'q!R OFRAILWAvS 

(SHRI T. A. PAl) <a) On 20* SepteJn-
her, 1972, 84,542 ~  rell)/lin¢ lID-
delivered in Shalimar S ~  

(b) Ves. 

Wagons IoekecI up In Sealdllh YIII'II 
(Eutem Rallwa1) . 

298. SHRI INDRAJIT GUPTA: Will 
the Minister of RAILWAYS be pleased ~ 
state: 

(a) whether 900 wagons were locked 
up in Sealdah Yard of the Eastern Rail-
way on the 21st September, 1972; and 

(b) if so, the reasons therefor and the 
steps taken by (iQvernment in the matter? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) and (b). No. The 
midnight holding of wagons at Sealrlah 
Goods Yard on 21st September, 1972 was 
only 301. The wagon balance was never 
as high as 900 on any day during the re-
cent past. 

Conversion to Broad Gauge Une aod ex-
tendon from Mira) to Goa and Louda 10 

Hospet 

299. SHRI SHY AMANANDAN 
MISHRA: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether there is any proposal under 
consideration of Government to extend the 
broad-gaug, line from M iraj to Goa and 
Londa to Hospet and conpert the existing 
metre-gauge into broad-gauge; and 

(b) if so, the salient features thereof? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) and (b). Engineer-
ing and traffic surveys for conversion from 
metre gauge to broad gauge of Miraj to 
Mormagao, Londa to Hospet as also 
Alnavar to Dandeli sections were I;8rried 
out in 1963-64. The cost of this conver-
sion was then assessed at Rs. 33 trore,. 
The present day cost would be about 
Rs. 45 crares. Updating of the carlie!' 



_1 reperts is at preaent under con-
sideration, for whloh a decision will . be 
;abD after the retipt of recommenda-
ldions of the Study Group IIel up' by the 
"iJJlstry of Petroleum IlDd Chen:'ical lind 
MiDea &lid Metals to look into the various 
~  of the integrated development of 
'lIlcllary-Hospet iron ore deposits. 

.AccaJDDl.alon 0# SRt In R ___ oIr of 

GobIucIsIpr 

300. SHIH PRABODH CHANDRA: 
Will the Minister of IRRIGATION AND 
'I'OWER be pleased to state: 

(a) whether the accumulation of silt in 
the reservoir of Gobindsagar is much more 
. 6an expected; 

(b) if so, its effect on the life of the 
·.-rvoir; and 

(c) the steps Government propose to 
take to slop the flow of silt into the dam? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
. .,OWER (SHRI B. N. KUREEL): (a) 

and (b) The observation carried out for 
the first five years of the reservoir inuic.t-
e<l rate of silting to be little higher than 
that anticipated in the Project Report. 
Observations pertaining to the' subsequent 
yean;, however, reveal that the rate of ~i 

ing has declined and the iife of the reser-
'IIotr is therefore. not likely to be affcted. 

(C) Soil conservation measures 10 re-
dUDe silting have been undertaken in the 
catchment area. 

Strength of RaIlway ProtectioD Force 

301. SHRI PRABODH CHANDRA: 
Will the Minister of RAIL WAYS be 
"leased to state the strength of Railway 
Protection Force in 1969-70 and 1970-71? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): The total streDgth of 

• the Railway Protection Force durin, 1969-
70 and 1970-71 was 55,793 and 56,848 
,respectively. 

~ of 81! AnMd ~ rill aft17 
~ 

302. SHlU PaABODH CHAN,!;)11.\: 
Will the Minister of RAILWAYS he 
pleased to staw: 

(a) whether Government are consider-
ing a proposal to provide an anIIj!ld guard 
with every train; 

(b) if so. ~  rell:tion there-
to; and 

(e) whether such a demand has been re-

ceived from some States? 

THE MINISTER OF RAIl-WAYS 
(SHRI T. A. PAl): (a) No . 

(b) Does not arose. 

(e) No. 
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Contracts to unemployed Engineering 

Graduates from Madhya Pradesh 

304. SHRI NARENDRA SINGH: Will 
the Minister of RAILWAYS be pleased to 

state: 

(a) whether his Ministry has introduced 
some pilot projects for solving unemploy-
ment problem among the Engineering 
Graduates and diploma holders: 

(b) if so, the broad outlines thereof; 

(c) whether any contract has been given 
U1Ider the aforesaid projects to the un-
employed engineering graduates from 
Madhya Pradesh; and 

(d) if so, their names and addresses nnd 
the nature of construction work awarded 

to them? 

THE MINISTER OF RAILWAY$. 

(SHRI T. A. PAl) : <a) Yes. 

(b) The scheme envisaaes-

(i) Award of contracts for i i ~ 

engineering works costing upto-
Rs. 1 lakh to unemployed CiviJ.. 
Engineering Graduates without· 
depOSiting earnest money and ~ 
Security Deposit initially; 

(ii) Contractors holding contracts for' 
works costing Rs. 10 lakhs and 
above will have· to employ not" 
less than two fresh Civil 
Engineering Graduates and two· 
Civil Engineering Diploma 
holders without any experience 
paying stipends of not less than' 
Rs. I SO each per month for a 
period of six months and there-
after not less than Rs. 250 per 
month for each graduate and 
Rs. I SO per month for each· 
Diploma Holder for  the duration' 
of the contract. 

(c) No. 

(d) Does not arise. 

305. i ~  
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307. SHRJ R. S. PANDEY: 

~  B. s. ~  

Will the ~i ~  ¢ ~ ~  

ANO ~ ~ S \If ~ ~  ~ ~  

(a) whether negotiations have been held 
recently with Iraq and Kuwait for the 
import of crude oil 10 meet ils demand 
here. 

(b) if so. the broad features thereof 
and whether any agreement h.. f:!een 
signed in this regard; and 

(c) whether 3rralliemenls for "ans-. 
portation of crude to be imported from 

those countries have al!lO bcclI ~n i  

and if so, a.n outline thereot? 

TlfE ~ S ~ Of ~  ~  

~ ~  "NO RET¥OLEUl4 AND 
i ~  ~~  ~  11.. OOIU(4LE): 
(a) Yes. Sir, 

(b) An ~ n  h.as ~  been 
signed ,,"tween, ~ Iri'\! NI\tio",1 Oil 
Company and the Indian Oil ~ i n 

for ~ import of 1.95 million ~ .. of 
crude ojl during ~  The entire 

crude is proposed to be processed· I.n the 
third ut;lit of the Barauni Refinery. How-
~  dep,cnding on the sui\ijbl,lity of \hj,. 
crude oil for I)ther i n~ and 

developill¥ n~  Ihe ~ of i ~  
of this ~ ~  be fwtber n~  at 
Ibe appropriate time. 
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The diacussiom with Kuwait were, how-
ever, of a preliminary ~  alld no 
specific offer has been discussed so far. 

(c) Arrangements for the transportation 
of crude oil from Iraq to India have 
already been made. Two tankers of the 
Shipping Corporation of India which were 
on . charter wi.th international oil com-
panies have been withdrawn and one more 
tanker of an Indian shipping firm has 
become available for transporting the 
. crude oil from Iraq to India. The first 
tanker carrying Iraqi crude has since been . 
received at Haldia. 

Shortage '" L.P.G. CyUnder In Delhi 

308. SHRI R. S. PANDEY: Will the 
Minister of PETROLEUM AND CHEMI_ 
CALS be pleased to state: 

(a) whether there has been shortage of 
Liquid, Petroleum Gas in ~  for cook-
ing purposes in Delhi during the recent 
past and if so, the reasons thcrefur; and 

. (b) whether any arrangements have 
been made to remove the shortage of 
L.P.G. Cylinders to meet the requirements 
of consumers and if so, the nature there-
-of? 

THE MINISTER OF LAW AND 
JUSTICE AND· PETROLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE: 
(8) and (b). there were sporadic 
fihortages of L.P.G. for domestic use 
during the months of July and August last. 
These shortages were mainly on account 
of transport difficulties due to breaches 
and the inadequate availability of the pro-
ducts with the Burmah,Shcll and Esso 
Refineries. The IOC has now made 
available .some quantities of the product 
to . these two .companies to enable them 
to !IIeet reQuirements of their existing 
'customers. IOC has also Jecided to take 
over some of the customel'S of Dunnah-
Shell af\d Esso. to ensure regular supplies 
. to .these customcn. . J'he position. has now 
CQ,DBiderablyimprov.ed with these ~  
being taken. Efforll arebeiDl merle to 
norma1lsc the position· as ilOon . as Possible. 

Supply of Power to Vlla&es of Ribar 

309. KUMARI KAMLA KUMARI: 
SHRI ISHWAR CHAUDHRY: 

Will the Minister of' IRRIGATION 
AND POWER be· pleased to state: 

(a) the number of villages in Chotanag-
pur (Bihar) whic'h are getting power 

~  and 

(h) the expected number of villages in 
Bihar which are likely to !;et dectricity 

upto 1975?l'U 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (.SHRI· B. N. KUREEL): 

(a) 1.075 villages were electrified as on 
31-3-1972 in Chotanagpur division of 

Bihar; and 

(b) It is expected that 10,800 villas" 
would be electrified in Bihar by the end of 
Fourth Plan (as on 31-3-74). The 
targets for the year 1974-75 have, how-

ever, not been finalis.ed so far. 

Shortage of Power ... Biluor and u.P. 

310. KUMAR I KAMLA KUMARI: 
SHRI RAJDEO SINGH: 

Will the Minister of IRRIGATION 
AND POWER be pleased to ~  

(a) whether there arc acute shortage 
of power in Bihar and Uttar Pradesh; 

(b) if 'SO, the steps taken or being 
taken by . Governmen(in this regard, and 

(0) the lOtal power producUOU iu both 
the States at present ?  . 

THE DEPUTY 
MINISTRY OF 
POWER (SHRI 

MINISTER' IN THE 
I&lUG.\TJON . AND 
B. N. KUREEL): 
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(a) 'There is at present Ibortage in the 
anilab!e power of about" 0.56 million 
units/day in Bihar (excluding DVC) and 
3,3 million units/day in Uttar Praodesb 
power systems. 

(b) For ,Bihar: SUpply of good qualfty 
cQal ,is being arranged {or the ,lhermal 
power stations in Bibar for reducing forced 
oOutagesof ·thermal units. Repairs of' the 
rotor for the second 50 MW unit at 
Patbratu being carried out by tbe Bbarat 
Heavy Electrical. Limited is being ex-
pedited. Main steam valve of one of tbe 
boilers for a 100 MW let at PathartJ is 
being air freighted. Construction of Jodn-
Chandil 220 KV inter-state line between 
Orissa and Bihar is being expedited. 

For Ullar Pradesh: "Power supply -from 
Madhya Pradesh to Uttar ~  is being 
made to the extent possible. Commission-
iiig ofihe 100 set at Obca tbermal power 
station in Uttar Pradesh is being expedited. 

_ (c) The, total daily production of 
electricity in Bibar  and Uttar Pradesb is 
~S i~  5.56 milIiQ.n units (excluding 
DVC) and 21 million units. 

Introdudlon of lID Expretll Service between 
RllDcbI and Delhi . 

311. KUMARI KAMLA KUMARI: 
Will the Minister of RAILWAYS be 
pleased to state : ,. ,-

(a) whether GOVeJ'DIDent, propose to 
introduce an Express Service between 
Ranchi and Delbi via Chopan, Chunar 
and Garhwa Road; and 

(b) if so, the time by which it would be 
introduced ? 

THE MImS1:ER, Of,' lVtlL"AYS 
(SHRJ T. A. PAl): 

(a) No. 

{b) Does not arise. 

SettIat' ... ., • Powwr PJaIIt In __ 

312. KUMARI KAMLA KUMAlU: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether a power plaut was pro-
posed to be set up in Palamau District· in 
Bihar; 

, (b) whether it is ~ to be shifted 

elsewhere now; and 

(c) i( so, tbe reactiQII of Government 

in this regard? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF 

POWER (SHRI 

IRRIGATION AND 

B. N. KUREEL): 

(a) to (c). There is a proposal to instal 

·a hydro power plant of 72 MW capacity 

under the Koel Karo Hydro Electric Pro-

ject in Palamau District of Bibar. This 

project bas now been proposed for im-

plementation in the Fifth Plan. Being 

a bydro-electric project, it is not capable 

of being shifted elsewhere. 
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318. SHRl k. P. YADAV: Will the 

Minister of PETROLEUM AND CHEMI-

CAUl be ple88Cd to refer to the reply 

Biven to UDStarrcd Question Nos. 2887 and 

2888 on the 14th April. 1972 and state: 

baa aiDce beea appointed by Government 
in the Fertilizer Corporation of India; and 

(b) if so, since when?' 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM ANI> 
CHEMICALS CSHRI H. R. GOKHALE): 
Ca) and (b). A Director (Technical) was 
appointed in 1969. but on his sub8equcnt 
appomtment as Manasing Director. Ferti-
lizer Corporation of India. the fOl'lller' 
post remained unfilled for sometime. P.,-
sently. there is no post of Director (Tech-
nical) in the Corporation; 

319. SHRI R. P. YADAV: Will the' 
Minister of RAILWAY'S be please'd to· 
state: 

Ca) whether there is any provision for 
payment of "jerking allowance" ,to em-
ployees in Indian Railways; and 

(b) if so, what categories of employees. 
are entitled to the same? 

THE MINISTER OF RAILWAYS 
SHRI T. A. PAl (a) No such allowance: 
is payable to railway employees. 

Cb) Does not arise. 
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Report !)f, ~~ for J\sla 

aad for East on Water ResoDI'Ces and 

PoWer Developmeat . 

327. SHRI RAMSHEKHAR PRASAD 

SINGH: 

SHRI GIRIDHAR GOMANGO: 

Will tbe Minister of IRRIGATION 

AND POWER be pleased to state: 

(a) whetber India bas to spend more 

on water resources and power develop· 

ment to reacb the  growth targets of the 

second United Nations Development De· 

cade (1971-80) according to the study 

made by the Economic Commission for 

Asia and far East; 

(b) if so, the main points of the study 

Report; and 

(c) wbether this study Report was also 

discussed at the 10th session of tbe re-

gional Conference on Water Resources 

Development meeting in Manila in Sep· 

tember, 1972 in which India also parti-

cipated? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF IRRIGATION AND 

POWER (SHRI B. N. KUREEL): (a) to 

Public Sector in the decade 191.0 to ,19111) 

might, be as follc;lWS:-

Million US DollarS 

Irrigation &drainage 

• Flood Control 
Soil Conservation 

Water supply and Sanitation .... 
Power supply (including thermal 
power generation and power 
tranSmission) 

TOTAL 

Population 632' 5 Million 

Expenditure per capita per 
annum 2'28 Us 

DoJars 

Irrigated area 1969 35,900,000 ba_ 

Increase in irrigated area 
I969-74 

Estimated increase in irrigated 
area • 

7,094,000 ba. 

17,000,000 ha. 

I5,00,000 ha. 

Assuming that ircigation and drainage 

would cost on a rOllgh average $ 700 pet' 

ha" piped water supply would cost $ 20 

per capita, hydro plant would cost $ 400 
per Kw and thermal plant would cost 

$ 200 per Kw, tbe ECAFE Secretariat 

have stated that it seems that the prospec-

tive expenditure on water resources and 

power development in the twelve develop-

(c). The ECAFE Secretariat have in a ing countries Viz, Afghanistan, Burma, 

paper discussed in the Regional Confer-

ence on Water 'Resources Development 

held in the Philippines in September 1972 

assessed that water resources and power 

development expenditure in India in the 

Ceylon, India, Indonesia,' Iran, Korea, 

Malaysia, Nepal, Pakistan, Philippines, 

and Thailand il less than what is required 

to meet the targets of the Second De· 

velopment Decade. 
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They have however remarked thaI (c) the steps taken by Government in, 
Water resources development is only one this regard' 
of the segments composing national, agri-
cultural and industrial development and 
there is as yet no way of expressing 
quantitatively the relation between water 
resources development and economic dc· 
velopment. 

Dlvenloa 01 Route of A.em MaD via 
Farakka 

329. SHRI PRIY A ~  DAS 
MUNSI: 

SHRI DASARATHA DEB: 

Will the Minister of RAILWAYS be 
pleased to refer to the reply given to 
Unstarred Question No. 1209 on the 8th 
AlSgDst, 1972 and state: 

(a) whether any decision regarding the 
diversion of Assam Mail via Farakka has 
since been taken; and 

(b) if not. when the final decision in 
the matter is likely to be taken? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a). Yes, it has been 
decided not to divert Assam Mail by the 
longer route via Farakka. 

(b). Does not arise. 

Power crisis In Punjab and Haryana 

330. SHRI B. S. BHAURA: 

SHRI -MAHADEEPAK SINGH 
SHAKYA: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether Punjab and Haryans are 
facing the worst power crisis since their 
reorganisation in 1966, 

(b) if so, the reasooa therefor; Uld 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KURRIL): (a)-
and (b). Punjab and Haryana are fBA:in& 
power shortage to the extent of about two 
million units per day eBA:h due to poor 
filling in of the Bhakea reservoir. and 
consequent reduced availability of power 
from Bhakea. 

(0) rw.Jab: Surplus power from Satpura. 

Power Station in Madhya Pradesh to the 

extent of 0.4 million  units a day to Punjab 

has been arranged but the BA:tual powe r 

being supplied is  less. This Dlay be en-

hanced on the completion of Kota-Jaipur 

220 lIN line shortly. Surplus power from 

Bassi Power Station in Himachal Pradesh 

to the extent of 0.3 to O.S million  units 

per day is being fed into Punjab to relieve 

the shortage. 

The diesel generating units under erec-
tion are being expedited. 

The Bhatinda Thermal Project is also 
being expedited for early commissioning. 

Haryana. Surplus power from thermal 
station in DESU to the extent of 0.8/1.0 
million units per day is being fed into 
Haryana to relieve the shortage. 

The Government is considering the pro-
posal from Haryana to instal diesel 
generating sets aggregating to 34 MW. 

Surplus power from RAPP will be 
made available for use in Haryans and 
Punjab on ill .tartina wmmercial opera-
tion. 
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!MftfII 1iP * .. t .. JIro}eet in 
PuDjab 

~~  ~  B. 'S. BHAtJttA: \viR the 
Minister oIntioLEuM AND cHEMl-
CALSbe pleased to refer to the reply 
giVe'll to Utistarred question No. 9S on 
tfre 4'ttt A\Jgust, l'!>72 regarding the setting 
up of iI FdtillZet Project ill Purijab and 
Stittt Wbe'ibe'r Govern'riient have given 
aptftOval to me proposal 'for setting up 11 
. fertilizer project in Punjab? 

THE MINISTER OF LAW AND 
JUS11CE AND PETRM.ElJNf ANn 
CHEMICALS 1SHRI H. R. GOKHALE): 
The proposal is still under consideration 
of Government. 

"Report 01 ElOper! ~  CIa ,",_ 

Projects 

332. SHIll YAMUNA PItASAD MAN, 
DAL: Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether the Expert Corinl'iittee ap-
pointed to probe into !be causes which 
are holding up 18 power projects in 10 
StAles has since submitted its report to 
'Government? 

(b) if so, its recommendations; and 

(e) Ooveniinent'iI metion ~ 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
'POWER (SliRI B. N. KUREEL): (a). No 
Expert Committee was appointed. 

(b) and (e). Do not arise. 
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Water for Irrigation 

337. SHRI E. V. VIKHE PATIL: Will 
the Minister of IRRIGATION AND 
POWER be pleased. to state: 

(a> the total amount of water available 
in the country for irrigation; 

(b) the total amount of .water under 
dispute; and' 

(c) by what time Government propOlC 
to settle the dispute? 

THE DEPUTY MINISTER IN THE 
MINISTRY· OF JRRIGA TlON . AND 
POWE'R (SHRI ~ .. N. KUREEL): (a). 
The average annual flow of the rivers ot 
the country is about 1360 m.a.f!., out of 
which. it has been assesSed by tbe Irriga· 
tion Commilllion that 540. mAl.ft. may· be 
utilisable for irrigation. . ,.. 

(b) Disputes have arisen amoD8St tbe 
States on the waters of the Krishfla, 
Godavari and Narmada. While the States 
be'''.' ~ to. the' lfribulals': tbIIr res-
pectiJIC ~  ~ depeadablc.JIQIl/lI 
aDd 'prosPective' dernmds, the' qiWltliy Of 
walen on wbk:b the differences· IIII'Ve to be 
reconciied'IDBY De taken sa ~  
about 12 m.a.ft. 
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(c) It is expected that the disputea In 
xespect of Krishna and Narmada will be 
settled within a year. Regarding Goda-
vari, it is difficult to state any date as the 
.arguments on the dispute have not yel 
been taken up by the Tribunal. 

<:Iosure of Nangal Fertilizer Plant due to 
shortage of Power and resulbnt loss 

thereby 

338. SHRI E. V. VIKHE PATIL: Will 
~  Minister of PETROLEUM AND 
CHEMICALS be. pleased to state: 

(a) whether the Nangal Fertilizer Plant 
is likely to be closed down due to short· 
.age of power; 

(b) the extent nnd break-up of loss in 
'production sustained as a result of short-
age of power during the currellt year; and 

(c) the alternative steps p: oposed to 
·combat the present' power crisis holding 
up the functioning of. the. plant to full 
capaoity? 

THE MINISTER OF LAW . AND 
JUSTICE AND PETROLEUM AND 
'CHEMICALS (SHRI H. R. GOKHALE): 
(a). No, Sir. 

(b) During the period 1--1-1972 to 
31-10-1972, the Nangal Unit suffered 8 

-production loss of about 19,500 tonnes ,)f 
Nitrogen and 2700 Kgs. of heavy water 

{In account of ~ cats, 

(e) With a view to reducing tile powel 
Q'equirements of this factory, a large pro-
gramme for its expansion based on' fuel 
oil in lieu of electricity .. the feedstock 
is uader· cOnsi&ratlc:in: . 

'Supply of Cooldng c.. 111 lonip ·'011 
C ........ 

339.SHItI E. V .. VIKHB PAl1L: 
SHRI BISHWANATH JHUNJH-
UNWALA: 

Will the Minister of' PE1lt.OLEUM 
.AND 'CHEMICALS· ... pIeued to atate: 
(a) whetller BODIe:of_.Ibe Fere!ID on 

<:ampanies are not able to make the II\IP-
!ply of cooking gaa to !hell: customen; 

(b) if so, w.hether GoverDDlent have 
tried to find out the reasons for the same; 
and 

(c) the steps taken by Government in 
the matter? 

THE MINISTER OF LAW AND 
JUSTICE AND PETROl.EUM AND 
CHEMICALS (SHRI H. R. GOKHALE): 
(a) to (c). There were sporadic shortager 
of LPG for domestic' use during the 

months of July and August last. Tilese 
shO:1ages were mainly on account of 
transport difficulties due to breaches and 
the inadequate ava11ahility of the products 
with the Burmah-Shcll and Esso Refinerie:s. 

The IOC has now made available some 
quantities of tbe p,oduct to these two 
companies to enable them to meet require-
ments of their existing customers. JOC 
has also decided to take over sOlne of the 
customers of Burmah-Shell and Esso' to 
ensure regular suppl ies to these customers. 
The position has now considerably im-
proved with tbese. measures being taken. 
Efforts are being made to normalise the 
position as soon as possible. 

Target for Utilisation of River Water for 
Irrigation 

340. SHRI E. V. VIKHE PATIL: Will 
the Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) the target for tbe utilisation of 
river water for IrrIgation dllJ:ing ~ 

Fourth Five Year Plan; and 

(b) the total amount of 109 estimated 
due to interstate  river water disputes dur-
ing the Fourth Plan1" . 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) 
and (b). The target for additional irriga-
tion in tbe Fourth Plan from major and 
medium projectS was' 4.8 milHon hectares 
out of whicb . ~ million bectares were to 
be . provided by IIChemes' . already under 
Construction. A number at new pro,ectl 
bave also beeD accepted by tbe PlanniD. 
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Commission during the course of the IV 
Plan period in basins where inter-State 
aspects have been settled or did not arise_ 

Stoppage of installation of tube wells 
along Jamuna by Haryana Government 

341. SHRI R. P_ SINGH DEO: 

SHR'I MAHADEEPAK SINGH 
SHAKYA: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to a report publish-
ed in the Statesman dated the 12th Sep-
tember, 1972 n ~  the caption Centre 
Halfs Haryana Tubewell Plan; and 

(b) if so, the reaction of Government 
thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B_ N_ KUREEL): (a). 
Yes_ 

(b) The Haryana Government have 
proposed to install 155 tubewells to tap 
about 465 cuseC$ of water from the area 
between the Western Yamuna Canal and 
the Yamuna river and take this water 
into a lined can(l\' which would save per-
colation losses in rabi from Western 
Yamuna Canal and use a total of 934 
cusecs so available for extension of irriga-
tion in Haryana. 

The Government of Uttar Pradesh and 
Rajllsthan obje(;te4 to the proposal 01 
Haryana Government for construction of 
tlIe tubewells (IS they felt thl!t thest; ~  

affect the supplies available through re-
generllti!}n in the Yamuna, which is being 
used. in the Agra ellnai of U-P. 

~ scheme was discussed in an intel-
State meeting held on 11th S ~  

1972. In view of the divergences of 
opinion on the effect of the proposed 
tubewells, it was decided that only w6l'k 
on the lined canal could be proceeded' 
with i'Dd a Committee of Engineers not 
belonging to the States in the Yamuna 
Basin and other ~  including Geolo-
gists should examine the ~ Jf 
ground water-extraction including the 
effects of tubewells on the dry weather 
flow in the Yamuna, The question of 
tubewells in the area would be discussed" 
again by the Chief Ministers after Tech-
nical Committee's report is available. 
Till then, there would be no progress ill 
the Tubewell programme. The Committee 
has since been set up by the Ministry of 
AgricultUre, 

~ i ~i ~~~  

3 4 2, '-'1'T ~ ii~ ~ ~  : 

n~~~  
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D .............. AprCaIa IbIIWay Projeet (i) Raids on the project works from 
Ba'OIItI ,the border. 

343. SHRI BIREN DUTrA: Will the 
Minister of RAILWAYS be pleased to 
state: 

(iij'Early onset of monsoons from 
2nd week of April, 1971. 

(a) whether Dharamnagar-Agartala 
(iii) Developments in BangIa Desh 

subsequent shortage of required 
labour, cement and transport 
difficulties. ' 

Railway Project has been discussed in tbe 
North Eastern Council; and 

( b) if so, the reaction of the Railway 
Ministry thereto? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAI): (a). The Dharma-
nagar-Agartala Railway Project as such, 
bas not been discussed in the North· 
Eastern Council. 

(b) Engineering-cum-Traffic Surveys for 
tbis project bave  been completed and the 
reports thereof are present under ex-
amination. Tbe line will be 153.00 Kms. 
long and is estimated to cost ,about 
Rs. 45,00 crores. The line is ~ i  

unremunerative. However, a final deci-
sion will be taken after the examination 
of tbe reports is completed, from all 
angles. 

Delay In compledon of Damboroo Hydlll 
Project In TrIpara 

344. SHRI BIREN DUTTA: Will the 
Minister of IRRIGATION AND POWER 

be pleased to state: 

(a) the reasons for the. delay in CODI-
plection of Damboroo Hydel Projec:i in 
Tripura; 

(b) the time by which it is expected; 
and 

(c) whether unit, chllf'8e8-rate ... 111 be 
higher than prevailing rate at' Tripura? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF Ut.RJGATION AND 
POWER (SHRI B. N. KUR.EEL): (a). 

1becoinpletioD otDaiDbonJo IlJCkIPro-
JCC! was delayed on account of following 
reasons:-

(iv) Dislocation of works caused by 
the washing away of Coffer dam 
due to cyclonic ' rains in the 

first week of November, 1971. 

(b) ThG project is expected to be com-
pleted by June, 1974. 

(c) No, Sir. 

Drlnlng at Baramora (TrIpara) 

345. SHRI BIREN DUTTA: 
SHRI DASARATHA DEB: Will 

the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether work at the drilling site at 
Baramura (Tripura) is proceeding accord-
ing to schedule; and 

(b) the  latest report regardiDg Pf09PCCts 
of oil and natural gas from tbe soil test? 

THE MINISTER OF LAW AND 
JUSTICE AND PETROI.EUM AND 
CHEMICALS (SHRI H. R. GOKHALE): 
(a) Yes, Sir. 

(b) No indication of the presence of 
oil or natural gas has been reported down 
to, the depth drilled so far (1,500 ~  

The well, is Projected to a depth of 
. 4,100' metres.' :  • .,., 

346. SH*f A; K. OOPALAN: Will 
"tie Mini,ter, of IttRIGATION AND 
'POWER .,. pleUed to staie:-
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<a) wbether the Kerala Government 
have requeSted the Centre to 
allot more funds for Kuttiyadi. 
Kanuurapuzla and Periyarvali 
projects iii Kenia, 

(b) whether Government propose 
to make tbe 1I11otment of funds 
IiIked for, and 

(c) tbe time by which the funds 
are likely to be given? 

THE DEPUTY' MINIS11!R IN THE 
MINf3TItY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): 

(a.) to (c). Irrigation is a State subject 
and funds for execution of irrigation 
projects are provided by the State Gov-
ernments in tbeir budgets within the 
framework of their overall develop. 
mental plans. Central Assistance to the 
State Plans is in the form of block loans 
and grants and not to individual Sectors 
or projects. The Plan outlay for Kerala 
for 1972-73 is Its. 64 crores, of wbich 
Rs. 33.95 crores is Central B._smance: 
The approved outlay for major and 
medium irrigation sector is Rs. 5.20 
crores. 

The Government df Ketala had re-
quested that they sbould be given fur-
ther sflecli1ll C.lltril lISSistance of lb. 3 
erere'S outSide the Slate Alin framewei'k 
for accelerating work on irrigation pro. 
jecta, out of which &S. l Clrores was 
stated to 1te needecl by Kuttiadi, Kaahlra-
PIIE.a and Peri¥ar vaUey Projects. OwiAg 
to the difficuit resources position. it bas 
not been found possible to accede to 
this request. 

148. SHRI So C. aESRA: Will the 
MinJster 01 RAILWAYS be ,..... to 
state: 

fa) wblllbtr oe.e.-- bave 
receivCd any representation from 
1U J'IddIDnIB of Raj Mqar" Ibvi 
NIIIu' ... otlNr auINrHa _ 
of QMziabad .. aeIti ... ef 
a train Station Hilt between 

GuJdhar and Gbaziabad; and 

< b) if so, the decision of Govern-
ment thereon? 

THE MINISTER OF RAILWAYS 
(SHIH T. A. PAl): (a) Yes. 

(b) A proposal to provide a train bait 
between Guldbar and Gbaziabad stations 
was examined but could not be accepted 
as it would bave affected the overall 
reDDing time of trains in the Ghaziabad-
Meerut City section which is already 
saturated. 

High Speed Bogle Developed by Integral 
Coach FadAIry, Peramb.r 

349. SHRI M.  M. JOSEPH: Will the 
Mitlisttr df ItAILWAY9 be pleased to 
state: 

(a) whether any bigh speed bogie 
has been designed and develop-
ed by the Integral Coach Fac-
tory, Perambur; and 

(b) If $0, the sa11ent features there-
of'! 

THE MINiSTER OF RAILWAYS 
(SHRr T. A. PAl): (a) A high speed 
bogie bas been designod by the Research, 
Designs and Standards Organisation of 
the Railways and {R'ototype bodies have 
heeil muiuafac&ilred by the Integral 
Q,aCh pactory. 

(b) Tho saliolll features of tlIis bogie 
are: 

(i) A a,", fOteIIUal elf }6() KMa 
fir more .. r Ilour: 

(ii) GnIatIr.-enter 00IIlIetts at 
tMf 1Il8l' ~ 

(iv) maximum utilisation of iDdiaItn-
Olla materials and componentll. , 
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DeeeiIon To Ann" ,JilaIIWIIY Protection 
Force 

350, SHRI M. M. JOSEPH: ~i  
Minister of RAILWAYS be pleased 
'state: 

the 
to 

(a) whether Government have Loken 
any decision to arm the Railway Protec-
tion Force Units; and 

(b) if so, the gist thereof? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAl): (a) and (b). Railway 
Protection Force is organised into three 
branch,es viz.. the Armed· Wing, the 
Uniformed Branch and the Fire> Service 
Branch. As per policy. the Armed Wing 
is already armed. Rcocently, some arms 
were also supplied ,to the Uniformed 
Branch to deal wiih ~  Law and 
Order . situation in the Eastern region. 
However, to enable ,the l,iniformed 
Branch to discharge their duties more 
effectively it has been decided to arm 
them also partially. Under this decision. 
all officers of and above the, rank of 
A's.l, are to be armed with pistols/ 
revolvers and 25 per cent of the Head 
Rakshaks/Sr. Rakshaks/Rakshaks are to 
be supplied rifles. Besides, there is a 
reserve force named as Railway Protec-
tion Special Force which is fuJly armed. 

iin ~ In the ~ system 

351. SHRI M. M. JOSEPH: WilJ the 
Minister of LAW AND JUSTICE be 
pleased to state: 

(a) • ~  ~ ~ n  :proPPle • to 
have some ~  in the poll 
system in the country; 

(b) if so, the nature thereof; and 
; '.: . \. , .'. ;, ~ " I, :  I  ;  . ,. \,-'.};. .;, " i 

(c) the steps taken in this regard? 

TJn! ~ ~  .• QJ' S1;ATJ! ~  

~  ~ i  ~  i~ ~ 
~  I ~  ,SINGH CHAU. 
MARY): (a) No, Sir. 

0;)' aDd' ~  .;;:, n~  ~  
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Allotment of ..... ,to.1I1iiIR DtnD oustee.r 
In RIiJastbim 

352. PROF. NARAIN CHAND 
PARASHAR: 

SHIH VARKEY GEORGE: 

Will. the Miniater·. of UUUGATION 
AND powER. be pleased to state: 

(a) the contents of tbe Prime ·Minis-
ter's Award in the dispute between the 
Governments of Hi.chalPraclelh . and 
Rajasthan regarding die allotment of land 
to the Pong Dam ouslees in Rajasthan; 

(b) whether the work of allotment 
would be completed according to the 
original schedule; and 

(c) the measures taken by Government 
to complete the, process of allotment in 
the stipulated period? 

THE DEPUTY MINISTER :IN THE! 
MINISTRY OF IRRIGATION AND 
POWER S ~ B..N. lWR.EEL).: (a) to 
V;). The prime Mini$ter WIIS not called 
upon .to give. ~ Award IIbout allotment 
o£ ,land in Rajaslilan, to the Poq Iilam 
Dustees. However, certain issues relatina 
to the eligibility of OUSlees for allotment 
of .land, on, whicla Gevernmanta of Rajlls-
thaD and HimIIchal,. Pradesh lIcld divergCDt 
i~  were." ref,rred for .ice.' to tbe 
Union Cabinet Secretary. His advice has 
~ ~  ~  both, thet., States;' The 
~  for •. ~ n  toBCBIt IIU$_ 
arc. ~  revie..-ed. ",b, the ~  
Government. Ailotment will be mado 

thereafter. 

353. PROF. NARAIN CHAND 
~  i ~ Miniatel)\fIC UlRI-

~  AND POWER be pleaMd to 
state: 
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(a) whether there is a proposal to shift 
the Office of the Bhakra Management 
Board from Chandigarh to Nangal Town-
ship: and 

(b) if so, the date by which the deci. 
sion would be taken in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) 
Not at present, Sir. 

(b) Does not arise. 

De-requisition of land by F.C.I. (Nangal 
anit) to the owner of Himachal Pradesh 

354. PROF. NARAIN CHAND 
PARASHAR: Will tbe  Minister of 
PETROLEUM AND CHEMICALS be 
pleased to state: 

(a) whether the authorities of the 
~i i  Corporation of India (Nangal 
Um!) have returned certain plots of land 
taken over by Government to the owners 
in Punjab: 

(b) whether the land which is lying 
uncultivated with the factory and which 
belongs to the people of Himachal Pra-
desh would also be returned to their 
owners: and 

(c) if so, the likely date by which the 
decision would be taken in this regard 
and if not, the reasons therefor? 

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRIH. R. GOKHALE). 

(a) to (c.). The required information is 
being collected and will be laid on the 
Table of the Sabha. 

Closure of Kangra Valley RaUway 

355. PROF. NARAIN CHAND 
PARASHAR: Will the Minister" of' 
RAILWAYS be pleased to state: 

(a) whether there is a proposal under 
consideration of Government to close 
down the Kangra Valley Railway because 
of the rise in the water level in the Pong 
Dam; 

(b) if so, whetber Government bad not 
prepared an alternate track during the 
construction period of the dam to avoid 
any dislocation; and 

(c) the steps proposed to be taken by 
Government to ensure adequate communi. 
cations in this area? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAL): (a) Yes. 

(b) and (e). The construction of an 
alternative rail alignment on higher level 
between Jawanwala Shahr and Gular 
stations (distance 29.8 Kms.) was planned 
and sanctioned in April. 1969. The work. 
however, could not be completed as the 
land duly acquired for this realignment 
could not be placed at the disposal of the 
Railways by the Beas Dam authorities. 

There is no proposal at present to con-
struct any other alternative railway line 
in this area as such a line cannot be com-
pleted more expeditiously. 

Off.shore nplorations in collaboration with 
Foreign 011 CompanIes 

356. SHRI D. P. JADEJA: 

SHRI VEKARIA: 

Will the Minister of PETROLEUM A NO 
CHEMICALS be pleased to state: 

(a) wbether Foreign Oil Companies are 
negotiating collaboration with India for 
off-shore exploration in India; and 

(b) if 80, the names of the Companies 
and the precaution Government proposed 
to take to avoid recurrence of difficulties 
faced by them under the existing agree. 
ments with Foreign OU Compaaiea. opera-
tins in India? 
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THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM' AND 
CHEMICALS (SHRI H. R. GOKHALE): 

<al and (b). Certain foreign compallies, 
including oil companies have conveyed 
their interest for collaboration in offshore 
exploration in India. A few companies 
have given outlines of proposals for colla-
boration. However. it will not be in 
public interest to give the names of these 
companies nor the details of the proposals 
given by them. 

Gowrnment have nat so far ta.ken a 
view 0' foreign collaboration for offshore 
oil exploration. In case such an eventua-
lity arises, Government would take all 
precautions to see that the arrangement 
arrived at is in consonance with the 
national interests. 

Setting up of ~n  Alkylate and Ethy-
lene G1yrol projtcfll in Gujarllt 

357. SHRI D. P. JADEJA: 

SHRI VEKARIA: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to refer to 
the reply given to Unstarred Question No. 
3504 on the 25th August, 1972 and state 
the progress made so far to set up Deter_ 
gent Alkylate and Ethylene Glycol Pro-
jects in Gujarat and the locations thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI DALBIR SINGH): 
Foreign collaboration agreements for pro-
cess know-how, basic engineering /Uld 
expatriate assistance aubmitted by tbe 
Indian Petrochemicals Corporation Ltd. 
have been approved. The units will be 
L located ,t Koyali in Gujarat. No decision 
[has yet been taken on the proposal of the 
, Governme.nt of Gujarat to participate 
, with the Central Government in these 
two projects. 
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RaIlWIl)' IIDes for ttna-Rewa-Cbbatllrpur-

H..-palpur-'I'lkamprh-Jbans,l 

360. SHRI .G. C. DIXIT: 
SHRI ONKAR LAL BERWA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Vindhya Pradesh Region 
(M.P.) has no adequate Railway com_ 
munication facilities at present; 

(b) if so, whether there is any proposal 
under consideration for construction' Rail· 
way lines connecting Satna-Rewa_Chhatar-
pur.Harpalpur-Tikamgarh-Jhansi; and 

(c) if so, the time by which a decision 
in this ragards is exjerted to e taken? 

THE MINISTER OF RAILWAYS 
(SHR! T. A. PAl): (a) to (c). Although 
adequate railway communication facilities 
already exist in Vindhya Pradesh Region, 
a traffic survey for a new BG line from 
Satna to Beohari via Rewa has however 
been sanctioned and the survey is in pro-
gress. A decision regarding the construc_ 
tion of the line will be taken after the 
results of the survey become known. 

RaIlway line for DaUI-Ralhara-J.dalpur 
In Bastar District (Madhya Pradesh) 

36\. SHRI G. C. DIXIT: 

SHRI ARVIND NETAM: 

Will the Minister of RAILWAYS be 
pleaaed to state: 

(a) whether the Mad\lya Pradesh Gov-
eroment 'have been constantly reqilcating 
the Government of India \0 construct a 
Railway line betweea' 'Dalli-RajharLJag-
dalpur in Bastar District; 

(b) whether Bastar District (Madyba 
Pradesh) has not been developed mainly 
due to lack of railway communications, 
and 

(c) if so, the steps taken so far for con-
necting i~  with Jagdalpur by 
rail via Narainpur, KoondgaoJl and When 
it is expected to be commfSsioned? 

THE MINISTER OF RAILWAYS 
(SURf T. A. PAl). (a) 'Yes. 

(b) It is not correct to state that the 
over-alI development 0' ~ area bas 
been handicapped inainly due to laok of 
rail communications. 

(c) A traffic survey for a B. G. line 
from Dhalli-Rajhara to n g~ 

dalpur has recently been completed and 
the report is under examination of the 
Railway Board. A decision regarding 
construction of this line will be taken 
after the examination is completed and 
the results thereof become know. 
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RWIIIIIaD IIelp for Power Transmission 

363. SHRI S. A. MURUGANANT-

HAM: Will the Minister of IRRIGA-

TION AND POWER be pleased to state: 

(a) whether Soviet Union propose to 

help India in the field of Power trans_ 

mission; and 

(b) if so, whether any negotiations are 

going on between the two countries in 
regard to this matter? 

THE DEPUTY MINJ&TER IN THE 

MINISTRY OF IRRIGATION AND 
POWER. (SHRI B. N. KUREEL): (a) 

so far nO scheme has been posed seeking 
Soviet assistance in the field of power 
transmission. 

(b) Does not arise. 

Pro2rcS!i fly four unit. of F.e.l. dloll"iwl tbe 
first quarter of 1972-73 

364. SHRI RAlDEO SINGH: Will the 
Minister of PETROLEUM AND CHEMI-
CA LS be pleased to state: 

(a) whether four out of the five units 
of the Fertiliser Corporation of India 
have achieved 40 per cent increase in 
production in the first quarter of 1972_73: 
and 

(b) if so, the names of the 5th unit 
which is lagging behind and the reasons 

therefor? 

THE MINISTER OF LAW AND 

JU&'J1CE AND PETR.OLEUM AND 
CHEMICALS (SHRI H. R. GOKHALE): 
(a) Yes, Sir. In the first quarter of 1972-
73, barring Sindri, the remaining ~ 

operating units cumulatively by registered a 

production increase of about 38 per cen( 

over the corresponding period of last year. 

(b) The production at Sindri was 
affected due to factoro lilo (i)· heavy 
breakdowns of the old plant which il 
showing signs of ageing (ii) non-avail_ 

ability of gypsum of suitable quality 

required for production of ammonium 

sulphate (iii) difficulty in getting the coal 
blend needed for efficient production of 

coke and coke oven gas and (iv) other 

process problems. The accidental fire at 
the electric sub_station of the ammonia 

plartt also affected production. 

Lilll\illg 0( ~  and GujlU"llt >vith 
ROwU tra.n.smissiQo Uues 

365. ~  RAJDEO SINGH: Will tho 

Minister of IRRIGATION AND POWER 

be pleased to state: 

(a) whother work to link Rajasthan anlf 
Gujarat with power transmission lines ha!i 

begun; 

(b) if so, whether ~ sort of inter_ 
State linking process will continue (ill the 

National Power Grid is complete; and 

(c) whether there is any State today 
which has more than one power grid? 

THE DFPUTY MINISTER IN 
MINISTRY OF IRRIGATION 

POWER (SHRI R. N. KLJREEL): 

THE 
AND 
(a) 

and (b). A 220 single circuit tran.mi.sion 
line connecting Ranasan in Gujarat and 

Debari in Rajasthan has been taken ur 

for construction. This line will intercon-
nect the two State power systems. In 

Gujarat, survey and 25 per cent of stllb_ 
setting for the towers has been completed. 

In the case of Rajasthan, survey, prelimi-
nary works and procurement of materials 

have been taken lip. Central loan a"ist-
an<:e is given (0 the Stams foe this line. 
UodQr the Centrally SponROred programme 

Gujarat was given Rs. 30 ~ during the 
year 19JI-72 and an amount of R,s. 10 
lakils haa bocm provided for the current 
year. Tn Ifte case of Rajasthan an amount 

of Rs. 40 Ia1N hIlS beQn pro)'idcd for the 
current year_ The line is likely tG be 
completed by the end of 1973_74. 
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The: ~ ~ .of ·inter'state and 
inter regional liDes is a in~ process 
to provide for adequate line capacity to 

meet dle situatioD arising from time to 
time. While the regional grid systems 
are being evolved in different regioDs 
simuitaDeously iDter-regionai coDDections 
arc also being established. This will 
result in evolution of a NatioDai Grid. 

.(c) In the States of Jammu and Kash-
mir. Himachal Pradesh, West Bengal 
Orissa, Assam. Tripura, Manipur and 
Nagaland unification of power systems i~ 

under progress. In the remaining States 
there are unified power grid systems. 

~  to nJl1Ii electrificatioo projects 
by nJl1Ii electrification corporatiOD 

366. SHRI RAJDEO SINGH: Will the 
Minister of IRRIGA TlON AND POWER 
be pleased to state: 

(a) whether Rural Electrification Cor_ 
poration has receDtly approved for assist-

SI. 
No. 

Name of Scheme 

2 

wu;e 16 rural elc«ri1il:ation projects of 
which 8 are for backward areas and 
specially under_developed ones, 

(b) If so, the names of those back ward 
or uDder-developed areas iD the country, 
and 

(c) the main features of the projects? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a). 
The Rural ElectrificatioD Corporation iD 
its meetiDg held OD 26th September, 1972, 
sanctioDed 16 rural electrificatioD schemes 
of 10 State Electricity Boards involving 
loan assistance of Rs. 813.403 lalms, aim_ 
ing electrification of 1,420 villages energi-
satioD of 14,139 pumpsets and power 
supply to 2,508 small scale and agro_ 
industries. Of these 16 projects, 6 rzlate 
to backward areas. 

(b) and (c) The Dames aDd detans of 
projects relating to backward areas are to 
be given below:-

COVERAGE 

Villages Pumps 

3 4 

Amount of 
loan sanc-

Small Scale tioned 
& 

Agro industries (Rs. in 
Lakhs) 

S 6 

I  . Gajwal Taluk in Medak District (Andhra 
pIadesh 65 850 80 SZ'31 

2 Special Transmission Scheme in Balasore 
& Cuttack Districts of Orissa S5'SI 

3 Special Scheme of T1'IlD8JDission & Distri-
butioD systctD in Balaaore & Mayurbhani 
Districts of Orissa .  •  •  • 78'S6 

4 Anandpur Sahib tchsil in Rupar District of 
Punjab •  .  •  •  •  . J73 1230 3So 37.278 

S Isanagar, Dhaurahra & RamiA-BCbar Blocks 
in Nighansan tehiils of Laklmpur-Theri 
District _of Uttar PIadesh. •  • 94 SOO 170 54·34 

6 IS ·blocks viz B8chhran, Maharaijani! 
SiDabp!!t, TiJoi, Harchmapur; Rahi, Khlreu 
. SarcDi, ~  I>almaD. JadIlpur, Naaira- . 
. bad. Bech, OIl ~  Ullchauar ia Rae Bareli 
~~ of ~ ~  . ago. c· 460 • 210 "·35 
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Extuslo .. ,of Kamala river, embankment 

367. SHRI BHOGENDRA JHA: Will 
the Minister of lRRIGA.TION AND 
POWER be pleased to refer to the reply 
given to Starred Question No. 258 on the 
4th April, 1972 regarding the extension of 
Kamala River Embankments and 'state: 

(a) whether the non-extension of the 
Kamala embankments upto Mirchaiya in 
Nepal leaves the entire area of India bet-
ween the Indo-Nepal border and eastern 
and Western Kamala canal totally unirri-
gated and results in overftoodiog of tbe 
areas, and 

(b) if so, the reasons why the work under 
the original proposal agreed to by Nepal 
Government for extending the embank-
ments to Mirchaiya has 'not been taken 
lip so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) 

and (b): The floods in the Kamala in-
undate an area of 64 sq. KID in the Indian 
territory between the Indo Nepal border 
and the Kamala eastern and Western 
canals. 

The extension of Kamla embankments 
h.d been proposed to protect this area as 
well to prevent breaches in the canal 
banks and outflanking of Jainagar Weir. 
The detailed report 'of the scheme has not 
been-finalised by the State Government. 
Tbereis also DO provision for the scheme 
in the FoUrth Plan. A deme tor streng-
thening of the right bank of western 

~  
am,' al,a' canal,', aDd, 'left bank o,f, E, .. tern Kamala Canal to serve as flood banks and 
provision of Bdequate CfoaS drainage worts. 
Which wiiI 'reduCe the possibilities dl 
reaches in die 'c8uaI btmks is 'Iso Dmer' 
idcraiion' Of' the State ·Govefmne.rt. 

Per c:apIat av.u.biIity Ud COIUUIIlption 
of power in NOrth BIIIU 

368. SHRI BHOGENDRA JHA: Will 

the Minister of IRRIGATION AND 

POWER be pleased to refer to the reply 
given to Unslarred Question No. 3135 on 
the 18th April, 1972 regardinl the per 
capita availability and consumption of 
power in North Bihar and state: 

, (a) the steps being taken to bring up 
the per capita aVailability and consump-
tion of electricity in North Ilihar from 
19 and 13 kwh to the level of the rest of 
Bihar of 87 and 79 kwh and the whole of 
Bihar to the All India level of 98 and 88 
kwh respectively, 

(b) whether it is proposed to have an 
All India grid of electricity and 

(c) if so, the main features thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGAlION AND 
POWER (SHRI B. N. KUREEL): (a): 

As given in the answer to the unstarred 
question No. 3135 on 18th April 1972, in 
the Lok Sabha, Bihar has scope for utiliz, 
ing power generating capa.city more fully. 
Additional transmission and distributions 
lines are under various stages of construc-
tion in Bihar for maximisin& the utiliza-
tion of the available capacity. In order 
to meet the future demand, pdditional 
power generation projects aggregating to 
460 MW are under various 5tages of 
execution. Additional power will also be 
availahle to Bihar from the DVC system 
where generating capacity aggregating to 
240 MW is being installed in the fourth 
plan period. 

Further generating capacity aggregating 
to 1080 MW is proposed  to be takon up 
for installation in the 5th plan. Power 
will also be available from projects aggre-
gating to 840 MW being proposed in 
DVC area. Augmentation of generating 
capacity mentioned above will step up the 
~ i i  of ,P!JWer. and, its .utilization 
both in NoI:ili BIhw u well ,al In, the mt. 
ot the state c:Onaiderably. ' 
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(b) and (e) Yes. Sir. Power systems 

in the northern. western. southern and 

eastern regions have nOw inter-connected 

grids. These are alrea!1y being utilised 

for exchange of ~  ~n systems 

dependi1'\S on the availability and demand. 

In order to ~n  ble integrated operation of 
the regional grid systems regienal load 

despatching stations are being established 

in each region. ~i~ n  with the 

construction of inicr-state iines. inter-re-

gional lines are also under construction 

with the ultimate object of developing an 

All India Grid. 

The All India Grid will inter link ~  

major power system, and main large power 

stations with the object of operating the 

power systems with optimum efficiency. 

economy and reliability. 

Proposal for location of thermal power 
plant at Katihar In Bihar 

369. SHRI BHOGENDRA JHA: Will 

the Minister of IRRIGATION AND 

POWER be pleased to refer to the reply 

given to Unstarred Question No. 282 on 

the 1st August. 1972 regarding proposal 

for the location of Thermal Power Plant 

at K?tihar in Bihar and state: 

(a) whether the Resolution of the Bihar 

Legislature demanding location of the pro-

posed thermal power project at Katihar 
has since been communicated to tbe Go-

vernment of India. 

(b) whether review of lbe maller has 

since been completed, and 

(c) if so, the outcome thereof? 

THE DEPUTY MINISTER IN 

MINISTRY OJ;' IRRIGATION 

POWER, (SHR,I B. N. KUREEL): 

(a) : No, Sir. 

THE 

AND 

(b) anli (c): It has ~n decided to 

locato the n,e. ~  S~  ~  
Dalkhola. 

Progress made on western Kos.I canal 

project 

370. SHRI BHOGENDRA JHA: 

the Minister of IRRIGATION 
Will 

AND 

POWER be pleased to refer to the reply 
given to Un starred Question No. 280 on 

the 1st August. 1972 regardinG the pro-

gress made on tbe Western Kosi Canal 

Project and state: 

(a) whether Government have "greed 

to meet the entire cost of construction of 

~  Western ~ i Canal in the Nepalese 

territory. 

(b) the total estimated expenditure to 

be incurred by Governm"nt of Bihar by 

the end of the Fourth Plan on tbe Indian 

,:de for the construction of the canal 

and central loan or assistance tberefor; 

and 

(c) whether there is any technical difli-

culty in simultaneously acquiring land and 

beginning the construction of the can:ll on 
Indian side? 

THE DEPUTY MINISTER IN TH-i: 
MINISTRY OF IRRIGATION AND 

POWER (.5HRI B. N. KUREEL): (a) 

The Government of India hav" agreed to 
provide special assistance [0 Rihar Gov-

ernment to meet the cost of construction 

of the Nepal portion of the Western Kosi 

Canal olltside the State Plan ceiling during 
the Fourth Plan. The Nepal Benefit por-

tion will be treated as grant while the 

bal.ance will be provided as loan to the 

State Government. 

(b) The Government of Bihar have 

stated that tbe Indian portioo of the work 

on the' Western Kosi Canal is not likely 
to be executed in the Fourth Plan due to 
paucity of n ~ a1tbpu!lb. tbe State G0-

vernment proposes to start i in~  

works according to avaiJJlbility of f\loo •. 

(c) No te<;bnic;al d!ffil;ul/iY. is expected 
~ i ~  BfQu,irlJllI n~ and, con-
IItn,Jl'tipo .ot canal. pn i n~~  ~ 

requi"" i ~  ~i  fDf, the 
purpose. 
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Progress of Andhwara project In oorth 

Bihar 

371 SHRI BHOGENDRA JHA: Will 

the Minister of IRRIGATION AND 

POWER be pleased to refer to the reply 

given to Starred Question No. 398 on the 

29th August, 1972 regarding the progress 

of Andhwara Project in North Rihar and 

state, 

(a) whether the scheme for embank-

ments along Lakhandei-Dar-bh"nga·Bag-

mati and Mohini has sinee becn sent to the 

Centre, 

(b) if so. the schedule for the begin-

ning "!Ind completion of the project, 

(c) whether study of the proposal for 

emhankments along right oank of river 

Dhans from Pagha\lli-Santighat Agroptti 

h3s since been completed, If no, the rea-

sons therefor, and 

(d) (or how many years Hydrological 

observation of river Khiroi was made and 
what are the annual results? 

THE DEPUTY MINISTER IN THE 

MINISTRY OF IRRIGATION AND 
POWER (SHRI B. N. KUREEL): (a) 

and (b): The scheme for embankments 

along Lakhandei-Darbhanga·Bagmati and 

Mohini has not so (ar been received at the 

the Centre. The State Government have 

informed that the scheme will be sent 

shortly. 

(c) The State Government have stated 

that the scheme is under preparation. 

(d) It is reported by the State Govern-
ment that gauge observations arc available 

for 20 years and discharge observations 

have been made since 1970. 

These have indicated that there i. consi-

derable spilling over the bank, and the 
maximum discharge of the river observed 

is about 200 cumeoS at Muraitha. 

Cost Analysis of some Bulk Drugs by 

~ ~ IpdIQtrja1 CI\Sfs an4 PrIces 

372. SHRI D.  D. DES,AI: ~  the 
Minister of PETROLEUM AND CHEMI-

CALS be pleased to state: 

(a) whether Government had referred 

to the Bureau of Industrial 'Costs and 

Prices the names of some bulk drugs for 

cost analysis; and 

(b) if so, whether the bureau has sub-

mitted any report to Government and if 

so, the salient featurcs thc{ed'/ 

THE MINISTER OF LA WAND 

JUS'nCE AND II'I!'fTWLUM AND CHE-

MICALS (SHRI H. R. GOKHALE): (a) 

Yes, Sir. 

(b) The final report of the Bureau hu 

recently been received. i~ and the otber 
three ~  received earlier arc under 

consideration. 

Bringing 12 more essential Bulk Urugs 
under Control 

373. SHRI D. D. DESAI: With the 

Mini-ler of PETROLEUM AND CHEMI-

CA LS be pleased to state: 

(a) whether price of 12 more essential 

bulk drugs; besides 17 already listed in the 

Drug Prices Control Order, arc to he 

brought under control; and 

(b) if so, when it is likely to be given 

effect to? 

THE MINISTJi:R OF LA WAND 

JUSTICE, AND PETROLEUM AND 
CHEMICALS! (SHRI H. R. GOKHALE): 
(a) and (b): The. working Group ~  up 

unaer the Chairmanship oe ChaIrman, 

Bureau ot Industrial Costs and Prices have 
examined the cost structure of 24 hulk 
drugs which also include empty hard gelat-

ing capsules. ~ Group', report has been 
received and is under considerat!on of 

Government. 
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Enquiry lllto the workiDa of F .(;.1. 

374. SHRI JAGDISH NARAIN MAN· 
DAL: Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether Government have received 
a number of Memoranda and comp1a1nts 
from Members of Parliament regarding 
the deterioration in working of and cor-
ruption in the Fertilizer Corporation of 
India; 

(b) whether Government propose the 
appoint a high power commission to en-
quire into the working of Fertilizer Cor_ 
poration of India; and 

(c) if so; the outlines the proposed en· 
quiry? 

THE MINISTER OF LAW AND JUS· 
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (8) to 
(c). The memoranda and complaints re-
ceived from the Members of Parlillment 
containing allegations against the Fertilizer 
Corporation of India are under examina-
tion. There is at present no proposal to 
set up a hi&h-powered commissioll to exa-
mine the working of Fertilizer Corpora· 
tion of India . 
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380. SHRr SUXHDEO PRASAl> 
v.BRMA: Will the MiDister of RAIL-
WAYS be pleased to state: 

Ca) whether qitated atudeots of lIika-
ncr Division destroyed prot'l'rtyat BibneJ 
Railway Station; 

(b) 'it 10, whether any ~  -ks made 
:and acdon taken In this reaard; and 

(c) the estimated lOIS sustained as a re-
sult thereof? 

THE MINISTER OF RAILWAYS 

(SHRI T. A. PAl): (II) Yes, Sir. 

(b) 2 cases on FIR No. 34 dated 9th 

September 1972 and FIR No. 35 dated 18th 

September 1972 were registered at G.R.P. 

siaiion. Bikaner. 8 persons were arrested 

and chalJaned in the Court. 

(c) Rs. 16.000,1' approximately. 

Commissioning of tl!!' Cochln Fertilizer 
unit 

3111. SHRI SUKHDEO PRASAD 

VERMA: Will the Minister of PPETRO-

LEUM AND CHEMICALS be pleased to 

state: 

(a) whether the Commissioning of the 

Cochin Fertilizer Unit was held up; 

(b) if so, the reasons therefor; and 

(c) the loss suffered so far on account 

of the delay in commissioning? 

THE MINISTER OF LAW AND JUS, 

TlCE AND PETROLEUM AND i ~ 
CALS (SHRI H. R. GOKHALE): (a) 

Yes, Sir. 

(b) The construction of the fertilizer 

project has been completed and trial runs 

are in' Progress. ni siippaae in' ct:;naus-
sioning is however due to ~ i  

breakdowns and other difficulties cncoun-

tenli!' durliii the trial ~  

(c) About 15.000 tonnes of Urea for 

every month', delay In the commissioniD8 

of the plant' or the basis of so per cent 
capacity utilisation during this penOd. 
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1£s.plosloD 01 II Bomb III GonIkbpur FertI· .. ~ 
382. SHR! SUKlIDEO PRASAD 

VERMA: Will the  Minister of PETRO· 
LEUM AND CHEMICALS be pleased to 
1!tate: 

(a) whether a bomb exploded in Gorakh· 
pur F'ertllizer Factory OD the 23rd septem· 
ber, 1972; 

(b) whether ODLjuiry has been made in 

this regard; and 

(c) if so, the result of the eDquiry aDd 
the action takeD by GovernmeDt thereon? 

mE MINISTER OF LAW Am> JUS· 
TICE AND PETROLEUM AND CHEMI. 
CALS (SARI H. ~  GOKAALE): (a) t<l 
(c). An ,explosion oc:cured ill. the GoratIl· 
pur Fertilizer Factory on the 22nd Sep· 
tember, 1972. The accident was investiga' 
ted departmentally. The project authori· 
ties also lodged a ~ in  with the local 
police for suspected sabotage by the strik· 
ers. The IDspec:tmaie of EXplosives Ag'I'a 
and the State C.L.D. have also investigat· 
ed iDto the matter and their reports are 
bein!! awaited by the Corporation. 

Raid OIl the ~  MaD,lkpar..Jlwui P .... 
.. ~ 1'WlIl 5t i ~ 

383. suR-I SUKHDEO PRASAD 
VEOfA: \Wi dre ~~ of tArt. 
WA.YS be plellli'Cd fG ~  

(a) whether dacoits raided the 522 Up 
MA1iIi:ptir:,Jtnrirsi ~~n i  ri-i& ~ i  
Jemrbaad and Dlqwai tlatioib 011 I!Ir 
Dilht of the 17th ~  1972; and 

(6, it 6(5, i~ ac:HOn, If ltIly, lateil iiy 
the IWlway Protect'iMi For= rmd the reo 
aults thereof? 

, Ttu> ~  OF RAILWAn 
;. ~  t. A.. PAt.!: t&) tn, on i A'ih 
!JI!MIBber tm aft Ml.M !rio 

(b) Protection of ~ in tr.u.. 
ilIci nulwily ~i  Ii t6e fCiponan,-JtfiY 
of the Government ~  PtiIIc!e. 

Necessary liaison and coordination was 
i i~ byffie hnw.y ~ i n 

Fmte With the 'GOvefiiinent Railway 
1ibliee. As a reSult offBe same the iollow. 
fflg action haS beeil taken: 

(i) Both the night passenger trains 
on this section are being escorted by 
two armed guards and plain-clothes men 
are deputed to keep strist vigil on rail· 
way criminals. 

i ~ dis'tritt Police has be'en a1cirted to 
plirro1 "'ay·side railway stations dilring 
t'iight at the time of ilrrivaI· of trains. 

(Iii) Strength of GoverDinent Ranway 
Police at BaDda has been augmented 
temporarily. 

(iv) Government ~ i  Police, Banda h.. registered the case under section 
3921394 I.P.C. 'and have arrested four 
criminals so far. Investigations continue. 

Recruitment of Clus I t>fficers for Chltta-
ianjM; lAIto weiit'. de., 'rOm ZOnal !Wi. 

way and Railway Board 

384. DR. RANEN SEN: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whelber recruitment of Officers in 
Clais I in Ctritblranjan LoCO Worb, DIe-
sel Loco Works Integral Coach Factory 
and the Indian Railways Conference Asso· 
ciation, all under his Ministry is made 
frOm the Zonal aaDwlIYs and tlie Rail· 
way Board and the deserving ClaSII II oift.. 
cers of the above mentioned units are Dot 
promoted to the Class I posts; aDd 

THE MINISTER OF RAILWAYS 
(SHlU T. A. pltl): (a) Uid (1)). Direct 

~ ~  . to flap I" Services is malle 
through UDion Public Service Commission 
all all R:anwiiy biisls alii;! no ~ ii i  rec· 
ruitment is made to ~ Ueo-
motive Works, Dielcl Locomotive work • 
., ~ i ~  dalli I i ~ 
ilk Chittar81ljllD l.-ottve Works, Diettel 

i~ Works and Intell'lll Coach 
1actory 8re IIlriid by PoSlina suitable om. 

~ from dillereat mnal. 
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railways, and also by promotion of suitable 
Class II Officers working in the Produc-
tion Units. Appointments of Class I Offi-
cers in the Indian Railways Conference 
Association which is an autonomoUs or· 
ganisation, is made by the President of 
Indian Railways Conference Association in 
consultation with Executive Council. 
Where a railway officer is to be appointed 
Railway Board's approval is obtained by 
the Indian Railways Conference Associa-
tion. The Railway Board do not control 
the promotion policy of ClaSs II officers 
of the Indian Railways Conference Asso-
ciation to, Class I in that Organisation. 

Double ~  line from Dum Dum june· 

tlon to Bangaon (SeaIdah Division-East. 

ern RaIlway) 

385. DR. RANEN SEN: Will the 

Minister of RAILWAYS be pleased to 

state: 

(a) whether there is insistent demand 

from the commuters to lay a double line 

Dlflieultles III pttIJI& 011 TIIIIkers to 11ft 
Crude from Iraq 

386. DR. RANEN SEN: 

SHRI K. BALADHANDA YU-

THAM: 

Will the Minister of PETROLEUM 

AND CHEMICALS be pleased to state: 

(a) whether Government are finding diffi-

culties in getting oil tankers to lift crude 

from Iraq to India; and 

(b) if so, the reasons therefor and the 

steps taken by Government in the matter? 

from Dum  Dum junction Station to Ban- THE MINISTER OF LAW AND ~ S

,aaon in the Sealdah Division of the East· TICE AND PETROLEUM AND CHEMI-

ern Railway; CALS (SHRI H. R. GOKHALE): (a) and 

(b). It appears that some foreign oil com-

(b) whether such a double line will also 

help promote trade between Bangladesh 

and India; and 

(c) if so, the reaction of Government in 

this regard? 

THE MINISTER OF RAILWAYS (SHRI 

". A. PAO: (a). There are representation 

for doubling the line between Dum Dum 

and Bang'aon. 

,(b) and (el. A Techno-Economic Sul'Vey 

was undertaken for' the doubling of tbis 

panies have been exerting pressure on the 

tanker owners not to transport the Iraqi 

crude oil from its nationalised North Ru-

mail a oil fields to any destination. includ-

ing to India. This came out when enqui-

ries floated in the market for hiring tank-
ers did not attract any offers with reason-

able terms. Two tankers of the Shipping 

Corporation of India which were on char-

ter with international oil companies have 

been w!thdl'IlWU, aDd one more tanker 0,( 

an Indian Shipping firm has also become 

available for this service. The first of these 

Section. ,The Report is under considera- tankers carrying Iraqi .crude has since 

tion. been received at Haldia. 
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011 FnIIbI SaDd8I 

387. DR. RANEN SEN: wili the Minis-
ter of PETROLEUM AND CHEMICALS 

be plt:ased to stale: 

(a) whether the attention of Government 
has been drawn to the report appearing in 
the 'Blitz' dated the 23rd September. 1972 
under the  caption "Who struck it rich in 
the oil freight scandal"; and 

(b) if so. the reaction of Government, 
thereto? 

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) Yes, 
Sir. ·1I'r.'1 

(b) The aUegations contained in the news 
item are, prima facie. incorrect in several 

~  However. the matter is being 
looked into further in consultation with 
tbe Chairman, Indian Oil Corporation Dnd 
the factnal position would be placed on 
the Table of the House. 

Assistance for Irrigatioo Projects In Kerola 

388. SHRI C. JANARDHANAN: 

SHRIMATI BHARGAVI THAN-
KAPPAN: 

Will the Minister of IRRIGATION AND 
POWER be pleased to stalle: 

(b) whether the Kerala Government 
have requested the Centre for an addi_ 
tional grant of Rs. 3 crores to complete 
the irrigation projects in tlte State; and 

(b) if so, what action has been taken 
thereon7 

THE DEPUlY MINISTER IN THE 
MINISTRY OF IRRIGATION AND PO-
WER (SHRI B. N. KUREEL): (a) and 
(b). Irrigation is a State subject and funds 

.. for execution of irrigation projects are 
Provided by the State Governments in tbrir 
budgets within the framework of tbelr 
overall developmental plans. Central As-
sitance 10 the Stat.ePlaas ill in Ibe fiorm 

2379 L.S.-7 

of bIoct Joana aad graatJ Md not to mdl_ 
vidual Sectors or projecll. The plan out-
lay for Kerala for 1972-73 is Rs. 64 cro-
res of which Rs. 33.95 crores is Central 
assist&nc:e. The approved outlay for ma-
jor and lnedium irrigation sector is Rs. S.20 
crores. 

The Government of Kerala had requested 
that they should be given further special 
Central assistance of Rs. 3 crores outside 
the State Plan framework to accelerate 
their irrigation projeclll.. Owing to the di-
fficult resources position, it has not been 
found possible to accede to this request. 

Fourth Stage Expansion Programme of 

tbe FertlUzer and Cbemlcals, TravancOl'C 

Lim/tell, AI"aye 

389. SHRI C. JANARDHANAN: Will 
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state: 

(a) whether Ute fourth stage expansion 
programme of the Fertilizer and Chemi-
cals, TravaDCOl'e Limited. A1waye is very 
much behind schedule; 

(b) if so, tbe reasons therefor; and 

(e) the steps taken to speed up the eX-
pansion programme? 

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) to 
(c). Some sections of the Fourth Stage Ex-
paosion Project bave  been completed and 
the ammonia !'Jant is also under commec-
cia! production. The commissio.ninll of 
the other sections has slipped mainly as 
a l'CIlult of labour probletna mel ddays 
in the delivery of SGlRe ol the  equipmealS 
from indi,eDOus fabricaWcs. Vi,or()Us 

foUQWotIP actioD " being lakeD willi the 
mallufacturerl oollOmlOd to apedite abe 
deliveries of the equipments which have 
bee. 4e1aJe4. In 1llWiti0ll, diIQ8IsiollJ arC 
being conductc4 witb' dte labour ueica 
concerned. 
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ReliDlag 01. Crude from IrIIq by BurllUlb· 
Sbell 

390. SHRI K. BALADANDA YU-
THAM: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to 
state: 

(a) whether Government have approach-
ed Burm'ah-Shell Oil Company to refine 
crude imported from Iraq; and 

~  if so, the Company's reaction ~ 

to'/ 

THE MINISTER OF LAW AND JUs· 
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) No 
Sir. 

(b) Does not arise. 

RefllJmptloo of operatioo of S. S. Ligbt 
Railway 

391. SHRI BIRENDER SINGH RAO: 
SHRI ONKAR LAL BERWA: 

Will tbe Minister of RAILWAYS be 
ple8lled to> state: 

(a,) whether tbe Central Government 
are contemplating to run the S.  S. Light 
Railway in collaboration with the V.P. 
Governmeot; 

(b) If so, the time by which the 
said Railway Line will be reopened; 
and 

(c) whether Governmeot propose to 
re-employ all its retrenched employees 
on their respective jobs, and if not, the 
reasons thereof? 

THE MINISTER OF RAILWAYS 
CSHRI T. A. PAl): Cal. A proposal to 
set up a Corporatioo io equal partDer-
ship with the State Government of Uttar 
Pradesh Is uoder cooaideratioo. 

(b). The time required canoot be pre. 
cisdly estimated at this stage. 

(c) Does DOt arise for the preseot. 

CorpCII'IItion to' IUD S. S. IJpt RaIlway 

'. 
392. SHRI BlRENDER SINGll RAO: 

Will the Minister of RAILWAYS be 
pleased tel state: 

(a) whether the Ceotral Govern-
ment propose to coostitute a Corpora-
tion to run S. S. Light Railway; 

(b) if so, the names of Members 
and Chairman of the Corporation; and 

(c) the share of Central and State 
Government in the said Shahdara-
Saharanpur Railway Board? 

THE MINISTER OF RAILW!\. YS 
(SHIH T. A. PAl): Ca) and (c). A 
proposal to set up a Corporation in 
equal partnership with the Stale Govern-
ment of Uttar Pradesh is under consi-

deration. 

(b) Does not arise. 

\ 

Conversion of Narrow Gauge S. S. Light 
RaIlway Into Broad Gaoge 

393. SURI BlRENDER SINGH RAO: 
Will the  Minister of RAILWAYS be 

pleased to state: 

(a) whether Governmeot have any 
proposal under consideratioo to convert 
the narrow gauge Shahdara-Saharanpur 
Ligbt Railway into Broad Gauge io 
order to link it with DelhilNew Delhi 
to cope with the rush of daily pas-

sengers of this area; 

(b) if so, the estimated expeoditure 
likely to be incurred thereoo; and 

(c) the time by wbich it will be 
completed? 
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THE MINISTER OF RAILWAYS 
(SHR! T. A. PAl): (a) to (c). The 
question ~  this Railway should be 
revived in its fOI11l.er gauge or in a 
wider gauge. namely Metre Gauge or 
Broad GltUge is being examined. Nothing 
precise Clln, therefore, be said at this 
stag1l about the estimated cost and the 
time by which the rail facilities will be 
provided in the area. 

E1cclric Trains between Saharanpur and 

Delhi via Meerut 

394. SHRI BIRENDER SINGH RAO: 
Will the: Minister of RAIL WAYS be 
pleased to state: 

(a) whether in view of the heavy rush 
of daily passengers from Meerut District 
to Delhi, Government propose to run elec-
tric trains between Saharanpur and Delhi 
via Meerut on the pattern of Deccan 
Queen; and 

(b) if so, the broad outlines of the pro-
posal? 

THE MINISTER OF RAILWAYS 
(SHR I T. A_ PA'I): ~  There is no 
such propoaaJ under consideration at 
present. 

(b) Does not arise. 

n~ the Number of 1b1rd C .... 
Co....,..cn-t In Howrah EspftSII 

395. SHRI BJRENDER SINGH RAO: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is heavy rush of p8!t-
&engen for Delhi at night at Allahabad' 
aDd there are oaly two m au. com-
partments altacbed to Howrah Express; 
and 

(b) If so. whether Government propose 

to increase the number of III Class com-

partments in Howrab Express to cope with 

the rush of Allahabad Passengers and if 

not, the reasons therefor? 

THE MINISTER . OF RAILWAYS 

(SHR! T. A. PAl): (a) and (b). At 

present, in addition to one fully air_ 

conditioned coach auLched on S days i D 

a week, there are two other through 

service coaches viz. one third class and 

one fUrst class, attached daily from 

Allahabad to II Up Howrah-Delhi Ex-

press. These thro?h coaches cater ade_ 

quately to the requirements of through 

traffic between these points. Any fur-

ther increase in the number of through 

coaches between Allahabad and Delhi by 

II Up Howrah-Delhi express is also 

operationally not feasible for want of 

room to attach aD extra coach as a 

regullir measure on this train. 

fqm "" ~  ~ fqm ~  
~ "q-T 'lTlrilf 

3 9 6. WT 0 ~ ..,.iIf 
lflIT ~ ~ 'm1fOf ~ q 

~~ ltiT FiT <R:1T flti ~  lffl 

mll1 mr ~ ~ ~ 11 ",q-;i 
<'IT1Tm ltiT fm mmr 1f11l. ~ 

~ ~ t11rr ? 

~ ~ """ "'" ~ ~ 
~ ",,1 (lift ~  ~  ~  

~~  ~ ~ ,.,. ~ a ~  'mf 
~~~  
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LoCiadOii oi #-..... i g~ Servlog 

CoaUIelds 

397. SHRI rNDElt I. MALHOTRA: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) the total number and iocation of 
Weigh bridges serving Coalfields; 

(b) the rules and regulations framed by 

Government regarding the installation of 

weighbridges, their operation and main-

tenance, training and supervision of staff, 

inspection of calibration imd working of 

weighbridges and other i ~ i n  to 

users; and 

(c) whether Government have been 

receiving complaints about faulty and 

inefficient use of the weigh bridges and if 

so, the nature of such complaints and the 

steps taken to improve their working? 

THE MINISTER OF RAILWAYS 

(SHRJ T. A. PAl): (a) There arc 87 

weighbridgesinciuding 55 private weigh-

<' Railways ~ their own elaborate 
machinery for ~  mainle,lIance and 
jnspection of weigh bridges, . The inSl"C-
tion ; includes cleaning, oiling and the 
standard test. with test weights, and 
correct recol'ding of weights, according to 

the State's Weiahts and Measures Act, is 
certified i i~  Divisional and 
Headquarters Officers also check the 
working of the weigh bridges and main-
tenance of the records while on inspec-
tions. Inspection of calibration and 
accuracy of weighment is certified by the 
Inspectors of Weights and Measures of 
the State Governments concerned. The 
operation of the weighbridges being a 
simple affair, necessary training is given 
to the staff by their Supervisors. 

(c) Complaints are sometimes received 
by the Railway Administrations regarding 
'lnon-wOrking or faulty working of the 
weighliridges and the same are attended 
to promptly and the defects, if any, re-

moved immediately. 

Location of wheel aod axle plant 

398. SHRJ A. K. GOP ALAN : Will 

the Minister of RAILWAYS' be pleasell to 

state: 

(a) Whether the report on die setting 

up of the Wheel and Axle Plant ha's beeit 

bridges provided by the siding holders finalised; and 

serving the coalfields. A statement show-

ing the location of these weighbridges is 

laid on the Table of the House [placed in 

library. See No. LT-3661172.] 

(b) Weighbridges are installed at 

etltiODs serving the collieries after careful 

~  of the pattern of ~ ~ n  Certain 
'big . cJit;eries have also fiista"iiiatbeir 

-ownwe1ghbridgeslirid i~n  rebate 

is given for coal wagolll weighed at the 

private weighbridges. 

(b) if so, the salient features--thereof 

and whether. decision on the loelltion df 
the Project has been taken? 

i i ~  

(SHRI T. A. PAl): 

OF 'RAILWAYS: 
(a) 'aIId (b). The 

report has not yet been finalised in all 

its details. However based 011 the preli-
-' v  ; 

minal'Jl studies made bringing out the 

iaTient ;features' ~ i  -Ioeationdf the 

~  it i ~~n  io set up Iflls 
Project near Bangalore. 
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Rackets III ~ ffI ~ TIckeII ., 
Delhi, c.Jcutt., BomlNly IUld ~ 
.,. . ~ " ,'. . " .. ,.. . .'"" 
399. SHRI SAROJ MUKHERJEE: 

'Wiil the Minister of RAILWAYS ',be pleased 
to state: 

(a) whether any !>lack-marketing 
.rackets in the sale of Reservation tkkets 
for Rajdhani Express and III Class 
Sleeper-,Coaches in other mail tmins 
ruoping between Delhi and Calcuttll, Delhi 
and lJombay and Delhi !lnd Madras hav. 
been brought to the notice of the 3uthori-
ties; and 

(b) if so, what steps have been taken 
by the a,uthorities concerned to alleviate 
the su/Jerings of tlie travellers? 

THE MINISTER 
(SHRI T, A.PAI) : 

OF RAILWAYS 
(a) Yes. 

(b) A statement indicating the measure' 
taken to prevent malpractices in the re-
servation of berths/seats is attached. 

The problem is constantly engaging the 
attention of the Government. A Com-
mittee of Members of Parliament has "Iso 
been recently set up to look into this 
problem. 

Statement 

(i) Berths are booked against individual 
names of passengers and no alteration in 
the names is ,permitted. 

(ii) To prevent blocking of reserved 
accommodation, not more than 4 berths 
to a party and 6 berths to a family are 
permitted to a person waiting in the queue, 

(iii) Accommodation ~ng ,Vpcant is 
allotfed to the waitlisted passengers strictly 
,in order i ~  

(iv) Notice Boards !U"Ce,xhjbited pro-
minently indIcating position of availability 
of reserved aecommOcYa,ilon in ~  train. 
.' .. '". I.... _ ... ".,,' .• ,-.,. ~  

(v) Special Squads are ~ near the 
booking Window. 'to 'mamtain vliil on 
penons indulging in raCkeieCring' in . the 
",serVed ~  "  . ~  , 

: .. ~ '. 

(vi) Reservation Offices and trains are 
subjected to frequent checks during peal!; 
periods of rush, '  " 

(vii) Cbe>eks are carried out by making 
references direct to the persom in whose 

names reservations are made to ascertain 
the genuineness . 

(viii) Public co-operation is sought 
through Not:ce Boards at <;tatiL'I1s warning 
the public not to buy journey and reserva-
tion tickets from unauthori,cd sources. 

(ix) Train services are strengthened nnd 
Special Trains arranged to the extent 
possible during peak periods of rUM!. 

(x) Wherever persons are found to 
indulge in malpractices, thorough enquiries 
are made and proper action including 
prosecution wherever possible, is taken, 

Fair Price shops at Gonda' and Baitmich 
RlalIway Sa-lions 

400. SHRI B, R, SHUKLA: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether any fair priee .hops have 
been opened for Railway employees :tnd 
Railway vendors at Gonda and Rahraich 
Railway stations (North-Eastern Railway); 

(b) if so, what commodities are avail-
able there; and 

(c) if no shops have been opened. 
whether Government intend to do so in 
the near future? 

THE MINISTER OF RAILWAYS 
(SHRI T. A. PAil: (a) ~  I\t Gonda. 

No, at i~  

(b) Foodgrains and SU8ar. 

(c) No. 

There is no demapd from Staff for a 
Fur "Price Shop at' i~  as they 9fe 

OiitainJtig their requirenw;nts ffllm I/Ie 

~~ i ~  ~ i n~  
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11.00bn. 

CALLING ATfENTION TO MATfER 
OF URGENT PUBLIC IMPORTANCE 

RECENT DISTURBANCI!S IN ASSAM ON 
LANGUAGE ISSUE 

MR. SPEAKER: We now take up Call-
ing Attention Motion-Shri Priya Ranj'1n 

Das Munsi. 

SHRI DINESH CHANDRA GOSW AMI 
(Gauhati): Sir: as !you know, in Assam, 
the students had dIled off the strike day 
before yesterday. Since yesterday, there 
is normalcy. A discussion at this stage 
may create _ complications. In view of 
that, I appeal to the good sense of the 
House and good sense of the Members 
not to press for a discussion at this stage. 
I am not saying that there should not be 
any discussion. We may discuss it when 
the Report of the Commissioner for 
Linguistic Minorities is discussed. Tod'iY, 
when the normalcy has returned in Assam, 
I request the Members not to press for a 
discussion at this stage. 

Secondly, on this Calling Attention Mo-
tion, no name from amongst Members of 
Assam has come in the ballot. Tf the 
questions are asked, may I request you 
that at least one Member from Assam may 
also be permitted to ask a couple of 
questions? 

MR. SPEAKER: When I was about 
10 admit this Calling Attention Motion, 
1 had the same doubts in my mind. But 
we have to go by the rules. I know 
some Members from Assam were very 
much interested in it. The ballot has not 
favoured them .... 

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior): Yon can make an exception if 
you like. 

MR. SPEAKER: Once an execption is 
mad.:, it will be treated as a precedent. 
We are having a discussion on the Report 
of the Commissioner for Linguistic Mino-
rities for whi<:h we have allotcd honn. 
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If Mr. Goswami's appeal is ac<;epted I.-y 
you, that will be better. When every-
thing is coming to normalcy, even a little 
mis-handling which I do not think will be 
happening may ,sometimes incits some 
trouble. I hope, all of you will keep this 
factor in view. 

Mr. Goswami, 1 know Members from 
Assam could not be accommodated by 
ballot. I am helpless in that matter. Bal-
lot throws us out from this House al<o. 

SHR:I INDRAJIT GUPTA (,Alipore): 
There seem to be two oontradictory in ~ 

raised by Mr. Goswami. I can understand 
Mr. Goswami's appeal though I need not 
agree with it that this discussion should 
be postponed. But in the same breath, 
he says, if it is permitted, then a Memher 
from Assam should be allowed to ask 
questions as if that will !IOlve the problem. 
That is not the point at all. 

MR. SPEAKER: May I take it that 
in the broader interest we postpone it for 
some future date? 

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): No, Sir. 

MR. SPEAKER: Shri Priya Ranjan-
Das-Munsi. 

SHRI PRIY A RANJAN DAS MUNSI 
(Calcutta South): I call the attention c.f 
the Minister of Horne Affairs to tbe foil ow-
ing matter of urgent public importance 
and I request that he may make a state-
ment tbereon:-

"Recent disturbances in Assam on lan-
guage issue." 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF HOME AFFAIRS (SHRI 
K. C. PANT): It is a matter of senous 
concern to Government that there has ~ n 

controversy, tension and violence in Assam 
over the issue of medium of instruction 
at the University stage. The distrkt. 
maisly a1fected _re Kamrup, Darrang, 
Nowgong, Sib Sqar and Dibrusarh. Ac-
cording to the information available, 31 
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persons. were killed. Of these, 3 are reo 
ported to have died as a result of '!'OIICO 
firing and 18 due to riots and arson. In 
respect of remaining 10, the precise cir-
cumstances of death are being ascertained. 
760 persons received injuries including 126 
police and other personnel on duty. 

The State authorities took all possible 
steps to deal with the incidents of viol:nce 
Md lawlessness in Assam. Curfew was 
imposed at a number of places. The 
number of persons arrested was 5690 
including 88 detentions under the Main-
tenance of Internal Security Act. The 
Central Government have been in clo,," 
touch with the State Government and all 
necessary assistance by way of deploy-
ment of Central forces was made i ~  

Shri Fakhruddin Ali Ahmed and Shri R. 
N. Mirdha visited Assam to assess the 
situation and assist in the restoration of 
normalcy. During her recent visit to 
Sh iIlong, the Prime Minister also met 
different sections of the people and im· 
pressed upon them the need for restor-
ing peace. It is a matter of satisfaction 
that the stUdents of Assam have, in res-
ponse to the efforts of the Chief Mioister, 
suspended their agitation. 

There has now been a perceptible im-
provement in the situation and there ~ 

been no incident during the last 2 ~  

Any solution of such complex issues can 
be found only in an atmosphere of ~ 

and therefore, Government seek the cr.-
operation of all sections of the House and 
of the people of Assam to bring to bear 
on this subject a spirit of understanding 
and accommodation. 

SHRI PRIY A RANJAN DAS MUNSI: 
Before I put any question to the Minister, 
I wish to express my thanks on my be-
half and on behalf of the Youth COngress 
to ~ students and youth community of 
Assam who called off the agitation to bring 
normalcy in Assam. I am also grateful 
to the matured Bengali youth who have, 
politically, ;avoided the provocation not 
to be trapped in the hands of foreign 
agents to make the situation more danger-
ous. Today when Mr. Goswami put you· 
the question, Sir, to request you not to 
put this motion, I understood his senti-

ment. Mr. Speaker, Sir, in Parliamentary 
democracy it" is the Parliament which can 
guide the people better and not the agent 
provocateurs. I ·think, are, responsible 
Members of Parliament Should not take 
this issue in such a way as if the people 
of Assam would face another danger. '[ 
rather believe that today is the great day 
of the birthday of Pal!dit Jawaharlal Nehru 
who was the maker of modem India, who 
dedicated himself entirely for national in-
tegration, and we should not, just on the 
minor issue of language· and others, create 
a situation where we shall lose ourselves for 
the future. So far as I understand, Pandit 
Jawaharlal Nehru is no more today with 
us and many more leading Members of 
Parliament and responsible leaders of 
different political parties would be no 
more with us in future; the students and 
youth in Assam, the stUdents and youth 
in Bengal and all over the country would 
be the leading pioneers of the country and 
they are the considerable partners in to-
day's game; and if they are undemood. 
the things should be over. 

Mr. Speaker, Sir, I like to analyse the 
situation from a broader point of view. 
The tragic and unfortunate incidents which 
have shakened the social and political life 
of Assma have to be once again under-
stood from the national point of view. I 
myself, as a fellow comrade of the youth 
community of Assam, directly dose to 
them, know this; I have, ten or twelve 
times. visited Assam; the Bengalis can 
speak fluently Assamese and the Assamese 
can speak fluently Bengali; and I could not 
understand this difference, why the§e shout. 
and agitations came. Mr. Speaker. the 
basic reason is this. Parliament and all 
the political parties should dedicate them-
selves entirely to bring a national language 
of the country, I mean Hindi; if we have 
the trouble of regional languages and of 
linguistic minorities, if you go 011 adding 
these things, the entire integration would 
not be reached. I say this not because 
I am opposing any language but because 
of this. '[n the Soviet Union, after the 
Revolution, in spito of havitli many ditrer-
ent \aoguages like Uzbekistan and Kaza-
rutan, they have the Rooee Ianguaae, the 
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Russian language; the Soviets used to 
speak boldly that the great revolutionary, 
Lenin, used to speak in this language and 
it was their national heritage; the Russian 
language is the language for unity. 

Why cannot the Indian people even after 
2S ~  of our independence, consider 
that Hindi must be accepte<;! as one of the 
basic language for which all of us should 
dedicate ourselves and know what is Hindi? 
I feel ashamed myself to speak in English 
on the floor of the House and I dream of 

~ day when I will be able to speak 
fluently in Hindi. We should root out the 
linguistic prejudices, the conservative out-
look of society. It is a fact that attempts 
have been made to malaign the A"am 
Government. When I rise to speak on 
this occasion, many Members may have 
an idea that I belong to Bengal. No, Sir. 
I represent the people Of India, as a Mem-
ber of Parliament, on behalf of the peo-
ple of India, I do not consider my iden-
tification would be as a Bengalee. I like 
to dedicate myself in the modern India's 
making as an Indian citizen. It is not 
that the Assam Government is opposing 
Bengaiee. If that is so, what happened in 
the dark days of Bangladesh movement? 
The Assam Govennent, the Meghaiaya 
Government, the Tripura Government, 
the Bengal Government all stood unitedly 
for India, for the revolution of Bangla-
desh. So, I do not consider, it is because 
the Assam Government failed. 

. But I find, Sir, there are attempts made, 
there ace conspiracies within the admiois-
tratioa partially, within the Assam Gov-
ernment, 10 let down Assam G<wernment 
and pollute the image of the ruling party. 
They aUCmp to divert people's attention 
from the economic struggle to the strug-
gle of tbe linguistic problems and others. 
This is what is bappoaing. 

Mr. Speaker, I have been listening 
since yesb:rday !o the hon. Members from 
the opposition, particularly the Jan Sangh 
and the Swatantra party, wbo were try_ 
ins to provoke the Hause by sayin" CIA, 
CIA. Mr. Speaker, Sir, 1 can give a Lit-
tle bit of a stoTy. A doctor was ,examinil\g 
a patient. 'Tbe patient put a question to 
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the doctor. He llliked: "Doctor, you tell 
me that I am sufferin&: from typhQid. Can 
you show me what is typhoid? "The Doc· 
tor replied, "Patient, you are simply lIy-
ing to make a joke with me. I cannot 
show you typhoid; I cannot show yo,. 
malaria; I cannot show you T.B. It is only 
by certain symptoms by which we ;alcu-
late that it is typhoid, it is malaria." Mr. 
Piloo Mody and others are simply disturb-
ing the House. If they ask what is CIA, 
I can simply say, I cannot show you 
who is CIA, but I can show you the 

~  I have no doubt what-
soever about this. In the disturbances in 
Assam, in the disturbances in Aligarh, in 
the disturbances all over the border States 
of India, what do we find? We find, these 
are piloted by the CIA. These are piloted 
by the deeprooted agents of the CIA, 
who, taking advantage of Indian democra-
cy, are deliberately doing it. My question 
before the hon. MiAister is this. Firstly, 
I want to know whether it is a fact that 
the whole administration of the Assam 
Government has miserably failed to infOl'ffi 
the Central Government or even the Chief 
Minister to assess the situation properly 
with regard to the linguistic minorities., 
This is my fin;( question. My second 
question is this. 1s it a fact that a seclion 
of the Assam Government official of the 
administration non-<lOOperated,-not only 
'non-cooperated', with the Chief Minister, 
but also directly or indirectly participated 
in such agitation to provoke the agents 
there? 

Thirdly, Sir, ..... . 

MR. SPEAKER: Only one question. 

SHRI PRIY A RANJAN DAS MUNSI: 
Thirdly, Sir, with regard to the tragic 
situation of Assam, what we find? I am 
assured by the Prime Minister. We have 
seen this in the newspapers. Durin&: her 
stay and immediately after her visit the 
situation is comill& to normalcy. We 
should not provoke the situation to take 
a 8uious tum. My only submilsioo, 
Through you, to tho yollth and. to the stu-
dents is this. Let us lor_ about Ben&:aloe 
and Assamese; let us foraet whether OIIe 
is a Tamllian Or Mysorean. I.et ~ lID4cr. 
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stand, India is in our hauds, and we shall 
be able to solve the problem, and this 
problem, can be settled by the Lingui$tic 
Minorities Commission. 

Sir, today it is in Assam; tomorrow it 
may be in U.P. Day-after-tomorrow it may 
be in Bengal. With these submission, Sir, 

lance again congratulate the students and 
the youth of Assam who have withdnwn 
the movement in order to bring the situa-
tiDn to ~  I request the han. 

Minister of Home Affairs to reply to these 
questions. Thank you, Sir. 

SHRI K. C. PANT: I am frankly wr-

prised at the interruption from the Benches 
opposite, because 'I think that my hon. 

friend .... 

AN HON. MEMBER: The problem is 

there. 

SHRI K. C. PANT: But he put the prob-
lem before IlS in a perspective which I 
admire .... 

SHRI K. S. CHAVDA (Patan): TI\at 
was not according to the Rules of Pro-
cedure of the House. He had made n 

speech. 

SHRI K. C. PANT: I would have 
thought that any Indian who IIC08 this 
problem, or who would like to see this 
problem in the Molder penpective would, 
I am sure, appreciate the spirit ia whk:h 
he bad made the statement. I folly 
endorse the lIeIlIiments wtUch he had u-
presaed about national intearation and the 
crucial role of youth in promotillg JIa-
tioaal i ~g i  aad the reIlpomilJility of 
~  in givilll a lead is tlIis matter. 

I also ~  with him that die queslJon 
01. IIIIDoDll la.IIguqe is ,.. whicll js liak-
eel with up this broader .ucation, and tbe 

~ of tile aatiOD&l JaD&uap is 
certainly QIIC of tbe impodaoce BqICIds Dr 
t8is wholo' lIlatl« of the medium f)f hu-
tnctioD jp .all parUoi the .c.ou.ntry; tb.at j, 
"*iJa&: w. have aD _ a1lea4. 
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So far as hit question rewdinB the 
Assam Government is concerned, namely 
whether the Chief Minister was informed 
of the linguistic trouble, I would like to 
inform my hon. friend that the Chief 
Minister was very much alive to this 
problem and did not require to be inform-
ed by his officers. He was fully in touch 
with all sections of the people in ASlllll. 
He had been taking a very active in ~  

in finding a way out of these difficulties 
and in trying to prevent any kind of out-
burst in Assam. He had been doinll it 
.for months, and he ~  been in continuPIIfj 
consultation with the different sections of 
the peoole in Assam, and wherever thero 
has been failure on the part of the ad-
ministrative machinery in Assam in deal-
ing with the law and order situation, the 
Assam Government has taken action and 
it has slIspended certain officers. So, I 
.hall not say that there has been absolute-
ly no failure, but I would say that the 
Assam Government has taken prompt 
action against these officers in case where 
these failures have come to light. 

The Prime Minister's visit was certain-
ly followed by an improvement in the 
situation, and I have already said in my 
statement that at present the situatioQ Is 
very much better  and ttlere have been DO 
ineidents in the last few days. Finally, 
I endorse my hon. friend's appeal, ;'Iarti-
cu1arly because he is connected with youth 
organisations. to tbe youth of Assam to ~  

this problem in the all-India perspective 
and not be lost in the minor issues but 
try to get over the heat and emotion of 
the moment. 

SHRI H. N. MUKERJEE (Calcwu,. 
~  Before I proceed, I w3Uld 

like to feallW'e our coIleqes from A_ 
that we have not the least little clIauviuilt 
intention in trym, to put __ tile IM-
auaao difticutly; on the oootrary, a par£ia-
mentary airing of views ia "eBBrd '" 
Assam mijlht IIelp a soiutiCIII Qf ~ Ii.tu&-
lion. [would like ID uk you allO. Sir, 
jf you do DOt m.iDd. jf YlIII have ~  

a dircdio.g. whid/ .. tv 81 I knG .... u_ 
to be ~ tb.at rep&. by MiaiItcn 
10 wliq.altentiolHlotK:es IVOIlId he ~ 
available IIJ ihoJe wIlD bad uJed !Dr thAm 
adicr.; .. 0 .vcr W ~ ., thI1 .... 
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As far as I know, I made enqUiries at 
about a quarter to twelve, and we did not· 
aet a copy of such replies. 

This is the sixth time when ostensibly 
over the language problem serious riots 

have erupted in Assam, 1960 is very fresh 
in our minds, because it had necessitated a 
visit by a parliamentary delegation. ~  

for all of us, it is a shame that looting, 
arson and killing even takes place against 
innocent people on the ground only of 
their belonging to one particular linguistic 
IInit OT (he other. 

It goes without saying that unless a 
bold, effective and imaginative policy is 
pursuad, our strategic frontier in the cast 

which is Assam, which is for many historic 
reasons, rather vulnerable, would become 
a happy hunting ground for foreign agems 
and reactionaries who are proliferating in 
this country. This is bound to happen 
unless we take some really serious steps 
in (his matter. 

I was very surprised when I noticed {rom 
the papers--J think it was yesterday-
that the Governor of Assam, who hat>-
pens aiM! to be the GovernOT of the four 
other contiguous States, Shri B. K. 
Nehru, had decided, surely with a clear-
ance from the Prime Minister, that this 
was the time for him to go to New York. 
I do not know if .the intention is to beard 

the CIA in its own den and I also do not 
know if Shri B. K. Nehru is the right 
person to do that job. But it does seem 
very peculiar when the agitation has 
been suspended, and not withdrawn, that 
the Governor of the State, who is also 
the Governor of four other contiguous 
States, which would be in trouble if 
there it trouble in that region, gOili of 
on a spree of whatever sort it might be. 
May be he is joining our delegation to 
the UN. Possibly the Government is in 
search of capable people to be in the 
delegation, I do not know; but it does 
scem entirely peculiar and extraordinary 
that at this point at time the Governor 
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of all these States in that region pops 
off to somewhere and sayS in Calcutta to 
interviewers at the airport that every 
thing is lovely in the Assarnese garden. 

A little too much when curfew seems 
to continue even in some places now. 
If the Governor goes off, if this is 
exactly what has happened, that makes 

us feel that the Government being neither 
effective nor realistic nor being imaginate-
ly engaged in tackling this problem. 

I do not blame the poor Assam Gov-
ernment nor the Chief Minister who 

seems to have good intentions. who 
seems to have made some effort from 
what we have learnt, to step the deprad-
ations. But I do blame the powers that be 
in this country. The Central Government 
is run by the same party which runs the 
administration in Assam and it should do 
something in this regard, because as Shri 
Das Munshi also hinted in whatever observ-
ations he made-<:ompliment him in that 
part of his statement where he stressed 
the id.!a of Indian integration. but there 
were other parts-there was difficulty in 
the Congress ranks, there are disrupters, 
deviationists, saboteurs and reactionaries 

of the crudest colour inside the Congress 
camp who have brought about this situa-
tion in Assam (Interruptions). I would 
like to ask Shri Pant he has the power 
of attorney from the Prime Minister in 
regard to answering thi8 question-if he is 
aware of the existence of an organi-

sation called the World University Service. 
which, as all Assamese know, is a tainted 
organisation full of foreign mercenaries 
of various sorts as well equipped as 
they can be to do all sorts of subversive 
operations in this country. This World 
University Service has its tentacles prin-
cipally in every college in Assam an'd. it 
has distorted and diverted the student 

movement of that State and It has lent 
a bad namel to the Assamese students 
who are in the All AlSam Students Orga-
nisation. I know that where there is a 
real organisation, as in Oatihati, the 
Aaalneae students have come forward to 
prevent the tJnds of thfng that have 
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happened in certain other areas. But 
it is because of the crude work done with 
impunity by these foreign agents ana their 
native collaborators who are in plenty in 

this country, it is on account of these 
people that in Assam this sort of situation 
could go on. 

I would also like Shri Pant to explain to 
. Us how it was that when early in October 
the Congress along with my party, the 
CPl, had tried to jointly organise big anti-
price rise morchas the AU Assam Students 
Organiation suddenly gave a call for an 
Assam Bandh and nearly a million copies 
of circulars were printed and distributed in 
a place like Assam where logistics of dis-
tribution and the mechanism of printing 
are extremely primitive in comparisOn with 
other areas of the country. But this could 
be done because of the assistance which 
ha'd come from certain foreign sources 
whose champions appearing to be running 
all over our apparatus in the different 
areas of our society. 

I would, therefore, like to know from 
Government what exactly i. being done by 
Government to do something to implement 
the IO-party appeal issued on the 17th 
October, 1972, an appeal which was signed 
by Shri Lalit Kumar Telay, President of 
the Assam Pradesh Congress Commi$(ee 
along wish leaders of other parties, the 
CPI, CPM, PSP, and I do not know, 
what others. There are so many other 
parties--IO parties, but including the 
Congress, CPI, CPM, PSP, who are the 
only parties that matter; they had come 
tor,ether and .given a statement. On the 
basis of that something had to be done, 
and I am told-I do not know that Mr. 
Sarat Chandra Sinha, the Chief Minister, 
had g ~  to do something in regard to 
this matter. but nothing could be done be-
cause of certain. internal SQuabbles of the 
uglier quarter in so far as the Assam Con-
gress party is concerned. 

I would like very much the Governmnt 
to come forward and say, as the ap:ncy 
reapoosible for the intqradon of this 
country, what they have done. But their 
OWn party which is represeated there riddl-
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ed with faction, is WIII.kiq into the net 
which is blessed by the CIA and oth:r 
saboteur, foreign reactionaries coming and 
manoeuvring-the aaencies which they had 
set up there. That is why the Assam trou-
bles have taken place. 

Therefore, I would liko to know, since 
the movement has not been suspended, and 
in spite of the appeal aDd the personal pre-
sence and magnetism of the Prime Minis-
ter,-what the students did the nelt! day 
was to call off the bandh or something like 
that, masssatyagraha or something like 

~  did .not immediately act accor'd-
tog to her desU'e. Therefore, something 
must be brewing, Bnd so we cannot leave it 
to those people. I know this means that 
so far as the serious political parties are 
concerned, including mine, whether it is 
the Congress or the other parties concern-
ed, it is a confession of failuro on our 
part, that sundry students or young people 
can come forward and join together with, 
the most mischievous elements and bring 

about a disaster of this sort to the whole 
country. It is a confession of failure on 
our part, but Government have the first 
rsponsibility, and the Government have to 
come forward and see to it that something 
is 'done for that purpose. The 10-party 
appeal of the 17th October is something 
on the basis of which we CRn have .hort 
term solution of the problem to make sure 
that there is no repetition of the kind of 
calamitous situation that has taken place 
recently for the last few weeks, and a 101'-8 
term solution which would make something 
of the job in regard to the Assam picture 

in this regard. 

I would like also to know if the North 
Eastern Council, about which we heard a 
great deal when there WBII a provision in 
the Statute-Book in that regard, is being 
sought to be brought into play so that when 
the long term solutions of 18IIgIlIIP and 
oher problems appertaining to minoritie. 
are attempted, tho North Ea.stcm Council 
would fit into the picture and certain 
guarantees may be put in whicb could 

aatiBfy all the minorities who are there, who 
arc ywy much. in tho picture ia so tar al 
AIII8IIl is c:oncet'IIed. 
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I· wish. therefore, the Government to 

,come forward an\:! give us ~ ing which 
w-.uld be satisfyng not only to Parliame;'t 
bt..t to those people in Assam, particularly 
tho linguistic minorities who are in great 
,rouble and who are seething in insecurity. 
We receive letters, telegrams and all sorts 
~  other things which show how appal-
bng the conditions are, to which they 
have been reduced by the depredations of 
,a handful of people who are foreign re-
actiollaries and other kinds of reaction-
aries who jlre supposed to have brought 
about this kind of situation in Alsam. 

SHRI K. C. PANT: Everyone in this 
House will condemn the loothing and 
arson which were in evidence iq Assam, 
and the sufferings of innocent people. 

Sir, my hon. friend Shri Mukerjee 
wanted us to have a more imaginative 
policy for Assam. I would welcome any 
concrete suggestions from him as to hQw 
we could solve this problem. I would 
welcome concrete sussestions as to how 
the emotions that had been raised could 
be cooled down, because there is a cer-
tain history to tbis problem to which he 
himself referred. When emotions are in-
volved, it is a delicate question and allY 
help we c,an get from se,nior Memers like 
him will be most ~  

The burden of solving these problems 
rest on the elected members of the legisla-
tures, and the governments of All8llm and 
the otber States in tbat region and not 
on the Governor, and so, the Governor's 
absence sbould not come in the way of 
the governments 'there being actually 
effective in finding a solution to tbese 
~ S  ~  ~  QUler Govern-
!iIlents lire !lOt :I\t n~  it b ,lUcki-
ly ,a mlltter ~  ,is CQ!l!iu.ed ,to ~  

and the ~ ~n  is g g~  .in 
~ ~ ~ ~ n  ' 

Shri Mubrjee ~ i  that the Chief Mi-
Minjster of ~  ~  ~n trying ,to curb 
violence in Assam and the Centre should 
,have ~  h!m.' I can assUre buD that 
~  Centre has been trying to heip in any 
way ~  it is it pR,blem whiCh the 
'people' of AllaM ~ the ~ n  of 

Issue (CA) -' 

Assam will have primarily to tackle be-
cause it involves the universities, medium 
of instruction and so in which are State 
subjects; the low and order is also a 
State subject. But to the extent that we 
~ n help, certainly we shall try to help 
ID every way possIble. 

As to the different parties in Assam 
pulling together, I entirely agree with him' 

it is a matter in which all parties i~ 
Assam will bave to pull together ,and solve 
the problem. I am sure that all the par-
ties in Assam just now are engage.;! in 
the task of finding a solution to the pro-
blem. He suggested that the North-eas-
tern Council might be called to consider 
this matter. I shall suggest that even if 
these ideas were to be considered, this per-
haps is not the stage at which to consider 
it in the wider context because it might 
widen the area of controversy; at this 
stage perhaps if we concentrated on the 
problem as it is before us, it might be 
better to find a solution in the context of 
Assam, bearing in mind the wider impli-
cations of the solution because it will 
have wider implications, I agree. 

It is a delicate question but from the 
way in which there has been an effort on 
the part of alt concerned to restore peace 
and normaley and find a solution and 
from the natUre of the questions that have 
been put here, it is evident that there is 
goodwill and there is a sincere attempt 
to find a peaceful solution to the problem. 
Given this goodwill and understanding, 
we hope that this question will be solved 
,Primerily, as I said, by the people of 
Assam and the Chief Minister, and with 
our assistance;· I hOPe, with the assistance 

'Of ~ ~ i ~  if that becomes necessary. 

SHRI B. K. DASCHOWDHURY 
(Cooch.achar):While appreciating the 
bon. Minister's statement,showing a good 
gesture and concern at what has happen-
ed in Assam, I must lay that it should be 
the' endeavour of all of us cOncerne.:t to 
bring about happy relations and to miti-
~  aIlllDhappy incidents ' and' to act as 
lndiaD'i lint.' The' situation in Assam i. 
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very com.,lex. not only delicate. The inci-
'deDts that have been happening even to-
'day, thOugh teinpOrarily that has been sus-
peMed, each bas its loog history ~in  
the partition of tho CCIaIaIIy, ~  Ii Dot the 
occasion to make a detailed account of all 
these developments. Since 1947, what has 
been happening in Assam in regard 'to 
language, from, time to time, is highly de-
plorable. It is the Intention of an of us 
concerned to come to a happycomproitiise 
solution so that all people living ift 'thlll 
part of the country may live as happily as 
possible. But certaio instances must be 
raised and focussed in order to under-
stand this complex situation prevailing in 
Assam. It is known that this sort of 
'Violence and trouble had ·happened in 
Assam 'in a similar fashion in 1948. it 
"'as there in 1949, 1950.  1954. 1960 and 
·thereafter. and it is there even today. 

1 would first of all appeal to ~ Gov· 
ernment of Iodia, by asking If they will 
Consider finding a durable and lasting 
Solution so that this 80rt of trouble maj' 
not recur in future? Here I am not in 
a position to put forward a solution 
stra;ghaway. It is II vexing probem. 
Jt is a fact that this has been menacing. 
Shocking and it had been happening in 8 
most clandestine way since the "erlition of 
the country. Ani!. how? 

If we see the census figures (unfor-
'tUnately we cannot niVe any n~  figures 
for 1941 because of War) from 1931 to 
1951. the number oCl\ssamese s()caikiiJg 
People in Assam had increased by 1:S0 per 
cent. 'In the course of two decades, 'from 
1931 to 1951, it is impossible \,'lIlt t'he 
population of that particular region could 
'increase by leaps and bOul\ds. by '150 per 

Cent. 

SHRIBlSWAN'ARAYAN S ~  
a:iakhrmpur): 'Antie tidie 'Of' partitiOn of 
Lidia. 'Sjlhet. a 6ia 'ilewaalf"llPcfrkiftS c1Is-

~~i i  bad tieiin 'taten ~ i  'ft'Ojn \Idiiin. 
Jlerhajil, ''it Wils not "fllkliD 'ljdto ~  

SHRI B. K. DASCHOWDHURY: You 
are absolutely correct. The figures I am 
.. i g ~ mrnus the sYlhei ciistri.:t. In 
1931. the Asamese speakiAA peopte 
'number 19.'92,291. I have the ftaure 
Certified by the reference section of the 
Parliament. frI 1'9:5 1. it hiiil gone up to 
~  -nus ~ !sminus fhllt 
Sylbet district. In 1931 the percentage 
tIa"iI :rBI!. 1ft t 9'51 it had SOhe up to 
'6 per cent. This is a li.l%,ical miracle. 
In 8. decade,for each ten year perioll. the 
'increase can be 10 to 1:S per ceilt. SO. 
ln file course df 20 years. it coull! have 
increased from 19 llkhs to SIlY. 27 or 28 
or even 30 lakhs. But I cannot under-
stond how it has gone up to 49 or SO 
lakhs. In 1931. the percentage of Bengall 
speaking populaUon, minus the Sylhet 
district. was 27.56. But in 1951 it came 
down to 16.94 per cent. The totlll 
population of Assam in 1931. 1951 and 
1961. has' increased by 10 to IS per cent 
in ten years. Now where have the other 
linguistic minerities gone? They 'must 
have been included in Assamese speaking 
people. Anyway. I am not going into 
that detail. As 'I said, it seems' to be 8 
biological miracle. It is impossible, 
wbatever way you consider it. Because 
one can never chea t arithmetic for ever. 
although Census ligiJres could. 

What wes the attempt? The attempt 
Was 'thtlt the State 'of Asiam 'Should only 
belong to the . A_mete spealtlng people. 
This desire of certain sections of people 
living in AsSam is '1ilglily C1elllorable. J 
will 'slmply appeal at this' shge that the 
'gentlemen who are' fhlllkillll on that 'line 
iilould 'reconsider . their 'vie". A •• m or 
'BeDgIU or Bihar· or any Ji'tlrt of this :coun-
tr'y shotifd be the'pJ>ace to'liYC ill'Cor every 
'rtldfan. 'Now,even With this jllUlery of 
, census figUres. aeeol'dfnS to the 1951 
:Ciiitsus lfgure the perceiltage Of ~ 

'ipeaklns·peoJ\le was '56. bJ'1961. it was 
. .,,: 14. Can we :\!ome'liD tti1s''lMderllBl'Ilfing 
. tl!at 'tXily "bet'auae '17 'per '.1 of· the 
'.Iat!b'n of a Pitfleqllr State .peak hi 
'fule ~ lM\gti8je. "lhat 'Stale Ih.ld lie' un· 
ninpl'? 'I'fle ~  'MMtmIr l\IoWI'dlat 
'OI'lctfie:"\iads \W fIIe'O[CAttport.1D't966. 
'll''n!e'iniiI'ti1/da'tn&!m'V'dre GI1Vt'fftfMnt 
of lndlD ~  119": .... ' IIbIpteIt 
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in constitution with all the Chief Minis-

ters. There has been specifically stated 
that if, in any State, the percentage of 
population speaking a particular langu-

age is 70 per cent or more, th"t Slate 
only C \n be regarded as unilingual State. 
If it is lesrthan 70 per cent, the languages 
of the ollier linguistic groups have to be 
recognised as the State languages; it may 
be the second language, third language or 
the fourth lanpage but it will be one of 
the State languages. The complex situa-
tion in Assam is that there are so many 
languages. 

SHRI D. BASUMATARI (Kokrajhar): 
May I submit for the information of the 
House that the figures furnished by the 
hon. Member are wrong? We are not 
compelling the non-Assamese speaking 
people to take up Assamese in the 
schools. They took to Assamese volun-
tarily. 

MR. SPEAKER: May I appeal to all 
of you, including Shri Daschowdhury, 
that we should not enter into the con-
troversial field? "By bringing up tliese 
figures you are raking up the same issue 
which we are trying to avoid, and the 
whole effect of that appeal would be lost. 
I think your predecessors were very care-
,ful about it. I would request you also 
not to enter that controversial field but 
come to the question straight. 

SHRI B. K. DASCHOWDHURY: I am 
very thankful to you, Sir. I am not going 
into the details In such a way as to raise 
a controversy. 'I am brinaing to the notice 
of the government that there are many 
-other telling facts, and, in view of that 
!lituation, we must resolve this problem. 
There are instalil:es where certain lingui-
1itic minorities have beon denied their 
legitimate rights. I am not repeating the 
old pail stories now. How can we come 
to a solution under the circumstances? 
I only want to-point oUt that before 
arriving at a solution, all suc:h facts must 
be made known to the government. The 
Government of India is in a position to 
know the facts much more than an ordi-
nary Member of i ~ 

SHRI D. BASUMATARI: We are not 
ordinary members. I am repreaenting 

that part of the State have in Parliameni 
for more \han,J0yearil." 

MR. SPEAKER: He is not referring to 
you. 

SHRI D. BASUMATARI: The facts 
and statistiCal position should be correctly 
mentioned. 

MR. SPEAKER: Why do you think 
that he is referrlHg to yoU ? 

SHRI B. K. DASCHOWDHURY; This 
is the whole crux of the problem. Let 
the Government' of India consider how to 
solve the problem, because all these 
·figures have oeen manipUlated. The Gov-
\:rnment of India must have to ensure that 
all the linguistic minorities now living in 
Assam wilI be given adequate protection 
under the provisions of articles 29, 30 and 
3S0A: of the Coustitution of India. Of 
course, the Lingllislic Minorities Commis-
sioner is there and his report wilI be dis-
cussed in this House, but I want the. 
Government to pay special attention to this 
problem. because the linguistic minorities 
in Assam are being liquidated in a stage-
manner way. 

Coming to the present incident, I would 
point out that the hon. Home Minister in 
his statement has not mentioned the 
incidents in the district of Goalpara. J ask 
him whether there were any incidents 
between 3rd October to 6th October 
last. in the Dhubre sub-division, which is 
Po part of Goalpara district? The hon. 
Minister mentioned only Kamarup, 
Lakhmipur Sibsagar NowgOde and Darang, 
What about -Dhubri sub-division of 
Goalpara district? The place is very close 
to my constituency. I have visited that 
area and I have come to know about 
the serious situation that was Pie-
prevailing there during the period 3rd to 
6th October. Not only arson, loot, kil-
lings aOO murders, womenfolk ha'Ve been 
molested like anything and there were 
ghastly incidents every where in the town 

which I do not like tQ ~ i n in detail. 
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(Interruptions) Let the han. Minister con-
sider what had happened during the pe-

riod 3rd October to 6th October. 

MR. SPEAKER: Let him come to the 
question instead of raising any 
versy. 

contra-

SHRI B. K. DASCHOWDHURY: My 
questions are very simple. Will the 
han. Minister agree to a proper judicial 
inquiry, covering every aspect of the inci-
<lents in Assam, with proper terms 0\ 
reference, as this has been started by the 
Government of Assam in a limited way? 
(Interruption). That inquiry should co-
ver whatever has happened in Assam dur-
ing the last six months. I want to know 
whether the han. Minister will agree to 
this. Secondly, I want to know, Sir, 

whether you will kindly agree to send a 
parliamentary delegation for an on the 
spot study in Assam, in order to find oul 
the damage caused to minorities. Thirdly, 
I want to know what protection has been 
given to the linguistic minorities who are 
now living in Assam and what short ot 
compensation has been given to the victims 
who have been seriously dected. Because 

we know that the wounds of victims of 
the 1960 riots ill Assam have not yet 
been healed up and now they have been 
made the target for a second time. Further 
I want to know what immediate arrange-
ments the ~ n n  of India will make 
or have made for the protection of the 
linguistic minorities living in Assam. 

SHRI K. C. PANT: My hon. friend 
began his statement by expressing the 
hope that a happy solution would be 
found. Thereafter, he went on to make 

statements, which I am afraid may DOl 

help in finding a happy solution. (l nler-
ruption). There is a time or everything. 
whether you want to provoke a situation 
at a particular moment or whether you 
Want a situation to return to a state of 
peace and normalcy so that all issues can 
be considered. There is no attempt to 
avoid issues.. But, certaInly, at a point of 
time, when thinll are setting the normal-
cy, I would appeal to all sections of the 
House, without questioning the facts and 
figures, witbwt underratin8 the emotions 

~ (CA) 

that have been roused, to help in the nor-
malising of the situation at thil particular 

stage. I know, the emotions have been 
roused. These are not merely matters of 
statistics. In matters like language, the 
emotions come into play, the . feeling! 

come Into play, certain attitudes come into 
play, and, ultimately, we have to see that 
the spirit of harmony is restored amongst 
various sections of people in Assam. That 
alone can lead to a real meeting of minds 
on this question. I would appeal to every 
section of the House to help in bringing 
about a meeting of minds and the feel· 
ing of harmony in Assam. It is in that 
spirit that I would request my han. fri-
ends not to insist on me to reply to his 
Question. 

On the matter of relief, I can tell him 
that the State Government has given re-
lief and has made arrangements for re-
lief and rehabilitation. They have open· 
ed camps or those who have suffered In 
the recent riots. 

", ~ '" 'tf1:r ~  "rwi ~~  
r ~ 

~~ ~i ~~ f;:m;r 

~ ~~ i ~ ~  ~ it 
it fil;t)' lII't ~ i  ~ IIiV'IT ~ I 

~ lII't ~ ;;rar ~ 'Iffift ~ ~ ~ 

\tlli ~ S ~ ~  ~  lII't ~ ;;rar 

~ 'Iffift ~ ~ ~ \tlli Sl'Rm t 'IfU 
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~ ~ 'lfirf.:a'lIirtt ffi ~  ~ ~ 
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ties there that they m.ust get their educa-
. liob . throu$h their in'6ihef-toHgrie 'in pri-
. ~ ~ . secondary and ~  li:'Vela. 
This is a principle whIch ·hai .. ···· alTeady 
been' ~  by Central and state tiov· 
. n ~ upto:' secondary. leVel:' even if 

.' there are ien students demail<lfug' educa-
tion in "the secondary ievel'in a ~ i i  

class. For primary education; .' It ~  • 
'must'. The resolutions of the Gauhati 

~ .' and nibrogarlt' ini i ~ 'In dedyi'rig the 
, 'rights of linguistic milloritles; (bbto' 'and 
"beng) to get edncation'atthe 'tIni'Yeriity 
i '/elvel; intheirowlt ';'other: tcitlgtie is, J 
'beg to ~ nii  improper' and' ~ni  We 
'. 'opPbse i ~ AlI'righf4hlnking' ~ i  at 
ilemocracy 'will' oppose' it. 'ENen if' ooly 
a section of the people wanted·ito'· ::'gel 

,their ~ n in ~  ,it i ~ be 
aUowe\!,. The. Assembly ~ i n . f<lf. • 

~ i  ~ i ~ ~ i  ~ ~n~  ~  
the .pr?ble,m of' in~ ~  , n n ~  m 
thl: Brahmaputra vaiIey. TheS!' . prolonged 
i ~ ~  ~ ~  Fotin/! ne,,"s.an:very 
i in~ ·'9t!r iin.age.Y ~  blS 
b¢e'ri collsic1erdbly tarilisbed. n' isa malt 

~ t 1Ii!r ~  ~ : ~ ~ if sl1ameful thing. Sir Are, thise tltinkinll in 
'terms of "inodern India:· ailYwhetc'near 

i ~~ ~ I ~  i ~ the reality? So intense (s the fightthilt'the 

t1F1 m ~ ~ ~ ~ ~  I ~ ~ Mioister Mohitosh ~  ;had nol 
~  g'Wf . fit· ~ 'fi1' ~ ~ ~ lit been allowel to-. go sOd visit the elfocted 
':"':'.' ~ ~ I "'''', w= .. ~  ~ ~  areas, He was made to go au a fast. The 
.'r'4.' 1:1."" I!t ... '" .. "" QI tt"'" 'il'"'' people of Assam are misled and this IOrt 

~ i ~ ~ ~ W Rorl ~ ~  of "thing ~ i ii i ig :.,tt 01 
",.;",.,." ,.;r ~ ft ~ §. 'disturbance . needs phinning and money_ 
'S""'" . ~ "t:?' I), ~ 'Tbls is being engineered by 'Vested in-

~ ~ iii Ru; ~ i!>f.t. 'tiT terests. 

~ ~ t ~  if.f i'l'rc ~ ~ ~ I A. British tea buying. . btendillll, and 

g ~  n ~  been in ~  
" i ~ ~ ~~~ ~  with a reactIOnary sectIOn of the.ruhn, 

~ i ~  ~ ~  I party. A section of the (;iviisi:rvice 

~  ~  ijqr "'. ~  '1') ~ ~ administration officials and ~ ~ i  
"" q Education Institute were assisted and pr<>-

~  ~ ~ ~ 'lli'f ~ ~ vokfd in;,.1l ~  -th\rJBs ~ t/lo I:oreign 
~ ffi ~~ f<flroift W ~ ~ I agents, ~  tlIe, woest ~  ~ fae-

.',.. tional fight 'Of the ruling party. I R.Y. 
'$HRI . JYOTIRMOY BOSU' (Diamond i~ isa·f(ol<ktl pany," 'J'he'Cacllar fac-
Haroour): My Parly's stand. is quite clear",. tiB'" 'tlf1 f the" ,ruling" pll'rty ..... lIted"· 'Mr. 
on ~i  'tbat til:e Assamese language SllllUld i~ i  ,to' step ·down 'Rnd 
be the medium of instruction and admi-· i. make', f'CHIII\,;for : SUl'8llj.h 'NRlldi . and' for 
nistration. We also' fully' support the·. ,,'AI_' lTallt/Y, ,'; anlltlter' factlon .. ·1e'tf by 
~~ Itlngua,e15peakingpee,ple'a aspi-, ._" Mrl '!J¥obiiJ'" CJuilsdhury, and Mr.' Girln 

~in ·.1tIit reaa,d; We equally MooDgly "ChOuaJlI.l'y!'Ila&:tleen playing tlle·pille to 
support the cause of the IillllUittic,mioori- disc""'it Prime ·,"Mmwtt'. 'ft0ft11t1ioted 
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[Shri Jyotirmoy Bosu] 

Chief Minister Shri Sarat Sinha. A sec-

tion of the administration and police has 
not been paying any heed to the Chief 
Minister. Trn: police Tole was the worst. 
11 joined hands with anti.social elements. 
Indira Raj is police raj. This is a thing 

which we are seeing everywhere in the 

country. 

SHRI DlNESH CHANDRA GOS· 

WAMI: How is it ,proper for I\im to 
mention the names of persons who are 

not here to defend themselves? They 
have no opportunity to defend themselves 

in the House. What he is saying has no-
thing to do with the motion before the 

House. 

SHRI JYOTIRMOY BOSU: I said, 
the police and the administration did not 
pay any heed to the. Chief Ministet. 
They joined hands with anti-social ele· 
ments. This has been done to divert the 
democratic movement, to divert criticism 
of the Government due to high prices and 
mounting unemployment and lack of in-
dustrial growth. This is done only to 
scuttle the working class movement. 

MR. SPEAKER: This is irrelevant. 
Why are you going off the point? Ifn-
lerruplion) . 

SHRI JYOTIRMOY BOSU: You may 
kindly call the House to order. Shri 
Sarat Chandra Sinha. the Chief Minis-
ter .... 

MR. SPEAKER: He wants others to 
be in order. But he should also observe 
some order .... 

13." brs. 

SHRI JYOTIRMOY BOSU: was 
just making my submissions. 

The Chief Minister, Mr. Sarat Chandra 
Sinha came to the Prime Minister for 
advice and instructions and he went back; 
the situation remained unchsnlled. We 
want to ask the Prime Minister here 
'what was the discussio,!? What was 
the advice given? What did he do? And 
what was the outcome? 

The role of All India Radio was also 

not. very helpful. It is now months; the 
Central Government are sleeping over it 

oven today. It will be the duty of the 
Assam-language-speaking democratic for· 

ces to assert and protect the minority 
rights. What do the Central Govern. 

ment propose to do right now? We want 

to know this. 

My question to the hon. Prime Minister 
is this. In today's paper, it has been 

said that the Government had prior and 
advance information about foreign hands 
trying to engineer riot in Assam and also 
in Puniab. I want to ask what precise 
steps were taken to prevent this and 
safeguard the country against such activi-
ties, and also when she talks about it, as 
I know that certain elements of the ruling 
party had a great hand in the matter, 

whether they also come from the CIA. 
We want to know this and! get a specific 

and clear reply. 

SHRI K. C. PANT: My hon. friend .... 

SHRI DlNESH CHANDRA GOS· 
WAMI: What about my point of order? 

MR. SPEAKER: I shall look into it. 

SHRI K. C. PANT: My han. friend .. 
spelt out his approach to the problem 
of language in Assam and said that it 
required certain steps, but I think he 

said many things that did not go together. 
as for instance. Assamese and Bengali 
both being the media of instruction for 
the university etc. These are issues 
which are under discussion. I do oot 
want to enter into this at all. because as 
I said in the beginning, my purpose is to 
try to ameliorate the situation and help 
in bringing about a solution which a dis-
cussion of the problem on the flOOr of 
the House at this stage is not likely to 
do. 

SHRI DlNEN BHATTACHARVYA 
(&rampore): But he must spell out the 
Government's policy. He must spell out 
the GO\lernmen!'s policy regarding the 
medium of instruction. 

SHRI K. C. PANT: He knows that 
there is going to be a debate on the ling. 
uistic minorities .... 
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SHR! DlNEN BHATIACHARYYA: I 
seek your protection, Sir. I would like 
to know whether Government have any 
policy on this matter. 

SHRI K. C. PANT: Government's edu-
cational policy .... 

SHRI DINEN BHATTACHARY't A: 
What is the Government's policy? 

MR. SPEAKER: I do not like that 
these interruptions should go on like this. 

SHRI IYOTIRMOY BOSU: But the 
Ministers could go on evading the replies. 

IllSue (CA) 

SHR! JYOTUlMOY BOSU: Doctor, 
heal thyself! He is preaching sermoDi. 

I am lIot here to be sormonisod. 

S'IRI K. C. PANT: My hon. friend 
had attempted to analyse the reasons for 
the controversy in Assam and for the 
riots. He had ascribed it to some British 
tea interests, to some foreign agents; ho 
aser ibed it to some ..,-els within tho 
CODgr'Css' Party, and .. gave his grounds 

and he said that the qenttal Government 
wiI" trying to shift attention from the 
prire rise and so on. I do not kno .... 
what really is the reason .... 

S~ IRI JYOTIRMOY BOSU: All of 

MR. SPEAKER: Hon. Members them. 

should have the patience to listen also. 
The hon. Member had said so many 
things. But now he does not have the 
patience to listen. 

SHR1 JYOTIRMOY BOSU: Let him 
reply to the points. We are not here to 
listen to roek-and-bull stories. 

SHRI K. C. PANT: There is no ques-
tion of evading the question of education-
al policy. It has been enunciated and 
it has been put before the House several 
times. When the discussion over the Iin-
,uimc minorities comes up again, there 
will be a full-fledged discussion; so, there 
is no question of evading this question. 

I was rather ashamed to hear my hon. 
friend say that there was no modern India 
and that it did not ellist. I was ashamed 
to hear that. 

SHRI PILOO MOOY (Godhra): 00 
something about it. 

SHRI K. C. PANT: I would remind 
him, though I do not want ,to name any 
country. Ibis question of lansuage is a 
question which arO\l1es emotions, and 
even in other countries we have seen this 
causing a tot of controversy, sometimes 
causing violence, even in a small country 
like Belginm, though I did not want to 
any JIlIrticular country. Therefore. he 
obould 'undentaDd this and view the prob. 
lem in its proper perspective. 

SHRI K. C. PANT: He mentioned a 
few others also. 

SHRI PILOO MOOY: Riots are takm, 
place without any reason! 

SHRI JYOTIRMOY BOSU: Who i8 
financing them? 

SHRI K. C. PANT: He has referred 
to ootside agencies. Certain suspicioua 
facts and circumstances have come to our 
notigo. but, as tile House mows, it is 
not in public inlcres.t to diaclose them. 
The Prime Minister made a statement, to 
which he appears to have referred-I do 
not know. But the central point that should 
not be forgotten is this. I do not accuae 
atl who have been involved in these aell 
of rioting of abo being involved ,with-
any foreign agency. I do not do that. 
because this is an emotional question in 
which many people may have been ill-
volved. I do not also want to create an 
impression that we want to paper over 
our weaknesses. There arc certain weak-
,noses within us. and I think we .howd 
acknowledge and accept those weakneues. 
Unless we do that, it is difficult to re-
move them and solve problems like this. 

13.06 bn. 

MR. SPEAKER: Papers to be laid oa 
the Table. 
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"'SHRI JVdTYRMbYBOSu (rnamond 

tt.i'rbolJr): Under rule' '377, I 'have to 

rai,c point On the 13th' October: 1972 

i!1 C1C Consu!t;ltive ~ i  of Ihe 
'l{ .. ~ ?vfinistry, an 'assurance was given 

~  ~ P'imc ~ i i~  .... 

MR .. S:PEAKER: No: no 
~  

>: sHRl JYOTIRMOY BOSU: .... that 

'the case of Shri Bami Lal will be disposed 

:(if within a month. that is 13th Novem-

. ber. So I have given notice .... •• 

MR. SPEAK!!R: I have not allowed 

him. There is no provision for that. He 

is speaking without permil.sion. This rule 

is n~  meant for that. 

SHRI SHYAMNANDAN MISHRA 

ffiegusarai); What prevents Government 
~  saying whether it' wanls to act ac-

cording to what Ihe Prime Minister .aid,! 

'. SHRI PILOO MODY (Godhra): 
rosp-

L 

MR. SPEAKER; Shri Piloo Mody will 
ll'eSUmo his 'Seat. Yesterday aIL of us 
,indicated that. it was l'Iot very proper for 

!rim' to wear that pendant. . He wanted to 
i ~  explanation. I am very happy 

I·to say that I received a letter this'morn-
: ing; it was not signed by him but it was 

-6n· his behalf. I am very happy that I 
,t«eived another letter just now. The 

::only thing is this. I do not prevent any 

'uplanation from' him. This House is 

:.open. This is Parliament. He can as 

~ n  explain his conduct or ex-

'plain anything. But for that explanation. 

: It 'is not very much essential that he 
should have that pendant also Worn by 

I him. He is quite an effective speaker and 
with that he does 'not become much more 

·nne. The House does not approve of it. 

He will kindly remove it. It will not 
mitigate his eloquence at all. If he doe; 
so, I will allow him to offer an explana-

lion; otherwise not.-

l He might come over here. I can rc-
1II0ve it from him. 

"Not recorded. 

S ~  MOby: 'woti(d'pre-

sent it to you, if yon will kindly allow 
me ... _ 

SOME HON. MEMBERS: 

'remove it. 
No. no, 

MR. SPEAKER; Kindly remove il. 

,StiRl PILeD MODY:.1 wilI--as soon 
as you sit dOWn. 

As I have been asked by you .... 

SHRI H. N. MUKERJEE (Calc:utta-

North-East): How can he wear that mis-

erable pendant? Is Parliament (0 be dis-
regarded in this fashion by this ridicu-

lous man who puts the whole House 10 
, 'shame? 

SHRI PILOO . MODY: As you ~  

lIsked me to remove it. ... (/,,":rmplions) 
. -if they will listen. Some people have 
their consciencs so ~  ~  that it 

becomes difficult to convince them. Since 

you want me to do it, I will certainly re-

move it because I have no intention of 
going against  the instructions of the Chair 

(Interruptions) " 

The hon 'Memher then ~  t.'tt' 

pendant. 

SHRI PILOO MODY: I 
offered to present it to you. 

let me know later on? 

have also 
Will you 

MR. SPEAKER; Will you allow me to 

burn it later on? 

SHRI PILOO MODY: You can do 

whatever you like. 

MR. SPEAKER; I will just bum it 
outside Parliament. 

SHRI PILOO MODY: T thought yon 
were discouraging burning things here. 

First of all, I would like to make it clear 
that I do not live at the behest or the 

bidding of the communist party ot India, 
nor do I accept their code ot conduct. 
You, Sir, and the Depnty-Speaker, yest.or-
day, in YOUr proverbial wisdom, have 
passed certain remarkll from the Chair. I 
will .. ot .comment on them, beca_ I do 

~n  want 10 become overwlse premAture-
ly-



"t:1R. SPEAKER: What was re-, 

mark? I just want to listen. 
., 

SHR'I ·PILOO MODY:From the book, 

YOIl will lind it. The ~ ni  ore. 

notorious for their lack of humour ond 

they do not like being boist by their own 

petard. There are certain n ~  

rights in this couooy -which have not, (0 

th., hest of my knowldege, so far beeo: 

removed, I know thai Ihe Constitution 

has been tampered with but it has not 

heen abolished. 'Sir. J know we have 

~  the ~  amcnumcnt-

MR. SPEAKER: This is no cxp!ana-

tioll for wearing the CIA badbe. (llller-

TUl'lio,,). 

AN HON. MEMBER: Sir. a point of 

order. 

MR. SPEAKER: Order please. If you 
~  speaking of other thing.. and if I 

alk)w you to make another spuch, that 

is not a healthy practice. I am .orry. 

n ~ i n  . 

SHRI PILOO MODY: But I thought 

that under the law, it was necessary that 

I'arliament should pass an Act, which. 

/lsks me' to remoVe this. (Interrup.;on) 

Unless you want to abrogate to yourself 

certain dictatorial powers which you are 

a'lSo entitled to do. " 

... , •.• , •... '\ ;oJ':.!:. 
A ssam Oil Longlll1g.; 

~  'J:, 

SHRI I'ILOO.MODY: BLlses. bunrty 
because of inefficient service) has ~  

bec'ause of CL:\' illsliga:ipn! Asia :/40 

wbich' WdS not compktcd on Ii Ill" 1"'";111':;, 
of CIA interference! The drought h<ls CO,,"'_ 
tb.k year .... hecuu,,,, of CIA i"tcrLr.:n,ci! 

Price; are' i ing ~ of what th' CI·I\. 
has done? And even the Nehru Forum.) 
has hcen dubbed on une ·(,)(,;(;,l')ju.n II', a; 
CIA-spP;Jsored organisation. 

SHRI 1'11.00 MOD),: Let Jilt: HIlI',hl 

It WJlI!U not Like (wo minutes. 

MR. SPEA .... !:']{: j ~  ~  10 1,]; 

~  if ~ ng was ~ i  or h'-id ll:lp-

~n  in this ~ .. YOLI can ,g;vC' ;';1 ~ ~  

planation 0.1 fhal. Ildt jf iJead, d 1'1': 

v:uiOll'i politkal parties i~  lheir h.lu;:' 

outside, it ~ much ~  yOl! [ig:lt it 
outside: you arc wekome to do it. 

SHRI I'ILOO ~  J am expla;"ind 
my conuuct. You youf>elf have hoard i-J 

this very Hous: 0;'1 innumen.l.hlc ~i n  

the Members of the communist pan" 
hurling abUse, at othel' Members d the. 

House, callins us CIA agents and ~  

manner of things, foreij:n agents, ~  

of so-and-so and otherwise. I I.now that 

~  from my protests there was Vl>ry 

little that you could do to protect the Ie"" 

of the Members of the House from Ibi. 
sort of abuse. (lnterruplion). 

SHRI S.M. BANERJEE (Kilnpurj;., 
Of late, with \.QtaJ irrespon,ibility, we 

~  been ,readill& in tbe ~  all man- i' 

ner of statements made by the President 

Make him th, Marshal. 

SHRI PILOO MODY: Now, whon " 

!launt it in their own face, Ihey do nol 

like this, because it has been ftaunted in 
their own face. 

of the .Cong"," Party aDd' later blessed 

by the Prime MiDister, which has accused 

all, .opposition paxties of being CIA 

~g n ~  Interruption), 

~i the CPr. \)f course which is 
t>nderstitndable;' (Interruption). Students 

i~ in  for their own rights, by. ~ 

in~ th1?!r g ii n ~  ~  been caned 

elk: '3i!cnts: 'laboiJr' on ~ i  wanting a 

i i ~  hilS' ~ n callee! 'CtA n~ i  
,,-.• ' ~  !"" , 

SHRI S. M. BANERJEE: 

SHRJ PILOO MODY: You have jllst 

heard another ~ .of that kind. 

Mfl.: SPEAKER: J am sorry: thi,s \ .. i1.\ 
not go on record-the remark which horn 
'of : you have made. r 11m so sorry. You 
must' be very ~ S in ~  i ~ 
rlori'. ' ", , 

'I 
. ""Expunged a. ordered by the Chair. 
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SHRI R. S. PANDEY (Rajnandgaon): \' ~n  the Prime Minister bas finally blesBcd 
There is a very important. question be- .t. 
fore the House which concerns the de-
corum of the House. Yesterday, you pas· 
sed a remark regarding him, that the de-
corum of the House must be maintained. 
If any person calling himself, projecting 
bimself to be the agent of the CIA came 
here, naturally you were concerned about 
the decorum of the House and you said: 
please remove it; I shall permit you to 
speak later on. He goes on saying CIA, 
CIA, drought. this and that.. (lnterrllp-

tions). It i~ non"fCnse on the part of 
Mr. Piloo MOOy to talk this.... (Inter-
ruptions) . J 

SHRI PILOO MODY: CeAainly I am 
aware of the fact that CIA exists in this 
country, and so does the KGB. But an 
intelligent analysis of the situation lead 
us to try and find out what is it that is 
of interest to the American in this coun-
try. Are they interested in our politics? 
Are they interested in our economics? Are 
tbey interested in subverting our country? 
Or is it that they want to find out what 
the Russians arc doing in India? Because 
from the point of America global stra-
tegy, that is all that Americans are really 
interested in to find out what the Rus-
sians are doing in India .. (lnterrtlptiolls) 

SHRI H. N. MUKERJEE: In the 
name of humour, he goes on saying das-

tardly things .... 

SHRI PILOO MODY: There is 110 hu-
mour in this; I am dead serious. 

SHRI H. N. MUKERJEE: You asked 
bim to explain his conduct: he goes on 
saying dastardly things .... (1 nterruptions) . 

MR. SPEAKER: You may contradict 
each other outside this Hou.e.... (III-

terruptions) . 

SHRI PILOO MODY:!My suspicion is 
: that the CIA is hot on the trail of the 
KGB and the KGB is telling their friends 
both inside the Congress and outside the 
Collgress to get the CIA off their backs. 
That is why you find that Mr. Shanlar 
Dayal Sharma has raised the CIA balloon 

·-No recorded. 

In conclusion, I can onl V say this. I 
call upon every youth and student in tbis 
country to wear a badge such as I have 
been wearing to expose the subversion-of 
Indian democracy .... (l"terrupliollS). 

13.19 hrs. 

SHR! JYOTIRMOY BOSU (Dilmond 
Harbour): Sir, you did 1I0t allow the mat-
ter about Bansi Lal .... (Interruptions). As 
assurance was given on the floor of the 

House on 13 October by the hon. Prime 
Minister ....... ... 

MR. SPEAKER: am 
upon you to speak. You 
without my permission. f 
lowed him to speak; what 
not go on record. 

not calling 
are speaking 
have 1I0t al-
he says will 

SHRl S. A. SHAM 1M (Srinagar): So 
Bansi Lal is protected. 

MR. SPEAKER: He is protected by 
Ihe rules. 

SHRI M. KALYANASUNDARAM 
(TiruchirapaUi): The situation in Tamil 
Nadu is taking a seroius turn. It should 
be the concern of all political i~  to 
find a democratic solution for the .itlla-
tion in which Tamil Nadu is placed. My 
party has demanded a commission of in_ 
quiry into the charges against the minis-
try there... (lnterruptio,,)... Tomorrow 
there is a big .band in the whole State. I 
want to know what recommendation the 
Government has made to the President 
and what action has been taken on the 
petition that 'l have submitted to the Pre-
sident ... (lnterrupt;ons) ... I am not refer-
ring to the Assembly proceedings. I have 
myself presented a petition to the Presi-
dent. What action has been taken on it? 

SHRf G. VISWANATHAN (Wand i-
wash): Mr. Kalyanasundaram can submit-
a hundred petitions. But why shoulll he 
refer to it here? I can also present 8 
petition against all the ministries 'n the -
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,arious States and ~  for their dismissal. 
'J1ieie should be 'an end to this iDsaility. 

SHRI M. KALYANASUNDARAM: 
Nobody has demanded the dismissal of 
the ministry. Our demand is that d com-
mission of inquiry should be appointed 
.... (Interruptions). 

SHRl G. VlSWANATHAN: They 
want to create a law and order Ploblem 
in Tamilnadu. He is engineering it. He 
is leading the unsocial elements there. 

SHRI M. KALYANASUNDARAM: Is 
MGR an unsocial element .... (Interrup-
tions). 

SHRl G. VISWANATHAN: We know 
what the C PI is. 

SHRI M. KAL Y ANASUNDARAM: 
We know what the DMK is. (lnterrup" 
tions). I want to know from the Home 
Minister why they should send the CRP 
to Tamilnadu. 

MR. SPEAKER: All of you piease 
sit down. This is a very big country 
and a very big democracy. Somelhi.,g 
is going on all the time in one comer or 
the other. The poor man who has to 
listen to everything is the Speaker. After 
all, I have to pacify them. 

'IT ~ ~ f'l'oIf ~  : 

;;r.r ~  <'m'f ~ m ~ 'flIT m a.r 
cn:lIi Y;ffCfiIiT ~ ~ 'flIT, ~  ~ 

Cflti ~ ~  ~  .... 

~ ~ 'I' ~ ~ : ~ iI1rr <mT 'liT 
lfTlI<'IT q-m, ~  lfTlI'<'rT q-m, 

'M'f 'lif i~ ~n  miM. .  . 

SHRI JYOTIRMOY BOSU: Why tbis 
double· standard? On a point of or<l"r, 
Sir. 

MR. SPEAKER: I am DOt allowiDa 
you. 

!'HRl JYOTIRMOY BOSU: You ~ 

shielding the Government. 

HR. SPEAKER: Please sit down. 
am v.:ry sorry I have to ask you to move 
out of the House. 

SHRI JYOTIRMOY BOS,U: You ClID; 
it makes no difference. 

MR. SPEAKER: It is a very irrespon-
sible remark .... (Interruptions) .... in the 
noise I could not listen to what Shri Kal-
yanasundaram was saying. I did not know 
what point he was raising. 

SHRI JYOTIRMOY BOSU: ;iir, 
have been saying .... 

MR. SPEAKER: Kindly sit down. .'U 

explained to you earlier, so much hap-
pens in all the States in their own internal 
politics, in the internal working of the 
party. Everything cannot come up in 
tliis Parliament. 

SHRI S. M. BANERJEE (Kanpnrl: At 
least corruption cases should be allowed 
10 be brought here. 

MR. SPEAKER: It is very difficult to 
allow such issues to be raised here. One 
member may come with something again.t 
the Chief Minister of Bengal and another 
about what is happening in Tamil Nodu 
or Haryana. 

SHRI M. KAl.YANASUNDARAM: 
In Tamil Nadu there is difference ..... . 
(Interruptions) . 

MR. SPEAKER: I am not allowing 
anybody to raise these points. We will 
take up the next item .... (lnlt'rruption$) 
Order, order. May I request hon. Mem_ 
ben to move apart from each oth,'" 
()nterruptions) . 

SHRI M. KALYANASUND,\RAM: 
May I submit. ... 
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NI'R:"SPEAl<iER: :J. said thCt;eiare all 

Stale mailers. 

SHRI M. KALYANASUNDAP,AM: 

If anylhing happens in Tamil Nadu, the 

Central Government will be held rC'.[l,"1-
sible for their indifference. 

SHRI JYOTIRMOY BOSU: I W'lIlt to 
raise a point of order, sl'cking guid;tn('c 

from yOlI. We ~ ~ n i ~ that your 

image rcm .. lin!' bl..'fore u ... ~ imnartial. 

MR. SPEAKER: If you 10 judge me. I 
(;an never be impartial. 

SHRI JYOTIRMOY BOSl' There ale 

othe" abo; in fact the whole H ~  

MR. SPEAKER: I do not take yOU as 

representing the whole House. 

SHRI JYOTIRMOY BOSU: Am I nol 

part of the House? 

MR. SPEAKER: You are ~ i  

not a part of the House. 

SHRI JYOTIRMOY BOSU: That is an 

indictment which can invite a motion of 

privilege. I am here sent by the ~ 

rate of West Bengal; not by your nomina-

tion. Let us come back to the business. 

I have written to you day before ~ 

day, asking for a clarification from the 

Prime Minister, to draw the attention of 
the House to the fact that an assUl anee 

was given in the Consultative Commil('.:e 

for the Home Ministry .... (/n:<'I"rliptiom') 
Sir. you do not allow me to speak. But you 

allowed Shri Kalyansundaram to speak 

because the ruling party was not against 

it. Now you want to shut me out. 
You cannot have double standards. 

MR. SPEAKER: May J request you to 

withdraw those words? Every time you 
make such remarks .... (Illlc,rllplft.Hls). ] 

am ,orry. I am not going to allow it this 
time. You will have to withdraw it. 

SHRI JYOl'lRMOY BOSU: J do not 
wltbdraw it. 

Issue (CA) 

M.R.S,p,EAI,(I;:R; ):very ,time. he . ~  . "I 

a'penaons, n ~ ,fj:I]i\ir") ~ ~  

to tolerate it any mo",. Either he is 

going to withdraw those remarks 01' he 

will have to withdraw hin1self from· 1I(e 

Honse .... (lmerruptions). 

SHRJ SHYAMNANDAN MISHRA: 

If you do not like those words, you can 
expunge those words. You can do that, 

although it 'is not proper to expunge those 
words. .  . (In/amptiom). 

MR. SPEAKER: Mr. Jyotirmoy Bosu, 

either you withdraw those words or you 

withdraw from the House. 

SHRI SHYAMNANDAN MISHRA: 

rise on a point of order. 

MR. SPEAKER: No point of order 

unless he withdraws. 

SHRI JYOTIRMOY BOSU: I will obey 

your orders. But I will not withdraw 

those words. . (Interruptions). 

MR. SPEAKER: You withdraw frolll 

the House. 

SHRI JYOTIRMOY BOSU: ] want to 

put it on record that ... (lnIerruptiOlIS). 

MR. SPEAKER: No please. I have 

taken objection to the words which I 
heard and which the whole House heard. 

Either you withdraw those words or you 

withdraw from the House. 

SHRI JYOTIRMOY BOSU: Kindly 

give me a hearing. 

MR. SpEAKER: ] am not going to 

hear you unless you withdraw those words. 

SHRI SHY AM NANDAN MISHRA: 

On a pain'. of order. Sir. 

MR. SPEAKER: I am not going to 

allow it unless he withdraws ... (Interrup-

tions). Order, order. Every time he does 

it. 

cannot be cowed down like that. I 

cannot tolerate it. 
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SHIH SHYA'MNANDAN MISHRA: 

Can you ·ucny·me tile right to raise u 

poinC of order? 1 : waut to 'raise' a point 

of order. I'lease bear me IU'ld then you 
give your ruling. 

l\IR. SPEAKER: On what? 

SH"RI SHYAMNANDAN MISHRA: 

Please hear me first. 

MR. SPEAKER: I h"ve the right to 

mk you. on what matter. 

SHRI SHY AMNANDAN MISHRA: 

Please hear me. 

SHRI YASANT SATHE: Every time, 

he Slipport> him .... (inl""l'IIpliolls). 

SHRI SHYAMNANDAN MISHRA: 

You allo\\' me to raise a point of ortler. 

Otherwbe, it is autocracy ... (lnlc'rrup' 
tions). 

MR. SPEAKER: May I request you 

10 please k.eep calm? Let me listen to his 

poir,t of order. 

SHRI JYOTIRMOY BOSU: Mr. 

Mishra wants to make a submission on 

"double 't"ndards". I want to hear him 

before I go oul. We all will go oul. 

. (Interruptions). 

> .... , ~ ~ ~ "'l!! ( ~  fu;<;rr ) 

~  .rr t-lr!1TT ll"f(i ~ 'fir ~  ~ 

lilT ~ fl'f >l : -z:qq ~ ~~ 

;f( "r<l ;r{r ~  ~  'if '<fCl ~ I 
~~ ~ ) 

~ i  fili ~  ~

;r.H f'1-..:r i'r 'fir ~~ ~ mn ~ 

f'f<ir 'f<if ~  ~ ~i  <ifr,,;'-<frf,;r4" 'Il'h: 
f,li': 'J;>f >ir ;fr"ir ~  , . . . . 
(8If<{q r;r) . 
SHRI K. N. TIWARY (Bellish): 

The language that my hen. friend has 

used is not good. He must withdraw It. 
Mv request to him is that he must witb· 
~  those words. 

/;,Jd' . J1' ,/ .. ~~  

SHRI .sHY AMNANDAN MISHRA: 

My humble ~ i~~~ i~ :llJat .• in, \,h: 
maUcrof ~~ o( worlis in Ihis i ~  thet,? 

~ certain welHilid cOQventions and rules. 
We have to go by those Couycniions n~ 
rules: otherwise •. it would be difficult to 

regulate the proceedings of the House. In'. 

the p,,,t whenever such words-and ]' 

must make it ckar that so far as we are 

concerned we do not want any har><h' or 

impolitic words ttl he used n~ in  th: 
Chair. although it has been Ollr great re-

gret that the Chair h"s not been that de-

ferential to the member .... (I'''C/'mjll;o/ls). 

AN HON. MEMBER: You should With" 

draw those words .... (In/aTllplions). 

JlfR. SPIOAKER: Well. I am very sorry, 

am not going to allow a debate on this. 

You'areon a point of order .... {/nlerrllp-

tion\·). 

"l"'r ~~  ;:r;n:r fl'f>f : m'l ~  

m ~ f,11 fit;(i.fr ~ ,.(;ft ~ 

i~ ~ 

~  ~ ~  : <f;4 ~ , 

~~~  .... 

~ ~~  l{o ~i  ( • .f\;:rIf7:) : 

lf6" ~ m<1 ~ <r.Tm:r ~ 'fiT' 

~  ~  ... ~  ... 

SHRI SHYAMNANDAN MISHRA: 

My humble submission is thlt, although 

we d() not want any harsh word. to be 
used ag.inst the Chair. we would like the 

Chair. . (Interruption). 

lilT ~ fi.i : ~ qT lI1fu ~  

'ifr it "!1f1fr11 ~~ <ir r;<r. <mf 'f'{T fit; 
m"T'fif !Jf1t Ofti' 9;l""[.;r ~ 'fT 'flIT ~  

WOG ~  ~ ? 

~ ~ ~ ~  m'l it TiT ~ , 
'PI' ~ it Il !"6" rr{t 'fl" ~  , 

.. ('11'""') 
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'SHRI SHYAMNANDAN MISHRA: SHRI IYOTIRMOY BOSU: have a 
My submission is that there are rules re-
&IIlating our conduct in relation to the 
Chair' and there are aisa rules, if nOI 
clearly expressed rules, implied rules, tor 
the conduct of the Chair.. (Interruption) 

MIt. SPEAKER: Members should 
come to the rescue of the Chair and not 
always try to instigate. 

SHRI SHYAMNANDAN MISHRA: 
have not yet C\)IJIe to the point. In the 
past .. (Interruptions) There wili be only 
continuous uproar in the House, if you 
allow some persons to interfere .... 

MR. SPEAKER: 
regular -speech. 

You are making a 

SHRI SHY AMNANDAN MISHRA: 
am coming to the point. In the past 
whenever it had not been your pleasure 10 
'approve of the use of certain words and 
the members had not at your behest, 
withdrawn those words, you had lx:en 
pleased to expunge those words; the action 
taken in support. of that disapproval had 
not gone beyond that point. In this 
particular case regarding Mr. Bansilal, 
you were trying to shut out the Member, 
whereas in the case of Tamilnadu you 
were permitting Mr. Kalyan,asundaram to 
speak. That is niy submission. 

SHRI IYOTIRMOY BOSU: During 
last session you allowed the privilege 
motion which was not at all admissible. 
Are you not adopting double standards? 

MR. SPEAKER: I am not. Certain 
words are hurled at each other, I inter-
vene; I say, they are unparliamentary and 
I expunge them. But this gentleman 
comes out with that direct aspersion on 
the Chair every time. (Interruption) If 
you 'think that he does not come then I am 
very sorry. He is very irresponsible in 
his remarks, This he does, every time, at 
every stage. , am not going to listen to 

them any morc. 

,'Submission. I  say, in allo)oVing Mr. 
Kalyanasundaram and in disallowing me 
to say what I wanted to say, you have 
adopted double standards. Th.is is not the 
first time. You are trying to shield ttie 
ruling party. You are shielding corrupt 
Chief Ministers which have been the sub-
ject matters for some time.' 

MR: SPEAKER: You" are still persist-
ing. I am so sorry. You must withdraw 
from the House. The Opposition, instead 
of coming to the Chair's rescue. 

SHRI DIN EN BHATTACHARYYA 
(Serampore): Sir, is it unparliamentary to 
say 'double standards'? 

MR. S ~  It is a direct asper-
sion on the Chair. 

SHRI DIN EN BHATTACHARYYA: 
No -question of aspersion. 

MR. SPEAKER: He was given a deli-
,nite rullng. I wanted to hear the ~  

Members, 

o..TT ~~ ~ i : ~ ~  

i ~~ ~~ ~~~~  

mm ~ it ~ ~~ f.;lm <f.t 

~ ~ ~ ;3<f f<nil1T it i ~ ~ ~  

~ :q<m-lfoT ~ mq-If;) ~ I 
~~~~~ ~~  

~  ~~ ~  ~ lIrr lfilfoT flfffifr 
~ ~  ~ ~ ~  ~ aT <iR if 
~~ ~~~ ~ 

~~~ I ~ ~~~ ~  

;:-w.t 'liT ~ mq-~  ~ I f;l"lT' ~~ 

'liT lfl1f '1ft ~~ i!f!tf it ~ If;) ~ 
~ ~~ ~~~~~  

~ (flIT ~ ~  ~ ~ U<f;m ~ ;;iT ~ 

i1ilififif'1<fi ~  ~ t-I mq-if ~ lfoT ~ 

~ ~~i ~~ 
ffilr<; ~ it ~ if ~ <rRf?lf 
~ <n ~ ~  I ~  
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.1:q'" ~  ; ~ ;ft WIT tr ... ~ 
~ ~ If!IT i~  ~ ~ I 

i ~~ i ~ ~ 
if ~ ~ ~  ~ ~  !firlmr 'tfi'1 
~  W it; f'fi '1T'f ~ <til. U.r, ~  

~~~ ~~ i ~ ~ ~i

00; ~ ';;1fT 'I'i<: ~ I ~ ~ i m'l' it 
~ 'fiT ~ ~  fifilfT I ~ ) 

~  'fiT ait<1"if ij-<:Tlfiif ~ ~  ~~ 'fir 
i ~ 'if<1rif 'liT ~ m'l' 'fir ~ I 

~ ~ ~ q<: ~ ~ 'I'i<: ;;<fT <fc5 
Q": ~ : W f<:rif '1T'f 'fiT tt ~  ~ ~ 

~ ~ ~  ~~ it; m<: 
~~  lIit ~  I ;;fif ~ q<: 'ifr w:rrfif*" 
OR! ai\<;r ~ it 1fT 'ifr 'fiC'IfTIIf ~~ ai\<;r 
~ it ('I'if ~  ~  it; fit; m'l' ~i  ifiT 
~ ~ ~i  if ~ 'fiT UlfiifT ~  1fi'<: 

~ 1 'I;fM" if ~ 'fiT ~ ~  ~ 1 

'I;fM" lIit ~ ~ STl"Q ~ ~ it; ~~ 
'1T'f ifiT ~ <'11m 'fiT ~~ ~ ~ I 

>.ft ~  ""'1: '!FT ~ st, >.ft 'fiC'IfTIIf 
~ '!FT ~ sf I ~i  'fir i!J ~  
~ ll"Tm, 'ifr -mr 'lq"llf 'fir ~ I 
~ ifiT sIT.!ofc m 'liT ~~ m'l' lIit 
STl"Q ~ I '1T'f ~ ~ ~ ~ 

~  ~ ;qR ~~ lIit ~ ~ ;;(lT1fi'<:if, 
;ffi;;fi ~~  'tir 'iIro'iT ij-~ ~ 
;;rffi ~ 1 .rm ~~ ~ ~ ;fm mrrilfif 
~ ~  mf\;;rif ifiT i ~ ~ ~  

~ ~ ~ I ~~ i  
STl"Q ~ ~ q<: 'illT'fllit 'IiT!nI' WIT 

~ I i ~~~~ ~  

~~ ~ ~~~~ ~ 1 

'1'Ifu<: ~ ~ t 1fT ('I'fir<:r ~ 
i ~~  i ~~ i ~  

;rtf ~ m<: ~ lIit ~ ~ ~  
~ '1ft '1T'f it; wn: it<:r ~ ~ I 

~~  (CA) 

MR. SPEAKER: It is not a question 01 
any Point of order. Thc Member has. 
been persistcntly defying thc Chair. He 
has 6ecn persistently Very aspersive. On 
a fcw oceassions I had been i&noring it. 
But it is becoming very difficult; I cannot 
ignore it this time. So, all that I said was 
that either he should withdraw from the 
House ... 

SHRI JYOTIRMOY BOSU: I do not. 

MR. SPEAKER: Either he should 
withdraw from the House, or if he is not 
prepared. I shan leave it to fhc HouSe to. 
dcci4e. 

SHRI JYOTIRMOY BOSU: I am pre-
pared to withdraw from the House ... 

SHRI SAMAR MUKHERJEE (Haw. 
Tah): He being a Member of my party, 
may I make one submission? It is un-
fortunate that you, Sir. have taken such 
an extreme view and decision. without 
entering into the merit of the issues .... 

MR. SPEAKER: Does he mean that 
when there is an aspersion. I should con· 
sider the merits about it? 

SHRI JYOTIRMOY BOSU: Keep on 
suppressing us. 

SHRI SAMAR MUKHERJEE: This 
HouSe should reRect the issues. the chn-
fticts and the controvenies outside and in-
side the House through the Members. 
Naturally, today, a situation i. developing 
outside in such a wav that what is created 
outside finds an expression in some of the 
word used by the Members. They may 
be strong words, but in today's situation, 
if this becomes the interpretation of the 
Speakcr and this view is taken by the 
speaker. I am SOrry to say that I do not 
know what will happen in this HouSe in 
the future or in the days to come. 
r Interruptions) r say it here that if Shri 
Jyotirmoy Bosu is forced to go out, I 
declare in PlJOte,tt to the order of the 
Speakcr that we shall all &0 out alon. with 
him .... 



~ ~~ ~ It!. n ~~  
Issut (CA) 

l>isturbal1ccs in 
.,. , 

~ ')' "  > n\ 
SHRI S. A.SHAMIM: May I make;.3 

.JBoiission? ~  stick tp the ~  .of 

~  »nd let Us not leave it to the-' 

metey of JYOTJRMbYI!OSU 'or that. of' 

anybody else. ,The i~  isthat ~  ~  
arc ,author;sed to conduct the business oj. 

the House under ce'rtain fules. If you do ' 
, " 

not like a certain expression, you -havl: 

the powers to' expunge 1t, and tbal..,i, 

exactly what you have been .doi,og, .. .,. 

MR. SPEAKER: No, no. The hoo. 

Member must express reg'ret for it. I C"dn 

expu-nge it In the case of certain mild 

things, but not in the case of pers',t: 

i ~ I cannol do it. I am very sorry; 

lam so' sorry. (lnterruptiom). 

SHRI S. A. SHAMIM: If you are going 

10 be guided by the noise that the ruiing 

party is going to make; 'of course. we are 

at the mercy of the brute majority. 

MR. SPEAKER: If this is the way of 

the minority. then God help it. If this 

i. the way the minority goes about and, 

blames the majority for it. then God help 

it. 

SHRI S. A. SHAMlM: No such pre· 

cedent should be allowed to be' created. 

MR. SPEAKER: I am very sorry. 1 

cannot agree. 

I 

SHItI VASANT'SATHE (Akola): He' 

i~g i  of disrespect t; ~i~  

~  ~ i ' ~ i  ~  ~ ... ~~ 

<iTl"-<iTl" ~ ~~ >.if 'illTffi.l-"<i1!: 

~ s:.fr ~ 'In' ~ ~ g '111, TrQ'F.t 

<iTl"-<iTl" s:'1 <1'5 <r.f qr'f ~ ~ 'Iff 

~  ~  'fl'f fiT;<n-~ ~ i  i ~ if; 

~ l:!t ~  11Srn1 ~ fof: m 'j;,fR' 
~ ~ f <IT efT ~ i  '1f, qlf'T'T if. 

~  FfT ~ ~  ~ if; ~ B-~ 

~ ~ ;;r[/i I 

".:fT ~ ~ f1!'''l : l1-rr '.Pr '¥9 

~  t I f;;r;; ~~ 'ITT ~ i  

fif.'llT ~  ~ i ~ 'I1i'1 ~ lTRd g, 

~ '% 'rnf' ~  i:t 

( ~ ~  .. 'l;ff!f f'f'im <f,7 f.i 

mtR ~ om-if 'FgT f'f. ~ n:r. 
~ m ~  ;;rrirm f7'ln'i if I ~ 

m'1 't ~  'f'hr ~  'fi<'ln'Of ~ if; 
om- ij- ~ ~  .  . ({e(ciIr) 
;;fif mtR ~  fu<rr ~ ~ if; iIR 1ft 

~ ~ ~ eft iro ~ i, ~  

fifm t f'f. l11f ~  'f.1· ~  lff, ~  

~  

~ q'41 qj,.lf : "-fr 'f."<>lfT'7T ~ 

if; ;fu;R ~ ~ iff s:'O.,T Wr< lTif lfirT 

sl' tp!' if; .. 'lfi ~ B- f'f> ~ i;ff, ":it 

q[Q ~ 'if'll t ~ i!f.r li'fufT ~ 

gm' ~ No w-W !;fT ~  

wjthin ,the -A.sernbliesor within tb, 

i ~ of ~  Chi,eLM inisters. they ell!' 

not come in i~ House. I am not pre· 

pared to'Tisten ~  far.fetched g~  

menfs. 
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~  ~i i ... ~ i~ ~  
~ i  q;; ~ i  ofi"fr ~ ~  ~ >::,' ? 

,  I ~  

THE MINISTeR· 01' PARLIAMENT. 
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ DAHADUR); 

. MR. SPEAKER; It ~ him ne could 
raise this question. You could ask him. 

May I make iI '6ubmission? 

SHRI INDRAJJ1" GUPTA (Alipore); 
Shri Kalyanasundalam, Deputy Leader 

of Qur . .c;.oup. i>. involved, in. i~ ~  

j a:;, afrai;l 1 -was .b.cnt' fora short ~i  
when this mattter C'JnlC up, ~  I 

haq some other work., ~ r have 
un'/erstoo;! is this: Shri Kalyanasundaram 

~  himself told me that he had be<:'1J to 
see you in your Chamher and yo/! had 

told h:m that you were not going to give 
him i(jermi'SiOfi to rai.e this matter.' 

~ ~ i ~  i~~~ 

Have you dori" that in Ihe past? 

MR. SPEAKER:' Everi earlier; he was 
told that he could not raIse this qucsiion. 

ii ~~ ~~ ~ ~ ~  : 
in] ~  g Ro' <1":111 it orrt i1' <t; rt 

. ',': 'T' (;,';" : !:";,; .,.. 

~ ~ ~  ~ ~  ~ I ""i.j '.Ii" 'fi"('ltT'JT 

~ ~~ r; if1 ~  'fi"iiI" fif; qg-
~ ~  ~ ~~ QT ~ ~ I \3" %f.f 
~ ~  ~  ftN ~ ~  .  • . 

". F:m ~  ~ ~ ~  fif; 

II> ~  m ..rI' ~ ~ 'liWf'f>" 
" 'i\u fi!;;: !Ilf l:I'QI' fi;rtr ErNr ~ ~ ~  

~  

~  ~~ i ~  

~~~  

'IIf:\M ~ ~ : ~ ~  ~ JITotor l!"f 
;;t'f mll"[ I 

'11 ~  r_lT ~  ~~  ~ <fr 
'.: ~  ;ff I' 

r: 

'IIf''lI1t ~ ~ : om ~ i  ~ f<t; 

.,'f'('q' w ifoWlT • ~ ~ !Il" ~  

~ 't;r f'fi"ll"r ~  ~ ~  

~  I 

,  r :  : ! I ~i  ,-
That doe. not mean that hr. could as., 

!:perae on the Chaw .. You can inS ~ a 
: .lIlllttet by ISubmisaion but DOt be .. perawe 
on Ibe Chair. I am not prepared to 
101.-111& it. 

MR, SPEAKER; Right. 

I )i SI-IRI ~  'GljPTA: Ii' is:' open 
to any member. even' after having ~ ~  

to you and having learnt that you are nol 
willing to give him permis.sion, to raise 
'fl here ...... 

'MR. S ~  He did the same. 

SHRI 'INDRAJIT GUPTA: .... to in, 

>list on : ""ising it or trying to rais. it; Tb.t 

is ~ning every 'd, ay . here, But I do , , 
DOL know. if Shri ~  Bosu had also 

dOhe tilo same. He had also writteu to 

~ .... 

SHRI lYOTlRMOY BOSU; On t"o 
days. 

MR. SPE:AKER; I am not acceptinl 

that. j. I il 1-,1 

, SHRI INDRAJIT GUPTA; In both 

ca.e •.. of Shri J\'otirmoy Bosu and Shri 

Kalyanasundaram, if I. understood Y.Oll 

aright. you told them that you were not 

prepared to allow them to .. ise the mat· 

ler, Now it i' being alleged he' e by 

wme. friCllds OD this side that you bad 

yourself allowed' Shri Kalyanasundaram to 

,.IIet. up' and speak .. (Inlrrrupli01is). I 

, ';"anted to seek a clarification from you. 
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MR. SPEAKER: Even in spite of that, 
whatever be the merits of this, this can be 

brought to my notice by a regular sub' 
mission, not by an aspersion on me. That 
is very bad. Shri Vajpayee had come to 
me. I said 'You cannot bring a State 
matter'. He said the position is thaI 
Shri J yotirmoy Bosu had said there were 
certain charges against Shri Bansi Lal 
which were submitted to the President .... 

SHRT JYOTIRMOY BOSU: And an 
assurance was .given by the Prime Minis-
ter. 

MR. SPEAKER: Shri Kalyanasundaram 
said that the Assemly in Tamil Nadu is 
made defunct. 

SHRI SHY AMNANDAN 
.... ~  ~  not the point. 

MISHRA: 

MR. SPEAKER: I tokl him this is not 
the forum to discuss any Speaker's con-
duct or whatever happens in any State. 
Shri Vajpayee was also there. He said 
he was raaing the issue in Tamil Nadu 
on a different stand, that there is failure 
of the constitutional procedure or Consti-
tution there. Now there is a tremendous 
difference between the two. My ruling 
was that in regard to day-to-day adminis-
tration of Assemblies or Governmenlft or 
Chief Ministers, we are not competent, 
IIccording to the Constitution and the 
rules, to discuss these matters in this 
House. But so far as the failure of the 
Constitution is concerned, I can consider 
it. On that I can allow a discussion only 
after I am convinced that there has been 
a failure of the Constitution. 

This is what Shri Vajpayee told ·me. 

SHRI ATAL BIHARI VAJPAYEE: 
lIut you did no( allow me. 

MR. SPEAKER: If you want to inter-
connect all these and ask why Shri Jyotir-
may was not allowed in regard to the 
Bansi Lal matter and why Shri Kalyana-
~ n  was allowed, I am not in alZTee-
ment with these observations. I take the 
.observation made against ine as a direct 

aspersion, a planned, coercive movement. 
I am not prepared io stand it any more. 
I stood it last session. 

SHRI S. A. SHAMIM: Why not stand 
it now also? 

MR. SPEAKER: have been witnes-
sing it earlier. I was patient. But now 
my patience is also exhausted. 

SHRI VASANT SATHE: Now there ia 
Motiort before the House. 

MR. SPEAKER: He must withdraw 
his words or withdraw froin the. House. 

SHRI JYOTIRMOY BOSU: Allow me 
to say something. 

MR. S>PEAKER: No explanation now. 
have heard him. 

SHRI PILOO MODY: I know certain 
things tend to rub people the w:ong way 
round. All of ·us are guilty of it. AU 
ef us are guilty of using language  which 
perhaps in better days would not have 
been used in this House. But as the 
Prime Minister was fond of saying, thiop 
are happening today all over the world 
including in this country which require a 
certain revision of thinking not only in 
the procedures of the House but also .... 
(Interruptions) . 

AN HON. MEMBER: Is he on a point 
of order? 

SHRI PILOO MODY: There. is DO 
point of order. I do not want him to 
ask, because he is not in the Chair. 

Therefore, I entreat you to please over-
look. this incident. 

MR. SPEAKER: Why not entreat him? 

SHRI PIWO MODY: I will. 

He is, not in the Chair. I cannot en-
treat him. U he is outside, I will entreat 
him also . 



253 Disturbances in KARTIKA 23, 1894 (SAKA) Assam on ng g~ 254 

14.00 hI'II. 

MR. S ~  1 have asked him to 
go outside. 

SHRI PILOO MODY: 1 entreat you to 
take a broadminded view of this. 

MR. SPEAKER: I have taken a broad-
minded view in two sessions. This i. the 
third session. He has fallen into a habit 
like  this. (Interruption). 

Please sit down. 

SHRI PILOO MODY: By interrupting 
me, you ~  deprived me of telling you 
what I wanted to say. 

MR. SPEAKER: 
finished. 

thought you had 

SHRI PlLOO MODY: I wanted to 
entreat with you to take a broadminded 
view of this, in view of the overall pic-
ture of the country and the na tion and 
Parliament ..••. 

SHRI VASANT SATHE: So, he can 
10 on abusing him every day? 

SHRI PILOO MODY: Because, Sir. 
Indian democracy is perilously perched ... 

MR. SPEAKER: Please sit down. 

SHRI PILOO MODY: Part of the 
trouble is that the interruptions are made 
by yourself, Sir. 

MR. SPEAKER: You are sermonising 
and admonishing at the same time. 

SHRI PILOO MODY: It is not possible 
for me to say .... 

MR. SPEAKER: You have said 
enough. 

SHRI PILOO MODY: I have not 
finished what T wanted to say, Indan 
democracy is perilously perched because 
of tbe fa;t that there is a vast majority. 
of people here, all belonging to one 
party .... (Interruption) .... and because 
the Opposition is so minisoule and be-

Issue (CA) 

cause it does not Itave the opportunity 
to raise issues as and when it wants to. 
It is for this reason that tempers are likely 
to get frayed and it is for this reason that 
1 have said that you should take a broad· 
minded view on this subject, instead of 
allowing  a brute majority to have its 5way 
in a House like this. 

MR. SPEAKER: Please sit down. He 
is advising me that whaiever be ~ in-
sults and intimidations, in view of the 
broader interests of democracy, J should 
go on swallowing. What is this? l'Iiis 
is your advice. I would swallow it once, 
twice, but not in all the sessions. 

SHRI RAJ BAHADUR: Sir, may 
~  a few words? We are confronted 
with a situation where the Chair hili been 
accused of double standards; I think we 
all agree that the Chair cannot functiOD 
properly unless and unKI its prestige and 
dignity and impartiality are acknowledged 
on all hands. I am sure my friends in 
the Opposition will bear with me that we 
cannot accuse the Chair of double ,tand-
ards. We cannot call the Chair like that. 
We cannot be a party to it; we cannot 
tolerate it. If it was the first occasion 
when Mr. Jyotirmoy Bosu has behaved 
as he has done today, we could have taken 
the advice of a broad-bodied member, for 
taking a broadminded view. But it so 
happens that the hon. Member ·has re-
peatedit. You. Sir, have already ~ ~ 

him either to withdraw his words or to 
withd,aw from the House. This is the 
minimum with which he has to comply. 
OtheTWise, we shall be forced, much 
against our will. to request you to n ~ 

him. J would still appeal to my hon. 
friends in the Opposition to kindly ap-
preciate this. If democracy has to be 
run in an orderly manner, it can be run 
only if you give due respect and due 
consideration to the wishes, the opinions, 
the views. the decisions and the mlinaa 
of the Chair. 

SARI SHYAMNANDAN MISHRA: 
Sir, I rise to oppose this. 
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lilt ~  qri : ~ m' .mf 
~ qi;' lWffil;l'1T ~ ! 1 ~ 
~ Hoi[ 'fir f'f'f.i'1 ~ I ~  '1t(e<f, 

WI': ~  '11-W-'; ~ ii ~  <i'i ,,',,1',,1 if'fi 
'fir \?"rrr I 

SHRI SHYAMNANDAN MISHR.'I.: 

· 10 view of the i ~ fo\1owed consis-

,tcntly in the House. and the depantlrc 

in this particililar case. 

MR. SPEAKER: There was never a 

depa. ture. When the Chair was insulted, 

there was never a departure. (inlerTII(l-
lion). In the case of one unparliamentary 

.. word, it ha.s been expunged. But in the 

· ~  Qf ,intimida,tion, so far as' I have 
· been In ~ i  "they h'lve never been 

! ~ ii ng  

SHRI RAJ BAHADUR: I have not 

made any motion. I appeal to him that 

· he should withdraw his remarks in the 
interests of our democracy and the dig-

nity of the Chair. I only appeal to him. 

"I have not made a motion mllllling Mr, 
Ilosu. I appeal to Mr. Bosu to withdraw 
his word. and not to accuse the Chair of 
,double standards. I appeal to Mr. 
Samar Muke.jee and all the gentlemen 
tbere to belp us in maintaining the dignity 
of the Chair and decorum in tbe HOllse. 

lilt ~  t!;1I'o ~  (<t>T,,'!<) : 
V1.lflo1 ~  ~  If.T ~ ~ ~ ~ 

~~~  ~  ~ fit; ~ tn'. ~  n;fU ~ 

~  .,. nt,<rr ~  f,,'1' ~ mq- If.T 

~  ti ~i  ~ l;fl:!l'fcfi ~ fu; flt;tr"r 
~ ~  ~i ~ 'tI'f 'fir')' ~ I ~ 
. mrr ~ ~~ ~ 'iflWlT ~ fir. ~  
~ ;;f'i 'fir ~~  ~  ~~  ~  

~  ~  fun; WI': ~ i ~ <'fllf! it 'liit: 
, tt«r 'Iffii' 1J'mf(m 'i'!:f QITit,<T1 mq-
~ ~  1f;<: 1frn'i <fi<:;f\f:;,-it I 

Issue ~  

SHIH SAMAR GUHA (Contai): 

want i;" make n~ ~ i i n i" yeo. 
Our lunch time is over by an ~  find 

fllaY ~  you :lQ HdjQurn th;· ~ 

Let us take up ..... . 

MR. 5lPEAKER: 

for that. 

PROF. MADHU 

am not ~  

DANDAVATE 
(Rajapur): I am on a procedural point 
and it is not related .only 10 what 

Shri Bosu has said. In this ~ cer-
tain events have been Inking piece' and 

one such incident was tbis--ShrlPiloo 

Mody was putting a pendant. " (/nterrllp-
tions). All prohlems arc related-anticipat· 

ing that such protest. would be recorded 
in the House. That is one way in which 

he wanted to record his prote,t. Some 
of us who are sympathetic ncithe .. to CIA 

florthe KGB. feel very much perturbed 

by statement made on the floor of tlle 
House and outside and W6 h:1d giVen tid! 

attention notices. I myself had giveri a 
call attention notice demanding a thread-

bare discussion. 'of g i ~ made in 
connection with the CIA. Some, otber 

persons had given notices about Shri 

BansiLal. 

MR. SPEAKER: It is not a question ,,( 

allowing or disallowing motions. 

PROF. MAOHU. DANDAVATE; If 
you say. I do not want to listen to yon, I 
'shall resume my seat. On a number of 

occasions tempers were lost. 

MR. SPEAKER: II is not like that; it i. 

a persistent and deliberate attitude he is 

adopting. I have been all the time re-

questing him not to do it. 

SHRI JYOTIRMOY, BOSU: Sir, on a 

point of oruer. 

PROF. MADHU DANDAVATE: May 
completc my statement. We also tee I 
on the side of the Opposition that no reo 

mark sbould be passed that would Olean 

aspersion. What really Shri Jyotirmoy 
Bosu and many Qf us feel is that unitorm 

standards should be followed. We are not 

, 
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c:astiII8 ~ i n  we. o))ly . '!e.t.Dand that 
dIIire noofci 'tIe ntrifcmn ~  ". 

Mr. SPEAKER: Is there no uniform 
alBDdard ? I have already explained it. 

smU' RAJ BAHADUR:' kow can' he 
.-y' -that ·there is Jack of uniform stand-
ani? ~  they be ~  ill one ~  

aud should we be treated in a different 
way and then it would be a uniform 

lltaDdard. 

SllRI JYOTIRMOY BOSU: I am the 
81J1!icci-matter of the dispute here and 
kindly allow me to make a submission. 

MR. SPEAKER: Tell me whether you 
are prepared to withdraw or not. Do 
not divert the issue. Are you going 
to accept my request that you should 

withdraw from the House or witbdraw 

thOse words? 

SHRI JYOTIRMOY BOSU: It is like 
askQlg the question. When ·did you stop 
beating your wife? ) cannot reply to tbat. 

I can make a statement. 

MR. SPEAKER: No. 

He is repeatedly doing it. Do you 
accept my request to witbdraw those 

words? 

SHRI JYOTIRMOY BOSU: I do not. 
because that reflects my mind. I do not 
bide it. ~ i  Mr. Bansi La)'s case is 

before tbe Prime Minister ..... 

MR. SPEAKER: Daily a number of 
motions come to me. I accept some and 
I do not accept some. Is the member 
whose motion I do not accept at liberty 
to .aay anything he likes? So far as this 
practice is ,concerned. I am very sorry 
80IIIC members are encouraging it. He 
could meet me in my chamber and 
convince me or he can raise it in the 

House but not cast aspersion em the 
Chair. I have been ignoring it on a num-
bee of oc;casioos, but there is a limit to ID¥ 
.-aience. He does oot withdraw ~ 

2379 L.B.-9. 

the HO\l8e. May I ,request .!VM .to klD4ly 

~~ ~  w,itI!W,.,v? . l  " 

SHlU SHYAMNANDAN MISHRA: 
Please ask your Secretariat to fil14 ' 'oat 
how many times these words "doublo 

SI!-!!dlY'd(. ~  ~ n~ *use • 

MR. SPEAKER: I aIao know what you 
mean. 

'1'\' ~ ~~  "'-"If'\' ; ~ ~ 
~ i ~i ~ ~~~ 

~~ ~~i ~ ~~~ 

~  oro i ~  ~ f<;rit mq' ~ ami' 
'Ii1 mq; 'Ii': ~ fit; o.:ft' ~~ ~ IIil 

mq' it o.:ft' ~  ~ <tiT ;rrm;rr ~ """ 

~ If!ft i ~ ;fr I it :m ~ mq' it; 

rn i!t qr ~ ~ ~ ~ fit; 'lif ~ ~ 

GRJ; it . .. ~ ... ) ... ~  

~~ ~~~~~~~ ... 
mol' ~ arorr <len ~  ~ ~ fit; ~ it 

~  ~  it;o it; flfOlT!fi ..•• 

~  ~  : mq' it; i ~ uer 

~ vir I 

'1'\' 1II'!'tII' ~ ~ ,"",tiqo,\,: qp;r ~ 

arorr q.en il'T ~ ~ flfi q'rr it il' 0 ~ 0 

it;o it; ~ ~ it; mOO 'liT 

~ i  ~~ ~  ?tflfioi ~  <iT<i ~ 

~i ~ ~ ~~ 

~ ~~i ~~ ..•. 

~ ,,«tn-: ~ ami' ~ ~ 
11ft -.r ~  "rrilft: ;;roT q'f'f it 

"ft ~ ~ IIil ~ ~ at 
~ ito ttlfo it;o ~ 1f;T ~ 

~ .... 
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'MR. SPEAKER: You were there and 

I ~ ~ it very. clear that so far 81 any-
thIDg JDtemal IS concerned, it cannot be 
raised. But you said it is a cOllStitutional 
failure. 

. 

~ n  ~  im lfT1m 

ntr ~  ~ qrq-it ~ lf1t 1ft ~ 

~ I I5IT ~  iR}; lliT ~ fuit ~ 

rrfi' tt, Iflf"ff.l; ~ qtf.t ~ l!iI 

mm<: 0fil1<IT ~ qIF<'Iillll;;;l 

tfIif OfT ;frfGll', SfSTif ~  ;ft ;m ~ 

tri: ~ omr 'fiT m I ~ ;ft, qrq-

~ ~ i S ii ~ ~~ 

~~~ ~ ~ 

iii mm<: 'R mq ~ i  'l'@ ~ 

~~ i ~ ~  

~ ~ ~ l-m1JfT oro ~ fil; <tffi ;:m:r ;ft 
OfT <:m '1ft ;;;r 'W ~ ~ it 0 trr 0 iii 0 iii 
fiv:mI; ~ ilimm-r 'fiT m ~ 

~ ;;;r ~ ~ I ft ;;;rom ~ fil; mq ~ 

;rtf 'fiVfT ~ ~i i  ~~  . 

Sf' U\II' ~~~  ~ ~  it 

~~i i~ ~ ~~ i 

i i~i i i ~~ 

fcrf!:l'CR1' '!>'l{ SPA' ~  ~~ ~ ~  ~~ 

m<r ~ ~~ ~  ~ mIT w if 
iI'T'!iI"ifi ~ ~ ~  w ~ rn ~  ~ I 

~ ~  lJl1lf ~ ~ i ~ ~ ~ i  

~ ~  ~ ~ i <tiT ilJU ~ ~ ;;;r'lIl 

;;;r ~ ~ I ~ i 'fiT ~ omr ~ 

tri: ~ ~ o"tifi ~ lIT 'l'@ ~  ~ ~~ 

.tl-~ iffi!' ~  w iii m if f1f;m: (fAT 
~ I dt ;:m:r ~ lIir lfT1m mq' ~ 

~ ~ I 

IlIue (CA) 

~ ~  ~ :  • 1ft' 
~ i l¢T ~ ~ ~ 'IT .  •  •  • 

MR. SPEAKER: Whatever it lie, JUII 

can bring it to my notice. But you bnIa 

no right ·to be aspersive on the chair. 

Sf' q!'Of ~  ~  : it ~ 

~ fil; ~ ~ i  ttt iffi!' 'l'@ ~ 
~ I i)rfil;;f mq' it ~  ~  Ai 'lit 

~ ;ft ~ ~ i  ~ i  'fir ornr 

Of6r ~ I ~  fi;flr it ~ 'fiVfT ~ 

~ fil; ~ i~ ~g  ~ ~  q-mi' ~ 

i i~ ~ ~i  ~ ~ 'l' ~ ~  'fifqqrt\' if w 
f.rifm'f ~i i  ~ I it tJ;ifi ~ ~ <:rm 

WIT ~ ~  ifr <TTfT 'fiT ~ lM 

~  I ~ ~ ~  ~i  ~~  ~ 

IfllT ~  ~ ~  <TT(l i ~  ~ I qrq 

~  'fiT lIirqqrQ'T ~ frrifm'f ~  it I 

SHRI R. S. PANDEY: We do not agRC 

with him . 

MR. SPEAKER: If it were an unparlia-

mentary expression, I have the power to 

expunge it. But if it is an intimidation 

or aspersion against the Chair. how caD 
I expunge what is against myself? How 

can I do it? 

~ ~ ;ft ~  m'1 'fir ~ iffif 

t ~ .mt ;:m:r ;ft l!iT ~ lfT1m t 
ff.t • .  .  . ~~  .... 
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SHRI M. KA'LYANASUNDARAM: 

SiDce ~n  been used lIeveral times 
by Sbri jpayee."l -Ill to clarify one 
point. en we lIiscusscd tbis question in 
your chamber. Shri Vajpayee was there. 
When I raised the general situation in 
Tamilnadu. Shri Vajpayee raised the issue 
of the Assembly being adjourned indefini· 
tely. When you said "how can we discuss 
8 ruling given by the Speaker of an Assem· 
bly?" he said that it is a constitutional 
crisis which can be raised. But you ex-
pressly told us that the general situation 
in Tarnilnadu cannot be raised; you did 
not give us permission to do that. But 
when I found Shri Vajpayee standing up 
tod'ay I thought he was going to raise that 
point about the adjourc,ment of the 
Assembly; otherwise. I would not have 
stood up and raised this i'Ssue. 

SHRI SHY AMNANDAN MYSHRA: 
May 'I make a submission ..... (Interrup· 
tions). 

SOME HON. MEMBERS: We want 
lunch. 

SHRY VASANT SATHE: Is he with· 
drawing his words? 

SHRI PILOO MODY: Are you going 
~ have a deb'ate. Are you going to have 

" debate on double standards? Please do 
not fall into the trap. 

14.20 hra. 

SUSPENSION OF MEMBER 

MR. SPEAKER: My persistent re-
"lues!s and appeals to the hon. Member 
have not had any effect on him. I am 
Very son·y. I have already named him: 
1 have already asked him either to with· 
draw those words or to with<lraw from the 

IItr ~~ qti : ~ ~~~ 

-.;ntr ~~ ;tl' n~ ~ it ~ 

~ ~ I f.tid't '1ft 1ft ~ qrcr ~~ 
~~ .. 

IUIIe (CA) 

g. ~ "«m ... :qrcr {) ~ ~ 
~ a I 
'" ~ sfli : iro ~ t fiI; 

qrcr qf;f fir.:rz it; cfi;ro; ~  ~ ~ 

~  ~ m ~ it ~  

i ~ i ~~ •••• 

I have already named him; I have. al-

ready asked him either to withdraw those 

words or to withdraw 
Is he doing it or not? 

from the· House. 

SHRI JYOTIRMOY BOSU: I do not 
withdraw my words because I maintain 1 
have reasons to say what I have mid. 

This is a very serious matter. The Home 
Minister has given a categorical assur-

ance on the Bansi La! corruption case .• 
(lnterruptions) Therefore. I have no in. 
tention of withdrawing my words. . 

MR. SPEAKER: Is he oot withdrawina 
from the House also? .... \Interruptions). 

SHRI SAMAR MUKHERJEE: If you 
insist. all will withdraw. 

SHRT RAJ BAHADUR: Sir. in vieW 
of the fact that you have named the hon. 
Member, and we are extremely sorry and 
I appeal to my friends to find a way out. _ 
(Interruptions) I still appeal that he 
should be persuaded. It is a question Of 
the dignity 'and the decorum of the Chair 
and "the whole House. It is a qUCli!ion of 
their own respect also. Much against our 
will we are compelled to movCl tho 
motion. Since you have a1rea1iy ~ 
him. I move this motiOn that he ahoQId 
be suspended for at least two dati . 
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I move: 

[Shri Raj BahadurJ 
'7hat Shri Jyotirmoy Bosu, a Mem· 

ber of the House n'amed by the 

Speaker, be 'sapended from the 
service of the House for two 
days." 

MR. SPEAKER: There is no debate 
allowed On it. have to put it forth-
with_ Rule 374 says: 

"(2) If a member is SO named hy 
the Speaker, the Speaker shall, 
on a motion be'lng made_ forth-
with put the question ...... 

I am sorry I cannot allow any debate 
on it. ... (Interruptions). 

SHRI SHAYAMNANDAN MlSHRA: 

We want to move a counter motion .. 
(Interrupti", .. ) . 

MR. SPEAKER: I am putting this 

first. You can move another motion .... 
(Interruptions). 

The question is: 

"That Shri Jyotirmoy Bosu, a Mem-
ber of the House namod by the 
Speaker, he suspended from the 
service of the House for two 
days." 

Those in favour of the motion may 
please say "Aye". 

SEVERAL HON. MEMBERS: Aye. 

MR. SPEAKER: Those against may 

say "No." 

SOME HON. MEMBERS: No. 

SHRI INDRAJIT GUPTA: What is 
the wording of the motion? At least far 
two days? 

SHRI S. A. SHAMIM: No ~ n h_ 
been mentioned. 

MR. SPEAKER: He said, persistent 

defiance of the Chair and his not 8greeill8 
to withdraw from the House. He sai" 
that it was his painful duty. He moved 
it. 

SHRI PILOO MODY: That motion 
should be given to you in writing. Has 
he given you anyhing in writilig' .. (lllter-
fIIption). 

MR. SPEAKER: There is no que,tion 
of giving anything in i in~  It has 

been moved in the House. 

Those in favour of the motion :nay 
p1ease say "Aye'. 

SEVERAl. HaN. MEMBERS: Aye. 

MR. SPEAKER: Th"se 'against may 
please say 'No'. 

SOME HON. MEMBERS: No. 

MR. SPEAKER: Let there be ji vhion .• 

SHRT G. VISWANATHAN: How can 
there he voting now? The lobblcs are 

not cleared. 

MR. SPEAKER: I hau already said· 

that the lobbies he cleared. 

SHRI SHYAMNANDAN MISHRA: 
Lohhies were not cleared. Here we will 
have to say that the Chair is autocratic. 

MR. SPEAKER: I had already asked 
MR. SPEAKER: The "Aye," have for the lobbies to be cleared. I had ex-

it. • . . pressly asked for voting. 

SOME HaN. MEMBERS: The "Noes" SHRT SHYAMNANDAN MISHRA: 

have it. Very senior officers in this Secretsriat 
have conspired against the opposition and 

MR. SPEAKER: Let the lobbies be they are doing something. We are going 
cleared. to make a submission to you. 
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,', SHRI SEHZIY AN (KudlbatcmBJit): The The Lok Sablw dlPi4ftd: 
'.Minister for Parliamentary Allain, I18.id 
that Mr. lyQUIlDOf Bosu mq be asked, to 
withdraw from the House for at least two 
days. This can at best be a sDggestion. 
No formal motion has been made IJId in 
a formal motion the' expreasion like 'at 
least' cannot come in. 

SHRI RAJ BAHADUR: Only two 
ctays. I said, only two days. 

MR. SPEAKER: If you want the voting 
to take place again. I can ask the lobbies 
to be c1earo:!. He has already moved a 
~  motion. 

SHRI SHY AMNANDAN MISHRA: 
Let the loggy be cleared. 

MR. SPEAKER: Let the lobbies be 
cleared. 

The question is: 

'That Shri Jyotirmoy Bosu, a Meb-
ber of the House, named by the 
Speaker, be suspended from the 
service of the House for two 
days." 

Those in favour of the motion moved 
by Shri Raj Bahadur may please record 

'Ayes' and those against may record 
'Noes'. Let there be division ...• 

SHRI SAMAR GUHA: He h'as not 
read out the motion. He has only sent 
a written motion to you. 

MR. SPEAKER: I have already called 
-division. I am ordering divison. Let 
there be division. 

SHRI DINEN BHATTACHARVYA: 
What happened to the earlier motion? 

MR. SPEAKER: That was not moved. 
In regard to the earlier motion, I had 
requested him and he did not press it, 
because I had said th'at let him not do it, 
and let Shri lyotirmoy BoIU go :out. 
(Interruptions). ' ,_ 

DtvlUn No, 1] 

Afzalpurkar, Sbri DIIaramr8o_ 
Aga, Shri Syed Ahmed. 

Ahirwar, Shri Natha Ram. 

Ahmed,  Shri F. A. 

Ansari. Shri Ziaur Ilahmu. 

A ~  Chandra SiDab. Slut 

Azad, Shri Bhagwat Ih. 

Babunath Singh, SIIri 

Bajpsi, Shri Vidy. Char 

Balakrishniah, Shri T. 

Banamali Babu, Shri 

Banerji, Shrimati Muul 

Basappa. Shri K. 

Bhagal, Shri B. R-

Bhagat, Shri H. K. L. 

Bhandare, Shri R. D. 

Bhargava, Shri Basheahwar N.th 

Brahmanandji, Shri Sw8llli 

Chakleshwar Singh, Shri 

Chan(Jrakar. Shri Cbanduial 

Chandrika Prasad, Shri 

Chaudhary, Shri Nitiraj Sinah 
Chawla, Shri Amar Nath 

Choudhury, Shri Molaul Haque 

Darbara Singh, Shri 

Das. Shri Dharnidhar 

Daschoudhury, Shri B. K. 

Deshmukh. Sl!ri K. O. 
Dhamankar. Shri 

Dharampj SIgb. Shri 

Dharia. Shri Mobau 

Dhusia, Shri ADant Prued 

Dinesh Singh, Sbri 

Doda. Shri HiJ;8laI 

DumadR. Shri L. K. 

Dwivedi. Shri Nqeahwar ,  , -1 



0aDdhi, Sbrimati. Indira 

Gaoesh, Sbri K. R. 

c;iaqadeb. Sbri P. 

Gavit, Shri T. H. 

Gill. Shri Mohinder Singh 

Giri. Shri V. Sbanter 

Godara, Sb.ri Mani Ram 

Gogoi., Shri Tarun 

. Gohain. Shri C. C. 

Gomango. Shri Piridhar 

Goswami. Sbri '»inesh Chandra 

Gotkhiniie. Shri Annasaheb 

Gowda, Shri Pampan 

Hansda. Shri Subodh 

Hanumanthaiya, Shri K. 

Hari Kishore Singh, Shri 

Hari Singh, Shri 

Ishaque, Shri A. K. M. 

Jagjivan Ram, Shri 

Jamilurrahman, Shri Md. 

Jeyalakshmi, Shrimati V. 

Jitendra Prasad, Shri 

Joshi, Shrimati Subhadra 

Kadam, Shri J. G. 

Kabandole, Shri Z. M. 

Kakoti, Shri Robin 

Kamakshaiab, Shri D. 

Kapur, Shri Sat Pal 

Kavde, Shri B. R. 

Kedar Nath Singh, Shri 

Kinder LaI, Shri 

Kisku, Shri A. K. 

Kotoki, Shri Liladhar 

Kotrashetti. Shri A. K. 

Kulkarni, Shri Raja 

Kumaramangalam. Sbri S. Moban 

Kureel. Shri B. N. 

Lalbppa, Sltri K. 

Lambodar Baliyar. Sbri 

Mabajan, Shri Vikram 

Mabajan, Sbri Y. S. 

Mahiahi. Dr. SarojiDi 

Maihi, Shri Gajadhar 

Malaviya, Shri K. D. 

Manda!, Shri Jagdish Narain· 

Misbra, Shri Bibhuti 

Miabra. Sbri Jagannath 

Modi. Sbri SIn'iliShan 

Mohammad Tahir. Shri 

Mohan SwaruP' Shri 

Mohapatra, Shri SlI.yam Sunder 

Muhammed Khuda Bukhsh. Shri 

Munsi, Shri Priya Ranjan Das. 

Naik, Shri B. V. 

Nanda, Shri G. L. 

Negi, Shri Pratap Singh 

Nimbalkar, Shri 

Pandey, Shri Krishna Chandra 

Pandey, Shri Narsing Narain 

Pandey, Shri R. S. 

Pandey. Shri Sudhakar 

Panigrahi, Shri Chintamani 

Pant, Shri K. C. 

Partap Singh, Sbri 

Paswan, Shri Ram Bhagat 

Pate!, Shri Natwarlal 

Pati!, Shri Krishnarao 

Pati!, Shri T. A. 

Patnaik. Shri Banamali 

Patnai", Shri J. B. 

Peje, Shri S. L. 

Pradhan, Shri Dhan Shah 

Rallihu Ramaiah, Shri K. 

Rai, Shrimati Sahodrabai 

Raj Bahadur. Shri 

Rajdeo Singh, Shri 

Raju, Shri M. T. 

Ram.. Shri Tulmohan 

Ram Dna.n, Shri 

Ram Prakash, Shri 

Ram Sewak, Cn. 

Ram Sural Prasad, Shri 

R¥O SwamP. Shri 

Ramii Ram. Shri 
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Ilao, Shrimati B. Radhabai A. 

Ilao, Dr. K. L. 

Rao, S'lIi M. S. Sanjeevi 

Radlia, Sbri Umed Singh 

Raut, Shri Bhola 

Reddi. Shri P. Antony 

Reddy. Shri K. Ramakrishna 

Reddy. Shr P. Ganga 

Reddy, Shri P. Narasimha 

Rudra Pratap Singh. Shri 

Sadhu Ram. Shri 

Saini. Shri Mulki Raj 

Salve. Shri N. K. P. 

Samanla, Shri S. C. 

Sanllhi. Shri N. K. 

Sankata Prasad, Dr. 

Sarkar. Shri Sakti Kumar 

Sathe. Shri Vasant 

Satish Chandra. Shri 

·Sen, Shri A. K. 

Sethi, Shri Arjun 

Shafee, Shri A. 

Shafquat J ung, Shri 

Shambhu Nath. Shri 

Shankar Dayal Singh, Shri 

Shankaranand. Shri B. 

Sharma, Dr. H. P. 

Sharma. Shri Ma'dhoram 

Sharma, Shri Nawal Kishore 

SIlashi Bhushan, Shri 

Shastri .Shri Sheopujan 

Shenoy, Shri P. R. 

Shetty. Shri K. K. 

Shinde. Shri Annasaheb P. 

Shivnath Singh. Shri 

Shukla. Shri B. R. 

Shukla, Shri Vidya Charan 

Singh. Shri Vishwanath Pratap 

Sinha" Shri Nawal Kishoro 

Siaba, Shri R. K. 

ScIaaD LaI, SIlri T. 

Sokhi, Shrl Swaran Sinlh 

SaDder lAI, Sbri 

. 

Tayyab Hussain, Shri 

Tiwary, Shri K. N. 

Tombi Singh, Shri N. 

Tulsiram, Shri V. 

Unnikrishnan. Shri K. P. 

Venkatswamy, Shri G. 

Verma, Shri Balgovind 

Yadav, Shri Chandrajit 

Yadav. Shri N. P. 

Yadav. Shri R. P. 

Yadav, Shri D. P. 

Zulfiquar Ali Khan, Shri 

NOES 

Bade, Shri R. V. 

Banerjee, Shri S. M. 

Berwa. Shri Onkar Lal 

Bhattacharyya, Shri Dinen 

Bheeshmadev, Shri M. 

Chandra Shekhar Singh, Shri 

Chaudhary, Shri Ishwar 

Chavda. Shri K. S. 

Deb, Shri Dasaratha 

Deiveekan. Shri 

Dhandapani. Shri C. T. 

Durairasu, Shri A. 

Dutta, Shri Biren 

George. Shri Varkey 

Goswami, Shrimati 

Gow'der. Shri J. M. 

Guha, Shri Samar 

Gupta. Shri Indrajit 

Bibha Ghosh 

Halder. Shri Krishna Chandra 

Hazra, Shri Manoranjan 

Joarder, Shri Dinesh 

Joshi, Shri Jagannathrao 

Kachwai, Shri Hukam Chand 

Kiruttinan. Shri Tha 

Krishnan. Shri M. K. 

Malik. Shri Mukhtiar Singh 

Manjhi. SIlri Bhola 

Mehta, Shri P. M. 

Mishra, Shri ShyamlWldu 

Modak, Shri 8il01 

'-
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Mady, Sbri Piloo 
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Mukherjee, Shri Samar 

Mukherjee, Shri Saroj 

Nair, Sbri Sreekantan 

Pandey, Shri Sarjoo 

Pandeya, Dr. Laxminarain 

Pannar, Sbri Bhatjibhai 

Patel. Shri Nanubhai N. 

Ramkanwar, Shri 

Rao, Sbri M. Satyanarayan 

Reddy., Sbri Y. Eswara 

Roy, Dr. Saradish 

Saba, Sbri Ajit Kumar 

Sen, Shri Robin 

Sezhiyan, Shri 

Shakya, Shri Maha Decpak Singh 

Shamim, Shri S. A. 

Sharma, Shri R. R. 

Singh, Shri D. N. 

Sivasamy, Shri M. S. 

Solanki, Shri Somchand 

Subravelu, Shri 

Ulaganambi. Shri R. P. 

Vajpayee, Shri Atal Bihari 

Verma, Shri Phool Chand 

Viswanathan, Shri G. 

Yadav, Shri G. P. 

Yadav. Sbri Shiv Shanker Prasad 

w 

Mr. SPEAKER: The result· of the Dl.vl-
sions is: 

Ayes: 175; Noes: 58 

The motion was adopted. 

SHRI DINEN BHATTACHARY¥A: 
Down with autocratic rule: 

MR. SPEAKER: So, the motion is 
c.arried .... 
SHRI PILOO MODY: Now, let the 

debate start. Now, there should be a 
debate on the motion. 

Paptr6 Laid 

MR. SPEAKER: Now, Papers to .. 
Laid on the Table. 

SHRI PILOO MODY: 'What IIbeat 
the debate on the motion? 

MR. SPEAKER: That is not 8.nowal 
under the rules. 

SHRI PILOO MODY: Will there DOt 
be a debate 01'1' 'whether two stalldanfa 
were used or not used? 

SHRI SAMAR MUKHERJEE: We 
are all walking out ...• 

SHRI SHY AMNANDAN MISHItA : 
We are also walking out ... (Interruptiou) 

Shr; Samar Mukherjee, Shr; ShyamnaNJ.a 
Mishra and some other Members then k/l 
the House along with hri Jyotirmoy Bo.I ... 

14.35 hrs. 

PAPERS LAID ON THE TABLE 

FORTY-SEVENTH REPORT OF LAW 

COMMISION 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI NITIRAJ SINGH CHAUDHARy): 
I beg to lay on the Table a copy of 1110 
Forty-seventh Report of the Law Commis-
sion on the Trial and Punishment of S0-
cial and Economic Offences [Placed ill 
Library. See No. LT-3653172]. 

REPORT OF COMMITTEE ON TAXATION ~ 

AORICUL TURAL WEALTH AN4 INCOlW! AJID 

STATEMENT ON CENTRAL GOVEIlNMENI' 

MARKET BORROWINpS 

THE MINISTER OF STATE IN T8B 
MINISTRY OF FINANCE (SHRr It. tL 
GANESH): I bog to lay on the ~ 

(I) (i) A copy of the Report of ... 
Committee on Taxation ofAari-
cultural Wealth aDd Inc:ome.. 

~ ~~
The following ~  also recorded their votes:-

Ayes: Shri K. Gopa!. 

NOel: Shri P. O. Maratankar.: 
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(Ii) 14: wtatWttent ~ i ini g the 
reasons for -not laying the 'Hlndl 
version of the above Report 
simukaaeously. -

IPlacer in library. See No. LT-3652/72J. 

_ (2) A sfatement (Hindi and English 
·.enions) indicatIiig the result of the 
-<:entral Government Market Borrowings 
~ n  September, 1972. [Placed in 
-library. See No. LT-3651/72J. 

14.36 hrs. 

MESSAGE FROM RAlY A SABHA 

SECRETARY: Sir. 1 bave to report 
--dle following message received from the 
Secretary of Rajya Sabha;-

'I am directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting held on 
Monday, the 13th November, 1972. adopt-
ed the following motion in regard to the 
presentation of the Report of the Joint 
Committee of the Houaes on the Adop-

~ n of Children Bill, 1972 ;-

'''That the time appointed for  the 
presentation of the Report of the 
Joint Committee of the House on 
the Adoption of Children Bill, 
1972, be extended upto the first 
day of the Eighty-third Session 
(Budget Session of the Rajya 
Sabha." , 

'14.37 hrs. 

ASSENT TO BILLS 

SECRETARY: Sir, I lay on the 
Table following fOur Bills passed by the 
Houaes of Parliament during the IIIIt 
tJession and assented to since a report _-
last JIlade to the Houae on the 4th 
September, 1972;-

1(1) The IriBecticides (Amendment) 

:Bill, 1972. 

" 

(2) The kice-Milling 1nd\l8try (Re-
gulation) Amendment Bill, 1972. 

(3) The Delhi University (Amend-
ment) BiD. 1972. 

(4) The Appropriation (No.4) BiD. 
1972. 

. ·i 

also lay on the Table copies. duly 
authenticated by the Secretary of Rajya 
Sabha, of the following firteen BI11$ paS1C4 
by the Houses of Parliament and assented 
to since a report was last made to Iho 
House on the 4th September, 1972;-

(1) The Coking Coal 

(Nationalisation) Bill, 1972. 

(2) The Payment of Gratuity BiD. 
1972. 

(3) The Constitution (Twenty-cishth 
Amendment) Bill, 1972. 

(4) The Diplomatic Relations (Vienna 
Convention) Bill, 1972. 

(5) The Public Debt (Amendment) 
Bill, 1972. 

(6) The Punjab New Capital 
(Periphery) Control (Chandi-
garh Amendment) Bill, 1972. 

(7) The Indian Iron and Steel Com-
pany (Taking over of Manage-
ment) Bill, 1972. 

(8) The Antiquities and Art 

Treasures Bill, 1972. 

(9) The Wild Life (Protection) BiD. 
1972. 

(10 The Rulers of Indian States 
(Abolition of Privileges) Bill, 

1972. 

( 11) The Seeds (Amendment) BiD, 

1972. 

( 12) Tho Mines and Minerals (RegUllt-
lion ana Development) Amend-
ment Bill, 1972. 

(13) ~ 6tiieftl -:Jnsilfto_ 'Ikui_ 
(Nationalisation) Bill, 1972. 
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( 14) The Indian Copper Corporation 

(Acquisition of Undertaking) 
Bill, 1972. 

(15) The Former Secretary of State 
Service Officers (Conditions of 
Service) Bill, 1972. 

14.38 ~  

BUSINE:SS ADVISORY COMMITTEE 
SrvENTELNHI REPORT 

THE MINISTER OF PARLIAMEN· 

TARY AFFAIRS AND SHIPPING 
AND TRANSPORT tSHRI RAJ 

BAHADUR): I beg to present the 

Seventeenth Report of the Business 
Advisory Committee. 

STATEMENT RE. DROUGHT SITUA· 
TION IN THE COUNTRY 

THE MINISTER OF FOOD AND 
AGRICULTURE (SHRI F. A. AHMED): 

I beg to lay on the Table a statement on 

drought situation in the country. 

Statement 

Hon'ble Members are aware that due to 
inadequacy of rains and erratic heheviour 

of the monsoons till the end of July over 
large parts of the country and in some 
parts even during August and Septemh<r, 
this year's Kharif crop has suffered con· 
siderahle damage and scarcity conditions 
have occurred in varying degrees in the 
States of Andhra Pradesh. Bihar, Gujarat, 
Madhya Pradesh, Manipur, Mahashtra, 
Mysore, Nagaland, Orissa, Rajasthan, 

Tamil Nadu, Tripura, U.P. and West Ben-

ga\. The worst affecled States 'are Maha-
rashtra, Gujrat, Andhra Pradesh and 
Rajsthan. In Bihar, U.P., Mysore, West 
Bengal, Orissa and Madhya Pradesh, where 

die prospects of the Kharif crops appeared 
bleak at one time, the position has improv-

ed considerably as a result of rains receiY-. 
ed later in the season. 

2. in order to relieve the distress caused: 
by the drought, adequate relief measuns. 
have been organised. All-out effort __ . 

been made in starting relief works, pro-
viding gratuitous relief and maline: 
arrangements for the supply of drinking 

water, fodder and for preventing tbe out-
break of epidemics in the affected area&. 
At present 69.594 relief works employing 
35.38 lakh persons are in operation tD 
various parts in the country. The relief 

works started are such as would result ill 
the creation of durable assets and mainly 

consist of soil conservation. afforestation. 
minor and medium irrigation, deepening:' 

and construction of wells, tanks and other 
.imilar pro.iects. Besides, full advantage 

has heen taken of the approved Plan and 
non-Plan schemes for creating employment 

opportunities in the affected areas. 

3. Although the main emphasis has beeD' 
on starting the relief works to provide-
necessary purchasing power to the affected 
popUlation, yet (0 provide relief to the 
old, the infirm and thme who are unable 
to work for some reason or the other. 
gratuitous relief has been provided. At 
present, nearly 17 lakh persons are ill 
receipt of gratuitous relief in various part!J 
of the country. Besides, over 30 lakh 
persons, including children and nuning 
mothers are benefitted by the free-feeding 
and milk distribution programmes. 

4. In accordance with thte preS(:ribed 
procedure for giving central assistance;. 

central teams have by now visited almod 
all the drought-affected States. The lob' 
ceiling of expenditure for 1972-73 fixect 
by Government on the recommendations 
of the Central Teams for the States vi.ited 
so far aggregates to about Rs. 102 crores.. 
Besides. ad-hoc assistance of about R. •. 3" 
crores has also been released accordin& 
to the requirements of the State Goveru-

men Is concerned. 

S. Special mention may be made of -
Emergency Production Programme initial' .. 

ed by my Ministry to retrieve the loss iD 
Kharif prodnction and increase the prodac:-
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lion of Rabi and summer crops. This pro-
IlI\IDme ia beina viaoroualy pursued and 
implemented in consultation with and the 
coo(lJleration of the State Governments. 

6. With a large part of the country. 
covering 14 States, under the grip of 
drought, the demand for the supply of 
food grains from the drought affected 
States has registered a sharp increase in 
the recent months. However, with stocks 
of foodgrains which were built up by 
Government of India in pursuance of its 
policy of having buffer stocks not only all 
reasonable demands of food grains of 
drought-affected" States haVe been fully 
met, but as the Hon'ble Members know 
we have also been able to supply sizeable 
quantities of foodgrains to BangIa Desh. 

7. Steps have also been taken to streng-
then and augment the public distribution 
system, especially with a view to ensuring 
equitable supply of foodgrains to the 
vulnerable sections of the seciaty at 
reasonably stable prices. The number of 
fair price shops which was over 1,25,000 
in August this year has increased to about 
1,58,000 by the end of October. All 
foodgrains available with the Government 
agencies are being channelised through the 
fair price shops. The issue of fooJgrains 
through the public distribution system has 
been substantially stepped up from 8.5 lakh 
tennes in July to 11.80 lakh tonnes in 
September as compared to 6.4 lakh tonnes 
and 7.S lakh tODl,es in the corresponding 
months last year. Various loopholes in 
the public distribution system are being 
progressively eliminated. 

8. A massive movement programme has 
been undertaken to meet the requirements 
of food grains of the drought affected and 
the deficit areas; the stocks moved in 
July, August. September and October 
being 3.2 lakh tonnes. 6.5 ~  tonnes, 
7,S lakh tonnes and 8.9 lakh tonnes 
respectively. -The movement of ~  

stocks has not onlv ensured adequate 
supply of fondgrains in these areas, but 
has a110 helped in restraining to some 
extent the speculative rise in the prices of. 
fondgralns arising out of boarding by tM 
BIlti-aodal elemenl8. 

Programme (Slat.) 

9. To replenish and build up the buffer' 
stock 10 the desired level a tarset of 
procuring 4.6 million tonnes. of kharit 
cereals has been fixed in consultation with 
the State Governments. Detenninedo 
efforts to achieve this target are being 
made and the State Governments hav.: 
been requested to streamline their procure-
ment machineries and take all othc:r 
measures as may be necessary in this" 
behalf. 

10. The Hon'ble n ~ wiJr 
appreciate that adequate steps to deal with 
the situation have been and are being taken 
both by th Central and the State Govern-
ments. We are constantly watching the 
situation and keeping ourselves in close 
touch with the State Governments and will 
take all measures as may become necessary: 
from time to time to deal with it. 

STATEMENT RE. AGRICULTURAL 
PRODUCTION PROGRAMME 

THE MINISTER OF FOOD AND' 
AGRICULTURE (SHRI F. A. AHMED): 

I beg to lay on the Table a statement on 
Agricultural Production Programr.'c. 

Statement 

Hon'ble Members sre well aware tLat 
the monsoon in the current year' haN hot 
onTy been deficient but also ~i  in 
!!several parts of the country. After a pr,,-
longed dry spell in July. 1972. the totol 
loss of kharif foodgrains was e.;tima'cd 
at about IS.O million tonnes. Fortunately, 
rains received in a number of States from 
the beginning of August proved useful iD 
saving the crops which had not withered 
away and also facilitated re-sowing in 
some areas where the earlier crop had 
been lost. September and October rains, 
which have been widespread in most parts 
of the country, have further improved the 
prospects of kharif crops and. C<)n-
sequentJy, the losses are expected to be 
lower than reported earlier by the States. 
These rains have also facilitated prepara-
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tory till. i ~  1\H ttie fil!l _sen. 
TIle oftl'-all· pbsitIoti is;the1eCbr6;' ~  

tilm' antidpaled earlier, tll:cepf jft Mlibara. 
shtra, ctiujarat' IIIJd RajatttfaD:' wbere 
raillfall bas continued to bet deficient. 

,To cbpe Witb thesltuattm. Goftrnment 
I:Irte undertaken a Ifmre for cultivation of 
ebort-duration intermediate crops like 
pulses, and a massive programme for in-
creasirig the production during tbe ntbi 
and summer seasons. The strategy adopt-
-el:l-aims at yielding an additional produc-
tion of about 15 million tonnes of ubi 
'and summer crops. 

Special allocations of financial assis-
tance have been made to Stote Govern-
ments to enable them to take up quick-
maturing minor-irrigation programmes 
which could be completed by the 31 st 
Marcb, 1973, 80 as to irrigate the rabi 
and sununer crops. Approval for a 
total loan i n~ of over Rs. 140.0 

crores to the Stales for iJpedal minor 
irrigation programmes has been ac<:orded. 
Apart from the benefits to the ~ i and 
summer crops expected to accrue in the 
current year, the entire inwstement on 
these programmes is towards the creation 
.... of permanent assets which would help to 
reduce dependence on monsoon. 

To meet the increased demands of 
Inputs for the intensive production drive 
planned during the rabi and summer sea-
sons, and also considering that the pur-
chasing capacity of farmers has been 
impaired by the unseasonal monsoon 
during the kharif season, arr'8ngements 
have been made to provide .hort -term 
credit on a larger scale than hitherto. So 
far, a total amount of Rs. 74.50 crores 
has been released to the State Govern· 
ments as short-term loans. 

:Neceasary arr'angements have been 
made by the Central and State Govern-
ments to meet fully the requifement or 
seeds of high yielding varieties of wheat 
and ,of pesticides, for the special produc-
tion drives." 

As re\IIIrdf i i ~  'the RoUse \ ii 
aware' that· while their demlind in the 
current year 'has 'increased lustantially on 
accOlll\t·, of maolve programmes fori1lbl' 
and summer, there are constraints on 
availability, We· ale. tr'Yina· to ,supplem.t 
the internal ,supplieS' by imports to t. 
extent poesib1e. The total supply· of fenfti> 
zers for the ram crops is _ allticipa1illd 

to ·be· 22 per cent mare than the actual con-
sumption In the Jut rabi. &eason. The 
I.C.A.R. bIB formulated 'a DUmber fA. 
technic'al guidelines for maximisation of 
output with reduced dosages of fertilizers. 
These Inclade deeper tillages soil amead-
ment, balanced fertilisation, optimumpellt 
aDd weed contrOl, sciDlltmc water rna-
agement, etc., The guideJines bave al-
ready been Drought to the notice of the 
State Governments who have taken steps 
to disseminato them widely among the 
farmers through the ortanisation of • 
large number of training camps as weD 
as through other conununication media 
I ike radio etc. 

Senior Officers of the Ministry of 
Agriculture, designated as 'Area Officen' 
are keeping themselves in the closest 
touch with the respectlve State Govern-
ments to ensure coordination and close 
supervision over implementation of the 
programmes at the field leveL The State 
Governments, too. h'ave geared up their 
implementation machinery at different 
levels to ensure timely completion of vari-
ous programmes. Coordination Commit, 
tees have been set up at different leveill 
in the State to mobilise and coordinate the 
resources and efforts of the various deve-
lopment departments and agencies involved 
, in implementation of the special production 
programmes. 

We. hope tbat the progr'ammes for the 
rabi season would yield substantIal addi-
tional production. As the House is aware. 
wheat production now Is less subject to 
vagaries of weather. In recent years, 
wheat production has gone up by -rl1 
3 million tonnes a year. A number 01 
wheat,ilroduclng Stiltes Bihar, ~ 

Pratlesh, West Belll\ll Mid' eentnif -& 
East· U.P. baVe receiitlt ~  'Wi __ 
pread rains which would faciUtlte .. 
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IIpwing of ;Wheat ~  ThjSCOIlPJc4 wiU1 
tilt e:q>lIIisiQn of irrlaatiOn: i ~ lIB a rc-
ion of U1c: i n ~ i n of U1e special 
.1O!n()r i ~i ~ 'an,1i. i ~~~  
wn' 'Of atca' IJlIder high. yielding varieties, 
irexpected 10 improve appreciably 'U1e 
prqspects Of the wheat crqp. In several 
States, sowings are already reported to be 
'10 . fuJI swing. These factors strengthen 
our hope and confidence that givell 
necessary support our Kisans can rise to 
the occasion and help the country in 
retrieving at least some of the ios$es of 
production which have occured due to 
failure of timely rains. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1972·73 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): J  beg to present a statement 
showing Supplementary Demands for 
Grants in respect of the Budget (General) 
for 1972·73. 

MR. SPEAKER: Now, we are to take 
up the discussion on the price situation. 

Should we adjourn for lunch now or 
should we take up the discussion right 
now? 

SEVERAL HON. MEMBERS: Let us 
adjourn for lunch. 

14.39 bn. 

The Lok Sabha adjourned for Lunih 
,ill Thirty Minutes Past Fif'een of the 

Clock 

15.34 hn. 

The Lok Sabha reassembled after Lunch 
a, Thirty·thfee Minutes Past Fifteen of 

the Clock 

[MR. DEPUTY.SPEAKER 11 the Chair] 
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SHRI S. M. BANEMEE (Kanpur): 

Sir, I am President of that union, and the 

hunger·strike is going on. I request the 

Labour Minister. t1lrough you. that he 

shou\'d intervene in the matter, and see 

that interim relief is paid pending a final 

decision about the wage structme and 

certain amenities to be granted. This is 

my request, through you, to the Labour 

Minister. 

>it n~~  ~i  

~ ~~ l{ '1'1' lfi{o'IT ~~ J fit> 
~ IfiT ~ ~ if ~ 'RifT' 

~  



SHIiI . It. ·P.·· UNNIKIUSHNAN 
...(Badqara). The MlDister of 11Ifmma·. 
·:.tion IUId BroadcastiDg should aIao make a 

~  on thb.· (lnterruptiim). . 

MR. DEPUlY-SPEAKER: Order, 
please. If it is the same questioli, then 
I am sorry. I think it becomes a sort 
of debUQ. 

SHRI DINEN BHAlTACHARYTA: 
. (Serampore): I !lppeal to you to convey 
• our wishes to the Government. . 

SHRI K. P. UNNIKRISHNAN: We 
have been hearing of a Corporation for 
a long time but nothing has yet happen-
ed. 

MR. DEPUTY-SPEAKER: Order 
please. 'If it is the same question, then, 
one or two han. Members have high-
1ighted it, and the Treasury Benches have 
listened to it. That should be enough. 
If we have a separate point, I can allow 
one or two Members. But why should 
we be 1I0gging the same horse? 
Now, Mr. Banerjee. 

15.c5 brs. 

MOTTON FOR ADJOURNMENT 

Rise 10 Prk:es. 

SHRI S. M. BANERJEE (Kanpur): 

Sir, I beg to move: 

"That the House 'do now adjourn." 

Mr. Deputy-Speaker, Sir. have 
. tabled this Adjournment Motion to cen-
sure this Government for its repeated 
failure to supply essential commodities 
including foodgrains to the people of this 
country at reasonable prices. We have 
celebrated the 25th year of our Indepen-
dence; and it is a sad commentary on 
our planning lIbat even after tall talks 
·of socialism, the people are suffering and 
nearly 40 to SO per cent of them arc 

actually on the poverty line. Prices c:oukI 
not be cMcked. I do DOl want to pYa 
more statistics, beca\lle sometimes these 
statistics do Dot rellec:t the correCt or tile 
factual position. But for the information 
of this House IUId to contraHict the state-
ment which has been made by the hoa. 
Minister the other day, I would like to 
quote certain figures to show how the 
prices rose. 

I am giving the figures for 31st July • 
1971, 1st July, 1972 and 29th July, 1972 . 
On 31st July, 1971. the index for food 
articles was 211.5; on 1st July, 1972. it 
was 235.8; On 29th July, 1972, it was 
241.6. For tobacco, it was 188.9, 215.9 
and 230 respectively. For fuel, power, 
etc., it was 172 and then it rose to 177. 

If you tate the commodities. from 
18'.2 on 31st July, 1971, it rose to 2OS.7 
on 29th July. 1972. If we see tIIo 
figures for August. September and Octo-
ber. the prices have further risen, and 
still, in the statement, the hon. Minister 
has said: . 

"In fact, there a:re alreadY indica-
tions of a decline in cereals 
prices over the last fortnight, 
an'd the coming of the new crop 
into the market should help to 
maintain this trend." 

admire the optimism of the-hon. 
Minister, but his statement does not 
rellect the factual position in the country. 
He has given many reasons. 1 am sorry 
to say that on this entire matter, whether 
it is a rise in the price of sugar, or a rise 
in the priCe of levy sugar, vanaspati or 
any other commodity. whcnevqr there il 
agitation by the people. (Interruption) .. 

MR. DEPUTY-SPEAKER: If the 
hon. Members want to talk, there is the 
lobby; there is the Central Hall. 

SHRI S. M. BANERJEE: -theD, im-
mediately, what happens? I charge the 
Government for incitina the employer. 
to declare war ~ the consumers. 
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ImmO'liately after the bonus is paid 
... 8.33 per cent accordinS to the ordi-
~ the employers come forward 
-ym., we want ,to increase the number 
. 4JI. days of work and increase production 
.4IecawIe we have paid bonus at 8.33 per 
ceat. It clearly means that Government 
.u indtins the employers to declare a war 
~ the consumer, frustrate the con-
· smers and create a foelins in them that 
tile worldns class is enjoying at the cost 
« the other people. In his three and a 
:half pase statement, the Finance Minister 
fills not given any clear-cut answer to the 
-main question as to how the prices would 
.t!e checked. He says the position is im-
proving but I do not know how the situa-
'lion has improved. . In September-Octo-
ber. in Calcutta the price of sugar was 
nnging from Rs. 4 to Rs. S.30 a kilo in 
certain places. In Kanpur, Bombay and 
even Delhi, it was not below Rs. 4. 

Today even in Delhi it is more than 
Its. 4. After this recent increase of 20 
'.,paise in the price of levy sugar, the sugar 
we get from the fair price shops is going 
to cost Rs. 2.40. Why was !hi. increase 
given? There is no control on the profits 
·of the sugar magnates. 

In Bombay, the ruling party took a 
4ecision to nationalise the sugar industry. 
'eut they have only taken over 14 junks. 
No final decision about nationalisation of 
1Iugar industry has heen taken. I want to 
how what is holding it up. Before 
· ~ing their country-wide movement, the 
'COmmunist party said that the ruling party 
is changing the policy they had put be: 
fore the people at the time of the elec-
tions. The .have forgotten the promises 
they made to the people who elected 
them with such a massive man'date. Now 
'their policy is towards safeguarding the 
monopoJ,istic interestll. I charge this 
(Jovernment that they have forgotten the-
1II'0mises they made during the elections. 
· There has been a constant increase in 
prices. Government has failed to check 
· the prices and hold the price line. Gov-
'ernment has failed to nationalise the sugar 
iadustry and to take over all the textile 
·.mls, Government has failed to take over 
.6e foreisn oil companies. Government has 

Adjoummellt 

failed to take over the import-export 
trade. They are sayins ,that they are 
mavins towards socialism, but they arc 
aoiDS something else . 

During the periOd 3rd October to Sth 
October, 1972, 3.12,627 pi!Ople partici-
pated in our country-wide agitation 
against the price rise and unemployment. 
1.32,000 have been arrested. There were 
22 cases where there was either firing or 
merciless lathi charge. But even that 
lathi charge and bullets could not per-
suade the people to withdraw from the 

~g  I must pay my homage to that 
great martyr in Bihar who sacrificed his 
lifo facing the bullets of this Government 
with a red ftag in his hand. They were 
all fighting against the pro-monopolistic 
policy of the Government. 

What was our expectation? We expect-
ed that-prices would be stabilised. We 
gave certain suggestions as to what should 
be the long-term policy. We sai'd that 
the wholesale trade in foodgrains should 
be taken over by Government. On 4th 
October almost a decision was taken in 
the AICC session that the wholesale trade 
in fondgrains will be taken over. But 
that decision has not been implemented. 
I want my han. friends on the other side 
who sincerely pleaded for the taking over 

to come out and compel the Government 

now to fulfil that promise. We wanted 

distribution of essential commodities, in-

cluding cheap cloth, through Government-

controlled fair price shops in both urban 

and rural are.s. We wanted Government 

kY nationalise sugar and textile mills. 

We congratulated the Government on 

t.king over 46 sick textile mills. But 

why have the other mills not been taken 

over. Why only silk mills were taken over? 

Why should the nationalised Textile Cor-

poration become a hospital for nursinJ 

the sick mills? 
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The sugar baroDS have gilt a' reduc.tion 
in excise duty. I quote from the Plr;ot 
of 28th september, 1972: 

"The deliberate attempt by the sugar 
barons .to re.duce sugar prodlJj;-
tion during the last few months 
won them the first major divi-
dend when the Central Govern· 
ment announced a rebate in 
extise 'duty on sugar." 

Concessions after concessions have been 
given. What do we get in return? 5 a 
kilo of sugar for the ordinary consumer! 
In certain rural areas, sugar is not avail-
able at all. Over 40 per cent of Indians 
Jive below the poverty line. More than 4 
rIIlt of every 10 persons are still below 
the poverty line, their consumption being 
less than the national desirable minimum 
of Rs. 27 per month for rural areas and 
Rs. 40.S per month in urban areas. I 
am quoting figures which according to 
Government's sources also are' correct. 
The sl<ogan of garibi hatao will be reduc· 
ed to a mockery if you are unable to 
hold the price-line. 

~ m ~ ~~ ~~  

SI1'q' ~~ if ~ ~ 'fiT ~  

"f'" ;;rffl ~ I 

SHRI S. M. BANERJEE : ~ 

. ~ if ~ ~  ~ sf(1 

~ if; ~  ~ ~ ~ ~ ~ f'li' 'ql]"qA' 

~~ i  i ~~~  

We wanted that accommodation should 
not be given by the nationalised banks for 
speculative purposes. Have we stopped 
that? Is the advance going to the low-
paid employees for starting small indus· 
trie-., or to the peasants? No, not at all. 
We wante<! that there should be some 
_trol on black money, checking the 

"lack money because .the lIovernment .has 
admitted, $tri Chavan himself has ad-
mitted, that there is a parallel economy 
in the country being fUl'I by those who 

control the ~  ~  When WIJ 

wanted ~ ~~  ;1P. . ~ I:4rUtif· 
~  ~  n~ i ~ ,\Iiopey,.. in ~ 

the ~ i n (lhUIT!;\lc)' lJPtq,RI 
the value of .Rs, 100 and ,a1l9ve, ~~ .. 
that they e,annot do it .. ~ n  .. ~  
after the Wanchoo COllllPitlet! ~  ~  

suggestion was not accepted. Sq, l ~ 
to 'know what steps government ~ 

plate to take to unoarth the .black ~  

I do not know why they want .t.be ,black-
money to continue. These people ~  
wear from top to bottom white, why· 
should they be in favour of black ~~ 

I cannot understand. Shourd they not 
convert that money into white as theiJ' 
caps? 

We have given certain suggestions for 
checking the rise in prices. We suggested 
the take over of the Wlholesale tradem 
food grains, nationalisation of the sugar 
and textile industry, take over of the im-
port and export trade and acquisition of 
the foreign oil companies which are cheat-
ing this government day in and day out. 
We also sHggested that the credit poliCY 
of the Reserve BanI< and the nationalisect 
banks shoul'd be project-oriented and 
should be for non-speculative purpO!les. 
It seems that the earlier decisions of the' 
government on this subject have been 
given the go-by. It is also admitted that 
black money is playing a vital role ia· 
price rise. 

What is the remedy? According to the . 
government the remedy is "wait aDd ~  

The hon. Minister bas said in his state-
ment tbat we shall review the positioa· 
after some time. He has said: 

"Nevertheless. there can be 1;10 place· 
for cOl\lplacency; trends in pro-
ductiQn al)d prices will have to be' 
watched carefully for the . next 
few months and further remediaJ,' 
action. taken as and when neccs-

sarY." 

This is the operative part ofbis stalc>--·. 

ment! 
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It is said that production shoul\:! in-
crease. It is not a question of want of 
increase in production. Production has 
increased. The slogan given by Jawahar-
lal Nehru was "produce or perish". The 

working class of this country have pro-
duced and perished. That is what we 
have lost their jobs; their wages were 
depleted and they are worse off than what 

they were 

The Finance Minister has tried to paint 
a rosy picture to the people of this coun-
try. They want a reasonable price level 

so that they can afford to have  two meals 
a day. They are tired of 'Speeches. I 
want the Finance Minister to go to the 
market into an\:! try to purchase vege-
tables. fish, egg or whatever he likes. 
Then he will realise that the prices have 

gone up beyOnd his expectations. 

The working class today, whether it is 

the Central Government or State Gov-
ernment employee or a person working in 
the public or private sector, they are 
all fuming with anger. They want bonu'S 
and increased wages because otherwise 
they are unable to run their families with 

the rising prices. Because of poverty 
their indebtedness has increased. Accord-
ing' to a recent survey, each middle clas'S 
employee is today indebted to the tune 
of Rs. 950 to Rs. 1,160. They have 
taiten loans from the co-operative socie-
ties. They have taken loans from the 
General Provident Fund. Even if a 
person <lees not have a daughter,. he takes 
loan on the pretext of marrying off his 
daughter. This Government has taught 
them to tell lies to get some loan. They 
have taken festiVal advance:; they have 
taken cycle advance and what not. Still 
a'fler 15th of every month, their pockets 
are empty. GOd has given one blessing 
to this country, whether it is Government 
or the people of. this . country, then can 
get loans. the Government can get 

loans from Amcric2, and the 'ol'dinaTY 

people from Government or ~  ~~ 
ces. That is how they run theIr famlhes. 

can be solved. Let them take the poli-
tical parties into confidence. When we 
started the movement, they said that it 
was not necessary. They said, "We have 
not deviated from our path. We are to 
implement our slogans." What has hap-

pened? Is it not a fact that lakhs and 
lakhs of people have participated in this 
movement? Who were they'! They 
were students., men and women, who par-
ticipated in it? What for? All against 
high prices and recurring failure of the 
Government to hold the price line. 

Coming to the land reforms. nothing 
has been decided about land ceiling. The 
kulak lobby is so strong inside the Cong-
ress party that they will not allow any 
decision to be taken. Today, Mr. Atulya 
Ghosh is out: Mr. C. B. Gupta is out. 
All those people who were called syndicate 
leaiiers are not in the party. Who are 
the new Atulya Ghoshes? Who. are the 
new C. B. Gupta'S'! Please tell us. We 
want to know who are the persons '1'ul1-
ing hurdles in the way of land reformG 

and land ceilings. 

I wish the Prime Minister had been 
here. When the entire country is wait-

ing as to what is the answer of the Gov-
ernment, whether the prices are going to 
come down or not what are the concrete 
steps to be taken, we expected the Prime 
Mini'Ster to be here. Personally I have 
nothing against her. Let the Finance 

Minister reply to it. 

I request the Government to view. this 
problem .jery Seriously 'and tell us, what 
they want' to do and )tow the pr()hJ'-fQ 

2379 LS.-IO. 

I charge this Government of indiffe-

rence and calloUliness towards the basic 
needs of the people even after the rna's-

sive mandate which the people gave them 
urigrudgi'ngly. They got tremendous s.'up.. 
port from the people when they "elimi-

nated all the ~ i  forces. Today, 
the 'People are frustrated; tlie people are 
agitate'd. I am sure, once frustration' and 

agitation me'et face to face, it is ioing-to 
be rerribfe. I charge this n ~n  'of 

complete faIlure. EVen atter 25 years 
\v'it'll a hu'g'e majority, th'ey.have no't been 
able to solve the probfem of 'pik'e nse. 
Why'! rt is Decause6f thHr wre'rtg 

policies. 
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What is planning? I say, the Planning 
Minister should have been here. I 

want to know: planning for whom? The 
people are starving. What is planning? 

What are we planning for? The planning 
is: you better die and your son, if he 
survives or your grand-son wiII get the 
fruit. What is the immediate result? 
Nothing. 

16.00 hrs. 

What about arresting big people? In 
Delhi itself, the ordinary shop· keepers 
were arrested, not big ones who hoard· 
ed 1400  1500 bags of sugar. They were ne· 
ver searched and arrested under the D.l.R. 
The person who led a demonstration 
against high price was shot dead in Bihar. 
I accuse the Government for 'appearing 
the big business houses and big landlords 
-both in the industrial sector and in the 
Tural sector. These big landlords do not 
went to part with their lands, they do 
not want to give land to the tillers. I may 
remind them. Sir, that the struggle that 
was launched was absolutely peaceful; we 
never wanted violence; it Was a peaceful 
demonstration in which more than three 
lakh people paritcipated. But I can say 
with all honesty that uplift the position 
does not improve, this time it may not be 
three lakhs. it may be 30 lakhs or three 
crores who would revolt against the Gov. 
ernment. (Interruption). It;5 not a 
question of winning a. particular election 
· ... nd remaining happy for five years. Tall 
promises were made to the people before 
elections. But what has been their atti-
tude towards people after elections? If 
you make an honest survey of' the entire 
country, you will find thalnearlv 60 10 70 
per cent of the people are hardly getting 
two SQuare meala. I kuow, vanaspathi 
price has gOlle, uP. the price of mustard 
oil has gone up, the prk:e of ground nut 
oil has lone up .. ·And they will say tIlat 
it is because ofsroUJldnut or mustard. I 
charge this Government wilb failure on 
. all froD.. . I would definitely uk tIu: 
Finance Miaister·to .. plyto.u the points 
that have. been raised hcte anclnot. evade 
the issue by. llI)'iq that ,there was a 
t1l8tural calamity, He always takes sheltllr 
under vagaries of nature as if .rQUa1tt 
IIever occurred in the country, as if floods 

never came in the country. These vagaries 

of nature, these natural calamities, do 
take place every year in every country. 
But what is happening. Nature wRi not ' 
come to the rescue of Ihe ·Government. 
(Interruption). This deliberate policy, 

calculated policy, of appeasement towards 
big monopoly houses will Dever improve 
the condition of the people. That is why 
I charge this Government with failure even 
after 26 years of independence, with utter 
failure in this matter. I. therefore. appeal 
that this Government, unless it improves 
the condition. unless it checks I"rices. unless 
it can give ~ ing concrete to the pe0-
ple and not only tall promises. has no 
business to exist, and the Food Minister of 
this country should resign peacefully and 
graceful"" (Interruption). The time has 
come today. I have nolhing against the 
Food Minister, T have all g ~ for him. 
but the time has come; he has to resign 
peacefully and gracefully making room for 
somebody else who is clear-headed and 
who knows what is happening. Wheb 
sugar in~ sold at Rs. 4. RI. 5. per kilo, 
Mr. Fakhruddin Ali Ahmad says that di ... 
tribution at wholesale price cannol be 
taken up by Government. Why? (Interrup-
tion). Election is not all in life. 
SHRI A. P. SHARMA (Buxar): You 
came here with the support of the Con· 

gress. 

11ft tt"" ~  ~  mq;:ft 

~  iIi;;pf ~ ~~  ~ ~ 

~ ~ m-if ~ I 'lfivft 'I'm 
~ ~~ I 

SHRI A. P. . SHARMA: But for the 
Congress you should ~ ~  out and 

Dot in the House .... i i n~  

'" . ~ ~ Mil ... ). ~~ amr 1Jl;:. 

~ ~~~~  
.  . . I'., . f' 

"'" ~  . 't"o -.if .: qm;T • 

,q,. t •• ~~ ~ ~ .. 1 
~ wrfllir"t. ~ it(f ~ .:, 
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MR. CHAIRMAN: 

please. 

No cross talk SHRT S. A. SHAMIM (Srinagar): I 

o..rr ~  ~  ~  ~ qfu ;;ft, 

~~ ~ ~~ ~  ~ lJ<m'f 

<tfr ~~ ~ ~ ~ ~  ~ n ~ 

~ ~ i  ~~ ~  ~ I 

~ ~ ~ ~ !tiT 'NT <'!Tit ~ ? 
~ '1fT ~ ~ iIi)f ~ ~ <'!T{, 

~  ~ '3'"q;r ~  ~ I ~ 

~ ~ ~ i i  it; ~ ~  ~ 

~ ;;fTet ~ a'1 ~ ~  lJ'fq;; i i~ I 

~ i  ~  ;;r<f lJfficf't ~ 

~  m ~  a'T m milT it; <h: !1Tlf1fT 
~i  it, ~ i i  ~ .rfiT '3'lJ <fIf(f '1T 1I ~ 
sit ~ I ~ ~ ~ ~ii  tn: fR 
~~ ~ iiff.t t fiiflt ~  ~ I ~ 

<'!Ti1l ~  it ~ tn: ~ fililfT, 

~ ~  f'fi<: '1ft ~ ~ m ~  mlj 
iifTi1l if llT m <'!T1i' ~ ~i  ~  

~~~~ ~ ~~  

<Ii\!;:fI ~ ~ I 

MR. CHARIMAN: Motion moved: 

"That the House do now adjourn". 

SHRI R. K. SINHA (F,aizabad): 
:rise to OPPOSe tbe adjournment motion 
moved by my friend, Mr. S. M. Banerjee. 
It is easy to condemn. the Government on 

lin issue which is exercisin.8 the.mind of 
the whole nation .. To-day, throughout tbe 

country there IS a i ~  sitiiation and 
the nation and all t'he political' Parties 
5hould have sat together and found Ollt a 

solution ...... (lnlerrupt;oru). After aU. 
Mr. Banerjee, along with the running com-
mentary which was there 'behind him, was 
only repeating the policies and the pro-

grammes of tho COdIIIIfs 'Party. '1t: is 
what he shOllld doand.1bis is wbst AJCC 
did .... (Interruptions). 

,-,f-i,' 

MR .. ,cHAlRMAN': • A small iabnTup. 
tion hero and thertlbould ,be enOQb. ·It 
is· not proper \0 havil .a· nlllliDe :110 ...... 11-. 
tary.· You· will ..... fIIeI If ~  

interrupts )!OII.whlk:...... ,: 

will welcome it. 

MR. CHAIRMAN: You will never 
welcome it. 

SHRI R. K. SINHA: I do not deny 
that there is a difficult situation before the 

country. I do not deny that there has 
been a rise in prices. Who can tackle it? 
Can Mr. Banerjee's Party tackle it? Can 

the Marxi,t Party tackle it or a centr&lised 
united Government of India tackle it?, •• 

SHRI PILOO MODY (Godbra): The 

Swatantra Party can tackle it. 

SHRT R. K. SINHA: The same Gov-
ernment which fought the battle of Bangia 
Desh. It had to feed the refugees who 

came to India .... ,. 

SHRI S. A. SHAMIM: The whole 

nation  fought the battle. 

SHRI R. K. SINHA: When we won. 
it is the whole nation. When there is an 
objection, it is they. So. an absolutely 

abstruse picture the Opposition has plalllld 

before us. 

I do not deny tbere Is a difficult sit.,.-
tion. But let us see wbether the weather 
Gods are under the control of Mr. Cba,van. 
The weather Gods lY'e not ordered by tbe 
Goverrment of India. There was R 

national crisis last year when these very 
gentlemen cried as to wby our Govern-
ment did not recolloiJIC the Ban,la Desb 
Government. We said, 'We will do it at 
the right time'. They, thou.ht they had a 

~ g  for Ihe rel)qgoition of Balllla 
Des". They were· sayin.. 'Why are you 
fcoding 12 million .refu,eea l' We were 
fceding 12 million refUl" because lhere 
Was, a ~n revolution whk:h,has 1Ucceed-
ed. in India. We we ... ~i  the lIaqIa-
desb refugees 'lind even today in splle oLdie 
criai. in our economy 'we _ -helpinl tbem. 

(htlerrllptlon). There .IhClGld· be" ceiIias 
. on bull<¥!lllll'y,We should 'look at it ... 
a aatianal calamity" I. ,it a quatlon '01 
lafk of' omnilalion o. tM part. of the 
Government? .. 11 ·it • poIiti,* quIIt/CIII. 
or is It, a ~ torn· .. ·, ...... frolll file, • 
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main political context which we are 
examining today? It is the task of the 
opposition to run down the Government 
and these gentlemen of the opposition run 
with the hare and hunt with the houn. 
They will take the credit when Bangia 
Dest was liberated. They will say India, 
should have fed the refugees who came to 
india. They will say, food should con-
tinue to be exported to Bangia Desh. In 
the same strain they will say, don't import 
food. They say about American imperial-
ism. We have not been cowed down by 
American imperialism at all. It is they 
who run down the economy. They do not 
have the guts to stand up to the national 
crisis which is inflicting the country today. 
, say that blackmarketeers should be puni-
shed .. I say there should be wholesale lake 
over of the food industry. But all this 
needs the development of what we call 'the 
infra-structure'. All of us who are Par-
liamentarians know these things. 

Yesterday speeches were made. Wc 
were told, send aid to Andhra Pra(Jesh, 
send aid to Gujarat etc. We were told, the 
groundnut oil industry is suffering. We 
were told rice crop is going down, wheat 
crop is going down. This is ~  of a 
national crisis created because of the 
drought, because of the natural calamities. 
Why do not these gentlemen decry China 
IIlnd Soviet Union etc. which are also im-
porting wheat from the United States? 
This is an international phenomenon. This 
drought and this natural calamity is a 
thing which has affected the whole of Asia. 
Soviet Union in the fifty-fifth year of the 
success of its socialist revolution has to go 
to America and Canada to import food· 
grains. China has to go to the so-called 
free-world to import foodgrains. But we. 
who have fed the people _of India from 
our own stocks, wili not be congratl!lated 
for it. ~ would like to have a ceiling on 
buffoonery. A g n ~~ n comes with a 
badge with regard to C.I.A. and th.3t 
becomes an important question. .. The 
i ~ i n of double standards becomes very 
important. But this is not impor:tant for 

~  ~  not, ~  ~ S to in~ out 
~  and means whereby. the problem .of 
~  ig~ i in this country can ~ 
tackled. Government of India should be 

congratulated for the fact that it is only 
during the last 2 years in the period of 
the last half a century that we have not 
imported any foodgrains from abroad. 

Sir. let us look at the national economy. 
We had not been compelled to import oil. 
If we had been compelled to depend on 
America for the last 2 years, the battk of 
Bangladesh liberation would not have been' 
fought. But these gentlemen will not 
come to congratulate the Government of 
India for the suceesses. 

SHRI PILOO MODY: How long me: 
you going to live on Bangladesh? 

SHRI R. K. SINHA: We will live a 
long time to come. It is the first time in: 
the -history of India, in four ~n  

years, we liberated a neighbouring country. 
One should not under rate the importance 
of liberation of Bangladesh. i ~ my 
submission. Nobody can hide his n ~ 

towards the CIA. What came out wad a' 
reality. So, I would like to say that 
Government should go to the basic ques-
tion. 

SHRI SAMAR GUHA (Contai): 
He has made an observation that rei t'lin' 
gentleman of this House is a CIA afcnt. 
That should be withdrawn. If it is ali .w-
ed, 'then it would ,reate trouble. I do 
not know why he should be alleu;ic to' 
CIA .... 

8HRI S. A. SHAMIM: If, as he hall 
admitted, Governrnent had no objertiu",. 
why was Shri Piloo Mody asked 10 re-
move i't? 

MR. CHAIRMAN: I would Iik'! to 
request bodl sides .... 

SHRI PILOO MQDY: Not both sides; 
on this occasion, only one side. 

MR. CHAIRMAN: We are frieni:ls 

and comrades. . This ~ betome an un-
fortunate practice that this side also ~  
Personal ahds sometimes, and that i ~ 
aiso makes it sometimes. But the hon. 
Member has not n ~  anybody. 



'MCJtion for 

~ ~ n  
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~ ~ '",-~  "tIfT): ~  
~~  ~ ~  ~ ~ ~  ~  

SHU PILOOMODY: I might put 
the House QIl wantiDgthat the'aell! time 
.somebody calls me aelA 'agent, I am 
prepared td wear thisaaaiD. 

SHRI R. K. SINHA: I cannot call a 
self-dedared agent at\ything: it is fa: him 
to decided what his role is. 

I would like to say that the basic things 
which are the needs of the People of this 
country, for example, the needs of the 
'poorer classes which they consume in daily 
life are kerosene, sugar, salt, edible oils 
and. coarse cloth. These should be stand-
ardised. and their trade should be taken 
over completely, an there should be a 
people's level rationing. This year was a 
lean year. -and it is possible that in the next 
'few years there may be good crops, but we 
must not forget one thing that ladi. js net 
" a small dolan the surface of the earth 
India is a big country. The superpcwers 
would like to subordinate this country to 
their win-power. and so, this country has 
to plan on a big scale in order that the 
foreign policy of this country may nol be 
subverted by agents within and pressures 
outside. 

This is why I would like to say that. the 
consumed articles should be controlled, and 
the channels of distribution should be pro· 
perly or'ganised so thnt every poor DIan 
in the rural sector or in the urban sector 
is able to get his two square meals a day 
and the satisfaction of his needs. 

Then. take the case of the textile and 
sugar industries. The proprietors of these 
industries and those who have managed it 
'have completely misman9ged it during the 
last two decades, because they took the fat 
'out of these industries and the textile and 
sugar industry ~ in  have today 
become obsolete. The Government of 

India should take this matter up and 
examine the matter. because .... 

SHRI S. B. GIRl (Waranga\): If 8S my 
hon. friend admits, the sugar industry has 
been mls'managed, then why bave Gmoern-. 
'menl not taken 'over this industry, Simi-
larly. why hllVe they noltaken over the 
textile in'd'ustry also? 

" i ~n  

" SH,RI R. K,SlNHA: I am .. yilli the 
same thiq. My hOD. friead iBonly 
,.upporliq, _. 

SHIll 'So R.' DAMANI ' '(Sh\)111!"ur): 

I would like to dra w the attention of my 
hon. friend io the fact that in ~  textile 
industry, 88 per cent uni!8 are w.orkina 

i ~ i  it is only 12 per cenl which 
has closed down. 

SHRI R. S. PANDEY 
What about sick mills? 

(RajQ8DCJgao) : 

SHRI R. K. SINHA: I suggest thaI the 
situation in the textile and sugar' industries 
should be completely examined; parti-
cularly the SUlar Industry minus the co-
opetative IICCtor should be natiolllilised, 
because we cannot linker with the needs 
of the people of India. Similarly. the' pro-
duction of coarSe cloth also should be 
taken over from the mills .... 

SHRI PILOO MODY : Congress 
money is in the co-operatiYe sector. 

SHRI R. K. SINHA: So that our 
sisters and our brothers in the rural com-
munity, and the poorer sections of the 
society may not suffer because of the 
shortage of these things. Bul today what 
is happening? Coarse cloth is being pro-
duced by big business magnate who then 
force the sman retailers to purchase finer 
cloth if they want to take coarse doth, 
:and then  they get Rs. 10,000 if it is taken 
lafter ten days. They take it out only 
after ten days so that black money flows 
legalfy into the ~ of those who are 
tbe owners of the textile industry. 

The situation in the textile industry 
and the sugar industries. industries which 
could be productive in India. which 
has ground to a halt, has to be exami-
ried if the future economy of this coun' 
try is to look up. Therefore. in term. 
of the future perspective, we should 
examine it. It is welcome that the Gov-
ernment, particularly the Finance MinIs· 
try, has made available a sum of about 
Ro. 150 erores for reorganising or giv-
ing a fillip to fOod production Iii the 
country. . It is also welcome that about 110 
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per cent of this will go for tubewells and 
for small irrigation projects. These small 
irription projects will be of permanent 
va4ue. Along with this;' rural electrifica-
tion, the needs of the small man in the 
rural areas, have to be examined. 

In backward areas, today there is the 
problem of unemployment. We have re-
BOurees which need not be imported from 
abrO'ad. We should have a land army of 
people in this country. The unemployed 
youth of the country should be conscript-
ed. We should see that production in the 
future should be such that when there are 
lean years we may not have to suffer. 

Then there should be a public procure-
ment and distribution system. Whatever 
be the distributive organisation at the 
block, district, mohalla and city levels, all-
party committees or elected progressive 
people's committees should be associated 
with the procurement "and distribution 
machinery so that we may be able to bring 
about better results in terms of procure-
ment and distribution in future. 

There were days when in Great Britain, 
under a Labour-Tory coalition, 60 per 
cent of the GNP in that capitalist demo-
cracy was marshalled for the needs of the 
nation. Why "annat we show our loyalty 
to the nation and the people of India and 
mobilise the vast resources of this coun-
try so that the basic needs of the common 
people are made available fo them at rea-
sonable prices and without difficulty. Let 
there be a free market in refrigerators, 
TV sets, finer cloth 'and so on. We have 
no objection. But let the poorer sections 
of the country get their basic needs at 
controlled prices. There should be bonus 
conceded at 8.33 per cent. The report of 
the Pay Commission should be submitted 
as early as possible. The wages must be 
linked to the working class cost of living 
index. In any attempt to stabilise the 
economy. the wages of the people and 
their basic needs should not suffer. What 
they buy with their wages must be at 
controlled prices. If we do that, we can 
look at the Opposition parties three months 
hence or six months hence and say we 
have done our duty by tbe people'. Th: 

people of India will then ~  under-
stand us. 

MR. CHAIRMAN; Dr. Karni Singh. 

SHRI K. SURYANARAYANA (Duru): 
May I point out that the Mover of the 
Motion is not here. How will he then be 
able to give a proper' reply to the points 
raised in the debate? 

DR. KARNI SINGH (Bikaner); rise 
in support of the adjournment Motion 
moved by the Opposition yesterday which 
has tried to focus the attention of the 
.country on the fact that even the barest 
necessities of everyday life are not avail-
able at reasonable rates. But I will clarify 
my position that as an Independent, I 
sh"an not vote against the Government on 
this censure motion until such time as I 

am convinced that we in the OppoSition' 
are prepared to carry such motions to a 
logical conclusion and be able to form a 
government when such a contingency 
arises. 

SHRI ATAL BIHARI VAJPAYEE 
(Gw,alior); Then why speak at all? 

DR. KARNI SINGH; Because it is an 
important subject and I have a right to 
speak. 

SHRI PILOO MODY: Why does he 
vote only for success every time? Other-
wise, why waste the time of the House ? 

DR. KARNI SINGH; He could go out. 
was voted back here and I have a right 
to speak. 

SHRI PILOO MODY: Sorry. I agree. 

DR. KARNI SINGH; During the last 
summer months, when I bappened to be' 
in Shri ehavan's home State. Maharashtra, 
people h'ad forecast that India would' 
sometime early this winter face this abrupt 
rise in prices I do not claim to be an 
economics expert. But I was very scep-
tical because we were told in this HouSC" 
that the price-line would be kept in check.. 
But I do see now that this forecast bag 
come true, and alarmingly so. I thint; 
this is going to be • very frightening 'threat 
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10 our country unless something very de6-
nite and quick is done. 

Sir, the people of India 8ave the Cong-
ress p<trty and Mrs. Gandhi a massive 
mandate. I would not like history to re-
cord that this massive mandate was given 
10 mismanage the country. Election slo-
sans are not enoulh. The people in this 
country were told categorically and em' 
phatically that poverty would be removed 
from the face of this country; that in the 
shortest possible time, adequ'ate employ-
ment' would be created; that there would 
be jobs for all; there would be food for 
all and there would be housing for all. All 
these promises, as we now see in retros' 
peet, are likely to fall flat. 

I can say this much: that no Govern-
ment today worth its name should get up 
and make promises that they cannot ful61. 
H they do, it is 'a fraud on the people. 

I think this Garibi Halao slogan, if it 
were not meant purely to catch votes, is 
a fraud on the people. I \\-ould like the 
Government to redeem the pledge of the 
election to see that at least the basic ne-
cessities of life are made available and the 
price line kept in check. 

Demand and supply control the price 
line. Everybody knows it. We have to 
produce more consumer goods. consumer 
ROOds that are meant to generate the eco-
nomy. We must also pay more allention 
10 agriculture. There is no doubt about 
it. I would like to draw the aMention of 
the hon. Minister that so much has been 
said in his note about famine conditions in 
the country this year. But let me remind 
the hon. Minister that two or three years 
ago. when tamine existed in northern 
India. we had brought the same points 
before the hon. Minister: for God's sake, 
let us have mere irrigation projects. The 
Rajasthan Canal lift project was brought 
in. We mentioned it to Government at 
that time saying. "Please give it and im-
plement the scheme and 6nish it, so that 
3S lakh acres from the Rajasthan Canal 
PrOject would come under irrigation." I 

may remind the Hon. Minister that even 
the left channel. the creation of Dr. K. L. 
llao, is not beina put through ex-

peditiously because some petty contl'ac-
tor is having some trouble with the 
Government. We are in' the midst of 
another famine. If we could have 
the river valey project fructified. we 
would have had much Iilore food and the 
price line would have stayed much more 
within reason. 

I welcome this tiff that the Communist 
Party had with Mrs. Gandhi's party. I feel 
that this uncertainty in the country as to 
whether India is to remain a ~ i  

country or become a communist State or 
what might be called an Indian type of 
socialism or communism, is creating a 
great deal of confusion. We read in the 
papers every day of things that are going 
to be brought in to socialise the country. 
Bllt nobody seems to have 'any i ~  whe-
ther India will trod the path of demo-
cracy and freedom or India will trod the 
path of China and Russia. Nobody I.nows. 

We also feel that some of these uncer-
tain conditions in the country are contri-
butory factors to lowering of ~ i n 

causing these inflationary conditions. de-
6dt financing and price rise. 

feel that this kind of uncertBinty is 
destroying the incentive. Everybody in 
this country is capable of contributing to 
build a greater India. but once Govern-
ment begins to tBke over everything. the 
incentive of the average citizen, ewn Chat 
of the smallscale industrialist, is lost. and 
this is causing utter confusion. I think 
you must have noticed that there is \I sort 
of aimlessness in this country today _ Tbera 
is a loss of direction. Government is try· 
ing to take over and assume thinj:s which 
they should best leave to the people. Con-
sumer goods, as a consequence, ate there-
fore in lesser supply; the prices are shoot· 
ing up and de6cit financing and Inflation-
ary tendencies 'are coming up to the fOle. 

I have supported socialism on the floor 
of this House in the past. I do so even 
now, but r do feel that 'isms' are going to 
take the country nowhere. What w£ need 
today is the best type of Government that 
can deliver the goods expeditiously. Sncia-
. !ism, in my opinion, has failed to create 
the incentive to Itep up production, (Inter-
ruption) I mean the oscialism of the type 



{I!fr. ~  

';ihat ~n  .. pQlCtisiPai c:oatrol of 
.prices to ,JIl"0vide .. ~~ jobs looradi-
oCate povuty. I think the Government 
will veil' soon ~  to clarify. their policy 
very, very definitely wid!. regard to the 
;private sector and the public sector. 

that houses most. ,thatekldiee iwMtUd 
that produces most for the common 
.oOd . 

o I do not think Ulat even in 11 socialist 
;country, the Government has a right to 
:allbw :the public sector industries lose so 
heavily 'and drain the country's resources. 
at the Same time stagnating production 
which would generate economy and create 
a better price line. The sooner Ii decision 
is taken on whether the private sector has 
a part to play in this country or not, the 
better for us all, I think th'at ~  small-
scale industry, even more so, deserves a 
dear place in India's future economy. I 
do not think that any socialist Government 
or any socialist Parliament can condone 
6uch stupendous losses in the public sector. 
I can only quote a few of these :ompanies 
like the Heavy Electricals which I 'bdieve, 
have lost Rs. 60 crores; the Khetri project 
in Rajasthan which is losing Rs. 28 lakhs 
every day and so on. In a refrigerator 
concern (Allwyn Prest Cold) recently 
taken over by the Government of India, 
they  have reached a stage of stagnation 
where they could not carryout repairs even 
within the guarantee period and in ~ 

lie idle in their workshop. It is a disgrace-
, ful state of affairs. If consumer goods reach 
such 'a stage of stagnation, you can under-
stanj what is going to happen. I appeal 
to the Government and I say that more 
10 because the CPI and the Congress 
Party have fallen apart, or so it seems. It 
it possible that the CPI tried to come to 
power by infiltrating into the ng ~  

coming to power the e'asy way through 
the back door. Probably Mrs. Gandhi 
saw through it. ,(Interruptions). I should 
like that the guessing game in this country 
should end. You have to be absolutely 
clear. You travel anywhere in the world; 
you find one thing: security; a man knows 
what he should plan for his children, fOt 
his grand-children, two years hence, or four 
years or 10 YWTS hence., In India nobody 
can plan anything eve,n for 6 months. In 

my, ~ opinion)he bestisDl is ~ Qne 
tnat ~  the most. that ~ most, 
that ~  people . happiest most, 

SHRI PILOO MODY: That is 'S"ia-
tentraism. 

DR. KARNI SINGH: ,I should lite ito 

say (Inc thing which I bavcbeon 'saying 
for the lost 17 or 18 years Ob the ftoor of 
the How;e and that is about' tile 'population 
expiosion. I have heard speeohes all 
over the country and in this, Hou8e. Every 
body knows that the number of people 
being born every day has a direct bear-
ing on the amount of food available and 
on the price line. Yet SO,OOO chiklren are 
allowed to be born in this country every 
single day. Assuming that 15.000 die, 
35,000 children will be wanting schools at 
the end of 5 years. every day. We are 
adding on Australi'a every year. How are 
you going to hold the price linc? I find 
very few people have the courage to aet 
up and stand on a public platform and 
talk about population explosion. It has 
been said that population explosion in 
underdeveloped countries will pose a 
bigl,ler threat to mankinJ then the hydro· 
gen bomb. This was stated by the Popu' 
lation Council of the World and I think 
it holds good. I should like very much 
our Government to have our restHrch 
teams work out some sort of immunisa-
tion programme which can go into the 
villages and immunise villages at a time so 
that for the next two or four years we can 
hold the population line and consequently 
bal. the price line. Whh that I concllide 
my views 'and hope tlat the ~ n n  

will act faster. 

The Prime Ministcr h" hcen tHlking: to 
the people from pUblic platfornlS ~ing 

that If such and such thln& did not hap-
pen, there would be' a bloody revolu-

tion. 

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, ,MINISTER 
OF ELECTRONICS. MINISTER ,OF 
HOME AFFAIRS, MINISTER Of ,IN-
~  ~ ~  

AND MIN.ISTER OF. S ~  (SURf-
MATI ~  GANPUI): 1 ),.ve 
never said so. 
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~ i i  SINGH: Or, IOmething 
Uke that;, ~ ~n .correct me, ~  

peop,le's <lSlllr4tions are ~  S10 million 
.JIre not gainS to ail by and watch the 
6Dribi ha,ao,a\ogan. o!liy. They want 
. something definite; somethins tangible; 
they wantjQbs; they want ~ price line 
to be kept under control. 1 hope the Prime 
Minister would at least try to redeember 
.. lection pledlles and live up to her OWO 
'words. 

SHRI N. K. p. SALVE (Betul): With 
rapt attention I listened to the speech of 
Shri S. M. Banerjee and he points he 
made to censure the Government. His 
'speech centred round the suggestion for 
nationalisation of the oil companies, sugar 
factories, the export import trade (A n 
Hon. Memher: wholesale trade,) ~n  

~  other industries. We have ~  

been suggesting that those in ~ i  which 
are being mismanaged should be 
taken over by the Government. However 
l'audahle the suggestion made by him 
might be, I completely fail to understand 
or correlate his suggestions with the cen-
slire motion he was moving V;S-Q-\'js rising 
prices, What has this to do witla rising 

i ~ Because these industries are not 
nationalised immediately. so there is risp. 
in i ~ It is a hopelessly fallacious ~  

gument for the simple rea SOl' that until 
last y;ar those industries had not been 
nation'alised and the price situation had 
not so much agllravated. 

pointed enull'lcratillll. tMse ",lire ~ 

failures of Shri ChIlvan, .. tbeae of 

tbe  Prime )tiDiatec, and dlelt. !F!U"e 
of Shri F akhruddin Ali and tben Sllid .l/IBt 
that is why GoVel'lUDeDt is cclISIII'Cd for 
.the rise in prices. Tbere was 110 . such 
attell'lpt. In fact it looked as jf it was 
1\ fixed-up fight between us and the C.PJ. 
Surely a stronger case was required to 
censure the Government. 

My respectful submission is this. H it 
was only the pbenomenon of rising prEes 
which has aggravated the situation: dur-
ing the preceding few months, the situa-
tion may not have been as miserable as 
it has been. More then half the popula-
tion i. living below the poverty line. What 
has made the situation terribly grim is 
that along with the rising prices. there is 
acute scarcity of drinking water. food ·and 
fodder. This has made the situation more 
grim and the problem extremely urgent. 

The rising prices happen to be an eco-
nomic phenomenon and. I think that this 
matter would be considered a little· more 
objectively and that the GoveT! mcnls 
action or inaction in that context should 
be looked at a little mOle dispa'"sionate)y, 
in a calm atmosphere, General, equivocal 
and very vague charges have reen levei-
led and nothing can turn at all on thaI. 
Because unless the basic causes of Jisorder 
in tbe economy are properly indicated to 
us, and unless it is pointed that "your poli-
ciC',' bave gone wrong here conceptubIly or 

SHRI S.· M. BANERJEE: I know that th'at in the implementation of the policies 

M r, Salve is a more educated and learned 
person that I; he uiJderstand'.;. I was em· 
phasising the point that tbe industrialists 
were holding the country to ransom 
. almost because of the fabulous profits. 

the Government is not sincere or the 
Government is dishonest in its profes-
sions or that the Government's approach 
is wrong in it. fundamentals, so far as 
its economic layout for the country is, 
concerned" if any such attempt was made 

SHRI N. K. P. SALVE: His entire we could have certainly endeavoured 
speech is so feeble and qnconvincing so either to meet Shri Banerjee's argumeDts 
far as censuring the Government is con- in the matter we would have joined him 
cerned, The rise in prices has been steep in telling the Government to mend itself 
in the preceding few months; it is a without delay in this hour of peril 'and 
harsh and bitter re'ality wbich has unlea' national calamity. It is not they alone; 
shed incalculable miseries and mis· we are also equally concerned: we lire 
forJunes, specially amoung the poorer also elected like Mr. Banerjee and 
sections. If for these calamitous ~i others .... ? n ~ i n  It i, childish 
atauces in which we are envelopell. and cheap to say like tbat. E,'ery 
Government is at fault, . Shri BlInerjee one of us' is concerned at this grim hour 
should have made out a case-A •. B, C, at the plight of .. the people we rerresent 
D-as the reasons. He should have him here. 
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In fact, a determined effort is required, 
liD effort at tbe national level, in 
which all parties mll'St muster their re-
IOUces and work up to build a high pitcb 
morale of the people so that we are 
able to pnll through the ordeal. That 
is one reason why we are not going to 
allow the opposition to make political 
capital out of this. 1f political advar-

tage was not to be taken, it was in-
cumbent upon the opposition to come 
out with some more concrete sug-
pstions; tbey sbould have come out with 
lOme more programmes and told us where 
OUr policy has gone wrong. If only 
they had' done that we could have 
said that they were not trying 10 exploit 
the situation for their political ends. 
May I look :at a few causes and rea-

IOUS why there is this price rise. Shri 
Banerjee bas quoted the figures, though 
they were not strictly necessary. We 
bow that there has been price rise. In 
edible oils, various items of consumpt-

ion, in foodgrains there has been a rise. 
the rise is a reality and that has created a 
terrible situation. But there are a few 
factors which I would request opposition 
to consider, one by one and then to juxta-
pose the factors against the efforts whicb 
are being made by the Government, tben 
collate and crillcally examine the two to 
8scrtain whether it is only the failure of 
the Government or there is somethinl 
more than that. Is it essentially due to 
nature's wrath or is it the price that we are 
paying for the decision we took last year 

in regard to Bangladesb? 
The first and fmemost point for con-

sideration is the general phenomenon of 
inftation. a feature which is not peculiar 
to India. There is a publication of the 
International Monetary Fund which 
&Bys that between 1965 and 1971 even 
the devevloped countries have shown 
an annual rate of inflation. Japan has 
shown an inflation rate of six per cent, 
U. K. 5.4 per cent, United States 7 per 

cent and India 6.6. per cent. I. am 
DOt for a moment trying to denve any 
dubious satisfaction of finding ourselves 
in this distinguished company; not at 
alt. If there is inflation in tbis n~  

.. 8 result of wbich tbere is a price rise, 
it is a grave symptom and It is indicative 
of some malaise in the economy, some 

disease in the economic layout of the coun-
try, But it bas to be basically under-
stood that" every developing country is 
more prone, is more vulnerable to the 
malaise of inflation, and tbat is one faL't 
from which we cannot get away. 
Secondly, is there any country in the 
world wbich bas fought a war, a war 
which involved massive military ope-
rations, a shooting with large-scal.: 
military operations. and has not paid the 
price by way of inflation and higher pr.-
ces foisted on the consumc.rs and 
the citizens at the end of the war? I 
should like the opposition members to 
show a single instance anywhere in the 
long history of the world where a war 
is fought and the country did not have 
to pay price as a result of the war. Un-
less of course they fought it an a s(ooj!e 
of some other country where aid came 
from some other country to meet war 
eXllenses. We fought a war on 
our own and it was a war for preserving 
human norms. The whole country unani-
mously acclaimed the war we fought for 
the cause of Bangladesh. It is easy to 
'applaud the victory but it is difficult to 
happily pay to the price which one ba'" 
to pay. The laws of economics we 
ruthless. They are no respecter of hum an 
sen timen ts. Since I am speaking of I he' 
economic laws, it is necessary for tbis 
House to be less subjective and realise that 
as a result of the war we had to go in' 
for huge deficit financing to the extent 
of Rs. 700 crores last year. That defi-
cit financing is not going to have its toll. 
That is the simple law of economics. 

Thirdly, last year we suffered loss 
by way of floods. drought and cyclone ta-
the extent of over Rs. 600 crores. Every 
year we suffer a loss of Rs. 100 crores on 
this account. Last year, we suffered a 
loss of oYer Rs. 600 crores. That is another 
calamity. Then. coming to the ""arif 
crop the less said the better. Only the 
other day the Minister of State for Agri-
culture, Shri Shinde, mentioned tbat except 
in Madhya Pradesh. the situation every-
where is grim. Atal Bihari ji must J:oe visit-
ing his constituency. And if wbat is 
bappening In Madhya Pradesh is not grim 
then what he considers grim must be 
something 00 . the verge of immedi&te 

disaster. 
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In lilY constituency, in Madbya Pradesb, 
il bas become utterly difficult for the land-
less labourers 10. be able to earn any 
money OUt of tbeir work.. There is no 
Jowar available; tbere is no bajra avail-
able. . Tbe situation is exceedingly 

difficult. To wbat extent is tbis due to 
failure 'pf monsoons which has caused 

the havoc on our kharif crop or due 
to the failure in economic policies of 
the Government. To what extent caD 
Government be held responsible? Let 
us be fair. We sbould be' prepared if 
there are going to be calamities of fami-
nes and all that. After 'all, in a country 
which has about 50 per cent of GNP 
out of agriculture, we have to make 

sure that we are not very vulnerable 
when there are insufficient rains. Every 
year, we 'are dependent on monsoons 
This only shows our green revolution ~ 
been more in theory than in reality. 

The question that arises is, not only 
price rise but scarcity of grains. Failure 
of the "harif crop has entailed most 
difficult conditions. And in this <jebate I 
thought we will be enlightened on as to 
whether the Government is doing its 
best or not. In my own constituency, 
large moneys have been sent from 

the Centre to Bhopal and from Bhopal 
to the district level. The district 'autho-
rities are finding that they do not have 
the machinery at this moment to be 
able to spend the entire money. They 
are organising the machinery. Where 
is the fault on the part of the 
Government? I am speaking about 

MadhYa Pradesh. I do not know what 
is happening in Bihar and other pla-
ces. But this is wh'at is happening in 
Madhya Pradesh. I am not unnecessari-
ly trying to exaggerate one view or the 

other. 

Considerable empbasis has been laid on 
the increase in tbe! price of sugar. I am 
estirely in agreement with Shri Banerjee 
that sugar industry has so terribly mis-
behaved that it has no business bere-
after to remain in the private sector. 
But the question i8: To what extent i8 
this increase in the price of sugar jus1ified? 
A few years ago. there was a glut in the 
sugar market. There was 80 much sugar 
that the mills did not know what to do 

~  it. Today, the position is that there-
IS not only decrease in production of SUIlII[ 

but the acreage of sugarcaoe bas also gone 
down. Fair prices have to be assur=d to. 
the sugarcane grower, tbe acreage bas to 
be increased and it has to be ensured that 
the ordinary consumer gels wbatever ~ ~ 

be given to him at a fair price. Various 
forces have to be synchronised. 

Under tbese c:ircumstances, I am lIot 
able to understaDd a single· argument as to 
what is the Iault in increasing the price of 
sugar. You can ask, "Why have you 
increased the price 1" BUI what have you 
to say to these arguments? Are they not 
valid arguments? Are they purely 
pretences tryirlJ! to give some sort of a 
picture, lin .pression, which is not 

genuine and h,IDest? What is being said 
about sugar, I am afiaid, is politically 

motivated. 

The mosl precarious situation I find is 
with regard to edible oils. The oilseeds 
were mostly grown in Mysore. Maha-
rashtra. Andhra Pradesh and Gujarat. 
There is nearly 75-80 per cent failur: in 
oilseeds. What has the Government til 
do if they have failed? The Government 
is going to import oilseeds suhstantially. 
At least, we have a fair amount of for-
eil!ln exchange reserves which we can 
utilise, not merely for edible oils. not 
merely for oil seeds, but if necessary also 
for cereals. May be, in days to come, 
before we have the next crop ready with 
us, we may have to import even cereals. 
For that, the Government has a fair 

Rmounl of foreign exchange resources. 

In this connection, il will be utterly 
unfair if I do not refer to the financial 
discipline on the part of the Govern-

ment which has been referred to in 
the statement of the Finance Minister, Mr. 
Y. B. Chavan. Not a word has been 
mentioned about it by the opposition. 
That has a direct bearing on the ques-

tion of price "se and inftation. It ha'. 
been pointed out that the money 
supply this year has risen only 
to an extent of Its. 121 crore! as 

in~ Rs 24 I Crore8 rest year corres-
ponding ~ i  and the credit given by 
the ~  Buk to Government this 
year bu increased by Rs. 86 crorcs' 
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only as ',8ainst, Rs. ~  ~S !,ast yoar 
'in the ,same' 'jJeiiod. ''this "takoa .}De to 

,Ute next iMPortant wiDt,,, i ~ , s\ldl a 

SKIU P. O. ' MAVAlANKAR (AJune-
d'ilhad):Mr. ·Cbairman, 'Sir, when 1 
am rising ,to make my miJden ~  1 

'!'Osition is diDlypOssible, ~  des· 
pite pressure on 'tbe ~  ,and the 
'Fi!1llnceMinister to ineet a hu;ger bud· 
Betaryexpenditure there mu,!' be ~  
,.collections of tax ... ·cvenucs. It is only 
possible if 'he is mobilisin8 more and more 
,resources. 1 asked the :Finance Minister 
. "What al'O rhc figures of tax collection so 
. far? He did not nave figures. Unless 
there is buoyancy in fax ci11lection. il is 
lIot possible to keep down this figure at 
-86 crores when actuallybu!1getary eA' 
penditure is on the increase. 

, wisb.l Were able to $Peak. on a more 
pleasant subject and with a, 'less agitate'd 
mind, but burdened and agitated as 'we all 
are in this House and. what is ~ ~ 
important, in the whole country, I cannot 
imagine ,a better subject and a more 
topical subject than the one on rising prices 
on which to make my first speech in' this 
august House. ..,._J 

But all this is forgotten; a\1 this is com· 
pletely disregarded-such an important 
'issue. such an important matter is lost 
sight of. Even States have been lold that 
'the overdraft they were drawing every 
time which virtually amounted to doocit 
financing has to be liquidated. It is an 
extremely salutary step taken by' the 
Finance Minister and 1 congratulate him 

on that. 
In the end I only submit this in all 
humility. Let us pause over the matter 
a little more sincerely. This is 
far too serious a matter to be looked at 
throuQh the coloured glass of party polio 
tics; f"ar once you look through the colour· 
cd glass of politics, one can be sickeningly 
irrelevant in the matter as the opposition. 
If one really wants to tackle this problem 
'and help the people for whom concern 
bas been voiced here. then it is utterly 
necessary that every effort is m'ade to 
boost up the morale of the people. Let 
us all join hands so ~ we can together 
go all·out and make the fullest efforts fO.f 
augmenting production at all levels. agrl' 
cullural and industrial, and this is only 
possible, when the country ~  the 
highest morale in this hour of penl. 

When the Adjournment Motion was 
moved by the Opposition yesterday, I 
should have thought that the matter would 
come up for discussion Ine very same day. 
on the very same a!ternoon. It was 
perhaps the good sense of the House that 
it permitted the courtesy to an Hon. 
Member of this House to have his private 
celebration being enjoyed by the members 
of the House. But it would have been 
better if this House bad discussed the 
matter straightway that very afternoon 
without spending 24 hours more because 
We were all concerned. aDd we still are 
concerned. to say that this is definitely a 
matter of ,urgent public importance. If it 
is urgent. then the rules of procedure. 
whether of this House or of the HOllse of 
Commons or of other Parliamentary bodies 
in the world. sav that the Adjournment 
Motion must be discussed the same day. 1 
wish therefore that this is not repeated in 
future and that whenever the Opposition 
ig ~  demands an adjournment motion. 
that will be 3isClIssed in the HOllse the 

very same day. 

In the end 1-wish to submit that we 
lIeed to work devoutly for growth und 
social justice. concurrently together. 
because that alone, according to me. is 
the panacea for our economic malaise; f?r. 
growth without i ~ il posItIve 

inJustice whereu eoclal . lu.ice' without 
growth is a mere pretence for justice' 
We cannot -barter IneqUalities ,for poverty: 

we bave to dlspenle with both. ' 

I was wondering all along. after I took 
oath yesterday. why my friends, on t.he 
opposite benches. sitting as tbey are wLth 
such large numbers. were finding It SO 
difficult to listeR to the point of view of 
the Opposition. I cannot understand why. 
with this large majority that they command. 
they should shun a debate. It was .Lord 
Stansgate. father of Mr. Anthony Wedge· 
wood Benn. the present Labour Member of 
.British Parliament. who said this. 

During the times oftbe Socond World 
War. when the British Parliament was 
ovet,shadowed 'by Hitler's bombs, Lo:d 
Stlmsptesaid : "A ~ in a free ~  
meat' clean the air fat more eff=r 
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than a bomb in a beer cellar”.  There
fore,  I am all the more amazed to fitlcl
that in spite of the fact that there is no
war situation now, my friends opposite
are repeatedly talking about Bangla Desh, 
Bangla Desh, Bangla Desh. Of course, 
this country, entirely without exception, 
congratulates the Government tor the 
manner in which it solved the problem. 
But I will now ask you to consign, keep 
that to his-tory books. Are we to be asked 
to pay an unlimited price for a compara
tively important but not too important a 
problem of the day ? Therefore, I feel 
that in this situation in our country to
day, through the adjournment motion it 
will be very necessary for this House to 
draw the attention not only of this Gov
ernment but of our entire nation to the 
acute problem of rising prices and we can 
do so through this adjournment motion 
effectively, pointedly, sharply and in a 
dramatic manner.

While I was campaigning last month as 
an independent non-Party candidate in the 
Ahmedabad parliamentary constituency in 
Gujarat, I came across—incidentally, it 
was my first election campaign—my main 
opponent, the candidate of the Party 
opposite who had been boasting all the 
time that he never lost any election and 
that he would make me lose my deposit 
and defeat me by a lakh of votes. Well, 
he never got a lakh of votes....

SHRI S. M. BANERJEE 
of imagination.

Itis lack

SHRI P. G. MAVALANKAR : When
I was campaigning in this election last 
month, I met innumerable people, whether 
they were wording class people, middle 
class people, lower nliddle class or upper 
middle class or ordinary merchants or 
anybody,  flirOughdut my cbhstituehcy 
of seven Assembly wards, comprising 
about 625,000 vdters, not a single indivi
dual said that he was finding life very 
happy with the rise in prices. Indeed, 
they an said, in fact several of th'ehi told 
me, that not only they were not going to 
vote for the ruling Party candidate but 
they said they would not vote for me also 
but they will remain neutral. I said, ‘For

heaven’s sake, vote for me. The first thing 
I will do when I go to the Lok Sabha, 
would be to tell the Government that the 
people are getting tired with the empty 
words which mean noxhmg.'. ..{Interrup
tions). When I was campaigning, all these 
people were coming and telling me, ‘If 
you are going to tell the House and tell 
the Government that we are now too much . 
tired with these slogans and that we wart 
actual concrete realistic action, then we 
will vote for you’. Sir, you have seen the 
result. They have voted for me and I 
am in this House.

The workers of the Ahmedabad textile 
industry in spite of the bonus of 8.33 per 
cent have been suffering a lot, and this 
House will be amazed and shocked to 
know that the Government of Gujarat, on 
the polling day of 29th October, took the 
most extra-ordinary step and, in my judg
ment, the Government’s action was botli 1
pointless and cruel and even arbitrary, 
namely, the action of cutting off the electric 
supply on that day thereby forcing all the 
textile mills to close down. They thought 
that if the textile mills remain closed, then > 
the workers would be able to go »nd vote 
for their candidate. But, exactly the 
opposite had happened. The workers felt ’ 
resentful for having lost their wages for 
the day and retorted back by voting for 
me almost en masse. The Gujarat Gov
ernment and the Ruling Party circles there 
thought that by closing the mills, they 
would help my opponent to get more votes. 
But the workers were so damn shocked 
that they said. ‘We are already very much 
groaning under the rising prices and on 
the top of it they are now closing the 
mills without arty reason or rhyme’. The 
electricity company was asked, ‘What is 
the reason? Why do you cut off the
_  They said, “This is the order
to us from the Gujarat Government”. I 
want to know whether this action of 
the Government of Gujarat was in any 
way constitutional  and  whether the 
Government of Gujarat were within their 
rights. In my opinion, they acted iiiost 
arbitrarily and in a truly cavalier fashion
in declaring the mills closed------{Interrupt
tiom).

power
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.lUG hn. 

. !he ~ng .and the short of it is that !he 
£I81n.8 prices have done sreat injury to the 
~  and .the workers and this kind of 
.action of cutting the power supply and 
thereby closing the textile mills for one 
4ay added insult to the injury, Elections 
cannot be WDn by the money power 
.lind by corrupt practices and by dependinll 
UPOn the big businessmen, on whom the 
Ruling Party depends for election fund 
It is not Barwladcsh liability, it is ~ 
election liability of the ruling party office. 
They go to the rich people, get their 
.money. arid then afterwords give additional 
,benefits to them. This is very unfortunate 
. .and I must say, very shocking. 

What we now see is that the Indira-
tWave. 35 it is .commonly described is being 
steadily but surely replaced by the gallopp-
109 and much bigger wave of rising prices 
of e'>ential commodities. I was an in· 
de"endent •. non-party candidate. but J wai 
actually supported not only by mosl of Ihe 
• major all-India parties unconditionallv but 

actively by the people' also of my ~n i
tuency in Ahmedabad. Now. may I 
iSuggest that if the elections were to be 
held today 1 am quite sure that the party 
opposite will find their place here and this 
side there. (Intt'rruplion). Their two-thir 
voice, in th:s House can perhaps drown 
my voice. Blit the voice of the 100Iian 
nation can drown the voice -of these pebpk 

Tn conduslon I would like to submit 
that people are now· fed up with ~ 
hiS·h-sounding slosans .and empty words of 
·the ruling party. People need to be fed 
by clear thinking. by bold and imaginative 
and timely action. by a realistic approach 
to the economic. problems. that. face us, by . 
a g ~i  ~ ~ ami sf'yl,e in ti).e im-
plementation of ,t/le pl"n projects and 

programmes, ",. 

ni ~n  ."1191, less·, i ~ 
prices of aQ ~i i  hjI.v,. bc;en .. rislllJ 

conti.nually.Tbc .. 0JIl¥. ~ ,of. 
which _ the pricq ~ i  .. riSCllli bjlt hav,c 
actllaUy.&ODC ~n ~ ~ ~~  

this cO\lnt .... ! TllCiY I!rc ~ .people. wlliD 
·tlecome cheaper every day whereas prices 

incTeaae higher BDd ·hieber and increasf 
Iltecply every day, 

I am today making my maiden i;peech 
and this coincides with the day when· we 
>celebrate the birth anniversary of Pandit 
Nehru, the father of Prime Minister 
Shrimilti Indira Gandbi. It was Pandit 
lawaharlal Nehru wbo many years ago, 
during tbe pre-independence days, said: 
"Freedom is in peril, defend it with all 
your might." I now say. Sir, it is not 
freedom whicn is in peril; it is the human 
beings themselves who are in i ~ They 
don't know how to lead healthy lives, they 
are day by day facing the acute phenome-
'/lon of rising prices. They are struggling 
every day. Under these circumstances. I 
feel, we ought to make sincere efforts. 
We ~  to make honest efforts. We 
must come down from the high pedestal of 
ideological warfare: we must come to 
realities and we mmt group with them. 
and we mllst adopt a pragmat:c style add 

stance. and then only we shall be able to 
deliver the goods . 

In conclusion. I appeal to the hon. 
Prime Minister and the hon. Finance 
Mini'ster and their Goverriment that they 
,houkl shed their complacency and they 
shouM lose no time to take action on the 

n i~ ills and maladies faced by us all; 
let them muster all strength at their com-
mand. Because, if the Government 
remains ir.active o' dull Or slow in meeting 
this challell!le Of flSing prices and acute 
econom:c situation. they will do so only 
at their peril and no less, to the i ~  

of this great nation of ours. Thank ICIP •. 

11ft. ~ i ~ ~i  

~ ~  ~ ~  ~~  
~~~~ ii ~~~ ~ ~~ 

~  ~  i ~ i ~  

~ ~ ~  ~  it, 
~ ~  ~ f,tlJifiI;IU '. ......, '" 

~~ 
~~~~  ,,{ ..... ).' .. 
'" i~ ~~ i  ~  
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SAMAR MUKHERJEE 
'(Howrm): Mr. Chairman, Sir, that 
GJe situation ;s very serious is now admilt-
edby all. But why has it become very 
lIcriou$ ? Neither the Finance Minister 
nor thi: spokesmen from the ruling party 
have tried to go deep into the ronts. It 
is the logical result of the basic dass policy 
pursued by the Government. since it came 
into power. The Government of India 
this Congress Government, through fou; 
five year Plans and their b'asic economic 
policies, have allowed the monopolies to 
grow. It is further growing, and eveu 
today, on the one side. they are talking 
of socialism, and on the other, they are 
advocating the policy of further growth 
of monopoly houses. 

Only two days before, in the presence of 
the Minister of Industries, the Chief 
Minister of West Bengal, Shri S.  S. Ray, 
made a public speech at the meeting of 
the Manufecturers' Association that out of 
the 7S big business-houses, 66 are in West 
Bengal, and they should be allowed to 
grow. Why? To provide jobs to the job-
seekers to develop backward areas and 
to help increase in production. But why 
has the economy led to a lopsided crisis 
today? That is not probed and analysed. 
It is the inevitable result of the policy 
pursued by Government that today un-
employment is increasing, prices are in-
creasing and money 'is being concentrated 
in the hands of the few, and there has 
heen black money of more than Rs. 7S 
crares, running a parallel economy. and 
they are going completely scot-free. In the 
villages, there has been a sharp polarisation 
among the population. Even in the econo-
mic survey given to us just hefore the 
budget session, it has been admitted there-
in that the green revolution has created '8 
further polarisation among the people; in 
the villages there has been an increase in 
the forces of production; there hal been 
the green revolution, hut the result has been 
more people have become landless and more 
have become unemployed. So, money Is 
concentrated in the bands -of the few, and 
everybody knows it. Dany it Is coming 
In the press tbat the farm lobbv I. now 
far more powerful than the Ministers. 

Who are the people of the farm lobby" 
They are the landlords and big farmen 
who are now resorting to capitalist farm-
ins. 

They are being provided money from tho 
banks, resources of the entire state machi-
hery are available to them for capitalist 
production. They are the real speculalors 
and hoarders under whose control the 
entire food grain commodities and daily 

necessities have passed. Governments, 
ministrie!, oepartments after departments 
'are passing into their control. That is 
the root of the crisis. The petty pallia-
tives given in the Finance Minister's state-
ment will not • .solve the problem. 

MR. CHAIRMAN: Please conclude in 
two minutes; your time is up. 

SHRI SAMAR MUKHERJEE: You 
!Said that sufficient time would be given. 
We want a serious discussion  here. You 
have given enough time for others. If I 
am asked fo conclude within two minutes 
I will not continue my speach. • 

MR. CHAIRMAN: Every party has 
J!ol its allotted time. You may take a 
few more minutes. 

SHRI SAMAR MUKHERJEE: We 
have alternative proposals. Whole people 
are affected because of the high prices. and 
the econcmic crisis is intensifying day by 
day. Millions Rre takine to the streets; 
they are not depending upon you. That i~ 

'8 new situat'on and the rumbling. of the 
coming storm are heara in these mas. 

i ~  Dlily buses are being burnt in 
Delhi c;ty. 

What is the remedv given by ollr 
Finance Minister, which bad been defended 
unfortunately by Mr. Salve and others. 
He says in the statement that the J)rire 
lIituat'on may he expected to show im-
provement: Ih'ere are already indicatiom 
of a decline in cereal prices over the Jut 
fortnight and-the comin8 of the new crop 
into -the market' coula help maintain this 
trend. This -statement was Issued yester-
day and in today', TlniR 'of Jndia these 
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are the hcadlines: Grains and sugar risc 
, furthcr in De1ftI. The measures takcn by 
the Finance Ministry have produced this 
result. There are other headlines, food-
&rains recorded further riSe foUowing 
fcars that the rall! procurement target 
might not be achieved; sugar continued to 
show 'an upward trend and so on. The 
prices of various other commodities had 
risen. I do not want to 1'J8ste my time 
reading those headlines further. The 
Finance Minister says in his statement that 
he expects in the near future tll'ere will be 
a decline in prices and the situation will 
,ease 'and today's papers given a different 
.tory. It is like living in a fool's paradise. 
In conclusion he has said: now that the 
administrative tasks had been largely 
tackled-things have been tackled and so 
nothing more has to be done-smooth /low 
of food grains from the farms to thc con-
sumers at reasonable and stable prices 
.hould he facilitated: nevertheless there 
could be no rlace for complacency the 
~i i n will have to be watched carefully 
for the next few months and further 
remedial action taken as and when 
necessary. This is what he says. 

This is total bankruptcy of a Govern-
ment which is in the helm of a country 
with a population of 550 millions. to 
"dmit that nearly 50 per cent of the people 
are living below the starvation level. 
Here no basis remedy is suggested. These 
8teps only mean that speculative hoarders 
.are given free scope to make huge profits 
because they are powerful enough to 
(:orner all commodities into their control 
and sell them at high prices. Government 
promised that because there is a buffer 
'Stock of more than 9 million tonnes, there 
is no need to be panicky. Thev said. 
"Won'l c-e9le panic. Otherwise the traders 
will be alerted and again prices will rise". 
Inthe meeting convened by the Prime 
Minister, I said that Government i. very 
complacent and un(fer-estimating the 
depth of the crisis and the erlousnen of 
the problem. This is perfectly relkcted in 
the statement of the 'Finance Minister 

here. The U8U81 IU'I1IIIIqD are adftnced 
for the price rise that it is part of an in-
ternadonal phenomenOD .nd Government 

is not at fault. If this is accepted, there 
is no necessity of any serious thinking and 
introduction of any basic changes in the 
policy of the Government. I want to 
draw the attention of the House to tho 
repon of the ILO which gives the price 

rise in various countries, in order to prove 
the falseness of the governmental .:on-
tention that the rise in prices is part of a 
global trend. The ILO repon says that 
whereas in Kenya the rise is 18.6 per cent, 
in Thailol'ld 19.1 per cent, 'in Iran 17 per 
cent, in Mexico 28.4 per cent and Pakistan 
45.1 per cent, in India it is 90 per cent. 
The increase in prices in India is four 
times more than many under-developed 
countries and 100 per cent more than in 

Pakistan. 

Some friends mentioned the question of 
specialist China and Soviet Union. I 
would like to quote from a journal pub-
lished by the Institute for Defence Studies 
and Analyses, Sapru House, Bar'akhamha 
Road, New Delhi. It has published the 
UN Assessment of Chinese economy in 
1971. I quote: 

"Further evidence of an even tempo 
in the economic development of China 
resulting in increased living standards is 
available from a recent Peking radio 
broadcast (23-6-72). Some of the salient 
fcatures brought out by the broadcast 
are: (i) There is full employment and 
efferts are being made by the govern-
ment to gradually increase the' income 
of workers. Although the present in-
come of Chinese workers is not high, 
they lead a comfortable life owing to 
the fact that everyone is employed, the 
cost of Iivina is low and an individual 
does not have to pay Income-tax. (Ii) 
Simultaneously tlie government has also 
taken many steps to ensure steady in-
come to the peasants, like increasin. the 
state prOcurement pricCi of major crops 
such 81 grain, cotton and on-bearina 
crops and to reduce the seiling  prices of 
melllll of alricultural production such as 
chemical fertilisers, pesdcldes and diesel 

ott 
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ne tax rate on lllII'iculturo was also 
redtic:ed from 12 per cont in 1971 10 6 
per cent at present and (iii) lastly .the 
prices of daily necossitios inc:luding 
grain, cotton. c:loth. edible oils. salt and 
coill remained stable. Oii the basis of 
stable pricos, the paceS of cortain indus-
trial products' for daily .necessities have 
begun 10 drop gradually. Even. though 
the State' has on several . occasions 'in-
creased the purchasing prices of grain, 
yet the seIling pricos to the consumer 
remain stable. The difference between 
the purchasing and selling prices and .the 
management qpenses are subsidise'd by 

the Bovernment so as not to effect the 
day to day life of workers and the masses 
in urban and rural areas." 

This is the ChineSe economy. You may 
compare this with the economy you are 
creating in India. 

As the ·time at .my. disposal is short, I 
will straightway come to . my SUS8Cstiolls. 
Unless the basic factors which contribute 
to the rise in prices are removed. there. is 
DO hope of prices coming down in ~  
They will further in ~  disparties are 
bound to increase and there will be 
peoples' movement throughout the country. 
So. our suggestion is ;mmediate interven-
tion by the Bovernmenl. -Government 
should have in their hands monopoly trade 
of foodgrains. The conception of the 
Finance Minister in his reply to the debate 
was the· FCI taking over the wholesale 
trade. But the proportion of procurement 
that the FCI has done, the amount of 
foodgrains they have· procured and. kept 
in their hands is a very small ,quantity. 
With ..this the FCI. c;annot  inter.vone to 
bring down i ~n the foadgrains 
muket. The ~ in ot.her ~ i

modities . must. also .be. taken over by. the 
.. goVCl:DQlcot and tll,ey mQuid ·talte MI I"e-
sponsibility .for ~~in  these .COl!.UDodi-
lies to the .. ,people .bdOQBinB .Io.,dae .. low 
. income g ~i  JIIIrticuiarly the pe.sants 
and'!llor.tws. at prices. '!lillich, are .. wjthin 
their ~ i  ... Unless '. ~ n n  'take 
,full . mIpon.uwity for '1IIi5, jJIere, . is no 
ac;ppe cf. ...,rovoment· in t,he aiJ,¥II1iO.D. So 
.'ar. ~~  ~  ~ n  

Wlless ~ i  .. ~~  . ~  
and monopoly capital is totally eliDW\Bted, 
there is no possibnity of any improVement 
in the economic situation. 

~ ~ i  ~  I 

~ ~i ~ it;' ~  il ~~ ~ 
it.'{t"f ~ IR: ~  tff I ~i  Wlflf 

i ~ ~ ;r '1Ii{l' 'fT, It a;f.it; 

waU lIi1 • ~ l{l'i : 

"Naturally, 'we .hall be on trial in this 
. matter. 'We cannet 8ay ·that ·we have 
. taken a decision . and, therefore, .'Our 

responsibility IS over. . IDtilll8tdy •. the 
test of a decision is in its implementa-
tion." 

· ~ ~ it ~  1Ii!:'.rr ~ 

·IfT i~ i ~~ it; ft;ro; !:(4' 

~~~~~ ~~ 

~ ~ ~ ~ i  Ifti. 

~ ~ .rr(1m I ~ 

~ iffir ~ ~ I ~ ~ 'l'!{J I 
~i  flffl' 1I'iifr ~ ~ flliro 'l;£fR 

i~ i ~ it; f<;ro; ~ _ ~ ? ~

· ilil': ilimit ql; ~  I ~ ilia-fer 

IR: ~ m ~ qf I 

i i ~ i ~~~ ~  

.. f1I; ~  ~ ~~  ~ i ~

~  ~ i  ~ ~ ~ 

~ ~ ~ ,1:1<: 11'1': IfJT I 

~ ~~i ~ ~ ~ 

~ i ~  1:,'I1I':<l'" t at ~~~ 

mw ~ l!iT m1AT rn it; 
• •  ' ~  .• ') . 1 

'f'll{ ~ ~ ~ ~ ... ~ 

· ~  I ~ i  ~  flli---:-

~ ~~ ~~  ~ ~ 
·..w·.t ,. ~  50,IR,Cor 

~ ~i~~ ~ i  ~ ~ 
~~~  i ~~i ~i  
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~ ~ ~ ~  ~ 
~ I m ~ ~ it ~ q'"{ ~ 
~ ~ ~~  ~  

i i ~n ~ ~  ~ ~ 

~ ~~ ~ 

i n ~~ ii ~  

~  m ~ m ~  ~ v.:mr it; 
~~ ~~~~i ~~ 

~ i  70 ~ ~ v.:mr q'"{ 

~ ~  lIT ~ q'"{ ~ tm m 
~ 'fir 'fft:<rt,f<:ll1 ~ ~ ;;mIT ~ 

~~~~~i  ~~ I 

'fern 1feft" ~ if i~ ~ fif; ~ ~ 

n ~ ~ ~i  

~  amr lfiT ~ ~~ ~ ~ fif; ~ ~ 

~ mr it lNTCiT ~ it 'if<'f W 
~  ~ ~ ~~ ~ i  ~  ~ ~ f'fi ~ 

~  ~ i  ~  ~ ~ srmcrr ~ li' 

'f'-'f ~ ~ ~ ~ ~~ n 

i~ f'fi il;q;;r ~ ~ ~ ~ 

~ ~ i ~ i ~ ~ 

ifMl 

17,38 hrs. 

[Shri N. K. P. Sale ia tho Chair.) 

~ . am! q: t fif; ~ ~ IIIr 
~ ~ ~ lfiT ~  I 

it;q;;r l{ Q lfiT sr -q;r ~  t I ~  ~ ~ 

«WI, "Ili 'fir 'f'f ~  'fi, ~  t 
, ' 

'Off it ~  it; ~ ~ 'fiTf qftvr11f if(\' 

jff ~ I ~  ~ it m iii) 

~ 333 ~  ~ ~ 954 

~~  ~ if 1133 iii'","" 'IfWT 

it 850 IliUl m 71-72 it 7 9'1 

8«) ~ ~  ~ ~ ~ ~  

!!IT '3IT "((t ~ I P fliRr ~ it ~ ~ 

~ 'l"vf ~  iii, ~ ~ 111m it I 

~ ~ If[('f', q-" ~  IliT ~ i  

om ~ ~  Ill: ~ 'fir ~ ~~  ~  

~ ~ i  ~ II'f(fT I ~i  \tlli q-1, 

~ ~  ~~ ~ ~  t I ~ af'lfi 

1li1-fu'Ti ~ flfi lfifr ~  1 5 srf(fW(f 
~ <[if if; ~  ~ "'"' ril:r t ~  flfi 

Ilr'-'f 'fiT ~ n IgT'-'fT «r?" '1'r'f ~  

srfcr Cf1i if; ~  i!r ~ ~  t I ~ 
'I1f crT ~i~ ~ ~~  if ifGCl ~ 

'fillr iff tit I ~ I'flfff ~ i  ~ " iii 

Iller if ~ i  lfTI'flf if; lfiT"'" t I ~ 

~ ~ &Ter if; ~ ~  it i;lT IfilfT ~  

~ ,,« if; ~ 'fif'f ~~ t? ,,«iii 
~ ~  ~~ ~ ~ !fiT ~ ~ i~ ~ 

~~~  ~ ;r(l' .'f «Ifi(l"T I ~ 

~ i ~  !fiT ~ ~  ~ 

~  'fT fin, 1. 5 ~  ~~ tit 

'l"h '1". ~  t[lfT t flI; ~  illH (l"f -{! 

'l"r'li ~ ~  i ~  t 'l"h ~  

i~ ~  ~ ~  ~~ ~ I 'ftlfif srS"f'f 
tierT it; m'lfllT'-'flf "" ~ ;Jfl';f it ~ 

m'fllT'-'flf '3"f i~  !fiT "T !fi, .oT 

t I ~ ~  ~  ~ ~ m;i ~ ~ 

it ~ i  q1fi Cllfi ~  mil; ~ I ~ 

~ t flI; ~~ 'l"mTfirlfi ~ ~  it; 

IfT1f it lfif'f 9'T .rm l? IflfT ,,'I' IfiT 
~  ~~ ~  "" ~ t? ~  ~  

'fi) ~ it; ~ ~~ it IflfT f!fi1fT ? 

IflfT q ~  iI' 11ft ~~ ~ l ~ 

~ Q'Twr1: ~ IliT ~ ~ 2 ~  lI'ifT ~ 
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n~~~  

4 ~~  ~ tNT t: ~  ~  i ~  

ffi;r ~  1!iT ~~  'fer t ? 

mlf ~~  'liT OI1iVf if m;f 

i ~ :;ihf ~~ l!ilf ~ ~  ~  

iTT"IT;: if qq"lff imlIT "lTlTllT (fT ~ 

~i ~ n  ~ i ~ ~ iTJ;f ~ q'l''l 

{Tlii 'lQ"T ~i  I ~  enrr i~ 

;;rT ':3'q'TlT ~~  ~ ~ or iTrllHr 1!iT 

~  ~  ~ ~ .()l:;r;:T ~ ~  i ~ 

~ i  ~ I ~ ~ m ;ferr;;rT ~ ~  

~ 'IT ~  'Ii"l!f;m-f1'!'iir \'fT ~ 

~ ~~ iTT\'f If<: iI<'f ~ ~~ ~ f'fi ~ ~ 

'liT lfT<:T l51Tq'T<: ~ ~  if ~ ~  

~  ~ i  f'f'n ~  'T ~  

~ ~~  ~  if ~~ ~  'Ii<: i~  'IT f'li 

~ ~ ~ ~  ~ I ~ ~ i "IT'qT 

~ if ~  i~i  ~ f'li ~ ~  "IT'ifT 

~ Iq'T-it ~~ ~ if ~  ~  

~~ if ~ i~ filrlIT lflTT 'IT f'li ~ 

i~ i ~ OlfT'lT<:'liT ~ l!:TIq' if<'M' I 

~  ;;rT, ~ ~  1!iT ~~ ~  

~  ~~  ~  'liT \'f1!iT"IT ~  \'fT ~ 

~  if ~ ;;rr ~ ~ • .rfilr'f 51';; 
~ OlfiTi!:n: 1!iT I ~~ fiitlj'lT 1!iT ~ §!lTT 

Q;'Ii ~ i ~ t;;'Ii I!. ~ iferT ~ ~~ ~ flI; 

l!:lf &rpm ~ ~  if ~ ~ ~i  

~  ~ ~  ~ ~ O1iTq'T;: iftT ~ ~i  

~  ~ ~  'liT 1fw');:ri.t ~  

~ I ~  ~  0lfTq'T<:.r q eTT ~  

~ ~  wrr;;r m<l! fq;;:!;ro ~  ~  

~ ~ 1fiT ~  'flIT t ? 

~  ~ t fit; !A1l<: mq- .m; 
il:fTlm: lift' flit "1'::1 <hllf a1 qm;T ~ 
~ iTT;;rT;: if m;:rr ~  ~ ~ 

qflfT, ~ "!1fi'fr'f ~ ~  ~ 

'lfqT<: '1ft ~  'Ii<:;;T q"fm, m-
~ 'liT ~ ~ i  'li<:ifr ~  I ~ 

'lirm'Orif i~ ~ i  ~ ~ 'liT 

~ 'Ii<: ~  t, fil;cr;;T ~ ~ t, 
!flir ~ ~ i ~ ~ ~ ? 

~ i  f\'f ~~  itit i~ 'liJT lIfT 

f'li fit;ffT ~ i  'liT i i~ ~~ IIi'iItT 

i ~ iTT\'f 'iiI 'leT, ~ i  Iq'f fit; ~~ ~ i  

iii .. orr.r ~ f;mft 'lrw.{ ~ ~i  qq"lff 

~ ;;rT ~ t I ~~  ~  lti't i ~ f;r.:;rr 

g~ f'li <:,;ilf f'iB'TT 'flfT 'l,Of <:i!:1 t, a1 
'leT, OfITT f'li ~ i  ." !IT'fr;;r 'liT ~ 

t. ~~i  ,i ~  git ~  ~ i  n;''!;r 

~ ~i  R;:;.rt ~ iff ~  ~  ~  

~  !f;;rrit e- ~  ;;rr ~ t I 

i ii i~i i ~  ~ 

eTlq'f ~  ~  ~  ~ Ifir 

~  ~ ~ ~  I ~ \'f'li ~ 

~ ~ orflTT, ~  if <yf;Q ~  i!:"ttft, 

~ ~ 'lir ~  ~ ~ ~~  I :mT-

~ ~ iT,if-t iii mIT if f;;r:rift <mfTIf 

~~~~  ~~ 

~  eTIit ~ ;;rr ~ a. ;;r<r $IT{-
~~ i  iflfm ~~ 

~ i~  ~ qq;:rr!fT ;;rrlr I 
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~ ~~ ~i  ~ 'liT 

IfiT'fiT ~ ~ ron t 1 q;ror¥ 
fllf.m;;:: it fmr ~ .mm lI>'T ~ 

~ ~ *rf.t lI>'T ~ i  t 1 
~ ~ it ~ <tT l!i1ft ~ wtt ~ 

~ ~ 'Cf<'ITr t. It ~ ~ ~  

~  ;;ci:T ~ .... 

~ ~~~  ("" ~  lAo 

~  : ~~~ ~  

~~~  ~ 

m mq' ~  ~ ~ t. 2 6 ~ 
!!iT ~~ ~  ;rf t .. 

~  lAo ~ i~ ~i  

~~ ~  .... 

~~~ ~ 

if ~  ~  q;:: <:)!!i 

"flIT'fT ~  n i~i  

~ t· ~ 'iI'l<:T ogRft ~ 
~ t 1 ~ 'tit ~  i ~  

!!1h: 1fTiI' ~ 'liT ~ ~ ~ ~ ~ ~  

""" ~ ~ ~  ~  ~  !!ITf'!;-

~ t ;;ft m lil!iR ~ "!"mit if; ft:rlr 

~~~ i ~ 1 ;nor .. 

~ \(Offl 4'fs "'I < it ~ <tT ~ 

~  ~ mffi' lI>'T lilT ~ ~ 1 ~ '1ft 

~~ ~~ i ~  

~ ~ ~ 1 n't ft <1"'}1441<ot 

..". ~~ ~  ~ 

i~~ ~ ~ ~ 

'I'm m ~  ~ t ? <1'4'441<01 

W<: ~ i ,(l1r it ~ mrS' 

~~ 1 i ~~ ~ if 

~~ ~ ~ ~ ~ 

~  ~ .mr ~~i i ~ i~ lilT 

~ ~~ i ~i ~ 

4T ;r ~ ~  flfVflf clifdf .. lfldl if; 

mS'T'( 1ft l!i'(;rT ~ I 

~  ~ ~ ~ ~ 

~~~  ~~ i ~~ 

~ ~  IfTlft 1 ~ ;;r.r ~ ~ 

~ ~ ~ cr) lflfT ~ ~ 1 qrf<ilfr-
ijc <tT ~ ~ i  emIT wft. ;f\;ft 'liT ~ 
~ i ~  ~ flr;m lfIlT 1 

~  lilT ~  t f.!; ~ i!iT ~ { 
~ ~  ;r.it!!iT '!f\lrn ~ ~ ~~  IfIfT 
~ m fil"'f ~  1ft ~ ~  lilT 

~  fil"'f-ll'Tf"flli m;;r ~ ~ 
it ;fT;ft m ~  f,;rW ~ l!1JfT ,..-m 
l!ill'T ~ ~  IfIfT ~ ~  m ~ ~ ~ 
mit? ;;r.r tT'if if; U'f 'liT ~ 
mlfT !!IT crT mfWt ~ ~ ~ it 
;fT;ft m <tT ~ I{T ~ 'fT. ~ R 
mil' "3If1I'A=dT 1ft m ~ ~ ~ 1 

ft ~ ~ it '(T;;riftfu' ~ ~ ~  

~ ;;rom ~ ~ ~ ~ ~ \ft;ft it; fir;.r 

~ it :q;m it mIfl!iT m'f ron. 
~ ~ ~ 4IT ¥it !!iT ~ 
m-r;;n ~  t 1 

~ ~  ~ i  lIl'l' iffiI' wft 

~ IIi"1"(Gff ~ ~  ~ 1 ~ 

iii .mrm it <1'4'441(01 ifI1 JR'd'T'lf 
Ifm ifI'( ~ ~ smr lIl'l' ~ 
nr.n ifI1' <115fi441<01 ~  ~ 11ft ~  
ift'o ~  ~ ;f\;ft ~ !!iT <'TT1fnT '<i 
it 1 ~ <1151f1441(01 ~  ~ 

R If 0 lPI1'I1"lrn-~ "IT 'Tif ~ m 
~ i  ~ ;r(f ~ ... 
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qIJ' ~ .mq : ~~ ~ 

~~  'I ... ~~  .. 
~ n ;I>"t ~ 1RI' ~ 1 iru ~ 

t Ai (IEif\4'1i(OI ~ 1ft' ii ~

'RUT ~ Vu.t 1 ~ ~i  

~~~~ n~ 

t, ~~~ ofm-~ ~ a, 
~ ~ ~ ~  ~~  

~ smr i i ~  ;tt m IlI'fII' 

~  m ~ ~ i i  

\i4m ;;mr ~ ~ 1 fiti ~ 
~ ~ ~ ~ ~ ~ i  

~~~~ ~~ 

t ~ (llScfI44>(UI 4>T ~  ~  '({T 

ti ~ ~  .mrr molT ;;rr ~ 
t ~  If{ 1 

~ iS ~ m'lf<'!'iIi 
~  4>"1 ~  4>T ¥it ~ ~  t 1 

~  If{ ~ ormr m;rr;;rrm 

t (1') ~~ If{ '1'1 molT ;;rr 

~ ~~  ~~

~ ~ ~  f1ri'4T tm !ITT< ~ ii' 
"<t t 1 iro ~ t fit; <mrT 4>T ~  

~ ~ ~  or"t1rrU If(Y" t 1 "-
-man i i~~~i  ~ ~ t 
~  ~ !lTh 1ft iIifo.r ~ 

'"'"' t 1 ~ ~ ifl'lf ~ ~ ~ 
!lT1flf ~  If{ ~ ~ ~ ~ ~ 1 

~  if qftrIJi ~ riA; ~ lfi't 

i~~~ ~i ~ 

....m ~  ~ it m IJiT 

~  ~ ~ ~ 

~ '" ~ m t' q'r( W1' ft;ro; 

~ .n ~~ ~ 1f(!ITT ~i  tl 
hr lJi'j ~ "!:IT ~ t' 1 itt 1ft' !ITT-
~  ~ ~~ ~  

~  4>"r iq. ~ ~ 1 ~ 

~iiii ~ ~i ~ i  

0) ~ Irfi <i iii IJiT ortJ ~  q;,i1rr 

q'r( ~  ~  If{ ~ ~~ i ~ iii 

~ 5fror ~ i  1 i)-lJ i ~~  t' f.fi ~
it 'l'T\0 4>"1 fiRtl', iI' 'I<'fT ~ 4>T f;:rlfiur, 

~ ifit 'f'mI'If, ~  ~ 

4>T iSTJlroII' ~  lIlTiST ~ if !lTRiI'-

fifilfffi qf'\<'Tflfl'6" ~  ~  w t ? 
~~ iti';;rm ~~i i f.\lriorif 
":c' 'I:\: ~  (  ) 'f4'r Oftr <'fITT ~  ••• ~ •• 

~ ~ ..rli ~ ,1ICT ~ 1 
~i  ~ i~ 4>T 4>"'f ~  ;;rf.t 

~ t 1 ~ ::;r;imiti ~ it firom 
~~  ~  1 ~ ~ 

4>T or.... ~ ~ lTN ~ f1ri'4T ~ 1 

i n ~ i ~~  i ~ 
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~ ~ qr.f ~~~  ~ 

wro ~ ~  ~ ~ !Rh: ~~ 

91{ ~  if\'t ~  'liT..m '!'i't ~ I 

THE MINISTER OF AGRICULTURE 
(SHRI F. A. AHMED): Since the Ad-
journment Motion is on the 'Price Situa-
tion', reply to the Debate would be given 
by the ,J"inance Minister and I would 
deal With the foo:l situation with parti-

Adjournment 

cular reference to sugar and Vanaspathi. 
The House is well aware that kharif crop 
in the current year has 'been affected in 
several parts of our country by deficient 
and late monsoon. I do not want to go 
into the details on this question but I 
would like to point this out. Last year 
also kharif crop suffered because of 
drought. This year not only coarse 
grain but also rice was 'affected, dining 
the kltarif crop. In the case of coarse 
grains, production suffered a setback for 
tlie' second year in succession and with 
the prospect of lower kharif crop prices 
han shown an upward trend. And, this 
is one of the reasons why i ~ are 

i i~g  because most of our people con-
sume coarse grains. They have prefe-
renCe for coarse grains, We can supply 
wbe,at as much as possible where prices 
not risen. But there is tremendous rise 
in the prices of coarse grains. 

To meet the situation, Government 
have tale' en a number of steps. A massive 
programme for increasing the production 
of foaclgrains during the· rab( and sum-
mer seasons h'as already been undertaken. 
Measures have been taken to strengthen 
the public distribution system aU over the 
country. 

Sbri Atal Bihari Vajpayee was saying 
that since the last statement was made by 
the Finance Minister, no action had been 
taken for the purpose of increasing the 
fair price shops in the country. May • 
point out that at that time, the number 
of fair price shops was 1,28,000, but now 
it has increased to 1,58,0001 

SHRI ATAL BIHARI VAJPAYEE: 
Are they functioning? 

,,) ~ f"" 
~ tl ~  ~  f'lilfT ~ 

SHRI F. A. AHMED: I would like to 
submit that not only in two or tbree 
Sl!Ites where they have been running 
efficiently, but in other States also, step. 
have been taken to increase their efficiency 
of running. So far as our report goes. 
they have been running' mor! effiCiently 
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thn,.. before. and, hope that within tbe 
COULe of rime. when we gain experience, 
they will be ~ to achieve the object for 
which they h we been set up in those 

~  

SHRI S. M. BA!\ERJEE: By that time, 
tbe people wiL uie. 

SHRI F. A. AHMED: In the case of 
sugar too, as has been stated, the prices 
bave registered a rise. I fully share the 
concern of the hon. Members in this 
matter. I, however wish to submit to the 
House that the intro:luction of full cont-
rol which has been suggested by some for 
meeting the situation is not a ~ i n 

and will not be in the interests of either 
the consumer or the canegrowers. It will 
also not be conducive to the fulfilment of 
the i ~ i  need of maintaining sugar 
production. In times of short production 
of sugarcane, as has been the case during 
the last two years, the minimum price 
statutorily fixed by the Government for 
sugarC'ane under the provisions of the 
Essential Commodities Act is only a 
notional one. In actual practice, the 
sugar factories pay much higher prices in 
order to get sufficient quantities of cane. 

Hon. Members will realise that because 
of this policy, this year, in the month of 
October, there has been a l'arger produc· 
tion of sugar than during the month of 
October last year. 

AN HON. MEMBER: Why is there a 
rise in prices then? 

S"HRI F. A. AHMED: Unless and 
until we give some incentives to the 
canegrowers, the production of sugarcane 
will fall and th!lt will affect not only the 
production but also the prices of sugar. 
It is for that reallOn that 30 per cent has 
been allowed to be sold by way of free 
sales. The allegation has been made tbat 
this bas been done in order to belp the 
factory-owners, because they had helped 
the Congress during the. election times. I 
categorically deny tbat charge with all the 
emphasis at my command. This has been 
a general observation. made by .the hon. 
Members not only now but from time to 
time whenever they get an opportunity 

to malign the Congress Organisation and 
the Congress Government .... 

SHRI SHY AMNANDAN MISHRA: 
How is he referring to tbe Congress 
(Organisation) ? 

SHRI F. A. AHMED: Government 
have not utilised in tbe least any money 
from the factory-owners, and they have 
not taken any donation from them for 
tbe purpose of running the Congress elec-
tions .•.. 

SHRI DlNEN BHATTACHARYYA: 
Not donation, but regular chanda. 

18.00 hrs. 

SHRI F. A. AHMED: As bon Mem-
bers-Sre aware, recently, we bave fixed 
the price of sugarcane at Rs. 8 for a re-
covery of 8.5 per cent. Bat that is ~ 

notional price of sugarcane as long as 
the production of cane is not sufficient to 
meet our requirements. I think bon. 
members must have heard that due to 
his efforts, it was possible for the Chief 
Minister of UP to see th'at the growers in 
western UP got Rs. 12.25 per quintal 
and, growers in central UP got Rs. 11.25. 
About eastern UP,  there is still dispute. 
They are demanding as much as Rs. 15 
per quintal. 

SHRI F. A. AHMED: In Bihar, they 
have not been able to settle the matter. 
It is still in dilpute. I shall have a talk 
with the Chief Minister of Bihar and ask 
him to fall in line with what is decided 
in UP. 

SHRI BHOGENDRA JHA (Jai-

Dagar): The bargaining is stiH on. It 

bas not been decided. 

SHRI F. A. AHMED: If on the one 

hand hon. members wanl that the pm 

of sugarcane  should be. increased, how 

can the price of sugar remain U It is •.•• 
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SHRI S. M. BANERJEE: Last time 
when he made 'a statement here the hon. 
Minister assured us that there 'is enough 
stock of sugar and prices will not increase. 
Now he is attributing the increase to 
bonus and the rise in cane price. Did he 
ever care to investigate what fabulous 
profits were made by the millowncrs? Tho 
Chief Minister of UP had said that he 
was prepared to take over the cntire dis-
tribution of sugar through the State 
machinery. What is Government's reac-
tion to this? What is the use of hearing 
all these things "hich he is saying here? 
Sugar is selling at Rs. 4 and Rs. S per 
kilo and he is teI:ing us some stories about 
all these things. 

SHRI F. A. AHMED: So far ~  the rise 
in sugar price is concemd, I c'ltire!y 
sh'are the concern of the hO;1. House. But 
I would point out that as ~ IS we 
acgept tlie principle laid do ... ,1 by the 
Tariff Commission, we bave to take into 
account the price of sugarcane for filling 
the cost of production. When the price of 
cane goes up, Automatically it will have its 
effect on sugar price also. I understand 
the position of the hon. member from 
this point of view; if he thinks that the 
increase in the price of sugar which they 
'are getting for the 30 or 40 per cent is 
not transmifted to the growers, that is a 
matter which we can certainly consider. 
I shall have a talk with the Finance 
Minister and see what action can be taken 
to see that the profit earned by the 
factories which is not tr'ansmitted to the 
growers can be mopped up by charging 
more !al\es and 80 on. This is a matter 
which bas to be considered. It has to 
be examined carefully and a decision on 
it cannot be taken offhand. I hard heard 
that in UP the price which they have 
received has been reflected in the 
price of the cane. But there have been 
complaints from Tamil Nadu and one or 
two other places that the price has not 
been reflected in the cane price. We 
have been trying to persuade the State 
Governments to take necessary action 
against those factories so that the increas-
ed prio!> of sugar ;. traDlmlttcd to the 
arowera aIM 

SHRr BHOGENDRA JHA: Pending 
that consideration, why does Government 
increase the price of levy sugar? 

SHRI F. A. AHMED: Now the new 
cane is coming and sugar is manufactured 
from it and the price of sugarcane has 
recently been increased. So Cllr as the 
price of levy sugar is concerned, 
it includes the cost of production 
and the increased price which they will 
have to pay to the cane growers. As I 
have pointed out, from the beginning of 
this season we have increased the price 
from Rs. 7.37 to Rs. 8 per quintal. That 
is for a ~  of 8.5 per cent and 
then also for the proportionate increase. 
For 0.1 per cent, there will be an increase 
of about 9.0 per cent for quintal. There-
fore, under the system of partial control, 
it has been possible or the Government 
to ensure that the domestic consumers 
get a reasonable portion of their require-
ments at a price much lower than the 
open market price. I think the hon. 
Members will notice that since the past 
few months, the price of levy sugar 
which is to be paid by the consumer is 
uniform throughout the country. For-
merly, for one place it used to be higher 
'and at another place it usea to be lower, 
but now, we have laid down that 90 far 
as fhe consumer is concerned, he will pay 
at a uniform price all over the country. 
On account of that, in many places there 
has been relief and in some places the 
price of levy sugar has been higher than 
what used to be paid for it. 

The statutory minimum price for sugar-
cane has been taken into consideration. 
It can be said that the bulk consumers and 
the affluent sections of the public who 
purchase free sale sugar in the open 
market will meet a portion of the cost of 
levy sugar issued to the normal class of 
domestic consumers. 

Under the scheme of J1artial .:ilntrol, 
it was also envisaged that the sugar tac-
. tories will plough back their ellcess rea-
lisations accruing to them from the sale 
of free suaar in the open market to the-
carie-srowers, thereby ensurina for them 
remunerative and incentive prices for' the 
suaarcane. 
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AN HON. MEMBER: What happened 
.to that? 

SHRI F. A. AHMED: For 30 per cent 
of tbe sugar wbicb tbey are selling in tbe 
free market, from thl!' increased price for 
.the sutarcane. (lnfer,upiit>n). 

AN HON. MEMBER: Why raise tbe 
price of sugarcane? 

SHRI F. A. AHMED: It is very simple. 
Tbe bon. ~  ~  try to under. 
,stand tbat formerly the price of levy su!;ar 
was fixed on the basis of the minimum 
price paid for the' sugarcane. Th'at was 
Ri.. 7.37. Now. it has been interested to 
Rs. 8 for a recovery of-

SHRI F. A. AHMED: The efforts of 
the Government' aii: presently' directed 

towards this objecti"e and thiI can sue-
ceeG only with' the nnstmted support and 
co-operation of the' cane'groweh, facto-
ries. cOllSUmers and! last but· not the 
least, weather. The 'Bttion taken by the 
Government has already sbown results. 
The ptodlJctioit durilll: October, 1912, the 
first month of the crushing seuotl. bas 
risen to 1.40 lath tonnel as against 
41,000 to'llnes dUTing October. 1971. lOS 
factMies were reported to be in prOduc' 
tion yesterday as against S8 factories last 
year on' th'e same date. Tii1the total 
production increases and the prices 
conllequently fatl. it is inevitable that 
there should be some amount of self· 
imposed discipline in the consumption of 
sugar. I would earnestly request the 

AN HON. MEMBER: 
minimum. 

Tbat is tbe han. Members of this House to extend 
their co-operation in educating the public 

.- in this regard. 

SHRi F. A. AHMED: it is on the 
basis of that minimum thnt we have 
taken into consideration the price of 
sugarcane and fiXed the price of sugar. 
Now, for 70 per cent of the sugar, at 
the minimum price fixed for sugarcane; it 
has to be take41 inio consideration for 
levy sugar. For 30 per cent. because 
tbey pay a higber price tban tbe mini· 
mum price. the sugarcane growers are 
paid Rs. II in some places and in saine 
other places Rs. I i and so on. 

SHRI S. M. BANERJEE: About pulses. 
wheat, rice. what is the position? 

SHRI F. A. AHMED: The han. Mem· 
ber will realise that tbe interease which 
has recently been annuonced is about 20 
per cent. Nearly 14 or 15 per ~ n  of 
it is due to the fact that tbe price of 
sugarcane bas been increased. About 6 per 
cent is due to the increased bonus, from 
four per cent to 8 113 per cent. The han. 
Member will agree with me that tbe 
remedy for the present situation of the 
hlah price of sugar lies in increasing the 
production of SUlareaDe by 1111 possible 
. means. 

SHill S. M. BANERJI!£: Produee 
more. 

As regards the rise in the price of 
vanaspati. I wisb to explain tbat the price 
is reviewed every fortnillht with ~ n  

to the rulinl prices of edible oils that go 
into its manufaoture .... (lnterruptiol/s). 
About eighty per cent of the pri,e of ~ 

vanaspati is accounted for by the cost of 
the raw oils uSed in its production. Un· 
til recently, the Government was in a 
position to keep the price o( vanaspati 
unchanged over liS long a perIOd as possi· 
ble. by neutralising the increases in the 
prices of edible oils used in its manu· 
facture through the issue of chcaper im· 
ported oils like soya bean oil. With the 
almost  complete exhaustion of the stocks 
of soyabean oil such neutralisation is no 
more possible. Further, with the damage 
to the kharif groundnut crop caused by 
drought and the consequent rise in the 
prices of Iroundnut oil which is the oil 
largely used in tbe manufacture of vanas· 
patio it hils not been possible to avoid the 
frequent increase in the price of vanas· 
patl. However. I wish to inform the House 
that during tbe year 1972 so far, tbe 
prices of vanasJlati have been increased 
on five QCc8llions in different zones and 
reduced on two occ8llions, there being a 
net increaae of 74 tQ BO paise per kilo· 
gt'Un. This compares with the increase 
of as mucb as lIS to 129 paise ,ef kilo-
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gram in ,t/le '. !liffC!I!nt zones, ,in the. cqIt 
of . prqduption ofva!lllSP!lti n~ i g ,'the 
cost of raw oils , ,used in its ~  

The Government; prppose tooblain expert 
advice as to wbq!ber the ,eJtisting . pro-
cedure of ~i  lind· ~i n of ~ n

pati prices could be s,!itably 1IIDC:I)'ded 10 
ls to ensure ~  ,I/Je prices of. n ~ i 

remain uru:hangc:d over a longer per-iod 
of time tban now. 

As the hon. Members are aware, every 
fortnight there ~  to. be a review, but 
during the past two !"onths it has been 
our practice not to review it every fort· 
night but every month or every two 
months. The increase in the price of oil 
is reflected in the price of vRnlllnti. 
Therefore increase. in the, v;lDaliPati price 
has become,! AACessary and we are gi,vinll 
them· much ,below, than the increase in the 
cost of production. 

AN HON. MEMBER: What ~  

the profit of tile .millowners ? 

SHRI' F. A. AHMED: It i, nN 8 ~

tion of giving any profit to ·the miJIowners. 
It is b""d 0  1 the principl:s laid down 
by the Tariff Commission accI)l'ding to 
wbich the cost of production has to be 
calculated and tbe hon. Memhers ~ 

aware"that.· nearly 80 per ~ n  of Vanas· 
pati .depcnds upon oil and tire oil prices 
are bouad . to have their effect upon the 
vanaspati prices. Oil prices are not con-
trolled, and so when the price of oil 
increases, vanaspati prices win also in· 
crease 'automatically and we cannot es-
cape that. That can only be clone by 
increasing production of oil seeds in the 
country. For that purpose also s\,pS 
have been· taken. ·-We are increasing'the 
production of sunft.,wer and ,oyabean. 
When these steps are implemente,1 it will 
be possible for us to bring down the price 
of ~ i  Eflorts ~  also : ~ n 
made by us to,.i,mport lOme 'pa,!m oil JrlllD 

~i  I think, 5,000 ·1ODDea )tad .aJrcQl:iy 
~n i ~  we ve t[)',uIg ,for .the 
iIQport of a bWSer quantity. If .t\;lat ~i 
t/lrougb, it wiJI be ~~  UI tl).. brin, 
down or .at least to .. b,lYe ~  

i ~i  of .f.IIII.ti. :NVc. b",ve. aJ,1o 
imported trom Canada about D lakh of 

tonnes of grape seeds. When that comes-
Md,wlt!ln we ,are in.a, posit jon (0. supply 
lOme. ,PII£15 of ·the ~ n  .par*u1a.rlv ,the 
Eastern region. it will be PQSsibl.: to have 
IOmc . effect on t/le price of wl\IIspati. 
·But. unless lind, III\lil ~ n .incr.Cl\iCS' 
and ,we .. i{npprt the, neccssarY.RlI4ntity of 
oil ~  for . ,the n ~ pf 
VIInaspati, I alnQpt give ypu Dny ~ 

ance that the. price of vanaspati will . be 
controlled or checked; it natur'lllly depends 
upon the price of oil. 

These are the few things which 
wanted to say before the House. 

~ ~  : ~ ~~  i ~ i i  

.it ~~ ~ i ~  ~ I tm it l!,m: 

v.rr fl:r<;r it 'fR ~ i ~ fmor ·it.tT 
~ i ;ft;ft ~ ~~ ~i  .llifllit14 

~ ~~ i ~ ~ ~~  

'fmT ~ i ? 

. MR. CHAIRMAN: It is hardly rele· 
vant to the issue we are debating. !'-hri 
Viswanatban. 

~ ~  G. VISWANATfiAN (Wl\ndi· 
\Vash):" Sir" I, .fise to $Uppart the . ,ad-
jouropaent moljon. to n ~  the. ~~n  

ment on its W)ure i~ i  

its tailure· to safCSUl!rd., the interll$ls ~ 
the ~  and its ~i  to IIBfcgyard 
the interests of tbe conunon man, . the 
downtrodden al!d the m,i4dle cla>s: J 
l1IOuld Ii"e to start \Vith the adDlission, 
Illlli\er the cq,nfession, of tbe . Fil\llnce 
~  reJlaq;ling tbe rise in prices. Ac-

~ in  to him, 

"As on 21-10-1972 the, ~ n  

~~  of WbQJefllll1e. ~ i ~~ 
,at 21Q.9, i.e. 10.2 Jle( ~ n i  

.,thant,be.Jevelof a year.,8,lo .. A 
*ep ,rise lin the .. pricpse{ ~ 
ar.ticles, bls . ~n "Jhe .,nwJor 

.'lIuae"of n ~~ in ~  
~ i n  ~ 

i n ~  ~ ~i  ~ ~~  
i n~  ~ I J!il.fd. ~ 

,,arpup , .. ~n  . UP'IP)' ~  

cent ..•• " etc:. 
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It is not only in the case of goods which 
are in short supply that the prices are in-
creasing. Even the prices of commoditIes 
which are surplus in our country hte in-
creasing. When this question was put to 
the Agriculture Minister, Mr. Ahmed, he 
said: "It is difficult to understand why the 
price of wheat should rise, which has 
never been in short supply". 

18.18 hn. 

[SHRI K. N. TIWARY ill the Chair] 

I have also got the figure; supplied by 
the Consumer Council of India. Accord-
ing to them, the consumer price index 
which was 209 in 1967 went up to 226 in 
1970 and the average for the first six 
months of 1972 stands at 236. Accord-
ing to the Consumer Council of India, 
the cost of a cup of tea was 10 paise In 
1947; it went up to 14 paise in 1960 and 
after the garibi hatao programme, it has 
gone up to 30 paise. The cost of a plate 
of rice which was only 75 paise in 1947, 
went up to one rupee in 1960 Ilnd aftel 
this massive mandate, it has gone up to 
Rs 1.75. This is how prices are rising. 

Whenever we raise this question here, 
every Minister, from the Deputy Minister 
upto the Prime Minister, comes out with 
an explanation that in 'any developing 
economy in any under-developed country. 
it is natural and comm')n. But this argu' 
ment that inflation and price rise U'e 
common in a developing country has been 
falsified by the statistics collected hy the 
International Monetary Fund. The IMF 
collected sratistics for seven Asian count-
ries. According to that, the consumer 
prices have risen by only 20 per cent in 
Thailand and Malaysia and these two 
countries have been successful in control-
ling the pricea. In Ceylon and Taiwan 
the prices have gone up by 33 per cent. 
In India aud Philippines the prices have 
risen by aoout SO per cent. We can (eel 
-'Satisfied that we are better than South 
Korea, where the cost bas gone up even 
above the Indian level. So, this inevita-
bility of inftatlon and price rise in a deve-
loping economy has been falsIfied. 

What are the real reasons for price rise 
in this country? The Jansar,gh leader 
referred to money supply, which is under 
the control of the Central Government, 
which is one of the main reasons for in-
flation and price rise in this country. This 
is a malter entirely within the control of 
the Government. The Nasik Printing 
Press print currency notes and pump into 
the market. It has risen from Rs. 415 
crores between October 1967 to .icptem-
ber 1968 to Rs. 535 crores in the same 
period in 1968-69 and further risen to 
Rs. 843 crores during the corresponding 
period in 1969-70. This is how money 
has been pumped into the mark.,. and 
automatically prices have also gone up. 

Another contributory factor which h'as 
its own share in the price rise and with 
which we are familiar is deficit financing. 
The deficit financing in the First Plan was 
to the extent of Rs. 530 crores. In the 
Second Plan it went up to Rs. 948 crores 
and in the Third Plan it reached aLright 
of Rs. 1,1.50 crores. In the Fourth Plan, 
only last year we had deficit financing to 
the tune of Rs. 700 crores and thi; yesar 
it is mor: than Rs. 300 crores. 

r n spite of all this, when the Prime 
Mbister was asko:! about price rise, she 
gave a rosy picture. It was not long ago, 
only as rrcentlv as July 1972 when tbis 
question of pric, rise was posed to her, 
she said: 

"I am told that ~ "rices r.ve 
shown some decline and I expect 
them to go down further." 

Ibis is what she expected. Yet, in ~  

of the prices ~ ing down, they have gone 
up. 

Betore going to the other reasons. let 
me take up the increase in the price of 
sugar and vanaspati. Only a little while 
ago, the bon. Member, Shri R. K. Sinha, 
was saying that the government cannot 
control the weather gods and rain. But 
I still feel that government can control 
the prices of sugar and vanaspati. I think 
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the Government committed an unpardon-
able crime by increasing the sugar price 
by RI. 200 per tonne. The Minister was 
saying that beC"ause we have fixed the 
minimum price for sugarcane so the price 
of sugar in the apen ~  has to be 
increased. I do not know what is the 
sanctity behind this ratio of 70: 30. Even 
taking that for granted, Government have 
givn enough concessions to the sugar mills, 
enough incentives to the sugar mills this 
year. I want to mention a few of the 
concessions which the Government h'ad 
given. 

Government have  announced a detailed 
scheme of rebate in excise duty on sugar 
in order to encourage its production to 
meet the demand for sugar in the 
coming months. Under the scheme, a 
rebate of Rs. 40 per quintal will be grant-
ed on the production of sugar in the 
months of October and November 1972 
on the quantity in excess of that pro-
duced by any factory in the correspond· 
ing period in 1971. A rebate of Rs. 20 
per quintal will be allowed on the )'lro-
duction of sugar in the months of Decem-
ber 1972 to April 1973 on tlae quantity 
in excess of 115 per cent of whnt any 
sugar factory produced in the corres-
ponding periOd during the 1971-72 sugar 
season. In May and June 1973, produc-
tion of sugar in excess of the quantity 
which any sugar factory turned out in the 
corresponding period of 1972 would be 
allowed a rebate of Rs. 3'1 pc: quintal. 
A rebate of RI. 20 per quintal will be 
alI owed on t"e production of sugar in 
July to S ~  1973 on the quantity 
in excess of that produced bv any sugar 
factory during the same period in t 972. 
A rebate of Rs. 40 per quintal will be 
granted in respect of new factories going 
into production for tile first time in the 
sugar Year I 1972-73, i.e. on or after 
October 1. 1972 on the quantity in exc_ 
of 5,000 metric tonnes produced during 
the sugar year 1972-73. 

Government feels thllt with this scheme 
of rebates the SUlar industry should be 
able to· offer better prices for cane over 
the minimum prices already announced 
80 as to IChieve the optimum ·level of 
prodUction In the coming year. 

Now, the Government argues again that 
they have to raise the price of sugar so 
that the mill-owners will pay to the cane 
growers. 

Not only this. Even if the Government 
feels that this is not enough for sugar mil· 
owners, there is another way of helping 
them. For the molasses produced by sugar 
factories, the Government has fixed 811 
absured price. It is nothing as compared 
to the open market price. They have fixed 
a price of Rs. 60 per tonne. It is sold in 
the open market at. Rs. 350-400 per tonne. 
Why should they fix a price of RI. 60 per 
tonne? Let them increase the price of 
molasses which will help the sugar fuctl>-
ries. 

There is no 'argument for the Govern· 
ment to increase the price of sugar. When 
the Parliament is meeting. they do not take 
the approval of Parliament and they do 
not even take the Parliament into confi-
dence. Without taking the Parliament into 
confidence, they have announced that they 
are going to incre'ase the price of sligar. I 
think, the Government must come Ollt with 
a statement that they will not raise the 
price of s'lgar. Thev have already 30 per 
cent with them which they can sell in the 
open market and it is being sold at Rs. 4 
per kilo. 

Then. as has already been sUigested, if 
you want to really con'col the prices, there 
sh:>uld be a cut down in the non·Plan ex-
penditure. The Finance Minister of len 
speaks about austerity and financial dis· 
cipline. He bas got whatever he wanted 
from the States. The Centnol Government 
asked the State Governments to imme-
diately clear the overdrafts. According to 
the statement. the OUtstandiDI overdraft_ 
of Sales reached a record level of Rs. 642 
crores at the end of April, 1972. But after 
the Implementation of the new policy. 
once the overdrafts were cleared by the 
States. there have been no outstandinl 
overdrafts at the end of September. 1972. 
The States have played tbeir part. I would 
like to know from the Plnance Minister as 
to what role he 15 going to play. 
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The coste of 'administration is going up. 
It should be brought down. Not only 
that. There was a demand here to nation-
~ i  ~  the sugar fac;tories. Before .going 

ipto that CQIestion" I would like to. know 
from the Finance .J'-lil!isler whetber he. has 
tak.en steps. to convince the people that 
whatever iDdustry we have is fun<;tioning 
effidently .. That is the duty of the Central 
Government. 

The only real solution in the long run 
will be 'an increase in production. It is 
nol only for one party but it is for all the 
parties, all the trade union leaders, the 
employers and the employees to put 
their heads together and see that produc-
tion is increased in. the country. 

Finally, it is r" duty of r" Central Gov-
ernment to hold the price line. The State 
Governments. I think, are helpless in con· 
trolling the prices. The Central Govern· 
m :nl has miserahly failed to control the 
prices of essen'ial commodities. And the 
only victim is the common man. That is 
why the Government ne ods a censure. 

SHRI SHY AMNANDAN MISHRA 
(Begusarai): Mr. Chairman, Sir, it is, 
indeed, noteworthy that the adjournment 
motion, which does imply a pronounced 
element pf censure, that we are discussing 
today is in the name rf an hon. Member 
of the C.P.1. which is ~ party professedly 
friendly to the ruling party, an ally of the 
ruling party, and a party which believes in 
what is caUed the. policy of unity and 
slfllggle. That is som.etimes, it unites with 
them and, occasionally, il shows the sian 
of breaking off. with them, That reminds 
me of what. lID· Urdu poet bas laid: 

~  .. ~  ~  .;JJtlt:t ~  

~ ~  

;,It. is tips...p'arty wb.i.c;b i ~  

WileD ~  ~ ~ i  ~ .. ~ n
ment mQfi!rn Iyt,ti!J1e" al)d; it . IS. ~i  ~~ 
which has now thought illlt to jom hands 
with us to censure the Government. So, 

,the rQling. party m.iaht . be saying. Entu 
Brutus. Anyway, it is an intereSting sign 
which nobody will fail to mark. 

The present price situation Is the result 
of a thOrough mls-management cif 'the 
Indianeoonomy alld' iis . finances. BasicaDy, 
it is the result of pseudo-radical ii~i  
of the Government 'which' can give riei-
ther growth nor social justice. It i~ 
because of the failure at the policy level 
that we have lidt this caiastrophic rfse in 
prices. Government have sacrificed ratio-
nality and somehow come to believe that 
they can escape the consequences of the 
basic economic raws. There is no escape 
from the consequences of the ~i  econo-
mic laws. 

So, broadly, one can say,. Mr. Chairman, 
that this catastrophic situation. has been 
brought about by Gflvernment which ~  
given up rationality; and secondly by the 
Reserve Bank of India which have abdi-
cated its legitimate function of. the Central 
Bank of the Country and become a shive 
of the Government of,IDdia; it has abdi· 
cated its autonomy, iQdependence and ob-
jectivity. This is the' time when we must 
say verypiainly to ,the,Reserve Bank of 
India. that it is much. better that such an 
institution were wound up and the func-
tions w.ere ~ n over by a department or 
unit of the Finance . \'fIinistry. (Interrup-
tion)., It has become the slave of the Gov-
ernment of India. That is the point I 

11m making ..... . 

.1"HE MINISTJ1,R. OF FINANCE ($H1U 
YESHWANTRAO.CHAVAN): How? 

SHIU .SHYAMNANDAN MISHRA: 
Jiecause it is not fllnctioDing at all. 

. Thit41y, it is because of the facttliat 
~ ni g i ~ n is ii ~ .!!o '!"9re 

the alert body and the watchdog of plair-

mps in, WS countnr. 

"It i ~ ~ ~ ~  ~  ~  ,!po,st ,pf 

~~ ~~  ~~ ~~ ~  
''beliirie g ~  ~ ~~  ~~ n 
Indonesia w'hen 'pncei went up liY ~ 
per cent or so. 
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Mil' [ also say that the Parliament of a safe and respectable distance from the 
Iodia too will have to share quite a subs- political leadership which is propound-
tantial portion of the responsibility for thl. ing these pseudo-radical policies. 
because it seems to have abdicated its 
ftinctiOll of close financial scrutiny and 
control? Otherwise, how could we i ~ 

this situation created by the take-over of 
Balmer Lawrie at much more than the 
prevailing market prices which gave to 
Poster Goenu more than Rs. 67 lakhs? 
Who is to look after this? We cannot 
find any in ii~ i n 'Under Piarliament 
which can closely scrutinise a deal of that 
kind. 

Then, Mr. Chairman. it is due to poli-
tical corruption that we find the growth 
of black money taking place at a much 
greater rate than the growth of national 
income. And this nullifies all efforts at any 
fiscal or monetary discipline. Therefore, 
you find that my hon. friend, the Minis-
ter for Foreign Trade; says that the scan-
dal with regard to rags for the riches-
it is a scandal which has come to be 
called 'rags for the riches'-has almost 
erided. But so far as we are concerned. 
this has just begun and the curtain can-
not be very easily rung down on that. 

It baa already been pointed out. so far 
as examples of political corruption are 
concerned, how the price of sugar has 
been allowed to be raised in the scanda-
lous manner in which it has been done, 
and all that is being done in the name of 
assisting the cane-growers and so on. Si-
milarly, the price of vanaspathi has been 
raised. Nobody says that this should not 
be raised; this could be; expenses were 
increasing, but they could be absorbed by 
profits., Vanaspati has been reaping fa-
bulous profits. There is no doubt ahout 
it 

But let me briefly refer to the tho-
rough mismanagement of the eCO!lomy 
and the pseudo-radical po)icies of Ihis 
Government. To my mind. pseudo-radi-
cali.m is worse than reaction. But I 
must say that, so far pseudo-radical poli-
cies are COIIcerned. this is not only the 
handiwork of my hon. friend, the Finance 
Minister. but this is primarily the handi-
work of the political leadership. In all 
fairness to him, I must say tlrat he is at 

2379 L.S.-12. 

Now, let me come to the visilance 
which the Finance Ministry is expected to 
exercise in respect of prices. Could this 
Finance Ministry, I ask, Mr. Chairman, 
be expected to exercise any vigilance 
when in the canteen of the Finance Minis-
try itself, prices of all items . have been 
put up even after the statement of the 
Finance Minister that the prices will not 
be allowed to rise? I repeat even in the 
canteen of the Fin'ance Ministry the 
prices of all items have been increased. 
That is my information. 

Let me briefly delineate tho economic 
outline of the problem. Broadly, the pe-
sition is that prices ~ been increasing 
at the rate of 2 per cent per month, and 
the situation is like this: that whereas 
the prices increased in 1970-71 by 5.5 
per cent, in 1971-72 they increased by 
only 4 per cent and since the turn of 
1972-73, they  have increased by 8 per 
cent or so. and. in relation to last year, 
the prices have increased by 10 per cent. 
But the point thnl we bave to realise 
is this: that all this is based on the 
wholesale index. We do not have in this 
country the retail index aDd it is high 
time that the retail index numbers were 
brought Ollt in this country too. On 
the basis of retail index, il eould bet 
asserted that the poor man's rupee has 

depreciated more than the rich man's. 
rupee. • 
If we take into account the fact that 

the level of Rs. 20 per capita per month 
is the poverty line. then, upto 1967-68, 
nearly 50 per cent or so of the popula-
tion were said to I>c below the 
poverty line. Now. since 1967-
68, the prices have gone up by more 
than 15 per cent. That brings me to say 
that now tho number of the poor below 
the poverty line has increased by another 
10 per cent or so, so that you have got 
now more than 60 per cent of the popula. 
tion below the poverty line .... (l/ll<lrup-
lions) On the basis of the price ri'e tbat 
has taken place during this period. broad-
ly one can say that in the place of 278 
million who were below the poverty line. 
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now we have lot 327 million below the 
poverty line. Tllat is, in fact, the contribu· 
tion to the eradication of poverty! It is 
simply wonderful in the face of your 
'Garibi Halao' slogan. 

Then. what would happen when the 
buffer stock would be depleted .... (In-

~ i n .. ). Now .. there is a promise in 

the statement of the Finance Minister that 
these slocks are going to be replenished. 

. Bitt it does not sound credible at all in 
~ context of the unfavourable agricul-
tural production trends and also in the 
context of the decelaration of agricultural 
pftl/llllj:tioa tIwIt has already takeR place 

last yMf· It does not sound credible. 

Teat is wbat I would like to say. 

BUI all the same. the domestic avail-

ability has to be incre8iCd because it con· 

cel'QS Ihe bcead of I,bc milliOJ1ll. One must 

"ay that tl\clre is DO escapo ~ incrCils-
ina the domestic availability. But h"w are 
YOIl lOinll tn do it-lhat you must share 

wilD us. A lid that has not been shared 
wid! us. May be it is very unfortunate that 
in IIIe year when ~ committed ourselves 
not to import • .ny food from Outsldt:. we 

aM facod with a situalion in which we may 
have to increase the food ~S wilh im-
perts. May be, you would be able to get 
some from friendly coupntril'S like CaJlllda. 
Australia and so on. If we 'are DOt able· to 
get tbat, probably some help may he 
Touted through the more friendly S ~  

Union. -Then. the Finance Minister was tight in 
asking me bow wa._ the Reserve Bank of 
India not fulfiUing its funclions as the 

central bank of tile country. I 
think there should be a relationship bet-
ween the money supply and the national 
output. There should be a rational 
relationship between tbe two. We would 
like that to be based on certain norms. We 
would like to know what these norms are 
on tb& basis of which illCre8!le in money 
supply takes place. We find tlrat th_ 
is no rational relationship between 
increase in the money supply end 
the national output. If the national out-
put is increasing at the rate of 4 per 
cent, money supply could increase by 6 

or 7 per cau. B\It hQw could yOIJ re-
concile yourself to an illOldinate in ~ of 
13 or 14 pcr cenl? If that all\), ~ ~  

were obvious. Was it not the duty of 

the Reserve Bank of Jndia to como out 
clearly, as the Central ~ n  of tbe coun-
try, to control this situation tIIId IBY this 
will not be allowed to go on .l>ecause tlV 
HifeCls the breHd of' million of this 
country? 

Mit. CHAIQ.MAN: Your time iI up . 
Please conclude. There are many speak-
ers. 

SHRI SHYAM"ANDAN MISHRA: 
This is an Adjournment Motion. U.uJess 

I IIIIIke a full case, bo.w ~n we be ex-
pected 10 ceasure tho; Government? Gov-
ernme&l bad tried 10 ~  a false· imp-
re>SiDn thaI the net Bank craWt \Q the. (lov-
erllllllDnt u:ctm bad bee. expUlji\ja& Jlkly 

at a lower rate. The fact is "''' lipID 
September 29, the net Bank credit 10 the 
Gevemment seclor had expa0de4 IIy liE. 
5 10 ClOles since March as co..,.red to 
Rs. 54& crores in l1j1,72 ia the _ .. pe-
riod whicb !'Barked mllSsillt inl»w oJ. re-
fugees. In that period when we had mas-
sive inflow of refugees we 1101 tile tlet 
B'ank credit of Rs. 540 crores. ~ i  

year so far, w., have lUll &aRt CN6i1 of 
that order 01 Rs. 510 ccores. .s., how 
does the claim 01 the Fiaancc M;'is1er 
hold good in this respect? 

Now I come to deficit fillancing by the 
Cenlre and by tbe ~  There are 
many points 10 be dealt with. but I have 
not much time left. I would request the 
Finance Minister to give U!I an assurance 

that the deficit financing by the Centre 
and States would not be larger than t>ud-

geted fOf by both the Centre and the Sla-
tes. Can he give that assurance? If he 
makes that firm commitment. we would 
be satL.Sed. But, the indications an: that 
that is not going to happen. Even in 

conditions of peace and relative political 
stability in the regina Ihe Centre might 
end up with hlraer deficit finencillg dian 
of !lie orcilr of Rs. 32S crores CIIvisalled 
in the ~ My 1II,nly appreilclllJion is 
that it might go up to about somewbere 
between 400 to SOO crores. 
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Despite the fact of successive fioatatioos 
of laraer loaos. net Bank credit to the 
Governmeru sector has continued to rise 
and the 'fisure that I have given is clear 
praof in this respect. One coUld con-
cede that. during the 'last year to 811 
extent that increase in money <upply was 
due to Banglade'h. and the refugee proh-

lem. However, even in that' year we 

should not have required more than 
Rs, :\50 to Rs, 400 crores on this account. 
Now. my submission is, this should haw 

heen, offset ~n i  by the buoyancr 

in revenue which has taken place to the 
extent of more than Rs, 1.000 crores for 
which the Finance Minister can of course 
take some credit. Why was it not offset 
,to a large extent on that account? 

Bul it is remarkable that during 1971. 
a yea .. of the greatest stresses and strains, 

the ~  shOwed a remarkably relative 
stability. Add up ·to probably March 
there was no dIsturbing trend so hr as 
the prices were concerned. Then. one 
would ask whether the fall in national 
output. both industrial and alP'icultural. 
in 19'1'1 was'3 result of IndO-Pakistan 
war?' lit· filet. during a war. the industrial 
PToduetien ought to rise or the political 
leadership. has to quit. If the industrial 
production does not rise during the period 
of stresses and strains and during war. 
then what is that political leadership 

worth which cannot mobilise resources fnr 
the natIonal objective? 

Then. again, the deceleration in agricul-
tural production' came last year before 
Providence had become unkind. The dece-
leration took place tast year itself, and 
the trend is persistinl-

Government are alsO creating a wrong 
impression that ~i n activity in the 
industrial sector has been improving 
satisfu!orily. What bas happened is 
that largely bec8llse of. the 1naeaae in the 
cotton telltile production, the index num-
ber has gone. up. Last year, tho couon 
textile production has declined by 31 per 
cent ana this year, the cotton tellti10 pr0-
duction has gouc up by 8 per cent 8Dd 
this is responsible to a large extent ffX 
the increase in the indllStrial level by 7.S 
per cent or so. But may I warn the House 

that there has been a slOlp fall in ce-
ment? There has been a fall in the first 
six months, even in steel, aud power 
shortage is going to affect the industri;Ll 

prodUction very much. So. let not the 
Finance Minister hide any facts from 

the cpountry pr flrom Par1lialment bu, 
squarely place before us the grim situa· 
tion which is facing us. . 

I would also like to say now that I am 
now following the Food and Agriculture 
Minister who has spoken a little while 
ago, th'at the Government are 
having very optimistic assumptions about 
augmenting rabi production by IS mil-
lion lonnes or so. This is unrelated to 
the input availabilities. Tho basic iApu&s 
are: in short supply, namely power and 
fertilisers. Therefore, it does not sound 

convincing at all that they are going to 

make up the shortago in agricultural rro-
duction. 

I would just say one word mone and 
[ shalI have done. Earlier, I bad sub-
mitted that the buffer stock position was 
not as it was painted to be. I would 
like a firm announcement from the 
Finance Minister in this resard-what is 
the level of buffer stock now of food· 
gl'ain fit for consumption? l:et 111m 
make a firm announcement about thi •. 
So far as I see, the figure given to the 
Public Undertakings Committee was only 
of the order of 6 million toones. That 
included 2 million tOllll/lS in tho 
pipeline, that is, two million tonnes 
which had already been released for dis-
tribution, one million tonnes which had no! 
accot.lDled for on account of BlUliIa 
Desh; it included that also, and then 2 
million tonnes are either dlUllllPd or 
lost. If tho Food Corporation of India 
had got 9 million tonncs, the nalucal 
question that would arise is why those 
9 million tonnes weco not releaied in 
such a IDallJller as to make an impact 
on the price situation, aad why now, 
SIa&e after SIa&e is cominS up apiDJt 
tho Food Corporation of India. Tho 
Tamil Nadu Government has decided to 
set up a Food Corporation of itl own .... 
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MR. CHAIRMAN:' 8hri Piloo MOOy. SHRI PILOO MODY: Because of the 
glamour of Shri I4Ibal Singh. 

SHRI SHY AMNANDAN MISHRA: 
The UP Government has decided to set 
up a Food Corporation of its own pnd 
some of the Bihar Ministers have said 
that the Food Corporation of India 
should be prosecuted for non-compliance 
with the Essential Commodities Act That 
is the kind of arrangement tb'at they have 
in Ihis country. 

'" """ ~ ~ ~  ; 
~ ~ if J;(irr ~ if; ~ 

it; om: it ~ ~  it ~ Ciffl'AT ~ 

~~~~ I ~ i~ 

~i i ~~ I 

15ft' ~~ "'lit ; ~ iM<: it 
~ ~ ~ I ~  ~ 'fi't 

(t ~ 'ii( ~  I.. ~  ... 

~ ii ~~  

But this basic point is that State after 

State is ioming forward with this kind of 

proposal. 

Finally, this is our clear conviction that 
the crisis is well beyond the capacity of 
the present Government to master and 
they are leading this country to the sit-
uation that prevailed in Indonesia under 
Soekarno 'When prices went up by 650 per 
cent or the situation that you find in 
Chile where under that remarkable leader-
ship of Allande prices are shooting up. 
abnormally. The situation here is 8uch 
that these people are incapable of master-
ing the crisis because they cannot discount 
the tiger of pseudo-radicalism. Once 
having mounted this tiger, they cannot dis-
mount because then the tiger of pseudo-
raliicalism would eat them up. That is the 
basic position. 

Please be brief. " ',,' '" 

SHRI PILOO MODY!"1 entirely agree 
with my hon. friend, Sbri' ~ n n  

Mishra, and since we are now moving 
into an era of I\IISterity; "1 IIIIIlI'e you I 
will not give you aD OCClISion to'1JSc your 
bell. 1'0' 

I maintain that the Government of India 
the Central Government, has certain man-
datory functions to perfo:nn- The two 
main functions of any i~i i  govern-
ment are stability of prices and law and 
order. Everything else that any govern-
ment does is superftous and can be dis-
pensed with, but these two functions it 
must perform, that is, maintain prieto 
stability and maintain law and order. On 
both these counts, this Govet1IDleIlt has 
not only faikd, not only, failed iIIO mis-
erably but advertised to the ~ tbat 
they have not got a thought in their mind 
by which they can ensure that prices will, 
not kill everybody living in this country. 

When I hear this debate and look at 
the statements made by the Ministers and 
read some government papers put out. 
I am surprised how anybody should 
intelligently assume that they are working 
towards stability in prices. 

All the ills of this price rise are fis-
cal and all the remedies proposed by the 
Government are monetary, When the ills 
are fiscal and you present monetary solu-
tions, I do» not see how you can pro4u=e 
any satisfactory results. I would IIOt go 
into. it as it is a thorougb waste of time. 
I do not know why Shri Shyamnandan 
Mishra took so much time quoting 
figures to peo!'le which mean nothing at 

all to them. 

There are very simple reasons why pri-
ces are going up. It requires no  great eco-
nomist, no great magician to tell the Gov-
ernment that prices are going up because 
of excessive taxation, excessive non-lIlan ex-
penditure. excessive deficit financing' and 
because this Congress Party just will not 
stop stealing, robbing tbe country throtigh 
corruption, political corruption one way 
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or the other, of crores and crores of 
rupees which are r.etnoved out of the eco-
nomy of the country and not accounted 
far at all. ~ ·are four simple reasons 
why .prices are lOing up, and I see abso-
'1utely no reason, no indication, no direc· 
tion in wl\ic;b they are saing to resist the 
temptation of, eXCessive taxation, excessive 
non-plan expen\1iture. excessive dificit fin-
ancing or excessive plunder-I see no evi-
-dence of it at all. 

The administration of the country of 
is a serious business. It is a very seri-
OllS business which does not permit of 
the ,ort of politicking that goes on where 
every decision. fiscal or monetary or whe· 
ther it is connected with tbe economy 01 
·the law of the land, is taken for political 
considerations alone. 

I will just give you one cardinal exa-
mple of this wbich will make you ~i  np 
and think. In order to achieve a politi-
C'al objective, this Government got rid 
of Shri Morarji Desai as the Finance 
\finister of the cOllntry. And what hap· 
pened? Shrimati Gandhi hereself became 
the Finance Minister of this country. If 
I ask Shri Fakhruddin Ali Ahmed to IIjI 
a Boeing and be its pilot, do you think it 
would be possible? If I ask my good friend 
Mr. Lalit Mishra to become the Chairnu'l 
of the Atomic Energy Commission, would 
that be a possibility? If you ask me to 
climb Mt. Everest. will I be able to do so? 
Then, br wbat reasoning, J ask you, can 
Mrs Gar dhi become the Finance Minister 
of this (ountr),. 

Sir, that is not all. When she fOllnrl 
that she wanted to capture all the intel-
ligence and power and bring it under her 
own control and wal\ted to dispossess her-
self of the finance portfolio. what ~  did 
was, she had to look around and lind 
somebody who know even: less than 
what she did about finapce. because to 
have somebody else occupy tbat chair 
would produce an invidious or odious co-
mparison. So, she found my good frien" 
Mr. Yeshwantrao Chavan. I have great 
respect for him. He was a very good 
Min/oter, he made. a very good Home 
Min; ter, and the held the Hoine Ministry 

with a certain amount of distinction, even 
political acumen and suavity. But I:D'N 
can you make Mr. Chavan the ~ 

Minister of India an\1 thereafter wonder 
why prices are lOins up. It Is just .,t 
possible. The administration of this ClO\IIl-
try is DOt a joke. You think that the 
the departments can be left to just any 
and everybody. Do you think dlat 
the Government of India require, no •. 
pertise at all? At leut the ICS men ft-
cieved tesining in a.dmin .... llIIion. Now, 
can you pick up any politician and make 
him the Finanoc Minister or Home MiIIi-
ster or Minister of Foreign Trade or e_ 
the Labour Minister. 

Sir, droughts come. People have bla-
med this price rise on drought. Pel.lpl" 
have blamed this on Bangladesh anil the 
refugees. How long are you going to 
milch these old cows? For a time, it was 
the fault of the British. Thereafter, it 
was the fault of the IeS. Thereafter Il 
was the fault of the wars, and then :t Wfti 
the fault of the droughts, floods and cy· 
clones. We go on maling excuses. How 
long are you going to milch these Bangla· 
desh cows? Because we have gained a 
singular victory by liberating Bcngla .. 
desb, you cannot live on these milch cows 
for the rest of your lives. You will have 
to feed the people; feed the people UII. 
give them the hope of 'a greater future. a 
vision of a greater India. You cannot .. 
on tampering with tbe administration ie 
any manner, you like. 

Droughts come. Of course they come. 
We bave been told that they come with 
,ingular regularity. I am told that in 
every seven years you have one bad year. 
you have one good year, and you have 
five years which are neither good nor bal:l. 
But what does the Govenvnent do to 
mitigate the terrible hardship that is 
caused to the people in the countryside 
when famine does come and a drousht 
does come? You travel from villnge 
to village. There are little projects 
which would make a i ~ haPJlt" 
for life. A little tubewell here.. a 
little lift irrigation there· I have been 
to villages on the banles of a river wi. 
plenty of water in it but not a drop Df WR er 
in the villages. I havr seen villages where 
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you merely tutn a "alia a nmnillgink) and 
~ ing a lake from "where· you coule! 
pump water at a littlo coat. lay Rs. 50,000, 
,R.£. Ilakh 'or so. Yau ·make a request 
youse! one simple reply; 'No money.' 
But you talk of a Bokaro !lteel plant anJ 
Ra. 1,500 crores are sanitioncd in fiv" 
minutes, and people are talkine about put-
. 1iQg. up three more plants ·like that. 
What 1Iort of priority is this Goversmen, 
working <In? 25 years after ludependc .. 
noe, there lU'e 1,52,325 villages where you 
cannot get a single glass of clean drinking 
water. You talk about this country, bUI 
has it any priority; do you have Il'lY re-
gard for its people, their happiness and wel-
fare and their weD-being? You think Y" 
you can fee\:! them with slogaD'S of Gari-
hi Batao, year in and your out, Gari"! 
Batao--it is a very good slogan, It WIlS 
such a good slogan, llIld if properly 
implemented, it would have made i~ 

country into a land of milk and n~  

Unfortunately. the originator of Ihis slo-
gan, the Prime Minister, did not define 

~ Garibi Batao meant. 

I define Garibi BattJO in many ways. 
You may have gami of the mind: garil>i 
of the heart; garibi of the soul. And of 
ineidentally you do not have any mon· 
'liey in your poeket tbey are also caned 
[(aribi,., We have over t\ere a Treasury 
Bench full of people led by a Prime 

Minister who is suftering from a poverty 
of the brain and the heart. It is their 
garibi that needs to be first transformed 
into affluence, You have people who are 
mentally poor. whose hearts are small. 
whose souls are ~  be found or whose 
conscience cannot be located, How can 
vou make these people work and entrust 
ihem with the t>sk of removing the 
.economic· poverty from this country? I 
see no way it can be done. There is only one 
way it could be done and that i's the first 
,step that has ~ n ta'ken today; ~ Gov. 
ernment. has to be v"ted out of power. I 
realise now it is not possihle. seeing the 

~ as it -is comt\hlted; ,fter all my 
memory.i'S onlv too f.esh. Hwirl!i. rot ~i  
~ i  JllAlldaIe. the" have got ~  and 

odd. T suppose I should call them, people. 
elected to the lIouse of the 'PeoPle. When 
the bndget debates ~  going on, when 
crores of rupees are being voted by Par. 
liament to the Government, you cannot 
find even fifty Members of this House 
who are interested enough, who are keen 
enough to know what is happening :0 the 
country, who are concerned about It, to at 
least put in 'a nominal presence over here . 
I have ~ n the Prime Minister sitting in 
this House when the grants for Ministry of 
Home Affairs were being discussed; I 
have seen the Mini,ter of Parliamentary 
Affairs also and the quorum bell has had 
to be rung four Hmc-.;; in one afternoon. 

19.00 hrs. 

MR, CHAIRMAN: Your time is up: 
please conclude, 

SHRI PILOO MODY: I told you T am 
on my last sentence; you have spoiled thr 
effect: you should have to give me three 
more sentences, 

When the Government is constituted; 
when everything is done for only politi. 
c.1 purpose. when no law is passed and 
no sanction is made except on the prin-
cipal will·it·help me-in-preserving-my 
power. this country canno\ move forwar.i. 
Edmond Burke said that all that is neces· 
sary for the triumph of evil is that good 
men should do nothing. I appeal to an 
the good men of this country to arouse 
themselves in order to throw this evil 
Government out of power. 

PROF. MADHU DANDAVATE·(Raja.. 
pur: Mr. Chairman, there are many 
Members in this House who will actual-
ly ridicule this adjournment motion. At 
the outset I wish to make it very clear 
that if we are supporting this adjourn-
ment motion, it is precisely because <If 
the fact that we in this House had to 
~ n  the hopes ·aDd aspiratiOllli of 
people and also the discontent and the 
anger of the people outside. .11 is. quite 
probably. almost a certainty, that with the 
brule lIIajority at t1ieir command. thiS 
Hoose wl1J reject this adjournment. JIlO-
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liDn. We 1ci!o9lthe fate Df 'the adjourn-
ment motiOn. !llit I have not the ~  

double that though an overwhelming mH-
jority i .. this HoWIe i. likely to ""re!«tthe 
adjou!1llllellt motion. thousands and 
lakhs of people. common people. persons 
belonging to different opposition jJarties 

had IIODe to the pril;on house on the ques-
tion of i~in  price. through the classic 
weapon of satyagraha wielded by 
Mahatma Gandhi. I am sure by thei:' 

vote the adjournmenl motion ha. already 
h<!en carried outside the House though it 
might be rejected on this floor. 

AN. HON. MEMBER: Poor consola-
lation. 

PROF. MADHU DANDAVATE: 

shall come to the consolation part. My 
friend Shri Salve tried to derive some con-
solation by in~ LIS thaI he had compared 
inflationary I rends in various coumries. 
He gave us statistical facts; he said that 
whereas last year therL' was a six per 
cent inflation in our country, in an affluent 
country like Ihc Unilc<l States it was 7 
per cent I am sure as a student Df eco-
nomic., Mr. Salve will be able to under-
wmd the fact and the logic that affluent 
countries like the United States and the 
l:nited Kingdom can stand the burJen of 
inftation but underdeveloped Asian coun-
tries like India eIlnnot stand even an in-
crease of six per cent. 

J n our country there are various fac-
tor, which have cotrtnol1'b:d to price rise. 
The first important factor is the intlation-
ary pre >sure on our economy. 67 per 
cent of I.he expenditete of the Uoion 
Government is on non-developmental acti-
vities. This expenditure should be redu-
ced. Mr. Salve pointed out that because 
of the Bangladesh war and the burden 
phlied on Ibe country becaulC of the de-
fence expenditure and allied activities, the 
deficit bad gone up. I would like to join 
issua with him on this point aDd I am 
happy that be is not occ'upying the Chair 
at flle mo8ient. It Is not due to the 
Banaladesb atnJigle alooe that the d.:flcil 
went up. The economic Ila.tistics Indicale 
that in die fIN pIaa tho detk:cit fiauciDg 

was to the tuhe ()f Rs. 333 crores. It 
Was Its. 954 crores in the second plan, Rs. 

~ crores in the third plan and Rs. 11-'1\ 
crores in the fourth plan. So, there has 
all along been a trend in which deficit 

financing has been there and you canni)l 

put the endre responsibility on Bailllia-
desh war':-Then. there is the problem of 
the impact of parallel black money eco-
nomy. which J do not refute. Even the 
Wanchoo Commission came· out w1th a 
modest estimate of Rs. 7000 crores of 
black money. Here we would concretely 
suggest that if the recommendatiDns of 
Wanchoo Commission like demonetisation 

are implemented. probahly the prohlem 
can he solved. But we are always told 
and the thinking of GDvernment indicates 
that tbey are not prepared 10 gD in foJ' 
demonetisation. We are told that in 1946 
demon.tisation was undertaken and it did 
not succeed. But I may point out that 
in 1946. 100 rupee notes and 10 rupee 
notes were left completely untouched. 10 
rupee notes accounted for 35 per cent 
and )(10 rupee notes accounted for 41.S 
per cent of the entire currency. Wheft 
such a large quantum of currency is left 
untouched. demo])etisation cannot succcc,t 
On the contrary, a small country like Bel-
~  undertook demonetisation and bet-
ween October 1944 and December 1944 
their currency contracted frnm 14 ~  

to 5 crore.. That was heeau!Ie they ~

monetlsell 100 francs. 500 franeb, ItlOI'I 
francs and 10,000 francs. ~ i  mea-
sure is absolutely necessary. 

Coming to production. lfIere i. Il dis-
parity in it If we examine the goods in 
wbich production has ~ n  up and the 
goods in which production has fallett. we 
will find that in those eomm(ldlties wf1ich 
are luxury articles used by the rich. pro-
ductioa has gone up. The House will he 
surprised to know that according to the 
statistics supplied by the Government, from 
1955 to 1965. motor car production wrnt 
up by four times, production of relriae-
rators went up by tOO t;mes and produc-

tion of air-conditione... went up by 8 
times. But in 1971. the fall in produc-
tion was 7 per cont in doth, 11 per cent 
in yam, 14 per cent in ~  and 6.5 per 
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cent in salt: This is the disparity in the 

production of goods required by the afllu-

ent s6ciety and goods required by the 
oommon mID. Therefore, unless the es-
sential COnS'.lIDer goods industry is t)lken 

over by tt.! Government and wholesale 
trade of e,sential commodities brought 

under the public sector and the consumer 
articles are made available to the com-
mon man ltt subsidised prices, it will 
not be possible to control the prices. 

Therefore. in conclusion I would say 

that a numboer of these measures are neces-
lary. I ~  say that the excess pur-

chasing pm','er in the hands of ~ in 

.classes, the privileged classes. should be 
diverted to 'healthier channels of i1;ainful 

investl"ent through increase in deposit 
rates of banks, saving securities. provident 
funds, insur ance schemes, debentures and 
preference Ihares and rebate in income-
tax on peruissible investments should he 
similarly or :er.'ed. In the end I 'v.)uld 
say that an uD<ler -developed country like 
India shoul .. , depond on its own sav;ng, 
for stepping up the rate of in~ n  

Of late it has been found that the rate 
of swings in India has gone down from 
the peak level of II per cent in 1965-66 
to about 8 per cent in recent times. It is 

necessary th"t this rate should be increased 
to 20 per n~  The credit creation and 
increase in money supply should not be 
allX>wed to outstrip production. Unless 
all these m,:asures arc taken. I feel that 
the problem of rising prices can never be 
checked. With the confused thinking of 
the government and faltering steps that 
they are  taking, I do not think they ,viii 

be able to check the rising prices and, 
therefore, m are fabling this adjournment 
motion, whi"h has an element of censure 
against the government, and in that spirit 
I am ~ ing the adjournment motion. 

MR. CH1RMAN: The hon. Finance 
Minister. 

SHRI S. A. SHAMIM: Sir. I should be 
given an ollportunity. 

MR. CHAIRMAN: I· ~ IIOt allowinlf 
anybody because there i~  tiaM W&. • 

~ 

SHRI S. A. SHAMIM: Why an' die 
Finance Minister give me GIll .......... 
his time? ' 

SHRI YESHWANTRAO CHAVAN: 
am in the hanck of the ChIIir. 

MR. CHAIRMAN: I have already cal-
led the Minister. 

SHRI S. A. SHAMIM: Do not 'be 

harash to an indepen'dent membeT. Hea-

vens will not fall in another two minutes. 

MR. CHAIRMAN: All right. 

'1' ~~  ~  ~  ~~  

>;f;rn- ~  ~ ~ ~  <mr ~ 

'fri!:<'IT ~ fo!; ~ >;for ~  Wf ~ 'IT 

g"lfti >;fIfRf if; lfl';rU 'fiT em; ~ crr 
~ ~i i~ ~ 'fiT 'fir <rTifiT ~ !RT 

~ i ~~~ i~ 

~ 1R ~ ~ ~  ~ f'fi ~ iIiifi 

'frft 'I'@ Ifr(\" I g"1fWiT 'fir l:I'i!: 'fiiriIT, 

l:I'i!: ~ <f'lfT'I' ~i  f'fi ~  ~ 

~ i ~~ i ~~~ 

~  ~ 'fi'11Vllf"f 'fiT ~~  ~ iIm'I'T ~ 

~ f'fi ~~ W ~  Qit ~~ ~ ~ 

~ ~ I ~i  w <mr ~ ~ ~ f'fi 

~ 'fill<: ~  ~ ~ I Qit w <mr ~ 
~  ~ f'fi ~ ~ l!iT Cf)e ~  

:mtf lfi't ~ if forom qh: ~ 

~ ~ if ~ 1 ~ ~ f'fi ;;fir 

Qt 1 ~~ i i~i  I, 

~ i ~ 'fi'11Vl ~ 'fiT ~ ~ if(\' 

~ ~ 1 l!iflI'if If"f ifiT ~ ~ ~ 

~~  ~~  ~ 
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THE MTNlSTER OF 
SHRI .Yl'SHWANTRAO 
Mr. Chainnan. Sir, I have 

~ "Jf, 

FINANCE 
CHAVAN: 
heard the 

speeches of the representatives -of .all .po_ 
Iitical parties who have participated in 
tbis very ittteresting-I am not sure hdfN 
far useful it is-debate. As far as .my 
party is concerned, I must say, the entire 
question of 'JIrlce·rise has been put in a 
proper perspective by my colteague, Shri 
Fakhruddin Ali Ahmed, the Minister of 
Agriculture and Mr. N. K. ·P.· Salve. Mr. 
R. K. Sinha. and other who spoke. I 
heard the speeches of Opposition Mem_ 
bers. The only impression created in my 
mind is that there Were two common 
things in their speeches. that is, to sup-
port the adjournment motion and to give 
some abuses to the Prime Minister, Mrs. 
Indira Gandhi and the Congress Party . 
These were the only two common things 
in their speeches. (lnterruptionl. 

AN HON. MEMBER: That is not a 
fact. 

SHRT PILOO MOf)Y: There is no 
point in ahu.<ing anyhody else. 

SHRI YESHWANTRAO CHAVAN: 
At least he accepts what T am saying. 

Really speaking, what we are discussing 
today-certainly. we are discussing an ad-
journment motion-is the economic situa-
hon in the country. the caDses for the 
price-rise and what constructive measures 
we can take to overcome tbe particular 
situation that is prevailing in the coun. 
try today. I was looking forward to cer· 
tain constructive suggestions and lIJIIle 
analysis in depth of the economic situa-
tion in the country .... 

SHRI SHYAMNANDAN MlSHRA: 
It is to censure the Government. 

SHRI YESHWANTRAO CHAVAN: 
Centainly. you have the right to censure 
the GOvernment. That is why we are 
replying to you. I am not against that 
particular intention. But I know you are 
not going to succeed in that. 
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Sir, would like to Be by some of tbe 
points that have beet! raised by hOll. Mem-
bers. First, of all, let me put this ques-

tioll of price-rise in a proper ~ i  

There is a price-rise. This que.tion is 
not in c;tisputc. We have to find mil w;,,,t 

exactly is the reason for the price rise. 

Il:fr ~~  ~  ","To <ito ~  

<iT "{"fiT 'fOr ~ ~ I 

~ ~ ~~  ~ii ~  ","To 

<ito 'llTrto ~  'f;fnt lIT ~  q'")"o ~  

ifi", ifif<:Q; I 

~~ ~ ~ : ","[0 'l;fTt "":0 

SHRI PILOO MQDY: All of ~  

sound alike, CPI, CBI, CIA. 

SHRI YESHWANTRAO CHAVAN: 
The main point is that we have to fitJd 
out what exactly is the reason for the 
present economic situation. It is no use 
merely describing the situation. trying to 
create a sort of horrid picture and then 
making prophesies for a revolution. We 

know more about revolution that those 
people why try to talk about it. 

Now, if you analyse the actual pic-
ture of prices, we find a major cause. I 
think, the hon. Members who ~  

should have taken care to study the state-
meat I bad made yesterday. Tbey did 
not like to bear me. I bad hoped that Ilt 
least tiley would read it ~  There, 
I have made an anlysis that thema;or 
thrust of the price-rise bas been in respect 
of agricultural commodities. 1f you lee 
the non-food items, the rise in price is 
only about 4.5 per cent. In the ease of 
agricultural prices also. the price is high-
er in the case of those ~ i i  whicb, 
really speaking, are completely daJna&ed 
as far as the production is concerned. like, 
cereals, pulses aad other tbiogs. Really 
speaking, this is absolutely, a thCOl"etical, 
an academical, problem lo take that fipllC 
and say that there is a price-rise. What 
is the use of taking the price-rise of • 
commodity which is Dot avaUablo at aU ? 
Let UI tcy to be a little more pragmatic. 
Some ef )'011 peoJ)Je try to be braiD7 aboat 

certain things. Wby is there 11IDre tlinlst 

of price-rise in the case of agricultural 
commodities? Is it because of certain 

economic i i ~ that the Government 
have followed? 

The reason for that will have to found 
out in certain histor:cal perspective. YOll 

cannot say that it was because of the 
Government's policy that production in 
agricultural commodities failed. You CJn-
not say that (llIterruption). We are not 

trying to( makie a ref"remce II:> mert!ly 
Bangladesh. How can you forget the his· 
tory? The history is there. We had to 

fight H war; we had to feed ten million 
peoplo in this country last year even 
after the war; we had to look after the 
Bangladesh people even this vear Junng 
our difficult times. And it was a ~  

policy that the Government followed. 
Really speaking nobody had made a men-
tion of that good policy. We tried to 
huild up very heavy buffer stock of 
foodgr"i", in the country and only re-
cause of that viable food crop, we could 
save this country last year. 1 would say 
that it was by the miracle of that econo-
mic policy that the country was saved .. 
(/nlerrllpli<l./) . 

SHIU SHY AMNANDAN MISHRA: 
We do not want tbat miracle to work 

havoc. 

SHRI YESHWANTRAO CHAVAN, 

In tbe last  two years, unfortu1latoly the 
weather-Gods bave BOt ~ us, 
thouah we bav.. tried to halp oursel ....... 
Last Year as you know-Mr. Mtehra 
bows and maay otb«membet's from 
Bengal aDdU.P. koow-praC1ica8y most 
of eastern 'ndia was utlder floods nRel 
most of western, ceotral and sou&hem 
lAdia was suifering from famiDe. This 
yese we al&o lee that ttlere is ClOmpiete 
faiNre of tile KAarif crop. (11llUf'u/lflon) 
You RKlIt try to undentaRel ftIe. By me-
rely sayingtilat you would make a power-
ful.tpeeeb her_nd .,.., of ~  ., aad 
aay that you would like to briq tile ~ 

,Ie· on the .u.ets and teach \II t Ieuon-. 
b¥ ~  tile lIlarif crop is _t . aoiDI flo 
_ 1Iad; to YI •••• 
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SHRI PILOO MODY: Yes. 

SHRI YESHWANTRAO CHAVAN: 
You agree that much, I hope. There i. 
some sensibility· that ole agrees to that 
. extent at lea st. ..• 

SHRI PILOO MOI>Y: With sense 
, agree. 

SHRI YESHWANTRAO CHAV.\N; 
am glad. 

I would like male an appeal to the 1.on, 
members, Certainly they have got every 
. right to differ from us politically, Bllt, 
really. the problem that we are radng 
in the country is not merely politi.al 
differences, This countt) is facing a 
national calamity. The natural calamnies 
have created a national calamity. On thif 
occasion what is required is that all peo_ 
ple in this country, to i ~  party 
they belong, must unitedly make cons-
tructive effort and try to save the situa-
tion in this country, None of us is try-
ing to do that. What is needed is this 
approach, (llllerruption), Really speak 
ing, people are ~ng about many things: 

You do not know exactly what is hap-
pening in the areas where famine condi-
tions prevail. You are talking about pro-
duction, We certainly say that our effort 
in this remaining period is to make a 
double-pronged attack on the question of 
prices by organising distribution of .vIMt-
ever is available and secondly by making 
better use of the facilities for more pro-
duction in the rabi season. I know the 
problem, I know the dilll.culties. I know 
months where water is available, whether 
it is to be used for agricultural produc· 
tion or for drinking water purposes, Pos-
sibly we have to make laws, possibly we 
. have to issue Ordinances, to say, 'Stop 
your agricultural production; save the 
people by giving them drinking water. 
. MiII!ons of cattle are likely to be affected 
_ In this country in the coming months: 
This is the reality. When we have to 
face this reality, merely blaming a minis· 

ler or a Finance Minister or a PrIme 

Minister Or a party is simplying trying 
to be, if I say the least, blind to tbe 
realities. ~i  you can criticise us; 
we are used to this sort of criticism; we 
will continue to face this criticism, hut 
let u' nnt lose this national perspective . 
If at all we bave to face tbis problem. it 
is not mr rely a price problem. it is some· 
thing deeper than that. And we bave to 
face that deeper problem on a cO'orera-
tive an'l on a more national patriotic ap-
prMch. That is what is needed now. 
Therefore, I would like you to see the 
question of prices in its proper persnee-
tive. 

Now, 'J would CQme to the specific &rgll' 
ments wh:ch the Members have advanced. 
Unnecessarily some doubts are created 
and these doubts are-very fatal. I wnuld 
like to tell YOIl that on the 1st of October, 
the stocks of rice and wheat with the Gov· 
ernment were about 5.4 million tonnes .. 
(llIterruptic",s). This is on 1st October 

an'd I have not got the latest figure be-
cause it will take time. I know during 
this period,.,. 

SHRI SHYAMNANDAN MISHRA; 
Is it fit for consumption? 

SHRI YESHWANTRAO CHAVAN: 
Of course, fit for consumption. Natural-
ly, during these recent months there was 
certainly an increased off·take ~  of 
the drought conditions. Now we have 
reached tbe stage of Kharif procurement 
which is mostly rice and maize. I am 
sure the Kharif procurement bas started-
rice and maize. The maize crop is ~  

in Bihar. Shyamnandan Babu will hear 
me out., .. 

SHRI SHY AMNANDAN MISHRA: 
Not throughouL 

SHRI YESHWANTRAO CHAVAN: 
At least in some parts. I am sure we 
will be able to procure in some parts of 
tbe country where it is good and to that 
extent, our buffer soock. will be ,upple-
mented. So, naturally, if necessary, we 
have to import also. I would like to 
say tbat. Possibly. we would have to 
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resort to importing rico IID4 pulses. But, 
unfortunately, pulses are not available. 
If neccs.oary, we have to make imports of 
wheat also if it comes  to that and we 
have to see the year through. Therefore, 
ultimately, we want to see--really 
speaking, what is more important is thllt 
more than 50 per cent of our people are 
vulnerable, who are living in slums lind 
viIlages-and we have to take care of 
them and we have to see that whatever 
happens, we stand by them and we r-,ach 
them and they do not have any difficulty. 
I would like to assure this hon. House 
that whatever happens, this will be done 
and there is no question about it. This 
commitment we will try to fulfil. 

You asked me the question of buffer 
stock. Therefore, I would like to tell 
YOll, do not create a sort of scare in the 
country saying ..... . 

SHRI SHY AM NANDAN MISHRA: 
am not. 1 only wanted to know the 

position. 

SHRI BHOGENDRA JHA: In Bihar 
more than 50 per cent of the food relief 

is being defalcated. 

SHRI YESHWANTRAO CHAVAN: 
Previously you said something. Now he 

is contradicting you. 

SHRI BHOOENDRA JHA: One MLA 
was prosecuted for defalcation of the 
food relief supplies and now he has b.en 
admitted into your Party. 

SHRT YESHWANTRAO CHAVAN: 
Han. Member. Mr. S. M. Banerjee, made 
a I'oint that the prices have risen because 
we have not nationalised this and we 
have not nationalised that. I would like 
to tell you that I am also one of those 
Who certainty support the principle of 
nationalisation, as far as the principle is 
concerned. but. nationalisation is not 
something thaI has to be applied any· 
where. any time and in any manner. 
Ultimately, the tcst for nationaHsalion is 
whether it is in the national interests Imd 

in the interCits of the economy. That, 
really speaking, is the principle on which, 
we are proceeding. Wherever. we thousht 
that nationaIisation was in the interests . 
of the country and of our economy, we 
have certainly without any hesitation 
taken steps about it. You know about it. 

As far as the question of taking over 

the foodgrains trade IS concerned, we 
have taken a decision, the Government 
have taken a decision that eventually 
rice and wheat will be taken over. But 
certainly, it is not merely a question of 
slogan, it is not merely a question of 
taking a decision. We have to see and 
we bave to implement it and we have 
to achieve it so that there is no disloca-
tion in the distribution system. That will 
be done. We have requested the :"tate 
Governments and asked them to make all 
preparation for tbat. 

About the distribution side, be asked' 
whether it is functioning properly. Well, 
I cannot say tbat in all the ~  be-
cause it ultimately depends upon the con-
ditions, the administrative capacify in 
different areas, the buman qualities and 
attitudes in different areas. I would like 
to have your co-operation in this matter. 
If you find that they are not functioning 
well. T would like to have youI' co-opera· 
tion in this matter and we will see that it 
is imprOVed. 

SHRJ SHYAMNANDAN MISHRA: 
Have you held a single meeting to consi-
der the food situation with the Leaders 
of tbe Opposition? And now you are 
asking for co-operation. You have not 
done that. At no time you have done 
that. Let tbat be made clear to the 

country. 

SHRI YESHWANTRAO CHAVAN: 
We have met many times. You merely 
asked for statements.' It is only 
last. time we discussed this problem With 
you. You only said you wanted a state-
ment. When we wanted to discuss with 
you, you said, you wanted a statement. I 
am now requesting all parties in this 
august Housc. I am appealing for this. 
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[Sbri Yeshwut Rao ChavUl] 
coopa:atioo m,m them. Wh8t more do 
yOll w8ll1? Tbia is the proper :place 
whore I call ask for your coopuation. 

The present price situation has nothing 
to do with the qUClition of a nationalisation 
of this or that. ~  the distrihution sys· 
tem we are going ahead. Of course, I 
admit, there is scOPe for improvement in 
the system of distribution. I do not say 
'that everything is all right. We do eer_ 
tainly nee'd improvement. But one thing 
I would say. We are determined to see 

that our distribution systems will nlti· 
'mately succeed. 

Now, about 5118ar, we have decided 
~ the Ie"}' J)IITt of it will be undertaken 

and. dOlle. by the GOYCmIDent entirely and 
I think this distribution will iilart in the 
first. week of ~  I will tell you 
why aLtually sugar distriblltilln rather got 
confused even though there was 71l per 
coot levy sll&8r and 30· pel: cent free 
sugar. Fod;unately or unfortunately 
nell,l!ly 100 SUjl8C miU. ~n  in writ to 
1bt HiP, CoJUt and. this levy, sugar-price 
was ablolutely non.emtent. It was only 
re\:C,lllly that we got the decision of the 
Su.preme Court. SOlIIotimc durinG last 
weU. Now the ler.oy Sllsar price ligure 

will be a. ~  I am sure, when this 
distribution !\)'litem starts ~ i ning in 
~  I have every hope, tbe sugar 

'price will show a sort of declining trend. 

SJ.iRi SHY..AMNANDAN MISHRA: 

You could have. enacted a law to shut out 
the jurisdiction of the courts. 

SHRI YPSHWANTIlAO CHAVAN: 
I had the pleasure of hearing for ~ first 
time the maiden speech of Mr. Mava· 

lankar. i know him as a very fine intel-
lectual and it was very nice to hear the 
voice of another Mavalankar in this 
honourable House. I reaDy do not want 
to criticise his speeeh beoauaa it ig mi· 
maiden speech. But, I· would only mw· 
a request to him that we expect of him 
more objectively like his father. At the 
present moment, naturally. I CIIII under_ 
stand. he is under the euphoria. of election 
ffFUlt!. But I will, just aa a friend; make 
a suggestion: You are indopendent, b· 
4arding the heterogenous elements, that 

\ 

Adjou'RmeRl 

you represent, ~g  about tllom, and keep 

your independeru:e. That is all that I 
will say about it. 

SHIU PlLOO MODY; Most unfair 

comment. In regard to a maiden speech 
you should not have made any comment 
at all. 

SHRI SHY AM NANDAN MISHRA: 
Will you accept the same advice of t'eing 
an independent entity in the Govcrnmmt? 

SHRI YESHWANTRAO CHAV"',N: 
The next speech was that Mr. Bajpayee. 
I must say, Sbri Vajpayee was very mo· 
derate except in regard to the sfatement 
where he said: 

"Q'It<nr "Uffl ~ qraflT(' I 

iii ~ ~~ ~  ~ : mlfm, <1T;;r 

~  '1"i'lfr I 

SHRI YESHWANTRAO CHAVAN: 
J would like to assure him that, as he 
knows the unrest on the streets, so do we 
know about it. We know people as much 
as he knows.-perhaps hetter than that. 
We know the people and people know us. 
We have seen' difficult times. People do 
get angry and they have every right to get 

angry with us. People get angry with 
tbose whom they love moat. (lnlu",p-

lion) Don't try to read· much, (I11urrllp-

lion) I will give you a political advice. 
Don't try to read much particularly in 
the.<e petty election results. We do under-
stand' those things, these are mild pro· 
tests; people have every right to pro!eiL; 
we have understood them. We are tak-
ing steps in this matter. But, YOll do not 
try to see the dreams of Indonesia, 
Mishraji, 

SHRI PILOO MODY: He bas already 
decided to fiddle with the next elections. 

SHRT SHYAMNANDAN MISHRA: 

I fear that the same old bankput policies 
may continue; I am not seeing any dream. 

SHlU YESHWANTRAO CHAVAN: 
Looking to this dream, I would say tbat in 
doing so, they are tryin& to sit in the 
chair, but they are far far away. 
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SIu:i SllyamalllllUlDd Mishra ~  eer-
taioly 80_ VClll)1 ilUcresting points. i must 
say that he did make some points which 
do req_ some replies. fu: generally 

millie a vel'}' sweeping statement that the 
PJESent price problem was a result ()f the 
CQIIlpiefe mismanagement of the eeor,amy. 
I waD'" to know from him he was going 
to eJIUDIeDlte the various point. of mis-
mauagemeol But unfol1ll1nately ... 

SHltI SffYAMNANDAN MISHRA: 
have mentioned it. 

SffRI YESHWAN1'RAO CHAVAN: 
He only mentioned tfte que,tion of the 
Reserve BatIk 01' India. 

SHIU SHYAMNANDAN MISHRA: 
Not only that .... 

SIBtl YESH,WANTRAO CILWAN: 
Ha .. -,ioo,,1I> I11QllOy supply .... 

SRIU SoHY'AMNANIMN MJSHRA: 
h8¥C mentioned> money supply. deficit 

'finaRCIing. incr_ ia _ney ~  118"-
ing no relation to it ana so on, 

SHRI YESHWANTRAO CHAVAN: 
5IIid that he did make .ome points; 

I !lave Dot said 111M be did not make 

any points. But 
manqement eX· 
wanIIId Ie know 
thetWy. 

when he said mis-
GQYeINII81If. policy, I 
what exadly be must 

Shri Atal Biha!ii Vajapayce bad 
also made a reference to the question 
of money supply, and quite rightly too. 
But J would li'ke to tell him that be had 
misquoted it; I .hall not Uf dlat be ..-ied 
to mislead the House. As far as money 
sapply is _Mel, I quite!:Olleede the 

position that it is disproportillNl8te to tho 
rate of production. Therefore, certainly, 
it is a ~  of concern. I have said 
that. But I wOllld like to tell him IUt 
tbe money supply tbis year Is 1-dum 
what was there last year. He WIIIIted 

an assurance ·from me that would ~  

to ~  limit. of the deficit financing 
mentIOned earher. My efforts are in that 
direction; provided the situation in the 

~ n ~ and the friends' from the Opposi-
tIOn SIde also give us co-operation,} 
mIght succeed in keeping that limit, but-
I can only assure the House at the present 
moment of an effort in that 'direction 

What happens ultimately. well. let ~ 
see in the month of February. 

As far as deficit financing is concc:nsed 
in my statement I have given the ~ 
certain marc information, uamoIy tbat 
States have certainly started obseniDa 
the financial discipline. and that we .810 
cleared practically the queltWn of tile 
overdrafts by them. Naturally. thay'" 
!!ot problems. Some of the States have 
serious problems .... 

SHRI SHYAMNANDAN MISHRA: 
The Centre has cleared this overdrafts; 
they themselves have not cleared dIIir 

overdrafts. 

SHRJ YESHWANTRAO CHA,vAN; 
They cannot. because they IU'C in dIifti.. 
cully. Today, tile hon. Member wanta lIle 
to take care of deficit financing. What 
do I tell them when· they have JIOC 
drought conditions. when the ... , i& tho 
question of feeding the poCK people'? It il 

a qucsti9l1 of giving them the purchasina 
power. I know. and let not my hem.. 
friends pleaoc misunderstand me. but tbe 
difficulty in i~ country today is that 
those who are more organised and wbo 
can bargain very effectively are in a much 
safer position than those who are ua-
organised and those who arc more vollle-
rable who are living in the relJlorc vil-
lages. When the Slate GovernmcntB 
come to the Centre for helP. they come 
for these people. Am I to tell tIoem when 
they come for this purpose that tile ~  

supply is going to be more, and. there-
;ore, I cannot supply them? EYeIl at tile 
cost of money supply. even at lhe cost 
of dIIkit fi_i"Io I will Ila.ve to 5&.C tbat 
lito wlurabk pc.oplc are ultimatdy look-
ed .ftcr properly and well. 
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SHRI SHY AMNANDAN MISHRA; 

Do give them a packet of IlOO(t. and 
essential 1I0oda at thaL 

SHRI YESHWANTRAO CHAYAN; ) 
will do thaL 

SHR) SHYAMNANDAN MISHRA: 

Do not give them money which does not 
brinll anythins. 

SHR) YESHWANTRAO CHAYAN: 

Another point that he made was about 
the. independence of the Reserve Bank of 
India. I really do not know what exact-
ly hon. Members opposite understand 
by independcmce. The Reserve Bank is 
independent. 

SHRI ATAL BIHARI VAJPAYEE; 
No, no. 

SHRI SHYAMNANDAN MISHRA; 
Slavish. 

SHR) YESHWANTRAO CHAYAN: 
What is the use of merely saying 'No'? 
They take their ~n decision. and they 

publish their own independent ~ 

which are critical sometimes of the entire 
situation. They are independent, and 
their expression of opinion is certainly 
free. But cerrainly hon. Members cannot 
forget that the Reserve Bank is the bank 
of all the banks of the country; it is the 
country's bank. When the country needs 
certain things, certainly Government have 
a right to give directions to the Reserve 
Ba!nk of India. You cannot have all 
independent bodies working in their own 
directions, but certainly I would like to 

tell hon. Members that the ~n  Re-
serve Bank of India is continuing their 
very glorious tradition of independence 
and autonomy of expression of opinion, 
and we have given them complete free-
dom of expression of opinion ......... . 

SHRI SHYAMNANDAN MISHRA: 
But we have had not evidence of this so 

far. ~ 

SHRI YESHWANTRAO CHAVAN: J 
would like to tell him this that they 
should not expect the Retervo Bank to-
adopt or accept the line of approilch that 
they adopt here, for, it is true that the 

Reserve Bank does not work liko tho 
Opposition parties. If that is his idea of . 
the independence of the Reserve Bank of 
India, unfortunately he has not understood 

the role of the Bank. 'Ibis is all I can' 
say. The RBI is certainly very careful in 
making assessments of the money supply 

position. 

I have made reference to certain public 
debts and the efforts we made this year 
is certainly much more commendable than 
last year. I would like to make a further 
announcement today. We were arguing 
Dnd discussing the question of raising 
further loans so that we can mop up cer-
tain liquidity in the economy. The Re-
~  Bank has agreed only today to raise 
Rs. 100 c-rores more in public loans in the 

coming few weeks so that there wiII be 
that sort of constraint on the money 
supply and at the same time provide 
some sort of help to see that deficit 

financing also is le!lS. 

SHRI SIN AMNANDAN MISHRA: 
But the Finance Minister is forgetting one 
thing. Money was lyins idle with the 
hanks. Probably it would have greater 
velocity when it comes in your possession. 

SHRI YESHWANTRAO CHAYAN: 
What is wrong about it? It is a' good 
thing. That is economic wisdom. When 
we see a certain ~i i n  we try to make 
use of it. This requires brain-I may 

remined Shri Piloo Mody. 

SHRI PILOO MODY: Do nilt tempt 

me to comment. 

SH1tl YESHWANTRAO CHAYAN: 

do not mind. 

The only other point that the hon. 
member made was about in,' .. ,\! 'al 

production. 
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SHRI SHYAMNANDAN MISHRA: 
About the Det bank credit that you have 
taken during the lint six months, you 
have given a different figure. 

SHRI YESHWANTRAO CHAVAN: 1 
would like to go in my own way. What 
he mentiodca was the net hank credit. 
What I had referred to in my statement-
let him please go through it-is the RBI 
credit amount. 

SHRI SHYAMNANDAN MI5HRA: I 
know that. 

SHRI YESHWANTRAO CHAVAN: 
These are two different things. ~  him 
read my statement again. If he has still 
'any doubt. I am prepared to discuss the 
matter with him. 

SHRI PILOO MODY: Do it privately. 

SHRI SHYAMNANDAN MISHRA: 
Not in his presence any way. 

SHRI SHY AM NANDAN MISHRA: 

make a very organised effort in this mat-
ter so that w.e tackle the problem to this 
extent, except that we cannot say that we 
will establish new capacity In the remain. 
ing period. Government are taking at a 
very high level certain decisions. in this 
matter. I hope,-I am sure,-that these 
results will lead us to a  position where we 
will not be In a position to say that indus-
trial production also is suffering because 
this is a very important aspCct of it. 

The other arl!ument he made, which 
is rather a political argument. that it is 
our pseudo-radicalism which is mostly res· 
ponsihle for this situation. I really do not 
know what exactly he meant thereby. 

SHRI SHYAMNANDAN MISHRA: 
Which gives neither growth nor social 
justice. 

SHRI YESHWANTRAO CHAVAN: 
we have worke'd together for some time. 

SHRI SHVAMNANDAN MISHRA: 

made a general criticism of ~ Yes, we have. 
radicalism .... 

SHRI SHYAMNANDAN MISHRA: 
referred to industrial production. 

SHRI YESHWANTRAO CHAVAN: 
Yes. As he himself very rightly said. it 
is certainly 7.S per cent In the first half 
of the year. But he lave a rather pessi-
mistic assessment of the future: because 
of shOrlaie of power and a certain fall 
in the production of certain commodities 
in the first half of the year, it cannot 
remain the same thilll. 

SHRI SHYAMNANDAN MISHRA: 
Mainly contributed by cotton textiles. 

SHRI YESHWANTRAO CHAVAN: I 
thought at least in rellard to some ele-
mentary things, we have not parted 'ways 
yet. 

SHRI SHVAMNANDAN MISHRA: 
No. 

SHRI YESHWANTRAO CHAVAN: If 
you consider that thing to be pseudo-
radical. then, I say God forgive you and 
God forgive us, That is aU that I can 
Ray. What is pseudo-radicalism? We are 
saying that there .hould not he inequality 

in this country. 

SHRI SHYAMNANDAN MISHRA: 

SHRI YESHWANTRAO CHAVAN: Who Sa)'s about that? 
Yes, it is partly true. In the remaining 
year also, there is the question of power 
shortage. But really speaking, what is 
more important in the case of power 
shorlalle is the utilisation of capacity 
which-is eI tablished. We have decided to 

23711 LS-13 

SHRT YESHWANTRAO CHAVAN: 
Then what else i. it? We are laying-

SHRI SHY AMNANDAN MlSHRA: 
You have accentuated inequality. 
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SHRI YESHWANTRAO €HAVAN: 

Wbat il pseudo-radicalism7 In our pro-

Irammme and political approach, what is 
~ i i  We are saying that 

there should be laud reformli; thore should 

be uilin8 on urban Naperly; there 

~  be ceHing .on incomes. What is 
psoudo,radical in tbis matter? 

SMRI SHY AMNANDAN MISHRA: 

You are neither givinS growth nor social 

justice. That is pseudo-radicalism. 

SHRIYEHSWANTRAO CHAVAN: 

Growth and social justice will go hand in 

hand, and we have certainly $aid thaI 

growth without social justice has no mean-

ing at all. That is what I would like to 
say. (Interruption) If thIs natioral cala· 
mity had not come in the way, we would 

have seen the proof of the steps we have 

taken in the matterlof growth. 

I do not want to criticise. because J 

400 not like to c(iticiae Mr. i'iiuo Mody. ""t cectainly I would like to make men 
tion of one thina:. if he does not mind II. 

AN HON. M-EMBER: ~ entertains 

us. 

SHRI YESHWANTRAO GlAVAN: 

Certainty he entertains us, but his enter· 

tainment has aho or should have ils cwr. 

limit. As far as what he has said abOUI 

me is concerned. I have nothing to say 
about it, (intermplion) because, dis-

0I.UiIIiJw persQll&lili.s is nol a very decent 
sort of thing, and everyone has hi< own 

way ·of doing things, whether it is the 

Finance Minister or the Honte Minister. 

!t is a maUer of history which will decide 
it. (l n,"ruplio,,). What I wish to say 
is tftis May he that f am not an econo· 
·,..ist. I am not. I am not a specialist. 

, 
AN HON. MEMBER: Nor i& he. 

SHRI YE<;HWANTRAO ~  

Nor i.& be. But I wll.uJ4 lilIe to tell him. 
if you merely thin)( i,n ~  of having 

brains on finance matters, you are .still in 

the 19th century. 

...,1* MON. MEMBER: 18th n ~  

... ~  GKAVAN: 

Any ~ ,poliit;,y divorud fr.GIIl, ~  
political philosophy is no economic pohcy 

at all. I may not be a special .. t in eC0l1O-

mics. The Finance Minister may not be 

an ecunomist. But certainly we have gOI 

a political philosophy which. really speak· 

inll. is mainly responsible .lor the eoonomlc 

prol!ramme. You had better rerntmber it. 

SHRI PILOO MODY: I do not expeCI 
you to understand my political philosophy 

or my economic philosophy. 

SHRI YESHWANTRAO C1-IAVAN: 

Because you have no political philosophy 

about it. What is there to understand? 

I can only say that this sort of high· 

brow attitude in politics is nol gnod. Tn 

say that somebody has got less brain only 

shows a sense of intellectual & .. g ~  

SHRI PILOO MOOY: Aptitude. 

SHRI YE<;HWANTRAO Ul"VAN: 

It is not aptitude. When you "" YOII ;ack 

hrains. it only shows-

SHRI PlLOO MODY: Who said? 

(llIler,1I' I iOIl) I said aptitude. 

I said Government brains; nur these of 

individual>. 

SHRI YESHWANTRAO CHAVAN, 

You bad better see wlu't >,<lU have sdid. 

SHRI PILOO MODY: Yei. J sai.: 

thaI Government has "0 hraill. 

Bul a:; far as 'Minbtcni arc. ~ n~  

each human being biologically, 11"8 sot tho 

sante amount or brain. 

SHRI YESHWANTRAO CIIAV;\N: 

Well. I made mention of it no! ~  a rei' 

sonal thing, because he is u good per· 
sonal friend of mine. - I heve nothing 

personal against' him. BlIt t cerloinly 
would like to tell him that this sort of 

b'gh-brow attituiJe in politics is not going 

to helP any political party or any politi· 
cal philosophy. because if they think that 

only Finance Ministers coming (WID a 

.particularc;laSi of people know the thiegs. 

(Inlerru/,(ion), the.n I say that .Ihis eta" 
pbi,\(lsophy will not sueced in this maIler . 

l have tried to put the eOHre question 
of prices in a ,proper perspective, in the 

national perspective. I have said that the 
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present p-i,.::; are certainly of great con. 
cern to us. We are very much with tire 
~  in this country. We. certainly are 
.trymg to 'take steps, but the QIJestion is 
sOl'/lewhat deeper, thllll what the v think 
abeut it. It is not really a Question of 
economic prices. It is an 'llch deeper 
crisis. Therefore, what we ncod Io.iay is 
the co·operation of the entire people and 
a positive and co·operative attitude in this 
cl!IUntry. 

SHRI SAMAR GUHA: I want to 
ask only one question. 

MR. CHAIRMAN: If I allow you, 
T will have to" allow others; I cannot 
::l1uw you to put a question now .... 
(/,,', rrllp/jom). 

SHRI SAMAR GUHA: You sought the 
co·opcration of the Opposition in this 
national crisis. The Opp05'tion is prepared 
to offer C\,·operation. But is it a fact 
that in all the rural areas, food relief com· 
mittees and development committees are 
heing completely monopolised by the MLAs 
of your party? During the last 23 yellrs, 
M .Ps. of other parties were also there. 
Secondly ... (I nJt'Trup/ions.) Thi·s is my 
second question. Is it a fact that in the 
distribution of permits and licences to 
dealers and wholesalers, 'a particular class 
of people belonging to a particular political 
affiliation, to them alone permits and 
licences are being distributed? 

-f\' qWo 1{1ro ~  ~~  
~ ~~ ~ >.ft ~ 
~~ ~ ~ 

~ ~ lift' lI11flm ~ ~ I "JI'I' 
~~~ ~  tm'U 

f.!;I:rr I fl;m ~~~~ ~ 

~~ i ~~i ~~ 

~ i ~ ~ ~  

<rolf ~  ~  iIti:<I> m ~ it. ~ 
~ ~ it .m: -aw lift' mJg; iii !fI' 
;rti I ~ ~ ~ q ~ IfIn' ~ flti 
~ ~ ~i  

~  a' it; ~  ~ ni  it; 

tvro: ~ ~ 1IF" .,-.t IIiVI'r ~ I 

~ ~  it ~  ~ it; rnIf ~ it 
iIFf ~ 'lort ~ ~ -8 I 
~ i i  tf ~ ~ ~ fiIi ~ ~ 
;ft.ft it; i ~  it 1JiI'r, ~ 

it aft. ~ ;fr;r1' it; Uq' iIlT ftlr ~ ~  
\if;J iI'1r.rr ~ if ""ffl ~ ~ ",,", ~ 

~ IJ'iIiT IIfr ~ or.-~ wlf .m: 
q1fOO .,. ~ iff ~ -.;1' ~ 
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~ i~~ ~ ~~i  
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~~~ ~~~ 
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20.00 hrs. 

MR, CHAIRMAN: The question is: 

"that the House do now adjourn." 

The Lok Sobha Divided". 

Division No. lJ 

[20.01 hrs. 

AYES 
Banerjee, Shri S. M. 
Berwa, Shri Onkar Lal 
Bhagirah Bhanwar, Shri 
Bhattacharyya, Shri Dinen 
Bhattacharyya, Shri J agatlish 
Chaudhary, Shri Ishwar 
Chavda, Shri K. S. 
Dandavate, Prof. Madhu 
Deb, Shri Dasaratha 
Desai, Shri Morarji 
Dulla, Shri Biren 
Gllha, Shri Samar 
Halder, Shri Krishna Chandra 
Jha, Shri Bhogendra 
Joshi, Shri Jagannathrao 
Kachwai, Shri Hllkam Chand 
Kalyanasundaram, Shri M. 
Manjhi, Shri Bhola 
Mehta, Shri P. M. 
Mishra. Shri Shyamnandan 
Modak. Shri Bijoy 
Mody, Shri Piloo 
Mukherjee, Shri Samar 
Pandey, Shri Sarjoo 
Pandeya, Dr. Laxminarain 
Roy, Dr. Saradish 
Saha, Shri Ajit Kumar 
Sambhati, Shri Ishaque 
Shastri, Shri Ramavatar 
Singh, Shri D. N. 
Sotanki, Shri SC;lIl1chaDd 
Vajpayee, Shri Atal Dibari 
Verma, Shri Phool Chand 
Viswanathan, Shri O. 
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Achal Singh, Shrl 

Aga, Shri Syed Ahmed 

Ahirwar, Shri Nathu Ram 

Ahmed, Shri F. A. 
Alagesan, Shri 0. V. 
Ambesh. Shri 

Azad, Shri Bhagwat Jha 

Babunath Singh, Shri 

Bahuguna, Shri H. N. 

Balakrishniah, Shri T. 

Banerji, Shrimati Mukul 

Barua, Shri Bcdabrata 

Bhagal, Shri B. R. 

Bhagal, Sltri H. K. L. 

Bhandare, Shri R. D. 

Bhargava, Shri Basheshwar Nalh 

Bhatia, Shri Raghunandan Lal 

Bheeshmadev, Shri M. 

Bhuvarahaa, Shri G. 

Bisl, Shri Nareadra Siagh 

Chandrika Prasad, Shri 

Chaudhary, Shri Nitiraj Singh 

Chavan, Shri Yeshwantrao 

Chhotey Lal, Shri 

Das, Shri Dbarnidhar 

Daschowdhury, Shri B. K. 

Dhamankar. Shri 

DharamgaJ Sinsh, Shri 

D,hada, Shri Mohan 

Dhusia, Shri Anaat Prasad 

Dinesh Singh, Shri 

Dillit, Shri G. C. 

Doda, Shri Hiralal 

Dumada, Shri L. K. 

Dwivedi, Shri Naaeshwar 

Gandhi, Shrimati lodira 

Ganesh. Shri K. R. 

GDngadeb, Shri P. 

Gareha. Shri Devinder Singh 

Ghosb, Shri P. K. 

Sill, SIui Mohindor SiD'" 

Giri, Shri V.' Shanker 

Godara, Shri Mani Ram 

Godfrey, Sltrimati M. 

Gokhale, Shri H. R. 

GomalllO, Shri Giridhar 

Gopal, Sltri K. 

Goswami, Shri Dinesh Chaodra 

Gotkhiade, Shrl Anaasaheb 

Govind Dal, Dr. 

Gowda, Shri Pampan 

Hanlda, Shri Subodh 

Hari Kishore Singh. Shri 

lagjivan Ram, Shri 

lamnurrahman, Shri Md. 

leyalakshmi, Shrimali V. 

litendra Prasad, Shri 

Joshi, Shri Popatlal M. 

loshi, Shrimati Subhadra 

Kader, Shri S. A. 

Kahandole. Shri Z. M. 

Kakodkar, Shri Purusholtam 

IuImakshaiah, Shri D. 

Kapur, Sltr! Sat Pal 

Karaa Singh, Dr. 

~  Sltri A. S. 

K:IUI, Shrimati Shc:ila 

Kavde, Shri B. R. 

~  Nath Singh, Shri 

Khlldnkar, Shrl R. K. 

Kinder Lal, Shri 

Klsku, Sltri A. K. 

Katoki, Shri Uladhar 

Kumaramangalam, Shri S. Mohan 

Kureel, Sltri B. N. 

lahhmikanthamma, Shrilllali T. 

Lambodar Baliyar, Shri 

Mahajan, Shri Y. S. 

Mahajan, Shri Debendra Nath 

Majhi, SIIri Gajadhar 

Malaviya, Sllri K. D. 

Malhotra, Sllri Indc:r I. 

Mallihajun, Shri 
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Mandat, Shri Jagdish ~  

!lfjshra, Shri J agannath 

~  Shri L. N. 

Mohsin, Shri F. H. 

Muhammed Khu4a B\!ksh, Shri 

Murthy, Shri B. S. 

Naill., Shri B. V. 

Negi, 1>hri:Pratap Si~  

Nimbalkar, Shri 

j'ahlltlia, Shri Jagannath 

Pandey, Shri Krishna Chandra 

Pandey, ~ i Narsingh NlIrain, 

Pandey, Shri S ~  

Paokan Haokip. Shri 

Parikh. Shri' RasildaJ 

Partop Sin~  Shri 

Pr.swan, !'-hri Ram Bhagat 

Patel, Shri l'\rvind M. 

P,tcl, Sl,ri r-;atwarlal, 

Patel, fhri PrabJiudas 

PatiJ, Shri Anantrao 

Patil, Shri Krishnarao 

Pcje, Shri S. L.-

Pradhani. Shri K. 

Purty, Shri M. S. 

Qureshi, Shri Mohd. Shaft' 

Raghu Ramaiah,Shri K. 

Raj Bahadur, SIIH 

Raju. Shri M .. T; 

Ram Dhan, Shri 

Rum ~  Sltri 

Ram Sewak. Ch. 

Ram Swamp, ~  

Ramji Ram. Shri 

Rolna, ShrIM:B. 

Ran, S'hrimati B. Radhabai' A. 

tao. Shri J. ~ S  

Rao, SIIri Jligannlltli ' 

Ran, Dr. K.'fl:' 

Rao, Sltri M. S.-ilat'fjeevi'" 
I ;,c" 

Rao, ShriNageswara 

Ratbia, Sbri UmedSinah' 

Raut, Shri Bhoia 

Reddi, Shri P. Antony 

Reddy, Shri K. Kodanda Rariii 

Reddy, Shri K. Ramaki'isltna 

Reddy, Shri P. Bayapa 

Reddy, Shri P. Ganga 
Reddy. Shri P. i ~  

Reddy, Shri P. V. 

Roy, Shri Bishwanath 

Rudra Pratap Singh, Shri 

Sadhu Ram. Shri 

Saini. Shri Mulki Raj 

Sallve, Shri N. K. P. 

Samanta, Shri S. C. 

Sanghi, Shri N. K. 

Sangiiana, Shri 

Sankata Prasad, Dr. 

Sarkar, Sltri Sakti Kumar 

Sathe, Shri: Vasanl 

Sat ish Chandra, Shri 

Savant, Shri Shankerrao 

Sen, Shri A. K. 

Sethi, Shri Arjun 

Sharee. Shri A. 

Shahnawaz Khan. Shri 

Shambhu Nath. Shri 

Shankar Dayal' shlgh,' Shrl 

Shankaranatitl, Sltri. B. 

Sharma, Shri A. P. 

Sharma, Dt. H. P. 

Sharma, ShriMadhoralll 

Sharma.SIIri NBwal Kiahote 

Sharma. Dr. simlkal' DBYliI 
Shastri, Shri Bi.swanarayail 

Shastri, ShriSheopujall 

Shenoy, Shri' P. R.· 
Sher Singh, Prof. 

Shetty, Shti' It ;K: 

Shinde. Shri Annllkafieb P. 

Shivnath Sina": ~ 
S i~  SbriBi ~ 

Shukla. Sbrr V/!)'II' Cbaraft 

SiddheshWlir i ~ 'SIirI ' 
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Sinha, Shri Nawal Ki.hore 

Sohan Lal, Shri T. 

Subramaniam, Shri C. 

Suryanarayana, Shri K. 

Swaminathall, Shri R. V. 

Swaran Singh. Shri 

Thakre. Shri S. B. 

Tombi Singh, Shri N. 

Unnikrishnan. Shri K. P. 

Vekaria, Shri 

Venkatasubbaiah, Shri P. 

Venkataswamy. Shri G. 

Verma, Shri BalgoyjPd 

Verma, Shri Ramsingh Bhai 

Yadav, Shri Chandrajjt 

Yadav, Shri N. P. 

Yadav, Shri D. P. 

MR. CHAIRMAN: The resull· of the 

Division is: 

Ayes: 34; Noes: 18S. 

The mot;oll lI'lt.\' n ~ i  

20.01 hra. 

UMESTONE AND DOLOMITE MINES 

LABOUR WELFARE FUND BILL-

cOllld. 

MR. CHAIRMAN: The 'House will 

,now take up further consideration of the 

Limestone and Dolomite Mines Labour 

Welfare Fund Bill moved by Shri R: K. 

Khadilkar. Shri ~ n  lha wili con-

linue his speech. 

MR. CHAIRMAN: He may continue 

his speech tomorrow. 

20.02 hrs. 

The l.oK S"hluz then adjourned till Fle,'ell 

of lire Clock on Wrdnt'sday, NOI'emlJer 

15. ~  24, (Saka). 

-The followin. Members also recorded of the votes: 

Ay,s: Sarva.hri C. T. Dhandapani, Mohammad Ismail and p. G. Mavalankar. 

NOI?s: SIIrvashri Chandulal Chandrakar, Darbara Singh and Damodar Pandey. 

GMGIPND -L-z379 LS-'o. to 
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